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 LOK  SABHA

 Thursday,  March  30,  967/Cha:tra,  9,
 889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [Mr  Speaker  m  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Mr,  Speaker’  The  House  will  now
 take  up  Questions—

 Shn  Prakash  Vir  Shastri—
 Shri  Krishna  Kumar  Chatterji:  Sir,  I

 have  tabled  a  Calling  Attention  Notice
 and  motion  for  adjournment  to  discuss
 the  happenings  in  Calcutta

 Mr  Speaker:  This  is  Question  Hour
 Shri  Krishna  Kumar  Chatterji:  It  i5

 a  very  serious  matter
 Mr,  Speaker:  We  are  taking  up  ques-

 tions  now  =  Later  on  we  will  come  to
 that

 stag  fart  =  जरा  काग्रेस  पार्टी  के

 लोगो  को  यह  समझाये  |

 Shri  R.  Umanath:  At  least  we  were
 doing  it  after  the  Question  Hour  (In-
 terruptions)

 Mr.  Speaker:  Order,  order  Shr  Pra-
 kash  Vir  Shastri

 योजना  प्रायोग  का  पुनर्गठन
 +

 *i39.  a  प्रकाशबीर  क्षात्त्री

 भी  राम  कृष्ण  :

 क्या  धोजना  मनवरी  गह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  की

 यो जना  प्लायोग  के  पुनर्गठन  के  बारे  में  कुछ

 सु  |. छ  प्राप्त  हुए  हैं
 हु
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 (स्व)  ब्या  यह  भी  सच  है  कि  देश  ने

 मोजनाबद्ध  विकास  को  दिशा  में  प्रपेक्षित  प्रगति

 नहीं  की  है,  और

 (ग)  योजना  प्रायोग  को  प्रभावशालों
 बनाने  के  लिए  और  कित-किन  उपायो  का
 विचार  किया  जा  रहा  है  ?

 पोचना,  पेट्रोलियम  शौर  रसायन  तथा
 समाज  कल्याण  भत्री  (भी  प्र्नोक  मेहता)  :

 (क)  और  (7).  प्रशासनिक  सुधार  झावोग  ने,
 झ्रायोजन  वी  मशीनरी  के  सम्बन्ध  में  एक
 अध्ययन  दल  नियक्त  किया  है  ।  दल  ने  झभी
 अपनी  रिपोर्ट  पेश  नहीं  की  है  t  प्रशासनिक

 सुधार  भ्रायोग  की  सिफारिशों  पर  सरकार
 जो  निर्णय  लेगी  उसके  अनुसार  योजना  आयोग
 का  पुनर्गठन  करने  के  लिए  कदम  उठाये  जायेंगे  |

 (1  देश  के  विकास  में  तीन  योज-
 नापो  के  दौरान  जो  प्रगति  हुई  तथा  जिन  कठि-

 नाइयो  का  सामना  करना  पड़ा  उनके  विषय  में
 योजना  प्रायोग  का  मूल्याकन  चौथी  योजना  के
 मसौदे  की  रूप  रेखा  में  दिया  गया  है  1

 शी  प्रकाशबीर  शास्त्री  :  प्रशासनिक

 सुधार  भ्रायोग  की  नियुक्ति  तो  झब  हुई  है,
 लेकिन  योजना  झायोग  जो  कि  तीन  पंचवर्षीय
 योजनाये  पुरी  कर  चुका  हू  पन्द्रह  वर्षों  से  कार्य
 कर  रहा  है।  मैं  जानना  चाहता  हू  कि  क्या
 योजना  ह्रायोग  ने  इन  तीन  पच्रवर्षीय  योजनापध्ों
 के  परिणामों  को  ध्यान  में  रखते  हुए  स्वयं
 कभी  इस  बात  की  प्रावश्यकता  प्रनुभव  नहीं
 की  चूकि  योजना  भायोग  को  भ्रपेक्षित  सफलता

 नही  मिल  रही  है  वह  इसके  कारणों  का  प्रध्यवन
 करे  ।  यदि  अनुभव  किया  तो  क्‍या  उसने  बह
 अध्ययन  किया  ।  वदि  किया  तो  योजना  ायोग
 स्वयं  किस  परिणाम  पर  पहुंचता  ?



 com

 eft  प्रकाशइबीर  शास्त्रों  :  मेरा  सवाल

 दूसरा  है  1  मेरा  प्रश्त  यह  था  कि  प्रशासनिक

 सुधार  धाधोग  की  भिमुक्तित  से  पहले  क्‍या
 योजना  आयोग  मे  झषनी  असफलताओं  को
 ध्यान  में  रखते  हुए  इस  प्रकार  का  कोई  सर्वे

 नही  किया  कि  योजना  भ्ायोग  को  श्रपेक्षित
 सफलता  मिली  है  या  नहीं  ।  यदि  किया  तो  में
 जानता  चाहता  हूं  कि  उसका  क्या  परिणाम

 रहा  ?

 aft  झोंक  मेहता  :  यह  दो  झलम  बातें

 हैं  1  प्लैनिंग  के  इम्प्लिमेंटेशन  के  बारे  में  बार-
 बार  संसद  के  सामने  रिपोर्ट्स  पेश  हुई  हैं  ।
 प्लैलिंग  कमीशन  का  प्रार्गेनाइजेशन  किस  तरह
 से  किया  जाय  इसके  बारे  मे,  जैसा  मैंने  श्राप  से

 कहा,  जो  कुछ  हमारे  सुझाव  हैं  वह  प्लैनिंग
 कमीशन  के  सामने  है  ।

 जी  प्रकापकिर  शास्त्री  :  मैं  यह  जानता

 चाहता  हूं  कि  क्या  देश  की  झ्रावश्यकताझो  शौर

 न्यूनताओं  को  ध्यान  में  रखते  हुए  योजना
 आाचोग  ने  चतुर्थ  पंचवर्षीय  योजना  के  भाकार
 प्रकार के  ऊपर  फिर  से  विश्यार  करने  का  मिश्चय
 किया  हैं  ?

 जौ  शोक  मेहता  :  प्रेजिडेंट  के  ऐड्रेस  के
 अन्दर  इसके  बारे  में  बतलाया  गया  है  भौर
 उसके  बाद  प्राइम  मिविस्टर  ने  राज्य  सभा  में
 बोलते  हुए  यह  कहा  था  कि  :

 “The  President  has  stated
 about  the  review  of  the  structure
 and  functioning  of  the  Planning
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 ही  wale  dyer  :  इसके  बारे  में  चय  Commission in  view  of  the  new
 कुछ  सुझाव  हैं  योजना  भादोग  के  झम्दर  काम.

 Siew  of ectnin  a  chron
 करने  बालों  के  वे  सारे  सुझांव  श्री  उसी  स्टेडी

 —  ०  The
 pie  pe

 Commis-

 प  के  सामने  पेश  किया  जा  रहे  हैं  -  साननीस  has  done  work  in  the

 सदस्य  को  शायद  पता  होगा  कि  रेटडी  पर  के.  Pe  Dak  all  wotk  shwulld  constant
 झत्दर  प्लैनिंग  कमीशन  के  भी  दो  सीनियर  the

 requirements  of
 the  day,  end

 झाफिसर्स  हैं  और  स्टेडी  प्प  के  जी  पेफरेटर  हैं  हन  are
 thinking

 of
 re-organisation

 ag  site  पराजपे  हैं  जो  पिछले  दी  सालीं  से  tlt  levels.  ह  to  now,  there
 इन्हेपेन्डेन्ट  तरीके  से  योजना  झ्रायोग  के  काम

 सा  the  Conniasien  and wet  ie  we  in-
 को  स्टेडी  कर  रहे  हैं।  tend  to  discuss  these  matters

 aft  ब्रकासंबीर  झास्त्री  :  झाग  ए  प्वाएंड
 झाफ  प्राईर  ।  जहां  तक  राष्ट्रपति  के  भाषण

 का  प्रश्न है  उसे  सब  सदस्यों ने  सुना  है  राज्य
 सभा  में  जो  कुछ  प्रधान  मन्ल्री  ने  कहा  वह  भी
 कई  समाचार  पों  में  प्रकाशित  हो  चुका  है  ।
 इस  समय  तो  मन्वी  महोदय  से  जो  एक  विशेष
 प्रश्न  पूछा  गया  है  उसका  शलर  चाहिये  कि

 चतुर्थ  पंचवर्षीय  योजना  का  आकार  प्रकार
 ज्यो का  त्यों  रक्खा जा जा  रहा  है  या  न्यूनताझों को
 देखते  हुए  उसमे  कुछ  कमी  करने  का  विचार
 किया  जा  रहा  है।  इसके  सम्बन्ध  मे  राष्ट्रन्पति
 के  भाषण  का  उद्धरण  देना  शौर  प्रधान  मती
 ने  क्या  कहा  बह  बतलाना  इस  प्रश्न  को  दूसरी
 दिशा  में  ले  जाना  है  1

 श्री  झनोक  मेहता  :  दोनों  जगह  यह
 कहा  गया  है.

 भी  मधु  लिमये  :  यहां  श्राप  राज्य  सभा
 का  उल्लेख  ही  नहीं  कर  सकते  ।

 चची  भ्रश्तोक  भेहत्प  :  भ्रम  मह  कहा  गय  है
 कि  ओ  झाउट  लाइन  तैयार  हुई  है  उस  ब्ाउट-
 लाइन के  बनाने  में  7  | ६ है  6  राध्य  के  साथ
 स्टेट  प्लैनिंग  के  बारे  में  समशौता  हुआ  था  t
 लेकिन  अुंकि  कई  जगहों  पर  झब  नई  सरकारें

 बनी  हैं  इसलिये इसके  बारे  में  हमें उबे  भी
 बातचीत  करनी  है।  इसके  साथ-साथ  रिसोसेज

 की  जो  पिक्चर  है  उसके  बारे  बैगी  हम  भ्रच्छी

 तरह  विचार  कर  रहे  हैं  बीफ  मिनिस्टर्स  के

 साथ  और  सेन्टर के  साथ  ।  मह  सारा  मैटीरिपलश
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 भा  जाने  के  बाद  किस  तरह  से  शोउटलाइन
 को  रिव्यू  करना  है  ह... क  आपके  सामेते  भा  जायेगा।

 ॥  सिद्धेक्चर  जलाव :  यौजनां  झायोग  का
 गठने  करते  समय  क्‍या  इस  बात  का  विशेष
 रूप  से  ध्यान  रक्‍्या  जावेगा  कि  योजना  को

 कार्यान्वित  करते  समय  पिछले  पन्द्रह  वर्षों  में
 जिन  कठिनाइयों  का  सामना  करता  पड़ा  है
 वह  कठिनाइयां  दूर  हो  सकें  शौर  ज्यादा  भ्रज्छी

 तरह  से  योजना  कार्यान्वित  हो  सके  और  उसे
 राज्य  सरकारों  और  केन्द्रीय  मन्त्रालयों  का

 पूरा  सहयोग  मिल  सके  ।

 श्री  प्रश्ोक  मेहता  :  कुछ  कठिनाइयां  ऐसी
 हैं  जो  कि  हमारे  बस  की  नहीं  हैं  जैसे  ड्राउट्स
 हैं  |  इनके  बारे  में  तो  प्लैनिंग  कमीशन  कुछ
 नहीं  कर  सकता  है  लेकिन  इम्पिलमेंटेशन  के
 बारे  में  प्लैन  की  मेशिनरी  कैसी  हो  इस  सम्बन्ध
 में  स्टेट्स  के  साथ  चर्चा  चल  रही  है  ।

 Shri  8.  Kandappan:  The  status  ac-
 corded  to  the  Planning  Commission  in
 our  country  which  hag  been  rightly
 characterised  as  a  super-Cabinet  is
 very  curious.  It  has  neither  consti-
 tutional  nor  legislative  sanction.  In
 view  of  the  changed  Centre-States
 relationship,  may  I  know  whether  the
 Government  is  prepated  to  give
 statutory  form  to  the  Planning  Com-
 mission?

 Shri  Asoka  Mehta:  As  I  pointed  out
 earlier,  this  matter  is  under  conside-
 ration.  The  only  reason  I  referred  to
 the  speech  of  the  Prime  Minister  is
 because  she  said.  she  wants  to  consult
 the  Chief  Ministers  also  about  it,

 Shri  8.  Kandaypan:  Sir,  on  a  point
 of  clarification.  The  Minister  has
 stated  that  the  matter  is  under  con-
 sideration.  Is  it  by  the  Administra-
 tive  Reforms  Commission  or  by  the
 ‘Government?

 Shri  Asoka  Mehta:  I  have  made  it
 clear  that  the  Government  is  await-
 ‘ng  the  report  of  the  Study  Group  set
 up  by  the  Administrative  Reforms
 Commission,  When  the  report  comes,
 with  whatever  materials  the  Govern-
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 ment  may  have  at  their  disposal,  they
 will  apply  their  mind  and  come  to  a
 conclusion.  Ig  doing  so,  they  will
 also  be  consulting  the  Chief  Ministers.

 Shri  Chengalraya  Naidu:  Will  the
 hon,  Minister  be  pleased  to  consider
 the  question  of  making  the  members
 of  the  Planning  Commission  responsi-
 ble  for  execution  also,  because  there
 is  a  lot  of  difference  between  drawing
 up  of  plans  and  their  execution?

 Shri  Asoka  Mehta:  That  is  not
 possible,

 शी  wee  बिहारी  वाजपेयों  :  ग्रभी  मस्ती
 जी  ने  कहा  कि  बोजता  प्रायोग  का  पुनर्गठन
 किस  आधार  पर  किया  जाये  इस  पर  एक
 अध्ययन  दल  विचार  कर  रहा  है।  मैं  जानना

 चाहता  हूं  कि  सरकार  ने  इस  दिखा  में  प्रफ्ता
 दिमाग  बताया  है  या  नहीं--भ्रष्ययन  दल  की
 रिपोर्ट  सरकार  के  पास  जब  झायेगी  तब  झायेती
 जैसा  कि  सुझाव  दिया  गया  है  कि  योजना
 झ्रायोग  विशेषज्ञों  की एक  छोटी  सी  समिति  के
 रूप  में  काम  करेगा,  झाज  के  वर्तमान  भारी
 भरकम  रूप  में  नहीं  1  मैं  जानना  चाहता  हूं  कि
 सरकार  भपध्ययन  दल  के  भरोसे  बैठी  हुई  है  या
 कि  उसने  खुद  भी  अपने  दिमाग  में  कुछ  तय
 किया  है  4

 श्री  भ्रशोक  मेहता  :  मैंने  हाउस  में  पहले
 भी  कहा  कि  एक  कमेटी  की  रिपोर्ट  का  इन्तजार

 हो  रहा  है  जिस  स्टेडी  ग्रुप  के  सामने  सभी  लोगों
 ते  अपनी  अपनी  रायें  दी  हैं।  इसके  साथ-साथ
 सरकार  के  प्रन्दर  भी  इस  के  बारे  में  बिचार हो
 रहा  है।  इन  सारी  बातों  को  साथ  रख  कर
 फैसला  किया  जायेगा  |

 थीं |  mo  तिवारी  :  मन्त्री  महोदय
 ने  कहा  कि  श्टेडी  म्ूप  स्‍्टेडी  कर  रहा  है।  मैं
 जानना  चाहता  हूं  कि  अभी  तक  जो  फाइव
 ईश्वर  प्लैन्स  बनीं  उनमें  इंडस्ट्रियल  या  ह...

 कल्बरर  शार्टफ़ाल जो  हुआ  है  क्या  उसकी  भी

 कोई  टेडी  की  गई  है  ?  बदि  ह्टेबी  की  गई  है.
 हो  उसके  करर  कया  हरबाई  की
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 att  wave  |  इसको  edt  are.  be  ciscuseed  separately, 7  aan  willing
 बार  हुई  घोर  हाउस  के सामने  शारी  ब्योजें

 Sere  मद  an,  theo
 वेश्न  की  गई  I  भ्रालिरी  रिपोर्ट  श्रापके  सामने

 —  the ———=
 the

 प्लैय  धाउटलाइन  की  रही।  उसमें  पिछली.
 People.

 ३
 agree  we  have

 =
 not

 तीन  च्लैम्स  में  क्या  कर्मजोरियां  थीं  भौर  किस...  3०  tthe  sent  didtoulgy arlane  trom
 wag  से  थीं  तथा  उन्हें  दूर  करने  के  लिये  कया.  the  fact  that  our  resources  are  very
 करना  है  यह  सारी  बाते  बतलाई  गई  हैं।

 limited  and  we  have  to  deploy  them

 Shri  Umanath;  Some  time  back  it
 ‘was  reported  in  the  press  that  the
 World  Bank  or  the  Aid  India  Con-
 sortium  had  advised  the  Government
 of  India  that  the  Planning  Commis-
 sion  be  reduced  to  an  advisory  body.
 I  would  like  to  know  whether  it  is
 true;  if  not,  whether  at  any  stage
 during  their  discussions  these  foreign
 agencies  had  suggesteq  anything  about
 the  re-organisation  of  the  Planning
 Commission.

 Shri  Asoka  Mehta:  There  is  no  basis
 for  both  the  suggestions  that  have
 been  made  by  the  hon.  Member.

 Shri  Virendrakumar  Shah:  Has  the
 Government  realised  that  the  Plan-
 ning  Commussion  has  not  only  failed
 to  help  the  economy  of  the  country
 but  has  brought  disaster,  hence  it
 deserves  to  be  scrapped  totally?

 Shri  Asoka  Mehta:  The  Govern-
 ment  does  not  accept  the  conclusions
 that  the  hon.  Membér  seems  to  have
 drawn.

 Shri  M.  R,  Krishna:  The  Planning
 Commussion  has  failed  in  tackling  the
 problem  of  fertiliser  and  food  and  it
 has  grossly  failed  In  meeting  the
 demands  of  the  weaker  sections,  May
 I  know  what  changes  the  Government
 proposes  to  bring  about  in  order  to
 make  the  department  dealing  with  the
 weaker  sections  more  effective?

 Shri  Asoka  Mehta:  As  far  as  the
 suggestion  made  that  the  Planning
 Commission  has  failed  to  solve  the
 food  and  fertiliser  problem  is  concern-
 ed,  |  beg  to  disagree.  The  various
 steps  taken  to  increase  food  and  ferti-
 liser  production  ang  the  various
 difficulties  encountereg  are  all  before
 the  House.  If  these  matters  are  to

 for  production  purposes  much  more
 than  we  are  able  to  use  them  for  wel-
 fare  purposes.

 wel  गलाम  मुहम्भद  :  पिछले  पनाह
 साल  के  तजुर्बे  के  बाद  भौर  स्टडी

 कमेटीज़  वगैरह  की  रिपोर्ट्स  को  देख  लेते  के
 बाद  में  यह  जानना  चाहता  हूं  कि  भानरेवल
 मिनिस्टर  के  जहन  में  क्‍या  है  कि  प्लानिंग
 कमीशन  को  वह  झाइन्दा  किस  तरह  रिभार्गे-
 नाइज  करें  ताकि  ये  जो  शिकायात  मुख्तलिफ
 तरफ  से  आई  हैं  उनको  दूर  किया  जा  सके  ?
 मैं  जानना  चाहता  हूं  कि  झ्ापकी  जाती  राय
 क्‍या  है?

 श्री  शोक  मेहता :  जहन  में  मेरे  क्या
 है  उस  की  कोर्ट  कीमत  नहीं  हाँ  क्योंकि

 सरकार  के  जहन  में  क्‍या  हैँ  बही  द्वाउस  के
 सामने  भ्राता  है  ।  मेरे  जहन  में  जो  कुछ  भी

 हो  बह  सरकार  के  सामने  आता  हूँ  ।

 बच्ची  गुलाम  मुहम्भदर  :  सरकार  तो

 सरकार है  शौर  वह  जानती  भी  है  थोड़ा  बहुत  ।
 लेकिन  जिम्मेदारी  प्लानिंग  की  कनसर्ढ  मिनि-
 ह्टर  की  ही  तो  है  और  कतसई  मिनिस्टर  सरकार
 को  क्या  मशविरा  देते  हैं  यह  देखने  वाली  बात

 है  ।  मैं  यह  जानना  चाहता  हूं  कि  वह  क्‍या
 मशविरा  सरकार  को  दे  रहे  है  ?

 Shri  Asoka  Mehta:  Sir,  the  House
 never  asks  what  advice  a  particular
 Minister  gives  to  Government.  I  am
 called  upon  to  give  information  when
 the  Government  takes  q  decision.  I
 have  made  it  clear  that  the  Govern-
 ment  is  waiting  for  the  report  of  the
 Administrative  Reformg  Commission

 on  the  subject  and  is  on  its  own,  suo
 motu,  collecting  a  lot  of  information
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 when  a  decision  is  taken,  I  will  give
 all  the  information.  ee  (Interruption).

 Seme  hon,  Members  rose—

 Mr.  speaker:  May  I  request  hon.
 Members  to  take  their  seats?  It  is  a
 very  important  question,  no  doubt.

 An  hon,  Member:  Just  one  question.
 Mr.  Speaker:  Everybody  wants  to

 put  only  one  question,  all  those  who
 are  standing;  they  cannot  put  two  or
 three.  But  we  have  already  taken  75
 minutes.  I  do  not  ming  giving  an-
 other  half  an  hour  to  this,  but  then
 will  not  other  questions  suffer?  I
 know,  the  Planning  Commission  ques-
 tion  is  very  important.  We  can  have
 @  one-hour  discussion  on  this;  I  do  not
 mind  that.  But  if  we  lose  one  hour
 over  One  question,  what  will  happen
 to  other  questions?

 Some  hon.  Members:  It  is  an
 Portant  question.

 Mr.  Speaker:  J  know,  it  is  very  im-
 portant,  but  there  are  other  import-

 ant  questions,  Therefore,  I  will  pass
 on  to  the  next  question....  (Interrup-~
 tion).  You  want  to  continue  with  this
 question?  Then,  I  will  al'ow  every-
 one  of  you.

 An  hon.  Member:  We  can  have  a
 half-an-hour  discussion  on  this.

 Mr.  Speaker:  I  will  deal  with  only
 one  question  today.

 Shri  8.  8.  Kothari:  In  view  of  the
 fact.....  :  (Interruption).

 An  hon.  Member:  Will  you  kind'y
 allow  a-half-an-hour  discussion  on
 this?

 Mr,  Speaker:  No,  please.  I  will  allow
 questions  now.  (Interruption).

 Shri  A,  B.  Vajpayee:  The  other
 Questions  are  also  important.  We
 should  not  devote  so  much  time  on
 this.

 Mr.  Speaker:  But  others  don't  think
 lke  that.  Next  Question.

 im-

 American  Peace  Corps  Volunteers
 +

 *140,  Shri  Vasudevan  Nair:
 Dr,  Ranen  Sen:
 Shri  A.  K.  Gopalan:
 Shri  Umanath:

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 State  Governments  have  demanded
 the  withdrawal  of  the  American  Peace
 Corps  Volunteers  from  their  States-
 and

 (b)  if  so,  the  action  taken  by  the
 Central  Government  in  this  regard?

 The  Deputy  Prime  Minister  and  Mi-
 nister  of  Finance  (Shri  Morarji  Desai):
 (a)  No.  Sir,  There  has  been  no  de-
 mand  from  any  State  Government  for
 the  withdrawal  of  American  Peace
 Corps  Volunteers,  These  Volunteers
 are  sent  to  the  States  in  response  to
 requests  received  from  them.

 (b)  Does  not  arise.

 Shri  Vasudevan  Nair:  Is  it  not  a  fact
 that  there  have  been  many  complaints
 about  subversive  activities  of  some  of
 these  persons  belonging  to  the  Peace
 Corps  from  the  various  States,  includ~
 ing  Maharashtra  and  Kerala,  and  may
 I  know  whether  the  Planning  Com-
 mission  who  were  previously  in  charge
 of  these  international  volunteer  orga-
 nisations  could  not  tackle  these  comp~
 laints  and  that  they  were  rather  acqui-
 escing  in  them,  covering  them  up,  and
 were  hand  in  glove  with  the  Peace
 Corps,  and,  if  so,  is  that  the  reason
 why  this  subject  was  transferred  from
 the  Planning  Commission  to  the  Minis-
 try  of  Finance  last  year.  ~

 Shri  Morarji  Desal:  The  inferences
 drawn  by  the  hon.  Member  are  not
 correct,  The  transfer  from  one  to  ano-
 ther  is  only  a  matter  of  convenience
 and  utility.  That  is  how  it  is  dona
 There  are  not  many  complaints  of  sub-
 versive  activities  against  these  volun-
 teers.  Ag  far  as  I  could  find  out,  there
 Wag  complaint  against  only  one  perti-
 cular  volunteer  in  Pilani—it  was  not
 anywhere  else—and  he  is  no  longer

 Finance  be
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 there.  Out  of  JI600  volunteers  who
 have  come  here,  there  have  been  com-
 plaints  so  far  against  only  four  persons
 of  something  or  the  other,  bad  tempe-
 rament  or  want  of  courtesy  or  some-
 thing  like  that.  In  one  case,  subver-
 sive  activity  meant  that  he  added  opi-
 nions  in  favour  of  Pakistan  in  his
 discussion  with  others.  They  were
 sent  away;  they  are  not  here.

 Siri  Vasudevan  Nair:  The  hon.
 Minister  just  now  said  that  there  were
 only  four  complaints  and  that  too
 mainly  about  @iscourlesy  and  all  that,
 I  should  like  to  know  whether  it  has
 come  to  the  notice  of  the  Government
 that  one  Mr.  Logan  Saladah  came  in
 September,  i964  and  settied  down  in
 very  sensitive  arcas,  like  Dalhousie  and
 Mussoorie  ani  wanted  to  specialise  in
 relief  work  for  Tibetan  refugees,  and
 the  Ministry  of  Externat  Affairs,  after
 receiving  some  report  from  the  Intel-
 ligence,  wanted  the  recall  of  this  parti-
 cular  gertleman.  Has  it  also  come  to
 the  notice  of  the  Government  that  a
 pretty  girl  of  25  years,  Joyce  Russel,
 who  was  working  in  yeur_  State,

 Shri  Hem  Barua:  What  i3  the  con-
 nection  between  8  prelty  girl  and
 your  State,  Sir?

 Shri  Vasudevan  Nair:  She  was  work-
 ing  in  the  Home  Science  Colles  there
 and  the  Principal  cf  the  Ilome  Science
 College  got  rid  of  her.  But  this  parti-
 cular  Jady  who  went  back  to  U.S.A.,
 after  such  a  complaint  froin  the  Prin-
 cipal,  came  back  with  8  volunteer
 corps  of  3l  and  went  to  work  in  the
 Nagar  junasagar  project  without  prior
 permission  of  the  Government.  I  un-
 derstand  that  when  they  go  to  such
 project  areas,  they  take  prior  permi-
 ssion  from  the  Government.  Even  be-
 fore  getting  prior  permission,  this  lady
 who  was  a  suspicious  element

 An  hon.  Member:  But  pretty.

 Shri  Vasudevan  Nair:....  ‘ries  to
 work  in  the  Nagarjunasagar  project.
 Are  we  to  understand  that  this  Gov-
 ernment  has  given  licence  to  these
 people  to  go  anywhere  they  like  and
 to  do  whatever  they  like?  What  is
 happening  in  this  country?
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 Shri  Morarji  Desai:  The  case  of  Mr.
 Logan  Saladah  did  come  ito  the  notice
 of  the  Government.  He  came  in  964
 and  his  activities  were  not  found  to
 be  desirable  and  he  was  returned.
 About  the  other  girl....

 An  hon.  Member:  Pretty  girl.

 Shri  Morarji  Desai:  pretty  girl
 or  whatevcr  he  wanis  to  say,  I  have
 no  knowledge.

 Shri  Hem  Barua:  On  8  point  of
 order.  When  the  Jinance  Minister
 said  that  he  docs  not  nave  any  know-
 ledge  of  the  pretty  giri,  he  is  trying
 to  bypass  this  Parliarncat.  As  a  Fin-
 ance  Minister,  because  Peace  Corps  is
 functioning  under  lim,  he  should
 know  all  about  pretty  girls.

 Mr,  Speaher:  There  is  so  point  of
 order,  here,

 Shrimati  Lakshmikantammu:  J  have
 an  objection.  Tf  they  have  a  com-
 plaint,  let  them  complain  about  their
 activities.  Why  should  thev  say  pret-
 ty  girls  av  pretty  boys?  I:  ic  a  reflec-
 tion,

 Mr.  Speaker:  Dr.  Ranen  Sen,
 Dy.  Ranen  Sen:  In  view  of  the  fact

 thet  quite  a  large  numb-r  of  these
 Peace  Corps  voluntezrs  have  been
 doing  subversive  activities,  as  is  re-
 vealed  by  the  hon.  Pinenee  Minister
 now,  may  I  knew  whether  it  is  known
 to  the  Government  ‘hat  the  American
 Peace  Corps  Volunteeis  are  donating
 4500  doliars  for  the  International
 Secretariat  for  Volunteer  Service  Con-
 ference,  which  is  a  subsidiary  body  to
 the  American  Peace  Corps  Volunteers,
 CIA,  and  which  is  opening  today  in
 Delhi,  and  Mr,  Asoka  Mehta,  our  Plan-
 ning  Minister,  is  associating  himself
 with  that  Conference  and  if  so,  may
 I  know  why  this  Government  and  our
 Ministers  are  associating  themselves
 with  such  organisations,  a  large  num-
 ber  of  whose  volunteers  are  under
 suspicion  today  in  India?

 Shri  Morarji  Desai:  The  hon,  Mem-
 ber’s  question  is  based  on  two  wrong
 premises.  One  is  that  he  said  _  that
 there  are  many  cases  of  subversive
 activities.
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 Dy,  Rasen  Sen:  He  hitusel,  admitted
 Shri  Morarji  Dewi:  I  have  admitted

 Rething  of  that  violent  nature.  I  have
 only  grid  that  there  was  only  one
 volunteer  who  was  found  like  that
 Does  that  mean  ‘many’?  Then  I  must
 understand  the  hen  Member's  defini-
 tion  of  what  is  ‘many’  and  what  is
 ‘one’

 Therefore,  it  is  not  correct  to  say
 that  Then,  about  the  other  organisa-
 tion  which  he  mentioned,  that  orga-
 musation  has  nothing  to  do  with  Peace

 Shri  A  K  Gopalan:  May  I  know
 What  are  the  special  facilities  given  to
 this  Volunteer  Corps  and  what  is  the
 amount  incurred  on  that  account?

 Shri  Morarji  Desai:  The  to  and  fro
 trave]  costs  and  living  expenses  in
 India  of  voluntcers  from  other  coun-
 tries  except  UK  and  Canada,  are
 borne  by  the  respective  countries
 The  Indian  authorities  provide  them
 with  barely  a  simple  furnished  accom-
 modation,  a  bicycle  and  free  medica!
 attention  They  also  get  the  mcome-
 tax  exemption  upto  a  limit  of  Rs  2,250
 on  new  articles  imported  for  their
 use  m  India

 Shri  Umanath:  Recently  President
 Nyarare  of  Tansania  and  the  Cambo-
 dian  Government  have  demanded  re-
 call  of  all  the  Peace  Corps  Volunteers
 from  their  countries  on  the  charge
 that  they  are  meddling  with  their
 countries’  internal  affairs  and  intelli-
 gence  Secondly,  in  most  of  the
 American  Press  it  has  appeared  that
 this  particular  Peace  Corps  5  an  ins-
 trument  for  the  CIA  to  further  their
 activines  Thirdly,  the  Fmance  Minis-
 ter  himself  admitted  that  there  have
 been  cates  of  misbehaviour  o

 Shri  Morarji  Desai:  Only  4  out  of
 2600

 Shri  Umanath:  There  have
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 in  pdultmnes  on  grounds  of  misbeha-
 viour  In  view  of  gil  this,  may  I  know
 whether  Government  propose  to  keep
 a  close  watch  on  the  activities  of  the
 Peace  Corps  Volunteers,  and  if  not,
 the  reasons  therefor?

 ह..!. . है  Morarji  Desai:  The  hon  Mem-
 ber’s  question  arises  from  the  allergy
 that  he  has,  and  I  am  not  going  to  be
 affected  by  it

 Shri  Umanath:  The  whole  country  is
 allergic,  and  he  seems  to  be  the  only
 exception,  which  means  that  he  has
 got  some  sickness  or  something,

 Shri  Morarji  Desai:  No,  no  Shout-
 ing  and  indulging  in  sucn  sort  of  rhe-
 torics  does  not  give  any  facts  Let  us
 go  to  facts  The  country  has  not  de-
 manded,  and  the  Governments  have
 not  demanded  it  As  I  have  said,  if
 any  State  Government  does  not  want
 volunteers,  they  will  not  be  there  It
 is  not  a  question  of  imposing  any
 volunteers  on  any  State  if  they  do
 not  want  them  ‘They  Lad  asked  for
 them  and  that  3s  why  they  were  given.
 But  if  now  any  Government  does  not
 want  them,  that  will  not  be  done  It
 is  not  a  question  of  imposing  any
 volunteer  on  anybody  Theréfore,  itis
 not  mght  to  say  lke  that  If  some
 other  countries  have  found  some  other
 experience,  that  is  no  ground  to  say
 that  we  have  also  the  same  experi-
 ence

 Shri  Umanath:  The  American  press
 has  said  that

 Shri  Morarji  Desai:  The  American
 press  is  of  several  kinds  It  is  a  demo-
 eracy

 Shri  Umanath:  Most  of  the  people
 have  said  it

 Shri  Morarji  Desai:  I*  is  a  demo-
 eracy,  but  not  of  the  type  that  the
 hon  Member  wants

 Shri  Umanath:  All  the  papers  have
 said  it.

 है... क  Merarfl  Desai:  That  is  ४४809  got
 true.  It  is  an  exaggeration  which
 indulged  in,  which  is  not  right,



 Times  has  said  it,

 Morarji  Desai:  I  have  not  yet
 got  anything  from  them.

 we  do  not  have  enough  social  workers
 here  to  do  the  work?

 Shri  Morarjj  Desai:  If  tnere  ७20  peo-
 ple  who  can  help  us  and  they  come
 voluntarily,  I  do  not  see  why  we
 should  not  keep  them  if  they  are  use-
 ful  to  us.  We  are  not  obliged  to  keep
 anybody:  so  that  is  not  the  question
 at  all,  It  is  a  question  of  our  volun-
 tary  acceptance,  if  we  want  to  do  ‘80,
 and  that  is  why  they  have  been  laken
 in.  It  is  not  a  question  of  not  having
 sufficient  volunteers,  but  we  have  to
 have  even  more  volunteers  for  ins-
 tance,  in  the  case  of  leprosy,  we  have
 got  to  get  people  from  outside  because
 here  our  nurses  will  not  even  look  at
 them.

 aft  शिव  नारायण:  मैं  यह  जानना  चाहता

 हूँ  कि  जिस  वालन्टीयर  की  शिकायत  थी

 उसके  ेस्ट  गवर्नमेंट  ने  क्‍या  एक्शन
 लिया  +

 की  भोरारणों  देसाई  :  झगर  मातनीय

 झदस्य  बराबर  ध्यान  रखे  होते  तो  उनको

 मालूम  हो  जाता  |  मैंने  कह  दिया  है  कि  वह
 बापस  गया  |

 शनी  शशिरंजन  :  मन्त्री  जी  ने  कहा  है  कि

 विदेशों  के  इन  स्वयंसेवकों  को  कुछ  झाविक

 सुविधायें  दी  गई  हैं  भौर  सुरक्षित  स्थांबों  में

 जाने  की  सुविधा  भी  दी  गई  है  1  मैं  यह  जातना

 खाहता  हूं  कि  भपने  देश  में  जो  संस्थायें  सेवा

 एक  धमाका:  MARCH  30  1081  Ore  Aner  द...

 Umanath:  The  कपा  York
 को  काम  करें  रही  है  स्का  कही  gin er
 को  भी  आप्त हैं।  मैं  यह  जस  इसलिए  पूछ
 रहा हूं  कि  कुछ  सेवा  करते  बाली  संस्थाओं  को

 तायातैष्ड या  मस्य  सुरक्षित  स्थानों  में  जाने की
 प्रमुमति नहीं  मिली  हैं।  क्या  वहां  के  स्वपंसेवकों
 को  भी  झािक  धौर  प्रवेश  सम्बन्धी  समाय

 सुविधायें  दी  जायेंगी  ?

 ीं  भोरारणी  देसाई  :  जो  ऐसे  केस  पायेंगे
 उन  पर  विद्यार  किया  जायेगा  d

 Shri  Jyotirmoy  Basu:  What  is  there
 on  Government's  record  from  our  In-
 telligence  Department  ang  the  CBI
 about  the  Peace  Corps  activities  in
 this  country?

 Shri  Morarji  Desai:  I  have  already
 said  that  it  is  not  only  our  reports  but
 the  reports  also  of  the  State  Govern-
 ments  that  they  are  doing  useful
 work....

 Shri  Jyotirmoy  Basu:  |  am  talking
 of  the  Central  Intelligence  Bureau,
 not  of  the  State  Governments.

 Shri  Morarji  Desai:  The  Central  In-
 telligence  Bureau  has  got  many  other
 kinds  of  work  to  do,  and  this  is  not
 one  of  their  items  of  work.

 Shri  Umanath:  Have  they  given  any
 Teport?

 Shri  S,  Kandappan:  The  answer  is
 very  evasive

 Mr.  Speaker:  If  it  is  evasive,  the
 question  can  be  repeated  afterwards.

 aft  विभूति  मिन  :  वित्त  मन्‍्त्री  महोदय  ने

 कहा  है  कि  कुष्ठ  रोग  के  रोगियों  की  सेवा

 करने  में  यहां  के  लोग  हिचकिचाते  हैं  भौर

 विदेश  के  लोग  उनको  ध्ज्छी  सेवा  करते  हैं  ।

 क्या  यह  सही  नहीं  है  कि  गांधी  सेवा  संघ  के
 लोग  कुष्ठ  रोगियों  की  सेवा  में  ज्यादा  तत्पर  हैं
 धौर  किसी  विदेशी  को  निस्बत  ज्यादा  काम

 करते  हैं  और  क्या  हमारी  सरकार  बीस  बरस
 की  स्वाधीनता  के  बाद  भी  हमारी  चचा  करोड़  .

 की  ध्रादादी  में  से  ऐसे  बालिम्टीयर  तैवार नहीं नहीँ  .
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 कर  कई  है  थो  कि  हिल्दुस्हाल की  जनता  की

 सेना  करें  ?

 श्री  मोरारओी  देसाई  :  सरकार  वाजन्टियर
 तैयार  नहीं  कर  श्कती  है,  बालन्टियर  शयद
 सैयार  होते  हैं  तब  उनको  बालन्टियर  कहा
 जाता  हैं।  उनको  सरकार  खुद  नहीं  बना
 सकती  है  ।

 ची  कंबर  लाल  गुप्त  :  क्‍या  मिनिस्टर

 साहब.

 थी  विभूति  मिश्र  :  भ्रष्यक्ष  जी  मेरा
 प्वाइन्ट  भ्राफ  भार  है  ।  गाघी  सेवा  संघ  एक
 ऐसी  सस्था  है  जो  क््ष्ठ  रोगियों  की  बहुत  झच्छी

 तरह  सेवा  कर  रही  है  सरकार  ने  उन  से  AE
 क्यों  नही  किया  जो  इन  की  बुला  कर  रखा  है  ?

 शी  कंबर  लाल  गुप्त  :  क्‍या  मिनिस्टर

 साहब  बतलायेंगे  कि  इन  बालन्टियर्स  की  सख्या
 ह है  क्‍या  है,  पिछले  दो  साल  में  इनकी  संख्या
 क्या  थी  और  क्या  मिनिस्टर  साहब  यह  ठोक
 समझते  हैं  कि  इन  की  एक्टीविटीज़  के  ऊपर
 वाच  रखने  के  लिये  कोई  प्रबन्ध  किया  जायगा  ?

 शी  भोरारजी  बेसाई  :  वे  लोग  जो  काम

 करते  हैं!  सब  लोग  देखते  हैं  भौर  जानते  हैं  उसके
 बाच  करने  की  ज़रूरत  नहीं  है  1  लेकिन  जहां
 जरूरत  होती  है  वहा  ज़रूर  वाच  करेंगे  7  भाज
 उनकी  सख्या  27  है,  ध्गले  साल  शायद

 03  से  रह  जायगी।

 श्री  कंबर  साल  गुप्त :.  पिछने  दो  सालों

 में  उनकी  सख्या  क्‍या  थी  ?

 श्री  मोरारजी  देसाई  :  1600  भाये  वे,

 झाज  उनकी  अँख्या  12718  t

 =
 ft  जाथब  :  भ्रध्यक्ष  महोदय

 ये  जो  श्रमरीकी  वालन्टिय्स  हैं,  ये  लोग  देहात
 में  जाकर  पोनड्री  भौर  दूसरे  कामों  में  लोगों

 की  सेवा  का  काम  करते  हैं,  उनके  बारे  में  बहुत
 अच्छी  रिपोर्ट  है|भौर  गांव  के  लोगों  ने

 उनकी

 सिफारिश  की  है,  क्या  सरकार  ने  म्ह  सब  देखा

 है
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 की  मोरारणी  देसाई  :  मैंमे  कहा  है  कि  ये
 भच्छा  काम  कर  रहे  हैं  ऐसी  रिपोर्ट  राज्य
 सरकारों  धौर  दूसरे  लोगों  को  भी  है  1

 Fertilizers  Production  in  the  Fourth
 Plan

 *l4l,  Shri  c  C.  Demi:  Whiil  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 fertilizers  manufacture  target  for  the
 Fourth  Five  Year  Plan  has  been

 Sonsideratay
 waled  down  recently; a

 (b)  uf  so,  the  reasons  which  neves-
 Sitated  such  a  decision?

 The  Minister  of  Planning,  Petioleam
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  No,  Sur.

 (b)  Does  not  arise

 Shri  C.  6,  Desai:  May  I  know  whe-
 ther  the  reduction  im  ihe  target  i9
 caused  by  the  fauure  to  utilise  the
 fertiliser  industrial  licences  and  pe-
 cause  of  the  wrong  policy  or  wrong
 ideology  followed  by  the  previous
 Minister  of  Petroleum  and  Chemicals?
 Second'y,  how  many  industrial  heenc-
 es  for  fertiliser  production  have  been
 given,  what  has  happened  tu  “hem
 and  why  they  have  not  been  utilised?

 Shri  Asoka  Mehta:  I  have  pointed
 out  that  there  has  been  no  reduction
 in  the  target  We  have  issued  licences
 to  pubhe  sector  projects  and  private
 sector  projects  which  when  completed
 wi'l  give  us  a  ferithser  production  of
 28  or  29  million  tonnes  of  nitrogenous
 fertilisers.

 Shri  C.  C,  Desai:  What  is  the  atti-
 tude  of  Government  towards  *he  im-
 portation  of  ammonia  from  the  Persian
 Gulf  installations  ur  ccuntries  about
 which  the  World  Bank  President  was
 so  insistent  or  anxious?

 Shri  Asoka  Mehta:  Government's
 policy  has  been  clearly  enuncisted
 that  nitrogenous  fertilisers  will  have
 to  be  produced  in  this  country  from
 the  naptha  avatlabie  in  our  country.
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 Shri  C,  C.  Desai:  What  about  impor-
 tation  of  ammonia?

 Shri  Asoka  Mehta:  Th  question
 was:  what  is  the  policy?  Will  we  al-
 low  import  of  aminonia?  My  reply
 is,  it  will  be  basce  upon  indigencus
 naptha.  My  reply  is  quite  complete.

 Shri  C.  C.  Desai:  there  w2s  no  men-
 tion  of  ammonia  in  his  reply,

 Shri  Asoka  Mehta:  Ammonia  is
 made  out  of  naptha.  T  have  sa‘i  that
 we  will  use  indigenous  rav  meterials
 for  the  purpose.

 Shri  C.  C.  Desai:  Will  you  allow  the
 import  of  ammonia?

 Shri  Asoka  Mehta:  I  have  said  al-
 ready  that  the  policy  is  to  use  indi-
 genous  raw  material.

 श्री  ओंकार  लाल  बेरवा  अभी  मन्त्री

 महोदय  ने  बतलाया  कि  हमने  बहुत  से  लाइसेन्स
 दिये  हैं  तो  क्या  मन्त्री  महोदय  ने  यह  भी

 मालूम  किया  है  कि  लाइसेन्स  देने  के  वाद  वे

 कारखाने  लगे  भी  हैं  या  नहीं  लगे  हैं  ?  ऐसे  उदा-

 हरण  राजस्थान  में  मौजूद  हैं  कि  लाइसेन्स  दे

 दिये  हैं  लेकिन  कारखानों  का  पता  नहीं  है  ।

 तो  क्‍या  ऐसी  भी  खबरें  श्रीमान  को  मिली  हैं,
 क्या  आपने  कोई  जांच  की  है  कि  लाइसेन्स  वालों

 ने  काम  करना  शुरू  किया  है  या  नहीं  किया  है  ?

 श्री  श्रशोक  मेहता  :  हम  लोग  पूरी  खबर

 रखते  हैं  ।  जहां  तक  आप  ज़िक्र  कर  रहे  हैं

 वह  शायद  कोटा के  बारे  में  है  ।  वहां  डी०  सी  ०

 एम०  का  कारखाना  शुरू  हो  रहा  है,  उनका

 काम  चल  रहा  है,  जहां  तक  जालान  के  लाइसेन्स
 का  सम्बन्ध  है  वह  कैनसिल  कर  दिया  गया  है  |

 श्री  ओंकार  लाल  बेरवा  :  कितनी  दफ़ा

 उनके  लाइसेन्स  को  रिन्यू  किया  गया,  उन  के

 लाइसेन्स  को  रिन्यू  करने  का  क्या  कारण  था

 गौर  उन  के  काम  न  करने  का  क्या  कारण  था  ?

 श्रोमतो  तारकइवरी  सिन्हा  :  कोई  जवाब

 नहीं  है  ।
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 Shri  P,  Venkatasubbaiak:  In  view
 of  the  fact  that  the  Third  Plan  re-
 appraisal  shows  that  the  private  sec-
 tor  has  completely  failed  us  in  the
 matter  of  production  of  chemical]  fer-
 tilisers,  are  the  Government  introduc-
 ing  more  fertiliser  factories  in  the
 public  sector  or  entrusting  more  ferti-
 liser  production  to  the  private  sector
 with  all  its  consequences?

 Shri  Asoka  Mehta:  Government’s
 policy,  as  has  been  stated  very  often,
 is  clear.  We  are  pushing  ahead  with
 our  public-sector  programme.  The
 projects  licensed  in  the  public  sector
 when  completed  will  give  us  about
 .6  million  tons  of  nitrogen.  The  pri-
 vate  sector’s  performance  has  also  im-
 proved  considerably  in  the  past  few
 months.

 Shrimati  Tarkeshwari  Sinha:  Ac-
 cording  to  the  papers,  there  is  a
 reassessment  of  the  Fourth  Plan  and
 an  ex-member  of  the  Planning  Com-
 mission,  Dr.  Rao,  said  that  they  were
 preparing  a  hard-core  plan.  Is  there
 a  possibility  of  reducing  the  target  and
 if  so  what  is  the  position  at  the  pre-
 sent  moment?

 Shri  Asoka  Mehta:  The  target  for
 building  up  capacity  has  been  24
 million  tons.  Not  only  is  that  target
 kept  but  if  the  capacities  that  we
 have  licensed  are  completed,  they  will
 give  us  a  capacity  of  2.9  million  tons
 by  the  end  of  the  Plan.  The  ques-
 tion  is  whether  the  necessary  amount
 of  foreign  exchange  will  be  available
 for  the  public  sector  plants  and  whe-
 ther  the  private  sector  plants  that
 have  been  licensed  will  go  ahead  ac-
 cording  to  schedule.  These  _  things
 are  being  reviewed  constantly,  and  if
 at  any  time  the  House  wants,  I  can
 give  the  position  as  it  exists  on  that
 particular  day.

 Shri  Swell:  Is  it  a  fact  that  last
 year  the  Government  offered  certain
 concessions  to  foreign  companies  for
 investment  in  fertiliser  production  and
 that  these  foreign  companies  had  not
 responded  favourably  to  these  con-
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 cessions?  If  so,  in  view  of  the  Gov-
 ernment's  declared  policy  of  self-
 sufiiciency  in  food  by  297l],  how  do
 tne  Government  propose  to  go  about
 it?

 Shri  35058  Mehta:  J]  have  just  re-
 plied  to  that  question  that  we  are
 pushing  ahead  with  our  public-sector
 programme.  The  public-sector  pro-
 jects  that  huve  been  licensed  in  the
 fast  one  year  when  completed  will
 give  us  an  additional  production  of
 about  9-l0  lakh  tons.  The  private
 sector  has  also  responded  well.  There
 ave  a  number  of  schemes  which  are
 on  the  ground  now  and  there  870
 others  which  are  being  considered
 verve  soeiousiv,  We  expect  that  if  alJ
 the  pecole  or  at  Ienst  a  majority  of
 them  ultimately  come  forward  —  and
 take  up  the  work  seriously,  we  wil!
 herve  a  Teen  ced  capaeitw  of  about  4
 million  tons  before  long.

 Shri  Inder  J.  Malhotra.  Last  yar
 the  Government  said  that  a  fertiliser
 team  would  visit  the  Uniteg  States
 and  some  other  countries.  What  has
 been  the  outcome  of  that  visit?

 A  foritiser  team  was  sent  last  year
 to  the  USA.  and  some  other  countries
 also.

 Shri  Aseka  Mehta:  An  officers’  de-
 lecation  had  gone  to  some  of  the
 ccuntrics  and  sinee  then,  a  number
 of  serious  enquiries  are  being  made.
 Some  of  the  investors  have  already
 taken  out  their  licences  and  others
 are  carrying  on  discussions  and  nego-
 tiations  with  us.

 श्री  हुकम  चन्द  कछवाय  :  जिन  देशों  को

 निमनन्‍्त्रण  दिया  गया  था  कि  यहां  पर  कारखाने

 स्पाथित  करें  उन  सब  ने  श्रगर  पूरी  तरह  पर

 कार्य  नहीं  किया,  जिन  लोगों  को  भश्रापने  लाइसेंस
 दिये  कारखाने  लगाने  के  लिय्रे  वह  किसी  कारण

 से  नहीं  लगा  पाये,  तो  उन  के  बारे  में  क्या  कोई

 कार्रवाई  की  गई  है  ?

 क्री  अशोक  मेहता  :  इस  बारे  में  सरकार

 की  यह  स्थिति  है  कि  पहले  लेटर  आफ  इंटेंट
 दिया  जाता  है  |  लेटर  आफ़  इंटेंट  के  वाद  आव-
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 ज्यक  कार्रवाई  होती
 है  और  इण्डस्ट्रियल  लाइ-

 सेंस  दिया  जाता  है  ।

 श्री  कंवर  लाल  गुप्त  :  सवाल  यह  नहीं  है  ।

 सवाल  कुछ  है  और  जवाव  कुछ  है  ।

 श्री  अशोक  मेहता  :  जवाब  यह  है  कि

 शर्तों  के  मुताबिक  उन  को  काम  करना  चाहिये  |

 नहीं  करेंगे  तो  लाइसेंस  चौसेल  कर  दिये  जायेंगे  |

 श्रगर  आप  मालूमात  चाहें  तो  मालूमात  दिये

 जा  सकते  हैं  t

 श्री  कंवर  लाल  गुप्त  :  मालूमात  देने  के

 लिये  तो  श्राप  बैठे  ही  हैं  -  आप  को  देता  होगा  ।

 Shri  6.  Viswarachin:  In  the  alloca-
 tien  of  fertiliscrs  for  ‘he  var:ous
 States,  would  the  wrovernmeni  take
 imto  consideration  4६०9  performance  of
 the  various  States  and  ~ovably  and
 possibly  the  weid  jr  cre  of  the
 States?

 Shri  Ascka  Melita:  the  question  of
 allocation  of  fer‘iiisess  is  with  ‘he
 Ministry  of  Food  ond  Agricu'ture.
 It  is  not  with  m2.

 Barauni  and  Namrup  Fertilizer  Plants

 #142,  Shri  Yamuna  Prasad  Mandal:
 Shri  Ramachandra  Ulaka:
 Shri  DPhuleshwar  Nieena:
 Shri  Khagapathi  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Ministcr  of  Petroleum  and
 hemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Fertilizers  Corporation  of  India  pro-
 pose  to  commence  two  new  projects  at
 Barauni  and  Namrup  by  1970-71;

 (७)  if  so,  the  production  expected
 from  each  of  them  annually;  and

 (c)  the  estimated  cost  of  these  two
 projects?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemfcals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaith):  (a)  Two  Projects,
 one  at  Baravni  and  another  at  Nam-
 rup  (Expansion)  will  be  put  up  by
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 the  Fertiligar  Corporation  of  India
 Subject  to  foreign  exchanges  atrange-
 ments  being  made  in  the  near  future,
 these  projects  are  expected  to  be  com-
 pleted  by  970-7I.

 (b)  Each  of  the  factories  will  have
 a  production  capacity  of  8,80,000  ton-
 nes  of  Ures,  equivalent  to  1,51,800
 tonnes  of  Nitrogen  per  year,

 (९)  Baraum—Rs  38  crores  approx.

 Namrup  Expansion—Rs  30  crores
 approx

 ओ  यमुना  प्रसाद  मंडल  :  अभी कुछ पल्नो कुछ  पत्नो
 में  यह  भाया  है  कि  बरोनी  उबरक  कारखाने
 के  सम्बन्ध  में  साइट  सेलेक्शन  झाप  ठीक  से

 नहीं कर  सके  हैं।  यह  बात  कहा  तक  सत्य  है
 कि  साइट  सेलेक्शन  में  दिक्कत  धा  रही  है

 ?

 Shri  Raghu  Ramaiah:  The  informa-
 tion  available  us  that  a  300-acre  area
 will  be  available  for  the  factory  I
 am  not  aware  of  any  difficulty  in
 regard  to  that

 sft  यमुना  प्रसाद  सडल  :  क्‍या  ऐक्चुअल
 प्रोडक्शन  1971  में  शुरू  हो  जायेगा  ?

 Shri  Raghu  Ramaiah:  Actually,  it
 takes  three  years  from  the  date  when
 foreign  exchange  is  sanctioned  and
 then  the  whole  apparatus  begins  to
 function

 Mr.  Speaker:  Shr:  Ramachandra
 Diaka—not  here,  Shri  Dhuleswar
 Meena—not  here

 Shri  D  N  Tiwary:  I  want  to  put  a
 supplementary  question

 Mr,  Speaker:  I  am  calling  the
 mames  of  hon  Members  who  have
 tabled  the  question  They  are  not
 here  Next  question  Shri  Buibhuti
 Mishra

 Shri  D.  N,  Tiwary:  I  wanted  to  put
 a  supplementary  question

 Mr  Speaker:  I  have  passed  on  to
 the  next  question  I  have  called
 Shri  Brbhuti  Mishra.
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 ‘rere  में  सेल  के  हुए  मे  राय  लगतें  की
 बदना

 +
 *1as  oft  विभूति  |: |  :

 ची  wo  mo  तिवारी  :
 Sto  wut  सिंह  :
 ह , अ  tte  do  wat  :
 शी  झोकार  ere  बेरबा  :

 क्या  पेड्रोलिक्म  भौर  रसायन  मन्त्री  यहू
 बताने  की  हुपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जनवरो,
 967  में  'ससागर में तेल के एक कुए में  तेल  के  एक  कुए  मे  आग
 लग गई  थी  ,  शौर

 (ख)  यदि  हां,  तो  आग  लगने  का  क्‍या
 कारण  था  भौर  उससे  कुल  कितनी  हानि  हुई  ?

 The  Minister  of  State  in  the  Minb-
 try  of  Petroleum  &  Chemicals  and  of
 Planning  and  Social  Welfare  (Shri
 Raghu  Ramatah):  (a)  Yes,  Sir

 (b)  A  Committee  of  Enquiry  set  up
 by  the  Ov)  and  Natural  “as  Commis-
 sion  is  investigating  these  mattes  and
 lg  expected  to  submit  its  report  by  the
 end  of  this  month  Till  then  nothing
 can  be  stated  in  this  respect

 aft  विभूति  मिश्र:  मैं  जानना  चाहता

 हु  कि  क्या  सरकार  को  यह  प्रन्दाजा  है  कि

 यहा  श्राग  लगने  से  कितनी  क्षति  सरकार
 को  हुई  है?

 Shri  Raghu  Ramaiah.  We  have,  of
 course,  a  rought  estimate  One  of
 the  rigs  was  damaged  Its  pre-deva-
 luation  cost  was  about  Rs  7  lakhs.
 There  has  been  some  loss  of  oi]  also,
 We  would  rather  await  the  report  for
 a  fuller

 oft  विभूति  लिय :  इसो  तरह  से  रांची
 के  कारखाने  में  आग  लग  गई  थी  झौर
 सरकार  को  बहुत  मुकसान  हुभा  था।
 ब  यहा  भाग  लग  गई।  में  जासना

 आहता  हूं  कि  सरकार  जो  कारणानें  लगा
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 रही  हैक्पा  उनमें
 है? "३

 कोई  प्रबन्ध

 बहू  करना  शभाहती  है  जो  इस

 तरह  की  कारंबाई  करने  के हामी  हैं

 उनको  "रोका  जाये।  क्‍या  इस  भाग के
 पीछे  किसी  सैबाटेज  का  भी  प्रस्दाणा  है?

 Shri  Raghu  Ramatah:  So  far  as  my
 information  goes,  there  has  been  no
 such  incident  within  the  jurisdiction
 of  the  ONGC.  This  is  the  first  time
 an  incident  of  that  nature  happened.
 That  was  because,  although  the  oil
 ‘was  ready  in  ‘1966,  the  outflow  was
 not  considered  sufficient  and  further
 perforation  was  being  made.  Due  to
 certain  technical  reasons,  there  was  a
 blow-up  of  oil.  It  is  a  very  unusual
 incident  We  took  some  time  to  con-
 trol  it.  We  hope  it  would  not  be
 repeated.

 बी  wo  नाण  तिवारी  :  यह  जो  झाग
 लगी  है  उसके  सम्बन्ध  में  जिस  कमिशत
 को  नियुक्त  करने  की  बात  कही  गई  है
 उसके  पत्तेनिल  में  कौन-कौन  लोग हैं  शौर
 उसको  रिपोर्ट  कब  तक  श्राप  के  पास
 भा  जायेगी?

 Shri  Raghu  Ramaiah:  Three  officers
 of  the  ONGC  are  there  and  one  of
 th  the  Directors  will  be  the  Chairman.
 Iam  glad  to  say  that  when  I  was
 just  coming  into  the  House  I  was
 told  by  the  Secretary  that  the  report
 has  Just  been  received.

 Dr.  Karni  Singh:  May  I  know  if  on
 the  receipt  of  the  report  we  have
 been  able  to  ascertain  whether  there
 has  been  any  defect  in  the  laying  out
 of  the  oi]  well?  When  we  called  in
 foreign  experts,  may  I  know  in  which
 way  the  foreign  experts  were  better
 qualified  than  our  own?

 Shri  Raghu  Ramaiah:  We  have  a
 Russian  Adviser  attached  to  the
 ONGC,  His  services  were  considered
 desirable.  Therefore,  he  was  appoin-
 ted.  They  are  experts  in  their  line.
 We  have  our  experts  too.

 Dr,  Karni  Singh:  What  about  the
 first  part  of  my  question?
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 The  Minister  of  Planning,  Petroleum
 and  Chemicals  ang  Social  Welfare
 (Shri  Asoka  Mehta):  The  report
 has  just  been  received;  as  the  minis-
 ter  pointed  out,  it  has  come  only  this
 morning.

 Dr.  Karni  Singh:  Will  you  lay  it
 on  the  Table?

 Shri  Asoka  Mehta:  We  will  study  it
 first  and  then  decide.

 aft  कार  लाल  बेरबा  :  मैं  जानता

 चाहता  हु  कि  क्‍या  सरकार  के  पास  ऐसी  भी
 कोई  सबर  भाई  हैकि  रूसी  विशेषज्ञ
 आर  कुछ  इंजीनिभरों  के  बीच  ध्ाग  लगने
 से झाठ  दिन  पहले  झगड़ा  हो  वुका  था
 और  इस  (गड़बड़ी  के  कारण  सरकार  को

 यह  आग  देखनी  पड़ी?

 Shri  Raghu  Ramaiah:  |  have  no
 such  information.  I  have  explained
 the  reasons  why  it  has  happened.

 Shri  Hem  Barus:  This  unfortunate
 fire  was  of  a  massive  dimension  and
 the  quivering  flames  could  be  seen
 beyond  a  radius  of  36  miles.  Is  it  not
 a  fact  that  (a)  when  the  rig  which
 has  been  damaged  by  the  fire  com-
 pletely  by  now  showed  signs  of  crack
 nothing  was  done  to  repair  the  crack
 and  (b)  when  the  perforation  was
 made  and  the  oil  flowed  down,  noth-
 img  was  done  to  plug  the  perforation?
 This  fire  has  taken  place  due  to  the
 negligence  of  the  officers  on  duty
 there.  In  view  of  that,  what  steps  do
 Government  propose  to  take?  Have
 they  conducted  any  preliminary  ine
 vestigation  and  has  that  investigatior
 disclosed  these  facts  or  not?

 Shri  Raghu  Ramaish:  [  have  already
 mentioned  the  circumstances  under
 which  this  has  taken  place.  That  is
 because  of  the  preliminary  investiga-
 tion.  A  fuller  report  has  come.  That
 will  disclose  all  the  details.
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 I  know  when  we  are  to  get  the  facts
 mentioned  in  the  fuller  report?  Is
 he  going  to  disclose  the  facts  to  the
 House  or  is  he  going  to  send  it  to  us?

 Mr,  Speaker:  The  port  has  just  been
 received  They  will  look  into  it.

 Shri  Liladhar  Eotoki:  The  hon.
 Minister  has  told  the  House  that  this
 kind  of  fire  in  our  oil  fields  is  un
 usual  and  we  had  to  get  the  services
 of  a  foreign  expert  to  extinguish  the
 fire.  In  view  of  this  fact,  may  ]  know
 whether  the  Government  has  taken
 any  steps  to  see  that  all  necessary
 arrangements  are  made  to  save  the
 oilfields  from  such  fires?

 Shri  Raghu  Ramaish:  In  the  first
 Place,  we  have  already  in  this  coun-
 try  a  Russian  Adviser.  Of  course,  we
 calleq  in  some  more  technical  ex-
 perts  because  this  was  a  difficult
 matter  for  the  experts  here  to  handle.
 As  regards  taking  precautions,  I  am
 sure  the  Commission  wou'’d  have  gone
 into  it.
 Supply  of  Gas  py  the  0.N.G.C.  to  the

 Gujarat  State

 144,  shri  Yashpal  Singh:  Will  the
 Minister  of  Petreleam  and  Chemicals
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  588  on  the
 30th  November,  1966,  and  state:

 (a)  whether  the  proceedings  in  the
 dispute  regarding  the  price  to  be  paid
 by  the  Industries  in  Gujarat  State  to
 the  Oil  and  Natural  Gas  Commission
 for  the  supply  of  Gas  has  since  been
 concluded;

 (9)  whether  the
 aubmitted  his
 award;

 {eo}  if  so,  the  broad  details  thereof;
 -and

 (हैं)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  when  the  report
 is  likely  to  be  receiveq  by  Govern-
 ment?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare:
 (@hri  Asoka  Mobta)  (a)  The  proce-

 vedings  are  nearly  complete.

 arbitrator  has
 report  and  given  his
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 (9)  No,

 (e)  Does  not  arise.

 (d)  Since  the  arbitrator  is  now  a
 Minister  of  the  Government  of  India,
 the  question  as  to  how  the  dispute
 should  be  settled  is  under  discussion
 with  the  Government  of  Gujarat.

 af  जशापाल सिंह  :  क्या  मैं  जान  सकता
 हैं  कि  कब  तक  यह  भिनिस्टर  साहब  भपनी
 रिपोर्ट  देंगे  झौरकब  तक  यह  मामला  झागे

 बढ़  सकेगा  भोर  कितने  दिलों से  यह  वैडिंग
 है?

 की  झन्नोक  प्रेहता  :  यह  मामला
 26-23-64 से  पेंडिंग है  i  जहां  तक  उनकी
 रिपोर्ट  का  सवाल  है  मैंने  बतलाया  कि
 the  proc:edings  are  nearly  complete.
 लेकिन  उन्हें  रिपोर्ट  देना है  या  न  देना  है
 इसके  बारे  में  चीफ  मिनिस्टर  गृजरात
 के  साथ  बातचीत  चल  रहो  हैभौर  उस
 बातचीत  के  खत्म  होने  पर  मैं  आपको
 बता  पाऊगा  q

 क्री  यशपाल  सिंह  :  बया  मैं  जान  सकता

 हूं  कि  सरकार  झपनी  तरफ  से  इंटरफीयर
 करेगी  जिस  तरीके  से  सन्‌  964  से
 रिपोर्ट  नही  दी  2  और  तीन  साल  श्रौर  न  दें
 तो  सेट्रल  गवर्ममैंट  कया  उसमें  मदाखलत
 करेंगी  ?

 श्री  झदोक  मेहता:  मैंने  भापसे  बत-
 लाया  कि  जहां  तक  रिपोर्ट  बनाते  का
 सवाल  है  करीब  करीब  वह  तेयार  है  लेकिन

 इसके  दौरान  में  श्रारबिद्रेटर  साहब  गवर्नमैंट
 आफ  इंडिया  के  मिनिस्टर  बने  इसोलिए
 हम  ने  चीफ  मिनिस्टर  गुजरात  से  पूछा  क्‍योंकि

 झारबिदेशन  गबनंमैंट  झाफ  इंडिया  शौर

 गुजरात  केबीच  में  है  तो  हम  उनसे
 जागाना  चाहते  है  कि  प्रभी  भी  उत्तका

 प्रारविट्रेशन  चालू  रखता  हैं  वा  और  किसी
 तदीके से  इस  मामले  को  हल  करना  ह  बरोंकि

 that  is  the  other  party  to  the  dispute.
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 Prof.  R,  B.  Amin:  May  I  know  from
 the  hon,  Minister  why  It  was  neces-
 sary  to  appoint  an  arbitrator  in  view
 of  the  fact  that  the  principles  of  fix-
 ing  the  prices  for  gas  were  already
 Settled  in  the  case  of  Assam?  Why
 was  it  necessary  in  the  case  of
 Gujarat?  Why  was  discriminatory
 treatment  in  the  fixation  of  gas  prices
 given  to  the  State  of  Gujarat?

 Shri  Asoka  Mehta:  This  matter  must
 have  been  gone  into  at  that  time;  I
 have  not  looked  up  the  facts.  But
 the  fact  remains  that  the  two  parties
 agreed  to  refer  it  to  arbitration,

 Prof.  R.  KE,  Amin:  Because  the  Cen-
 tral  Government  disputed  it.

 eft  रामतेबक  पावव  :  ग्रध्यक्ष  महोदय,
 प्रभी  मंत्री  महोदय ने  उत्तर  देते  हुए  यह  कहा
 कि  रिपोर्ट  तैयार  है  भौर  फिर  यह  कहा
 कि  चूकि  जो  उसके  झारबिट्रेटर  थे  वह  यहां
 मंत्री  बन  चुके  हैं  इसलिए  फिर  उसको  रैफर
 किया  गया  है  तो  फिर  रिपोर्ट  श्राती  है  और
 फिर  प्रव  वड़ा  के  मुख्य  मंत्री  को  क्यों  रैफर
 किया  गया  और  इस  मामले  को  पअभ्रनावश्यक
 बंग  से  क्यो  बढाया  जा  रहा  है?

 भी  झोक  मेहता  :  मैंने  कहा  कि
 The  proceedings  are  nearly  com-
 plete.

 थी  स०  सो०  बनर्जी  :  नियरली  माने
 कितना?

 Mr.  Speaker:
 percentages’

 How  can  he  give  the

 Shri  Asoka  Mehta:  सवल  है  कि
 This  १०  a  dispute  between  us  on  the
 one  side  and  the  Government  of
 Gujarat  on  the  other  There  was  an
 arbitrator  who  was  independent  of
 both.  Now  the  arbitrator  happens  to
 be  a  member  of  the  Government  of
 India,  We  are  therefore  asking  the
 Government  of  Gujarat  as  to  what
 their  view  in  the  matter  is.  After  a}l
 they  are  the  mam  party  concerned.
 We  will  find  out  what  is  to  be  done.
 2926  (Ai)  LSD-~2.
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 Shri  Manubhai  Patel:  According  io
 the  latest  report  in  the  newspaper  the
 arbitrator  is  not  prepared  to  give  his
 report  and  has  suggested  that  the
 State  Government  and  the  Central
 Government  should  decide  among
 themselves.  Is  this  a  fact?

 Shri  Asoka  Mehta:  The  arbitrator
 has  only  raised  the  question  whether
 in  view  of  the  fact  that  he  is  now  a
 member  of  the  Government  of  India
 they  would  like  him  to  deal  with  the
 matter  or  they  would  themselves
 decide  t.

 Shri  8.  C.  Samanta:  Government  is
 taking  more  time  to  settle  the  matter.
 Pending  the  final  decision,  may  I
 know  how  much  gas  has  been  wasted
 up  till  now  and  how  much  loss  the
 Government  has  suffered?

 Shri  Asoka  Mehta:  I  do  not  accept
 the  charge  that  the  Government  has
 been  wasting  time.  This  is  a  matter
 m  which  both  the  parties  have  to  be
 given  time  to  make  representations
 in  full  The  procedure  adopted  has
 been  that  the  submission  made  by  one
 side  38  made  available  to  the  other
 side  and  the  other  side  is  given  the
 fullest  opportunity  to  say  whatever
 it  has  to  say  im  respect  of  that  sub-
 mission.  This  has  taken  a  consider-
 able  amount  of  time  for  which  neither
 the  arbitrator  is  reasonsiabl  nor  any-
 body  else  is  responsible.

 Shri  Shivaji  Rao  s.  Deshmukh:
 From  the  wording  of  the  question  if
 seems  the  dispute  is  about  the  price
 to  be  paid  by  the  private  industries
 in  Gujarat  to  the  Ol  and  Natural
 Gas  Commission  How  does  the  Guj-
 arat  Government  come  into  the  pic-
 ture  Is  it  that  the  gas  uw  initially
 sold  to  the  Gujarat  Government
 which,  mn  its  turn,  sells  it  to  the  indus-
 try?

 Shri  Asoka  Mehta:  The  parties  in-
 clude  the  State  Electricity  Board.

 Shri  Virendra  Kumar  J.  Shah:  Is
 the  hon.  Minister  aware  of  the  fact
 that  due  to  this  inordinate  delay  in
 deciding  the  price  there  is  retardation
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 of  the  growth  of  industries  using  gas
 and  the  Gujarat  State  Electricity
 Board  is  also  not  able  to  use  the  gas?

 Shri  Asoka  Mehta:  This  matter
 ‘will  be  expedited  as  much  as  possible.

 Mr.  Speaker:  Next  question.  Shri
 Fernandes.

 Shri  s.  M.  Banerjee:  Sir,  I  would
 sugges  that,  if  the  Minister  agrees,
 Question  No  46  may  be  taken  up.

 Mr,  Speaker:  You  mean  both  of
 them  should  be  taken  up  together?

 Shri  s.  M.  Banerjee:  No,  Sir  Ques-
 tion  No,  46  should  be  taken  up  first.

 Mr.  Speaker:  No  that  is  not  pos-
 sible  Every  time  I  have  been  re-
 questing  hon,  Members  not  to  take  too
 much  time  on  each  question  Now
 on  each  question  so  many  hon.  Mem-
 bers  want  to  ask  supplementaries
 with  the  result  that  I  know  some  of
 the  important  questions  are  not  re-
 ached  I  cannot  help  it  We  will
 have  to  take  up  No  145  now,

 Shri  8,  M.  Banerjee:  Sir,  you  may
 take  up  Question  No.  346  first

 Mr.  Speaker:  No,  that  cannot  be
 done

 Improvement  of  Urban  Areas

 9145  Shri  George  Ferandes:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state’

 (a)  how  much  money  has  been  ear-
 marked  for  the  ummprovement  of  urban
 areag  00  the  country  for  the  next  fin-
 ancial  year;  and

 (b)  under  what  heads  these  funds
 have  been  provided?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqhal  Singh):  (a)  and  (b)  Im-
 provement  of  urban  areas  वह  essen-
 tially  the  responsibility  of  the  local
 bodies,  The  Central  Government
 have  no  information  about  the  money
 earmarked  by  the  local  bodes  for

 this  purpose  during  the  next  financial
 year,

 मी  चाज  फरनेंडीअ  :  झाध्यक  महोदय,

 मेरे  प्रश्ण  का  वह  जवाब  गहीं  है  v  मेरा  प्रश्म॑
 है  कि  हाऊ  मच  मनी  हल  बोन  इसरभाकर्

 किसी  लोकल  बाडी  का  सबाल  नहीं  है  1
 पंचवर्षीय  योजना  में  इस  के  लिए  कोई  व्यवस्था:

 है  इस  किस्म  का  मेरा  यह  प्रश्त  था  जब  कि
 जबाब  कुछ  और  किस्म  का  है  1

 Shri  Iqbal  Singh:  The  improvement
 of  the  urban  area  consists  of  many
 things,  including  the  improvement  of
 transport,  sanitation,  housing  and  0
 many  other  things  It  is  more  or  leas
 the  responsibility  of  the  local  bodies,

 ची  ज्ार्थ  फरनेंडीज  :  प्रध्यक्ष  महोदय,
 मेरा  पहला  सप्लीमेंटरी  प्रश्न  यह  है  कि  बम्बई

 शहूर  जिसमें  इस  मुल्क  के  हर  00  झ्रादभियों
 में  से  7  आदमी  रहता  है  उस  शहर  के  विकास
 के  लिए  केन्द्रीय  सरकार  की  शोर  से  श्रगले
 पाच  सालों  में  काई  खास  रकम  देने  कौ
 व्यवस्था  करने  में  क्या  शाई  है  ?

 श्री  इकबाल  सिह  :  अम्बई  शहर  के
 बारे  में  माननीय  सदस्य  को  क्वैश्चन  करना

 जाहिए  था  लेकिन  उनका  क्वैश्वन  एक  जनरल
 क्वैश्यस  था  |  शब  इस  में  उन  को  स्टेट
 गवर्नमेंट  मदद  देगी  और  हम  ने  स्टेट  गवर्नेभेंट
 को  मदद  देनी  थी।

 भी  जाज  करनेंडीज :  मेरा  दूसरा  प्रश्न

 यह  है  कि  क्‍या  मन्नी  महोदय  इस  बात  को

 यहा  खुलासा  कर  सकते  है  कि  प्रधान  मंत्री
 श्रीमती  इंदिरा  नेहरू  गाधी  ने  बम्बई  में

 आुनाव  के  झवसर  पर  बम्बई  प्रदेश  कांग्रेस
 प्रध्यक्ष  के  जरिए  यह  कहलाया  था  |

 भरी  कंदर  लाल  पस:  मेरा  एक  व्यवस्था
 का  प्रश्न है  I  बंया  एक  मेम्बर  को  किसी  दूसरे
 मेम्बर  को  उसके  गलत  नाम  से  पुकारने  का
 भधिकार  है  ?  क्या  मैं  श्राप  से  तिबेदत  कर
 सकता  हूँ  कि  भाप  यह  बता  दें  कि  उनका  सही
 नाम  क्‍या  है  (इंटरप्शंज)
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 Mr,  Speaker:  I  am  not  prepared  to
 give.  It  ७  not  part  of  my  duty.  Let
 him  put  the  question.  There  is  only
 one  minute  more  .  (Interruption)

 Shri  Virendrakumar  Shah:  I,  not
 the  name  uttered  at  the  time  of  affir-
 mation  the  official  name”

 Mr,  Speaker:  Naturally  The  full
 name  ४१  given  while  taking  the  affir-
 mation  (Interruption).  We  are
 using  the  Question  Hour  to  find  out

 the  correct  name  .  (Interruption).

 eft  जा  फरनेंडीज  :  जब  शपथ  लेने  का
 काम  चल  रहा  था  तो  मैं  यहा  पर  हाज़िर  था
 शौर  प्रधान  मती  ने  श्रीमती  इंदिरा  नेहरू  गाधी
 के  नाम  से  यहा  शपथ  ली  थी  t  साथ  ही  जो
 लोक  सभा  के  मदस्यों  की  डप्यरेकरी  निकली

 है  उस  में  भी  उनका  नाम  श्रीमती  इंदिरा  नेहरू
 गांधी  है।  (इटरप्शज़)

 मैं  प्रश्न  पूछता  ह्  1  क्‍या  मत्री  महोदय
 इस  बात  का  खुलासा  करेगे  कि  क्‍या  उन्हें  इस
 बात  की  जानकारी  है  कि  प्रधान  मत्री  श्रीमती
 इदिरा  नेहरू  गाधी  न  चनाव  के  प्रचसर  पर
 अम्बई  प्रदेश,  काग्रेस  कमेटी  के  ग्रध्यक्ष  के
 द्वारा  यह  बात  क्या  बताई  थी  वम्बई  के  लोगों
 को  कि  झगली  पचवर्षीय  योजना  में  बम्बई
 शहर  के  विकास  के  लिए  कुछ  खास  रकम  का
 इलजाम  हम  कर  रहे  है  ?

 ची  इकबाल  सिंह  :  मुझे  पता  नही  हूँ  कि
 उन्होंन  क्या  कहा  था

 श्री  जाज  फरनेंडोज  :  सुनने  में  नहीं
 ा  रहा  है  ।

 SHORT  NOTICE  QUESTION

 एन  ०  dito  tte  भें  छुंटनों
 +

 SNQ_  a  च्वी  हुकम  ब्य  कछवाय :.
 ची  सरण  पाण्डेय  :
 चची  राम  सिंह  :

 ची  तारायण  स्वरूप  वर्मा  :

 क्या  रक्षा  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  कया  यह  सच  है  कि  चीनी  आक्रमण
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 के  ममय  देश  के  विभिन्न  भागो  में  एन  ०  सी०  सी ०
 में  भर्ती  किये  गये  होलटाइम  झण्डर  झाफिसर

 इस्ट्रकटर्स  तथा  साजेंट  मेजर  इस्ट्रकटर्स  को
 नौकरी  से  हटाया  जा  रहा  है,

 eee  वि
 (ख)  यदि  हा,  तो  इसके  क्या  कारण  हैं;

 (ग)  क्‍या  उन्होंने  सरकार  को  कोई
 भ्रभ्यावेदन  भेजा  है,  शौर

 (घ)  यदि  हा,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 प्रतिरक्षा  मंत्रालय  में  राज्य  मंत्रों

 (भी  wo  To  भगत)  :  (क)  जी  हा।

 (ख)  वह  सेवा  के  सेविवर्ग  के  स्थान
 पर  भरती  अस्थायी  तार  पर  किये  गये  थे,
 जो  उस  समय  प्राप्य  न  थ  ।  चकि  सेना  इस
 समय  इस  स्थिति  में  है  कि  झावश्यक  सेविवर्ग
 प्राप्प  कर  सके,  उनकी  अब  झावश्यकता  नहीं
 है  ।  जैसे  शौर  जब  ही  सेवा  के  सेविवर्ग
 एन०  सी०  सी०  %  प्रशिक्षण  कार्य  के  लिए
 प्राप्य  हो  जाते  हैं  उनके  स्थान  पर  और  व्यक्ति
 रखेजानहहै।

 (7)  जीहा।

 (घ)  एक  विवरण  सभा  के  पटल  पर
 रख  दिया  गया  है  ।

 विवरण

 झन्तरमस्त  प्रशिक्षक  को  कुल  सख्या
 673  है,  और  सरकार  ने  मामले  पर  सहानु-

 भूतिपूर्वक  विचार  किया  है,  झौर  उन्हें  काम
 दिलाने  के  लिए  सरकार  ने  निम्न  उपाय
 किये  है

 Ll.  सरकार  ने  एन०  सी०  सी०  के  प्रशिक्षकों
 को  केन्द्रीय  सरकार  के  अधीन  भ्रसैनिक
 नियुक्तियों  में  काम  देने  के  उद्देश्य  से
 प्रायु  सीमा  की  निम्न  छट  दी  है

 q)  जिन  नियुक्तियों  में  लगाने  के
 लिए  भर्ती  काम  दिलाऊ  सस्था
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 हारा  की  जाती  है,  उनके  उद्देश्य
 के  लिए,  उन्हें  “तृतीय  प्राथ-
 मिकता”  दी  जायेगी  q

 (2)  उनकी  बास्तविक  चझायु  से  वह
 झ्रवधि  काटी  जायेगी,  जो  उन्होने
 एन०  सी०  सी०  सेवा  में  बिताई,
 झौर  झगर  किसी  स्थान  के  लिए
 भर्ती  की  ऊपर  की  भायु  सीमा
 तीन  वर्ष  के  ऊपर  'उल्लचित  न
 हो,  तो  समझा  जायेगा,  कि
 भ्रधिकाधिक  झायु  सीमा  के
 सबंध  में,  उन्होंने  शर्त  पूरी
 कर  ली

 2.  सभी  राज्य  सरकारों  को  कहा  गया  है  कि
 राज्य  सरकारो  के  भ्रधीन  काम  पर  लगाने
 के  लिए  केडट  प्रशिक्षकों  को  उपरोक्त

 q)  से  मिलती  जलतों  सुविधाएं  दी
 जायें  |

 3.  कहेट  प्रशिक्षकों  को  स्तातकोत्तर  परीक्षाओं
 में  प्राइवेट  छात्रो  के  तौर  पर  बैठने  की

 ब्रनूमति  दी  गई  है  I

 4  प्रह  कैडेट  प्रश्िक्षकों  को  सेना  में  ग्नल्प-
 कालीन  नियमित  कमीशन  देने  के  लिए
 प्रोत्साहन  और  प्रशिक्षण  प्राप्य  किया
 गया  है  |

 5  केन्द्रीय  सरकार  के  प्रधीन  सीमा  सुरक्षा
 सेना  में  नियुक्तियों  क ेलिए  कंडेट  प्रशिक्षका
 के  प्रार्थता-पत्र  गृह  मत्नालय  द्वारा  विचा  रार्थ
 भेजे  गये  हैं  t

 6  केन्द्रीय  सशस्त्र  सेनाओं  से  पॉलीस  के

 डिपुटी  सूपरिटेडेंटो  के  तौर  पर  भर्ती  के

 लिए  निर्धारित  अझहूंताओ  मे  से  एक  है  —

 (i)  एस०  सी०  सी०  सीनियर
 डिवीजन  ,  कम  से  कम  झण्डर
 ब्राफिसर  का  पद  धारण  किया
 हो।
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 waar

 (2)  तुन०  सी०  सी०  का  श्व  प्रभाण-
 पह  प्राप्त  किया  ही  t

 7  सभी  राज्यो  के  होम  गाड्ज  के  कमांडेंटों
 जनरल  के  एक  सम्मेलन  में  तय  पाया  है
 कि  होम  गाजे  के  प्रशिक्षकों  की  भर्ती के के
 लिए  केडेट  प्रशिक्षक  उपयुक्त  साधन

 होगे  t

 श्री  gw  ere  ‘eaara:  सरकार ने  जित
 लोगों  की  छटनी  की  है  उनके  बारे  में  मैं  यह
 जानना  चाहता  हू  कि  क्‍या  सरकार  पूरी  तरह
 से  ब  यह  महसूस  करने  लगी  है  कि  हम  को

 उनको  [1  भावश्यकता  नहीं  रह  गई  है
 ?

 क्या  सरकार  ने  इसको  पूरी  तरह  से  महसूस
 कर  लिया  है,  यदि  हा  तो  भविष्य  मे  उन्हें  भौर

 कही  जगह  देने  की  व्यवस्था  भी  कोई  सरकार
 ने  की  है  या  नहीं  की  है  ?

 श्री  qo  tro  भगत  :  विवरण  में  इन
 बातों  के  बारे  मे  बता  दिया  गया  है  |

 भरी  ह्क्म  ग्च्स्द  कछवाय  मैं  जानना

 चाहता  ह  कि  कितनी  सख्या  में  लोगो  की
 आप  ने  छटनी  की  है  शौर  इनकी  कुल  सख्या
 कितनी  है  जिनको  छटनी  ्राप  करना  चाहते
 हैं  क्या  भविष्य  मे  इस  बात  का  विशष
 ध्यान  रखा  जायंगा  कि  इस  प्रकार  द. 3  लोगों

 का  उसी  अवस्था  मे  न  लेकर  जब  देश  पर  सकट
 आना  है  यह  शिक्षण  का  कायक्रम  बराबर
 चलता  रहे  ?

 श्री  qo  To  भगत  :  अझभी  फटनो  तो

 हुई  नही  है  7  ऐसे  जा  लांग  भ्रस्थायी  तोर  पर
 रखे  गये  थे  उनकी  सख्या  673  थी  ।  जैसे  जैसे
 उनकी  जगहों  पर  पूरे  शिक्षित  सेना  के  लोग
 आयेग,  जूनियर  कमीशन  या  सीनियर  कमीशन

 होने  के  बाद  तब  उनको  छुट्टी  दी  जायेगी  ।
 उनको  काम  मिल  सके  इसके  लिए  जो  भी

 सुविधाये  सम्भव  हैं  वे  बता  दी  गई  हैं  भौर
 सभी  प्रकार  की  सहायता  उनको  दी  जायेगी  |
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 aft  बारायण  ae  शर्मा  :  रक्षा  मंत्री
 ने  भ्रशी  बताया  है  कि  जिन  की  छंटनी  की  गई  है
 उनकी  कोई  आवश्यकता  नहीं  रही  है  1  जैसा
 कि  सब  को  पता  है  भौर  सरकार  को  भी  पता

 होना  चाहिये  कि  चीन  ने  हमारे  कुछ  न  कुछ
 भूभाग  पर  भरी  भी  भ्पना  भ्रधिकार  कर
 रजा  है।  इस  वास्ते  क्या  यह  मात  लिया  जाये
 कि  रक्षा  मंत्री  यह  कह  रहे  हैं  कि  उस  भूभाग
 को  चीत  से  लेने  को  अब  कोई  आवश्यकता
 नही  है  ?  ५

 ली  ब०  To  way:  इस  सवाल  को
 इससे  सम्बद्ध  नहीं  किया  जा  सकता  है  यह
 तो  ट्रेनिंग  देने  के  लिए  कुछ  ट्रेनिंग  देने  वाले

 लोगों का  सवाल  है।  उस  समय  चूकि  सेना  में
 इतने  झादमी  नहीं  थे  भौर  चीन  का  झाक्रमण

 हो  गया  था  और  सेना  बढ़ाई  जा  रही  थी  तब

 सेना  के  उस  हिस्से  को  लोगों  को  ट्रेनिंग  देने  के
 काम  मे  नहीं  लगाया  जा  सकता  था  ।  इस
 बास्ते  कुछ  लोगो  को  श्रारजी  तौर  पर  बहाल
 किया  गया  था  भौर  उनको  बता  दिया  गया  था

 कि  वे  बिल्कुल  सारज़ी  है  |  पब  चूकि  सेना  के
 लोग  झा  गये  हैं  और  झ्च्छी  तरह  से  शिक्षा
 देने  का  काम  कर  सकते  हैं  इस  वास्ते  उनकी

 जरूरत  महसूस  भ्रव  नहीं  की  जाती  है  ।

 Shri  8.  M.  Banerjee:  From  the  re-
 ply  of  the  hon.  Member,  it  appears
 that  because  they  have  got  regular
 men  in  the  Army  now  who  are  readi-
 ly  available,  the  services  of  the  N.C.C.
 cadets  are  likely  to  be  terminated.  I
 would  lke  to  know  whether  it  is  a
 fact  that,  apart  from  the  N.CC.
 cadets  who  have  been  declared  sur-
 plus,  6000  officers  have  also  been  de-
 clared  surplus  and  retrenched  and,  if
 so,  whether  all  those  have  been  taken
 back  or  alternative  employment  has
 been  provided  to  them.

 Shri  B  BR,  Bhagat:  That  refers  to
 the  possible  retrenchment  in  other
 sectors,

 Shri  S.  M.  Banerjee:  Sir,  ein  this
 House,  an  assurance  was  given  by
 Mr.  Chavan......
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 Mr.  Speaker:  If  you  have  got  in-
 formation,  you  may  give  it.

 Shri  8,  R.  Bhagat:  I  do  not  have
 that  information.

 Shri  Jyotirmoy  Basu:  Ia  it  g  fact
 that  as  a  matter  of  policy,  the  un-
 wanted  persons  in  the  regular  Army
 are  posted  to  the  National  Cadet
 vorps  or  the  Territorial  Army?

 Shri  8,  BR.  Bhagat:  No,  Sur.

 Shri  Bal  Raj  Madhok:  In  view  of
 the  fact  that  for  every  officer  or  in-
 structor,  the  Govrenment  has  to  spend
 a  lot  and  give  him  training,  and  in
 view  of  the  fact  that  we  need  increase
 in  our  defence  forces,  whether  in  the
 N.CC  or  in  the  regular  Army,  and
 in  view  of  the  fact  that  a  large  num-
 ber  of  people  are  sought  to  be  retren-
 ched  resulting  in  the  wastage  of  ex-
 perience  that  they  have  gained  and
 the  money  that  has  been  spent  on
 them,  may  I  know  whether  this  policy
 will  be  reversed  and  the  people  will
 not  be  retrenched  so  that  the  strength
 of  the  Army  may  be  maintained?

 Shri  8.  R.  Bhagat:  It  is  now  estl-
 mated  and  established  that  the  Army
 cannot  only  look  after  itself  but  also
 it  has  adequate  manpower  to  train
 the  cadets  So  far,  they  were  doing
 it  through  some  temporary  arrange-
 ment.  Now,  they  have  their  own
 personne]  and,  therefore,  mm  future
 expansion,  the  interest  of  the  Army
 will  not  be  jeopardised.

 Shri  Shivajirao  S.  Deshusnkh:  May
 i  know  whether  the  Government  is
 aware  of  the  fact  that  at  least  some
 of  the  Instructors  or  Officers  working
 aun  the  N.C.C.  are  the  former  per-
 sonnel  of  the  Indian  National  Army
 organised  by  Netaji  Subhas  Chandra
 Bose  and,  uf  so,  whether  the  Govern-
 ment  propose  to  consider  those  cases
 at  a  separate  level.

 Shri  B.  BR.  Bhagat:  Those  personnel
 do  not  come  in.  These  are  the  only
 people  who  have  been  recruited  on  a
 purely  temporary  basis  and  on  a  clear
 understanding.
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 Shri  Shivajirao  S.  Deshmukh:  They
 may  be  on  a  purely  temporary  basis.
 .But  some  of  them  are  the  former
 persdnnel)  of  the  Indian  National
 Army  organised  by  Netaji  Subhas
 Chandra  Bose.

 Shri  B.  B.  Bhagat:  All  those  who
 have  been  recruited  on  a  particular
 understanding  will  be  treated  alike.

 aft  रणलोत  सिंह:  क्‍या  मैं  पहले  योड़ी  सी

 भूमिका  दे  दूं  ?  l966  के  झन्त  में  एन०
 सी०  सी०  में  अफसरों  में  झप  के  पास  चोदह
 सौ  की  कमी  थी  ।  जे०  सी०  ब्ोण  में झाप के

 पास  एक  हजार  की  कमी  थी।  एन०  सी०
 शोज ०  के  लिए  झपके  पास  पूरे  ढाई  हजार
 की  कमी  थी  ।,चुंकि  एन०  सी०  सी०  के
 झधिकारी  जें०  सी०  भोज०  की  जग्रह  भौर

 एन०  सी०  भ्ोज०  की  जगह  काम  करते  हैं
 इसलिये  उनकी  संख्या  केवल  इसलिए  घटाई
 जा  रही  है  कि  देश  की  सुरक्षा  का  कुछ  भी
 झाप  को  विचार  नहीं  है  ?  मैं  जानना  चाहता
 हैं  कि  एन०  सी०  सी०  की  संख्या  सतरह  लाख
 से  घटा  कर  केवल  भाठ  लाख  की  जा  रही  है
 क्या  यह  सही  नहीं  है  ?

 Mimo  To  भगत  :  यह  सवाल  तो

 673  सिखाने  वाले  लोगों  का  है  भौर  संदया
 कितनी  हो  सेना  की  या  ट्रेनिंग  वालों  की  यह  तो
 झलग  सवाल  &  ।  लेकिन  जैसा  मैंने  कहा  है
 झभी  उनको  हटाया  नहीं  जा  रहा  है  1  जैसे  जैसे
 सेना  के  सीखे  हुए  जूनियर  कमिशंड  श्र
 मौन  कमीशंड  भ्रफसर  भायेंगे  सिखाने  के

 लिए  वैसे  बैसे  इनको  हटाया  जायेगा।
 अगर  वे  न  प्राय  भौर  तो  ये  सब  काम  में  लगे

 रहेंगे  ।  इस  लिए  झागे  सेना  कम  हो  मा  रक्षा

 की  अभ्वहेलना  हो  ऐसा  सवाल  नहीं  उठता  है  ।

 हिल  Jyotirmoy  Basu:  We  would
 like  you  to  absorb  them  in  the  regular
 Army.

 ad  रणबीत  सिंह  :  मेरा  व्यवस्था  का

 प्रशन  V  मेरे  प्रश्न  का  उत्तर  नहीं  मिला  है।

 मल  है | 45  यह  है  कि  जो  एन०  सी०  सी०  के
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 कैडेट्स  झंडर  प्राफ़िसर  इत्यादि  के  कृप  में

 एम्पलायड  &,  बे  सेना  के धफ़सरों  की  जगह
 एम्पलायड  नहीं  थे  ।  मंत्री  महोदय  सेना  के
 भ्रफ़्तरों  के  बारे  में  बात  कर  रहे  हैं  ।  मूल
 प्रश्न  यह  है  कि  एन०  सी०  सी०  के  कैडेट्स
 सीनियर  अंवर  ग्राफ़िसज,  भ्रंडर  भाफ़िसज  गौर
 सा्जेस्ट  मेज्ज  की  जगह  पर  एम्पलायड  है  ।
 जो  हमारी  स्थायी  सेना  है,

 Mr.  Speaker:  He  is  going  on  giving
 the  details.

 eft  रणओआीत  सिह  :  मंत्री  महोदय,  उत्तर
 अफ़सरों  के  बारे  में  दे  रहे  है  ।

 at  प्रकाताधीर  शास्त्री  :  क्‍या  रक्षा
 मंत्रालय  ने  एन०  सी०  सी०  के  इन  भ्रधिका  रियों
 की  कमी  करते  समय  प्रपने  मस्तिष्क  में  यह
 विचार  रखा  है  कि  एुन०  सी०  सो,  To  सी०
 सी०  और  नेताजी  सुभाषचन्द्र  बोस  के  साथी,
 स्वर्गीय  जैनेरल  भोंसले,  द्वारा  चालू  की  गई
 नैशनल  डिसिप्लिन  स्कीम,  इन  तीनों  को  मिला
 कर  एक  योजना  बनाने  का  सुझाव  है  और
 उस  आधार  पर  कोई  कमी  की  जा  रहो  है  |

 श्री  ब०  रा०  भगत  ;  इस  सवाल  की

 सूचना  चाहिए  ।

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Cost  of  Living  Index  and  D.A.  te
 Central  Government  Employees

 "146,  Shri  D.  C.  Sharma:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  cost
 of  living  index  has  touched  a  new
 peak;

 -

 (9)  if  so,  the  steps  taken  to  check
 this  trend;  and

 (c)  the  steps  taken  or  proposed  te
 be  taken  to  compensate  Government
 employees  in  the  matter  of  granting
 them  additional  dea-ness  allowance?
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 Desai):  {ay  Yes,  Sir  The  All  India
 Working  Class  Consumer  Price  Index
 Number  for  January,  967  stood  at
 87  and  the  average  for  l2  months
 ended  January  967  was  86  50

 (b)  The  steps  so  far  taken  by  “ov-
 ernment  to  contain  price  rise,  and
 hence  the  cost  of  living,  include  pay-
 ment  of  subsidy  on  food-grains,  ferti-
 lizers  and  petroleum  products,  expan
 sion  of  the  network  of  consumer  co-
 operatives  opening  of  department
 stores  in  major  cities,  price  regulation-
 statutory  and  otherwise  imposition  of
 selective  credit  control)  over  bank
 advances  against  foodgrains  edible
 oils  etc,  regulation  of  forward  trad-
 ing  issue  of  licensing  and  anti-
 hoarding  orders  liberalisation  of  im-
 ports  to  stimulate  production  and
 appointment  of  the  Civil  Supples
 Commissioner  to  take  corrective
 action  an  regard  to  essential  commodi-
 ties  as  and  when  necessary

 (९)  The  matter  is  under  considera-
 tion

 भारत  सरकार  के  मुह्नालय,  भ्रलीगढ़  के
 कर्मचारी

 147  भरी  शिवक्ुमार  झास्ती  :
 oh  रधुवीर  सिह  शास्त्री  :

 क्‍या  निर्माण,  झाधास  तथा  समरण  मती
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत  सरकार  के  मुद्रणाजय,
 अलीगढ  के  कर्मचारियों  द्वारा  प्रनुभव  की  जा

 रही  कुछ  कठिनाइयो  के  सम्बन्ध  मे  हाल  ही  में
 कोई  आपन  फिले  हैं,

 (ख)  यदि  हा,  तो  सरकार  ने  उन  के
 बंध  मे  क्‍या  कार्यवाही  की  है,  और

 (&)  क्‍या  इस  मुद्रणालय  की  क्षमता को
 बढ़ाने  का  कोई  प्रस्ताव  भी  विचाराधीन  है  ?
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 7a
 सिर्माण,  arr  तथा  भूति  मंत्री  (ली

 अगन्नाथ  राब)  (क)  शौर  (ख)  जनवरी
 967  में  राजकीय  प्रेस  मज़दूर  सघ,  भ्रलीगढ़

 एव  झन्य  स्थानों  के  प्रेस  कर्मचारियों  की  भ्रन्य

 यूनियनों,  एसोसिएशनों  ने  भो  हडताल  का
 नोटिस  दिया  था  कि  यदि  उनकी  i5  भागो  को

 पूरा  नहीं  किया  गया  तो  वे  साकेतिक  हडताल
 पर  चले  जायेगे  ।  इन  पर  विचार  किया  गया
 तथा  सभी  सबधित  व्यक्तियों  को  उचित
 उत्तर  भेज  दिया  गया।

 (ग)  अभी  प्रेम  के  विस्तार  की  काई
 सभावना  नही  है  ।  किन्तु  वतंमान  क्षमता  का
 बढाने  के  लिए  80  प्रतिशत  मशीनों  को  चला  कर

 एक  दूसरी  पारी  को  आरम्भ  करने  की
 योजना  है  t

 Foreign  Exchange  Violation  Cases

 7148  Shri  §  M.  Banerjee;  Will  the
 Minister  of  Finance  be  pleased  to
 state

 {a)  whether  t  i  a  fact  tnat  the
 cases  of  foreign  exchange  violations
 have  increased  during  966  as  corn-
 pared  to  1965,  and

 (b)  at  so  the  steps  taken  by  Gov-
 ernment  to  check  this?

 The  Minister  in  the  Ministry  of
 Finance  (Shri  EK.  C.  Pant):  (a)  and
 (b)  A  statement  showing  the  num-
 ber  of  cases  of  alleged  violations  of
 foreign  exchange  regulations  regis-
 tered  by  the  Enforcement  Directorate
 as  a  result  of  information  collected
 by  them  during  the  two  years  065
 and  966  and  also  of  searches  con-
 ducted  and  recoveries  made  is  placed
 on  the  table  of  the  House  From
 these  figures,  it  is  not  possible  to
 draw  the  conclusion  that  the  cases  of
 violation  of  foreign  exchange  regula-
 tions  have  increased  during  the  year
 966  as  compared  to  the  year  965
 The  Enforcement  Directorate  contmue
 to  be  vigilant  and  have  been  taking
 suitable  action  in  cases  of  alleged
 violation  of  foreign  exchange  regu-
 la  30758
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 3.  No.  of  cases  in
 which  prima-face contravenuions
 were  established
 atter  enquiries  (in-
 cluding  —  searches,
 during  the  year  .  817  .64

 Chickenpox  Vaccination

 "49,  Shri  N.  C.  Chatterjee:
 Shri  8.  C.  Samanta:
 Shri  P.  है,  Ghosh:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  what  are  the  yeatons  that  inci-
 dence  of  smallpox  and  chickenpox  has
 been  rather  on  the  high  side  this  year
 in  the  Union  Territory  of  Delhi  and
 its  surrounding  areas  irrespective  of
 the  intensive  drive  of  chickenpox
 vaccination;  ६५

 (by  whether  any  examination  or
 test  has  been  conducted  to  check  the
 effectiveness  of  the  vaccme;  and

 (९)  whether  there  are  any  prospects
 of  eradication  of  this  disease  in  the
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 near  future  and  if  ao,  the  details
 thereof?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  §.  Chandrasekhar):  (a)
 According  to  the  available  informa-
 tion,  the  incidence  of  smallpox  and
 chickenpox  which  are  two  different
 diseases  has  not  been  on  the  high  side
 this  year.  There  is  no  vaccination
 against  chickenpox.

 (b)  Yes,  samples  of  the  batches  of
 smallpox  vaccine  selected  at  random
 are  subjected  to  tests  for  effectiveness.

 (९)  Yes,  there  are  prospects  of
 eradication  of  amallpox  by  systematic
 successful  vaccination  of  all  the  new-
 borns  and  revaccination  of  i|3rd  of
 the  population  every  year  including
 the  ‘left-outs'  with  special  emphasis
 on  the  vaccination  of  labour  and  mig-
 ratory  population.  The  vaccination
 drive  is  continuing.

 Reserve  Bank  of  India  Sterring  group
 on  Incomes,  Wages  and  Prices

 *150  Shri  Maddi  Sudarsanam:  Will
 the  Minster  of  Finance  be  pleased  to
 state;

 (a)  the  important  findings  of  the
 Reserve  Bank  of  India’s  Stcermy
 Group  on  incomes,  wages  and  prices;
 and

 (b)  the  reaction  of  Government
 thereto?

 Desai):  (a)  The  Steering  Group's
 Report  on  a  “Framework  for  Incomes
 and  Prices  Policy”,  has  already  been
 released  The  last  chapter  of  the
 Report  gives  the  summary  and  con-
 clusions  of  the  Group.  It  has  pre-
 pared,  among  other  things,  certain
 guidelines  for  incomes  policy  which
 include  the  desirability  of  keeping
 money  incomes  in  step  with  national
 productivity  and  positive  producticn
 and  price  policies  in  order  to  make
 incomes  policy  effective.
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 (b)  The  retommendations  and  sug-
 gestions  of  the  Group  are  under  Gov-
 ernment’s  consideration.

 Unqualified  Medical  Practitioners

 151  Shri  §  Supakar:  Will  the
 Minster  of  Health  and  Family  Pian-
 ning  be  pleased  to  state

 (a)  whether  any  census  of  persons
 who  practise  different  systems  of
 medicine  without  proper  qualifications
 has  been  made,  and

 (b)  if  so,  the  steps  taken  by  the
 Central  Government  t>  check  medical
 practice  without  qualifications?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  s.  Chandrasekhar):  (a)
 No  such  census  has  been  taken

 (9)  Under  sub-section  (2)  of  sec-
 tion  5  of  the  Ind  n  Medical  Counc!
 Aci,  ‘1956,  no  person  other  than  a
 Medical  practitioner  enrolled  on  a
 State  Medical  Register  can  practise
 modern  medicine  in  any  State  Any
 person  who  acts  in  contravention  of
 this  provision  is  liable  to  punishment
 with  imprisonment  for  a  term  which
 may  extend  to  one  year,  or  with  fine
 which  may  extend  to  one  thousand
 Tupees,  or  with  both  ‘There  is  70
 Central  Act  to  regulate  the  practice
 of  Ayurveda,  Unan:  and  Homoeo-
 pathic  systems  of  medicine,  but  the
 States  have  enscted  laws  in  the
 matter

 Land  Reforms

 9152,  shri  Chintamani  Panigrahi:
 Wall  the  Monister  of  Planning  be
 pleaseg  to  state:

 (a)  whether  the  pronused  land  re-
 forms  in  the  country  huve  been  comp-
 leted  by  now,

 (b)  if  so,  the  present  position  in  this
 regard  in  the  different  States  and
 Union  Territomes,  and

 {c)  the  amount  sl'ocated  for  the
 Purpose  to  diff  rent  States!Territories
 during  the  Third  Plan?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehia):  (a)  to  (c)  A
 statement  laid  on  the  Table  of  the
 House  [Placed  in  Library  See  No.
 LT-56/67  }

 इफ्रीकी-भारतीय  प्रोश्चोगिक  विकास
 नियम

 *i53.  भी  धटल  बिहारी  आजपेबी:
 क्या  विश  मत्री  यह  बताने  की  कृपा  करेगे
 कि;

 (=)  क्‍या  यह  सच  हैं  कि  भारत  के
 रिजर्व  बैक  ने  भ्रफ्रीकी-भारतीय  भौद्योगिक
 विकास  निगम  समिति  की  स्थापना  के  लिये
 सहायता  देने  का  निर्णय  किया  है,

 (ख)  यदि  हा,  तो  उस  निगम  को  कितनी
 सहायता  देने  का  विचार  है,  और

 (ग)  निगम  के  गठन  की  मुख्य  बातें
 क्‍या  हैं  ?

 बिस  संत्रालय  में  राज्य-मंत्री  (aft
 कृष्ण चना  पन्‍त)  :  (क)  जी,  नहीं।  भारतीय
 रिजर्व  वैक  ने  केवल  यह  वचन  दिया  है  कि
 उसके  पास  जो  भी  प्रस्ताव  झायेगा.  उस  पर
 वह  पूरी  तरह  से  विचार  करेगा  |

 (ख)  यह  सवाल  पैदा  ही  नहीं  होता  t

 (ग)  केनिया  में  अ्रफोकी-भारतीम
 झ्रौद्योगिग  विकास  निगम  की  स्थापना
 250,000  पौंड  की  प्रारम्भिक  पूजी  से  की

 गयी  है,  जो  मख्यत  केनिया  में  बसे  भारतीय
 वश  के  लोगो  द्वारा  लगायी  गयी  है।  निगम  के

 मुख्य  उद्देश्य  ये  हैं.  (क)  केनिया  सरकार के
 धिक  विकास  की  गति  को  तेज़  करने  के
 कार्यक्रम  में  सहायता  देना,  (ख)  व्यापर  भौर
 उद्योग  घन्धे  झपनाने  के  लिए  भफ्ीकियों  को
 तैयार  करने  मे  सहायता  देना,  (ग)  भारतीय

 "जन  इत  समय  जो  वितरण-का्ये  करते  हैं
 जगह  उत्पादन-कार्य  करने  में  बन्दे

 सहायता  पहुंचाना  ।  :
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 Punjab  State  Electricity  Board

 *154,  Shri  Hem  Baj:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Punjab  State  Electricity  Board  has
 been  re-organised  consequent  on  the
 re-organiuation  of  Punjab;

 (b)  if  so,  the  basis  on  which  it  has
 been  re-organised  and  whether  it  has
 been  agreed  to  between  the  States

 -of  Haryana,  Punjab  and  the  Union
 Territories  of  Himachal  Pradesh  and
 Chandigarh;

 (c)  the  share  of  its  assets  and
 liabilities  allocated  to  each  one  of
 the  above  four  units  and  the  share
 falling  to  Himachal  Pradesh  in  terms

 -of  items  and  value;

 (d)  the  principles  on  which  the
 employees  of  the  Board  have  been
 .allocateg  to  the  different  units;  and

 (e)  whether  any  representation
 has  been  made  by  the  Himachal
 Pradesh  Government  in  this  regard
 and,  if  so,  the  decisions  taken  there-
 on?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (9)  Not  yet,
 Sir.

 (9)  to  (d).  Do  not  arise.

 (९)  Yes,  Sir.  Discussions  between
 the  Central  and  concerned  State  Gov-

 -ernments  are  in  progress.

 Mortality  Statistics  in  States

 *155,  Shri  Madhu  Limaye:  Wil]  the
 Minister  of  Health  and  Family  Flan-
 ming  be  pleased  ‘o  state:

 (a)  whether  the  Central  Govern-
 ment  have  issued  any  directions  to
 the  State  Governments  with  regard

 ‘to  the  proper  collection  of  mortality
 gtatistics  in  the  various  States,
 aspecially  in  famine-affected  areas;

 (b)  if  so,  the  nature  of  these  dirac-
 ‘tions;  and
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 (९)  the  response  of  the  State  Gov-
 efnments  and  especinlly  the  action
 taken  by  the  outgoing  Ministries  in
 Uttar  Pradesh  and  Bihar  in  regard
 to  the  collection  of  statistics  relating
 to  starvation  deaths  etc.?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8,  Chandrasekhar):  (a)
 While  efforts  are  being  made  to  im-
 prove  Birth  and  Death  Statistics  in
 all  the  States  under  the  general  direc-
 tion  and  guidance  of  the  Registrar
 General,  India,  no  special  instructions
 had  been  issued  in  respect  of  the
 famine-affected  areas  in  this  regard.

 (b)  and  (c).  Do  not  arise.
 Financial  Assistance  sought  by

 States  to  raise  D.A.  of  their
 ployees

 #156.  Shri  C.  Jansrdhanan:
 Shri  P.  C.  Adichan:
 Shri  Bhogendra  Jha:

 Will  the  Minster  of  Finance  be
 Pleased  to  state:

 (a)  whether  the  State  Govern-
 ments  have  asked  for  financial  aid  in
 raising  the  Dearness  Allowance  of
 their  employees  to  the  level  of  the
 Dearness  Allowance  given  to  the
 Central  Government  Employees;  and

 (b)  if  so,  the  attitude  of  the  Cen-
 tral  Government  in  this  respect?

 The  Minister  of  State  in  the  Minis.
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 Several  Stateg  have  asked  for  finan-
 cial  aiq  for  raising  the  dearness  al-
 lowance  rates  of  their  employees,

 (b)  In  view  of  the  various  other
 claims  on  the  available  resources  of
 the  Centre,  Government  have  not
 been  able  to  assure  any  assistance  in
 this  regard.

 India’s  External  Debt  Obligation
 °157,  Shri  Eswara  Reddy:

 Shri  8.  8.  Kothari:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  the  latest  position  of  India’s

 external  debt  obligation;
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 (0)  how  do  Government  propose
 to  repay  the  debt  and  Whether  any
 schedule  has  been  worked  out  for
 the  purpose;  and

 (c)  if  so,  the  main  features  there-

 The  Deputy  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):;  (a)  As  on  Ist  October  ‘1986,
 India’s  external  debt  obligation  con-
 sisted  of  Rs.  3450  crores  repayable  in
 foreign  currencies,  Rs.  437  crores  pay-
 able  through  exports  and  Rs  963
 crores  payable  in  rupees  which  are
 neither  converted  directly  nor  through
 exports,

 (b)  and  (c).  Debt  repayment  in
 respect  of  the  first  category  are  made
 out  of  external  receipts,  in  the  second
 category  through  exports  and  in  the
 last  out  of  Government's  rupee  re-
 sources  While  the  terms  of  loans
 from  different  sources  are  briefly
 indicated  in  Annexure  IV  of  the  Ex-
 planatory  Memorandum  on  the  Bud-
 get  for  ‘1967-68,  detailed  repayment
 schedules  are  shown  in  the  agree-
 ments,  copies  of  which  are  available
 in  the  Parliament  library

 Deaths  due  to  cold  in  Delhi

 °158,  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaks:

 Will  the  Minister  of  Works,  Hous-
 img  and  Supply  be  pleased  to  state:

 (a)  the  number  of  deaths  from  the
 rigours  of  winter  among  the  shelter-
 legs  people  making  use  of  pavements
 in  Delhi  in  December,  296  and
 January,  ‘1967;  and

 (b)  the  steps  taken  to  solve  the
 problem  of  shelterless  people  and  to
 devise  measures  to  persuade  them  to
 sleep  in  the  night  shelters?

 The  Minister  of  Works,  Housing
 apd  Supply  (Shri  Jaganath  ao):
 (a)  8.

 (b)  22  night  shelters,  with  a  capa-
 city  for  5065  persons,  were  maintain-
 ed  in  Delhi  during  the  winter  months
 of  1986-1967.  Adequate  publicity  was
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 given  about  the  availability  of  these
 night  shelters.  Also  parties  of  the
 Municipal  staff  and  Police  went  round
 the  city  to  persuade  the  pavement
 sleepers  to  move  to  the  night  shelters.

 स्वर्ण  नियंत्रण  आदेश  में  संशोधन

 *i60.  श्री  श्लॉकार  लाल  बेरवा  :

 श्री  झटल  बिहारी  बाजपेयी  :
 श्री  शामकृष्ण:

 क्या  जिस  अंत्रो  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  स्वर्ण
 नियत्रण  आदेश  मे  और  सशोधन  करने  के
 प्रस्तावों  पर  विचार  कर  रहो  है;

 (ख)  यदि  हा,  तो  उन  सशोधनों  का
 स्वरूप  क्‍या  2;  और

 (ग)  कब  तक  संशोधन  किये  जाने  की
 सम्भावना  है  ?

 बिस  मंत्रालय  में  राज्य  मंत्रो  (भी  कृष्ण

 व्यख  पंत)  (क)  जो  नही  ।  स्वर्ण  नियत्नण
 नियमों  में  भौर  संशोधन  करने  का  कोई  प्रस्ताव
 प्रभी  सरकार  के  विचाराधीन  नहीं  है  ।

 (ख)  श्रौर  (ग).  ये  प्रश्त  ही  नहीं
 उठते  ।

 U.S.  Investment  in  Fertiliser  Industry
 *6i.  Shri  E.  K.  Nayanar:

 Dr.  Ranen  Sen:
 Shri  J.  M.  Biswas:

 Will  the  Minister  of  Petreieum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  Government  propose
 giving  further  concessions  to  the  U.S.
 investors  for  investment  in  India’s
 fertiliser  industry;

 (b)  whether  Government  also  pro-
 pose  to  extend  the  deadline  for  receiv-
 ing  the  offers  of  the  foreign  investers
 beyond  Slst  March,  1967;  and

 (c)  if  90,  the  details  of  the  proposed
 concessions?
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 The  Minister  of  Planning,  Petro-
 leum  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  to  (८).
 The  matter  is  at  present  under  the
 consideration  of  Government.  When
 decisiong  are  reached,  they  will  be
 duly  announced,

 पचडों  Position  of  State,

 *i62.  Shri  Abdul  Gani  Dar:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  most  of
 the  non-Congress  Governments  in  the
 States  have  complained  to  the  Centra]
 Governments  regarding  empty  Exche-
 quer  in  those  Stafes;  and

 (b)  aft  so,  whether  the  Central  Gov-
 ernment  propose  to  look  into  these
 complaints,  giving  details  of  the  steps
 proposed  to  be  taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 No  such  complaint  has  been  received
 by  the  Government  of  India.

 (b)  Does  not  arise.

 Drinking  Water  Supply  im  Drought-
 affected  Area  in  Bihar

 163,  Shri  Yogendra  sharma:
 Shri  Bhogendra  Jha:
 Shri  Chandra  Shekhar  Singh:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  the  Bihar  Government
 have  asked  for  immediate  central  as-
 sistance  for  providing  drinking  water
 in  the  drought-affected  areas  in  the
 State;

 (b)  if  so,  the  nature  of  assistance
 asked  for;  and

 (e)  the  action  taken  thereon?

 The  Minister  of  Health  and  Family
 (Dr.  8.  Chandrasekhar):

 (a)  to  (e).  A  statement  is  laid  on  the
 Table  of  the  Sebba.  [Placed  in
 Library.  See  No.  LT-87/67).
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 Effect  of  Polition’  Changes  on  Share
 Market

 "164,  Shri  R.  Barua:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  Government  have  as-
 sessed  the  impact  of  political  changes
 in  India  on  the  share  market;

 (b)  if  so,  the  line  of  thinking  of
 Government  to  rectify  misgivings  in
 appropriate  quarters;  and

 (c)  whether  a  fresh  look  on  invest-
 ment  potential  of  the  country  is  envi-
 saged?

 The  Minister  of  State  in  the  Minis-
 try  of  Financ,  (Shri  KE.  C.  Pant):
 (a)  There  has  been  ro  discernible  im-
 pact  on  the  share  market.

 (b)  Does  not  arise.

 (ce)  Government  is  keeping  a  conti-
 nual  watch  over  the  trends  of  the
 share  market  and  has  been  taking
 steps  to  improve  the  investment
 climate.

 बरोगी  तेल  शोषक  कारणाना

 *165  श्यो  भोगेस  का  क्या  पेट्रोलियम
 जौर  रसायभ  मंत्री  यह  बताने  की  कृपा  क़रेगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  बरौनी  तेख
 शोधक  कारखाना  प्रकतूबर-तवम्बर,  966
 में  कई  दिन  तक  बन्द  रहा  था;

 (ख)  गया  इसका  कारण  यह  था  कि
 तेल  जमा  करने  की  क्षमता  पूरी  थी  तथा  न्ौर
 अधिक  तेल  जमा  करने  के  लिये  स्थान  नहीं  था;

 (ग)  क्या  यह  भी  सच  है  कि  उस  समय
 बिहार  के  गांवों  में  तेल  की  भ्रत्यधिक  कमी  थी
 और  एक  रुपये  में  भी  तेल  की  एक  बोतल
 मिलनी  कठिन  थी;

 ष)  क्‍या  मह  भी  सच  है  कि  विदेशी
 तेलन-लोधक  कारणाने  ने  चत्पादल  चन्द  कर
 दिया  था;  और

 १2784
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 (3)  यदि  हां,  तो  बयो  सरकार  का
 विद्या र  इस  बारे  में  उच्च-स्तरीव  जांच  करने
 का  है?

 बोजतों,  पेहोलियम  भौर  रसायन  तथा
 समाज  कत्पाण  मंत्री  (शी  प्रशोक्त  सहता)  :

 (क)  जी  नहीं  ?

 (ख)  प्रश्न  नहीं  उठता  1

 (ग)  सरकार  को  कथित  परिस्थिति
 का  ज्ञान  नहीं  है।  वास्तव  मे  राज्य  को
 इन  महीनों  मे  पिछली  अवधि  के  मुकाबले
 में  मिटटी  के  तेल  की  सप्लाई  अच्छी
 रही

 (घ)  जी  नहीं।

 (ड)  उपयुक्त  उत्तर  को  दृष्टि  मे
 रखते  हुए  जाच  की  आ्रावश्यकता  नहीं
 है।

 Marriageable  Age
 “I66.  Shrimati  Sushila  Rohatgi:  Will

 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state  whether
 Government  have  any  proposal  under
 consideration  to  raise  the  age  of  con-
 sent  and  marriage  for  girls  in  the
 near  future  to  control  population
 growth  more  effectively?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  §.  Chandrasekhar):
 Yes,  Sir

 Haldia  Refinery
 *167.  Shri  C.  0.  Desai:

 Shri  R  Barua:

 Will  the  Mimister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  any  agieement  has
 been  signed  with  sume  foreign  colla-
 borators  to  set  up  the  Haldia  Re-
 finery;  and

 (b)  if  so,  the  present  position  re-
 garding  the  setting  up  of  this  Re-
 finery?

 Thea  Minister  of  Planning,  Petro-
 Jeam  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  and  (b)
 No,  Sir,  Negotiations  with  foreign
 collaborators  are  still  in  progress.

 Legalisation  of  Abortion
 168,  Shri  8.  Supakar:  Will  the

 Minister  of  Health  and  Family  Pian-
 ning  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  legalise  abortion  to  prevent  indis-
 criminate  growth  of  population  m
 the  country;  and

 (9)  if  so,  the  broad  details  thereof?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  5S.  Chandrasekhar):
 (a)  Yes,  Sir.

 (b)  The  Government  of  India  ap-
 Pointed  a  Commuttee  to  study  the
 question  of  legalisation  of  abortion.  A
 note  is  placed  on  the  Table  of  Sabha
 containing  the  broad  recommendations
 of  the  Committee.  [Placed  m  Library.
 See  No.  LT-58/6T].  The  report  of
 the  Committee  is  under  consideration.

 Manufacture  of  Loop
 15.  Shri  Baburao  Patel:

 Shri  Surendra  Kumar  Tapariah:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state’

 (a)  the  types  of  contraceptives
 manufactured  in  India  together  woth
 therr  particulars  and  the  names  of  the
 factories  manufacturing  them;

 (b)  the  amount  invested  in  build-
 ing  these  factories  together  with  their
 recur"  mg  annual  expenses;

 (९)  ‘he  annual  production  of  each
 type  of  contraceptive,

 (d)  the  cost  of  production  of  each
 contraceptive  and  the  selling  price
 fixea  by  Government;

 (e)  arrangements  made  for  selling
 or  distributing  these  contraceptives;
 and

 (f)  the  other  active  and  practical
 steps,  besides  the  provision  to  use
 contraceptives,  Government  propose
 to  take  for  the  control  of  population?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  5S.  Chandrasekhar):
 (a)  The  types  of  contraceptives
 manufactured  in  India  together  with
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 names  of  factories  manufacturing
 them  are  given  below:

 Type  of  Names  of  factories
 Contraceptives  manufacturing  them.

 he  London  Rubber  Co
 (India)  Ltd.,  Madras.

 2.  Bombay  Latex  &  Dis-
 persion  §(Pvt.)  Ltd.

 a)  Condoms

 Lh
 4.  Latex  Industries  (Pvt)

 Ltd,  New  Delh  e
 (2)  Jellies,Creams  :  M/s.  Johnson  &  John-

 son,  Hombay.
 2.  M/s.Smith  Stanistreet

 &  Co.,  Calcutta
 3.  Mjs.  Brituh  Drugs

 हि  House,  Bombay.
 (3)  Foam  Tablets  t.  Ms.  Smith  Stantstreet

 Calcutta,
 2.  Hind  Chemucals,  Kan-

 pur.
 3  Govt.  Medical  Store

 Depot,  Madras.
 4)  Mis.  Gale  &  Co,.  Bum-

 bay.

 (4)  TUCD  (loop,  TU.C.D,  Lactory,  Kan-
 and  inserters  pur.
 (9)  The  information  relating  to

 the  amount  invested  in  building  the
 factories  manufacturing  condoms,  jel-
 lues  and  creams  and  foam  tablets  in
 private  sector  is  not  known.  The
 capital  investment  on  the  I.U.C.D.
 Factory,  Kanpur  is  about  Rs,  6  lakhs.

 (e)  The  annua)  production  of  each
 type  of  contraceptive  is  given  be-
 low:—

 Cundoms  About
 pieces,

 The  tigures  are  not  avail-
 able  but  mdigenous  pro- duction  8  suffwient  to
 meetthe  demandin  the
 country.

 The  Government  Medical
 Store  Depot  at  Madras
 Pieduces  about  to  lakh
 tubes  per  apnum-each
 tontaiming  ten  tablets.
 The  figures  for  private
 sector  are  bot  available
 butundigenous  produc-

 thon  is  sufhuent  to  meet
 the  demand  m  the  coun-
 try.

 7§  lakhs  pieces.

 30  oo  millon

 Jelnes  &  Creams

 Foam  Tablets.

 Loops

 Inserters  3  7९  lakhs  pieces,
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 (ay  end  (6),  The  cost  of  production
 in  the  private  sector  is  not  known.
 The  foam  tablets  produced  at  the
 Medical  Store  Depot,  Madras  cost
 approximately  50  paise  per  tube.
 Prices  at  which  these  contraceptives
 876  sold  in  the  market  are  controlled
 under  the  Drugs  (Prices)  Display  and
 Control  Order,  1966,

 All  contraceptives  are  distributed
 free  to  those  persons  who  take  the
 trouble  of  calling  at  Family  Welfare
 Planning  Centres  run  by  various
 agencies  including  the  ClinicsjCentres
 rendering  Family  Planning  services.
 The  staff  employed  at  these  Centres
 is  also  required  to  carry  supplies  on
 their  round  and  make  supplies  free  to
 consumers.  In  these  cases  the  pack-
 ugegs  are  marked  conspicuously
 “FREE  SUPPLY  NOT  FOR  SALE”.

 A  scheme  to  supply  contraceptives
 at  highly  subsidised  rates  through
 depot  holders  is  being  gradually  in-
 troduced  The  depot  holders  are
 drawn  from  within  the  ranks  of
 Schoo]  Teachers,  Dais,  Postmen,
 Parivar  Kalyan  Sshayaks  anq  Sahai-
 kas  -

 The  cost  of  production  of  Loop  and
 Inserters  is  0  paise  and  50  paise  res-
 pectively.  They  are  however  sup-
 phed  free  of  cost.

 (f)  The  other  active  and  praciical
 steps  besides  the  provision  of  contra-
 ceptives  are:—

 ]  ‘Brahamcharya’  or  self  control.
 2  Safe  period  method.
 3  Cortus-interruptus.
 4.  Sterilization.

 The  other  methods  under  considera-
 tion  of  the  Government  for  checking
 the  growth  of  population  are:—

 .  Raising  the  age  of  marriage  for
 boys  and  girls,

 2.  Liberalization  of  the  law  of
 abortion.
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 wet  सदी  को  नहूरों  कौ  परियोजना  '

 i76  कनी  गुनानम्द  ठाकुर  :  क्‍या

 सियाई  थ  बिह्लो  मली  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार  के  इस
 पराश्वासन  के  बावजूद  भी,  कि  सब  नहरों  को

 जून  966  तक  पानी  मिल  जायेगा,  कांसी
 बरियोजना  म  शामिल  बहुत  सी  नहरो  का
 निर्माण  भी  नहीं  किया  गया  है,

 (ख)  यदि  हा  तो  उन्हें  पूरा  करने  के

 लिए  सरकार  क्‍या  कार्यवाही  कर  रही  है  शौर
 यह  काम  कब  तक  पूरा  हो  जायेगा  ,  और

 (ग)  बनाई  जा  चुकी  नहरों  में  पानी
 कब  तक  दे  दिया  जायेगा  ?

 सिंचाई  व  बिजली  मत्री  (tte  go
 ला०  रव)  (क)  और  (ख)  जी  नही  1

 पूर्वों  कोसी  नहर  शाखाएं  तथा  उप  शाखाए
 लगभग  पूर्ण  हो  गई  है  ।

 (ग)  पूर्वी  कोसी  नहर  में  जलाई
 964  में  पानी  छांडा  गया  था  झर  उसी  वर्ष
 10  000  एकड  भूमि  का  सिंचाई  की  गई
 थी।  1965-66  के  दौरान  इस  नहर  से
 लगभग  |  लाख  एकड  भूमि  की  सिंचाई  की  गई
 थी  ।  1966-67  के  दौरान  कुल  मिलाकर
 5  लाख  एकड  भूमि  की  सिंचाई  करने  का
 कार्यक्रम  बनाया  गया  है  1

 Use  of  Loop
 गा  Shri  Baburgo  Patel:  Will  the

 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state

 (a)  how  many  women  have  so  far
 been  fitted  with  ‘Loop’  and  other
 contraceptives  in  the  country,

 4)  uw  Many  of  those  once  fitted
 have  removed  the  loop  and  other  con-
 traceptives,

 (९)  the  reasons  for  the  removal  of
 these  contraceptives  according  to
 Medical  reports,

 (d)  the  age  group  of  the  women
 usmg  various  contraceptives  and
 their  number  in  each  group,  and

 (९)  the  number  of  children  after
 which  women  generally  use  contracep-
 tives?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):  (a)
 35  ]7  lakhs  women  have  been  fitted
 with  the  ‘Loop’

 (b)  The  exact  information  w  not
 available  On  the  basis  of  some  of
 the  studies  carried  out  in  thu  respect,
 the  figure  would  roughly  be  6  per  cent
 to  l]  per  cent

 (c)  The  general  reasons  for  removal
 are  bleeding  pain,  back-ache,  desire
 to  have  a  baby  and  other  personal
 considerations

 (d)  and  (e)  No  definite  statistics
 are  available  except  in  certain  isolated
 studies

 झायबवेदिक  तथा  यूनानी  तिड्चिया  कालेज,
 दिल्ली

 78  श्नो  हुकल  ब्वन्द  कछवाय  क्या
 स्वास्था  एव  परिवार  नियोजन  मती  यह  बताने
 की  कपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  के

 श्रायुवेंदिक  तथा  यूनानी  तिब्बिया  कालेज  के
 अध्यापको  ने  2  फरवरी  967  को  सामूहिक
 रूप  से  छूट्टी  ली  थी  ,

 (ख)  यदि  हा  तो  इस  के  क्‍या  कारण
 थे,  और

 (ग)  इस  सबंध  द.  क्‍या  कार्यवाही  की
 गई  है  ?

 स्वास्थ्य  एवं  परिवार  नियोजन  मचों

 (ito  एल०  नाशेलर)  (क)  जीहा।

 (ख)  जिक्षकों  ?  वेतन  मिते  में
 विलम्ब  ।

 (ग)  आयुर्वेदिक  एवं  यूनानी  तिब्बिया
 कालेज  बोर्ड  ने  दिसम्बर  966  तक  के  उनके
 वेतन  का  भुगतान  कर  दिया  है  गौर  जनवरी
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 ते  आने  के  बेतन  के  भुगतान  के  लिए  बह  शीघ्र
 ही  व्यवस्था  करेगा  ।

 Fioed  Control  in  the  Country
 179,  Shri  Yashpal  Singh:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  progress  made  so  far  in  the
 ‘various  flood  control  measures  taken
 in  the  country;  and

 (७)  the  amount  earmarked  for  the
 “purpose  during  the  Fourth  Five  Year
 ‘Plan?

 The  Minister  of  irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  The  pro-
 @tess  made  on  various  flood  control
 measures  up  to  the  end  of  the  Third
 Plan  was  as  follows:

 (i)  About  4,500  miles  of  embank-
 ments  were  constructed.

 ‘(i)  About  5,000  miles  of  drainage
 channels  were  excavated,

 (iii)  About  728  town  protection
 schemes  were  executed,

 (iv)  About  4,500  villages  were
 raised  above  High  Flood
 levels

 The  measures  undertaken  have  pro-
 vided  protection  to  about  506  lakh

 ‘hectares  (125,  lakh  acres)  of  land

 (b)  The  tentative  outlay  for  flood
 control  including  anti-sea  erosion,
 contemplated  for  the  Fourth  Plan  .s
 of  the  order  of  Rs.  93  crores

 Chatra  Canal  Project
 ‘180.  Shri  Yamuna  Prasaq  Mandal:

 “Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  a  Joint  Indo-Nepal
 Team  recenily  inspected  the  progress
 of  work  on  the  Chatra  Canal  Project
 ‘with  a  view  to  accclerating  the  tempo
 of  its  execution;

 (b)  if  so,  the  findings  of  this  Joint
 Irdo-Nepal  Team:  and

 (c)  the  details  of  the  action  taken
 -on  these  findings?

 Weittin  Anewere  3793

 The  Minister  of  Irrigation
 Power  (Dr.  K.  L.  Ras):  {a)  No.

 (9)  and  (०),  Do  not  arise.

 Thermal  Power  Plant  at  Palana
 (Rajasthan)

 181,  Dr.  Karni  Singh:  Will  tht
 Minister  of  Irrigation  and  Fower  be
 pleased  to  state:

 (a)  whether  the  reports  on  the  get-
 ting  up  of  a  thermal  power  plant  at
 Palana  near  Bikaner  in  Rajasthan
 have  been  examined;  and

 (b)  if  80,  with  what  result?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 Pending  detailed  exploration  of  the
 lignite  reserves  at  Palana,  the  Gov-
 ernment  of  Rajasthan  were  requested
 to  prepare  a  scheme  report  for  the
 installation  of  one  50  MW  or  alter-
 natively  two  30  MW  generating  units
 at  Palana  The  scheme  report  is  still
 awaited.

 भी  चिरंजीत  साल  गोयनका  के  विरूद्ध कौ
 गई  कार्यवाही

 182.  श्री  मधु  लिमये  क्या  चित  मंत्री  यह
 बताने  की  कृपा  करेगे  कि  :

 (क)  जोधपुर  उच्च  न्यायालय  द्वारा
 दिये  गये  निर्णय  को  दृष्टि  में  रखते  हुए  स्वर्ण
 नियंत्रण  नियमों  का  उल्लंघन  करने  के  सम्बन्ध
 में  श्री  चिरजीत  लाल  गोयनका  के  विरुद्ध
 क्या  कार्यवाही  की  गई  है  ,  और

 ख)  यदि  पश्रव  तक  कोई  कार्यवाही  नही
 की  गः  है,  तो  इसके  क्‍या  कारण  हैं  ?

 उप-प्रधान  मंत्री  तथा  जित्त  मंत्री

 श्मी  मोरारजी  बेसाई  )  :  (क)  भौर  (ख)
 श्री  चिरजीत  लाल  गमोयनका  ने  जोधपुर
 उच्च  न्यायालय  के  फैसले  के  खिलाफ  सर्वोच्च

 न्यायालय  में  अपील  दायर  की  हैं  प्रपील
 दाखिल  करने  की  मंजूरी  देते  हुए  स्वोज्य

 न्थायालय  ने  हुक्म  दिया  है  कि  विभाग  द्वारा
 स्थाय-निर्णय  की  कार्यवाही  भालू  रखी  जाय,

 परन्तु  सर्वोच्च  स्थायालय  हारा  भ्रपील  का
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 प्रंसला  होगे  तक,  भ्याय-गिर्भद  के  अम्तिम
 चादेश  जारी  गहीं  कय  जायें  ।  इस  wer
 के  झनुसार  विभागीय  त्याय-निर्णय  की  कार्ये-

 बाही  च्चल  रही  है  ।

 Expenditure  on  Family  Planning
 Programme

 182,  Shri  a  C.  Samanta:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state  the  expend-
 ture  incurred  on  Family  Planning
 Programme  upto  December,  1966,
 since  its  inception?

 1s,  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  number  of  quarters  cons-
 tructed  by  the  Central  Government  in
 Delhi  during  the  last  five  years  for
 Central  Government  gazetted,  non-
 gazetted  and  Class-IV  officers  cate-
 gory-wise;

 (b)  how  many  gazetted,  non
 gazetted  and  class  IV  officers  are  yet
 to  be  provided  with  accommodation,
 ecategory-wise;  and

 (c)  the  steps  proposed  to  be  taken
 to  provide  accommadation  to  the  non-
 gazetted  and  Class-IV  officers?

 The  Deputy  Minister  in  the  Minis-
 fry  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Allotment  of
 residential  accommodation  from  the
 General  Pool  to  Central  Government
 officers  is  not  made  according  to  the
 elass  of  service  to  which  an  eligible
 officer  belongs,  but  according  to
 emoluments  which  determine  the
 type  of  accommodation  to  which  each
 oeficer  is  entitled.  The  number  of
 quarters  constructed  in  the  General
 Pool  in  Delhi  during  the  Third  Five

 year  1966-67,  is

 in  Delhi  during
 Thira  Five

 Year  Plan

 I  Less  then  Rs.  770  3792

 II  Less  than  Rs,  250  but  not
 less  than  Rs,  770  3520

 TIT  Less  than  Rs.  400  but  not
 less  than  Rs.  250

 TV  Less  than  Rs.  700  but  not
 less  than  Rs.  400  3664

 V  Less  than  Rs.  ‘1,300  but  not
 legs  than  Rs.  700  2gt

 VI  Less  than  Rs.  2,240  but  not
 less  than  RS,  1,300,  709

 VII  Rs,  2,250  and  above
 Seri those  eligible  for  type  VIII)  =  24

 VITI  Officers  of  the  status  of
 Secretaries  and  Additonal
 Secretaries  to  the  Govern-
 ment  of  India

 Total:  9380

 Type.  Number  of  residences

 Total  438

 (b)  The  number  of  officers  waiting
 for  allotment  in  the  respective  types
 of  accommodation  is  as  under:-—

 Type  I
 Type  II.

 eye

 Type  IIT.  on Type  Iv.
 Type  V.
 Type  VI.
 Type  VII.  ”
 Type  VIII.  oo

 Total:  .  ‘S7606  .



 1995  ‘Written  Anewere  MARCH  1a  ‘Writes:  Answers,  i395

 employeng  are  5  ‘a  for
 accommodation  of  types  है ५  Pri-
 arity  is  given  to  construction  of  such
 quarters  as  compared  to  the  higher
 types.  In  order  to  provide  accom-
 Modation  to  these  categories  of  em-
 ployets  the  construction  work  of  88
 additional  residential  units  of  these
 types  is  in  progress  and  it  is  propos-
 ed  to  take  up  construction  of  2776 yj
 such  units  in  Delhi  during  the  year
 ‘1967-68,  subject  to  the  availability  of

 185,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  Government  have  tak-
 en  any  decision  to  reserve  developed
 residential  plota  for  allotment  to  the
 political  sufferers  in  the  capital;

 (b)  if  so,  the  details  of  the  scheme;
 and  |

 (९)  whether  similar  steps  would  be
 taken  in  other  States  and  Union
 Territories?

 The  Deputy  Minister  in  the  Ministry
 ef  Works,  Housing  and  Supply  (Shri
 Iqbal  Singh):  (a)  and  (b)  In  Delhi,
 0  per  cent  of  the  plots  developed  by
 the  Delhi  Development  Authority  for
 low  income  group  people  have  been
 reserved  for  political  sufferers,  who
 Satisfy  the  conditions  prescribed  in
 regard  to  such  allotment.

 (c)  3  States  and  3  Union  Tern-
 tories  have  decided  to  give  land  grants
 to  freedom  fighters  in  recognition  of
 their  services  to  the  country  as  per
 statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-67/6T}.

 (a)  whether  the  Committee  of  Engli-
 meers  appointed  fo  finalise

 esthnates  for  the  rw  |  Berrage
 has  subenitted  its  लखपती  to  Govern-

 (b)  ४  so,  the  main  recommendations
 thereof;  and

 (ce)  Government's  reaction  thereto?

 The  Minister  of  Irrigation  and
 Power  (Dr.  EK.  L.  Rae):  (a)  Yes.

 (b)  and  (c),  The  recommendations
 relate  primarily  to  certain  design
 aspects  and  the  carrying  out  of  some
 field  tests  and  model  studies.  These
 are  to  be  considered  by  the  Technical
 Advisory  Committee  of  the  Project
 before  a  decision  could  be  taken.

 Smuggling  Racket  involving  Central
 Excite  Officials

 187,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Finanee  be  pleased  to
 state:

 (a)  whether  a  large  scale  smuggling
 racket  involving  several  officials  of
 the  Central  Excise,  Bombay  has  been
 unearthed  recently  by  the  Central
 Bureau  of  Investigation;

 (b)  uf  so,  the  details  thereof;  and

 (c)  the  action  proposed  to  be  taken
 in  the  matter?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarii
 Desal):  (a)  to  (e).  The  Central
 Bureau  of  Investigation  have  regis-
 tered  a  case  against  certain  Central
 Excise  Officials  of  the  Tarapore  Cus-
 tom  House,  Bombay  on  the  basis  of
 an  information  to  the  effect  that  some
 smuggled  goods  and  Indian  cutrency
 amounting  to  Rs.  48,800  had  been
 recovered  on  the  3rd  March,  967  from
 these  officials.  The  Central  Excise
 officials  are  alleged  to  have  seized
 part  of  the  contraband  goods  inter-
 cepted  by  them  end  allowed  the  smug-
 gler  to  take  away  the  rest  of  the
 contraband  on  receipt  of  illegal  grati-
 fication.  The  matter  is  under  investi-
 gation.
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 ning  be  pleased  to  state:

 (a)  whether  it  is
 highest  number  of  T.
 country  are  reported  to  be  in  Kanpur;
 and

 ie  |

 (b)  if’so,  the  steps  tdken  by  the
 Centre  to  give  financial  aid  to
 for  having  a  hospital  there?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8.  Chandrasekhar):  (a)
 No  survey  has  been  undertaken  in
 Kanpur  to  determine  the  exact  pre-
 valence  of  TB  and  as  such  it  cannot
 be  said  that  Kanpur  has  the  highest
 number  of  cases  of  Tuberculosis.

 (b)  There  are  four  T.B  Clinics  in
 Kanpur  One  of  them  is  run  by  the
 State  Government;  the  second  is
 attached  to  the  Medical  College,  the
 third  is  run  by  the  Employees’  State
 Insurance  Corporation;  and  the  fourth
 i8  a  voluntary  T.B.  clinic.  It  is  pro-
 posed  to  upgrade  the  existing  State
 T.B,  clinic  to  the  level  of  a  District
 T.B,  clinic  to  which  assistance  will  be
 released  under  the  National  T.B,  Con-
 trol  Programme  after  the  necessary
 preliminary  arrangements  have  been
 made  by  the  State  Government.  Since
 under  the  National  Tuberculosis  Con-
 trol  Programme,  emphasis  is  being
 given  to  the  domiciliary  treatment  of
 Tuberculosis,  the  question  of  releasing
 any  specific  financial]  aid  for  having
 a  hospital  there  does  not  arise.  More-
 over,  the  Central  Government  does
 not,  as  a  rule,  give  financial  assistance
 for  the  establishment  of  hospitals
 which  is  the  responsibility  of  the  State
 Governments.

 Lean  from  U.K,

 189,  Shri  Bibhuti  Mishra:
 Shri  EK.  N.  Tiwary:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  the  British  Government
 have  recently  agreed  to  release  g  cer-

 tain  amount  from  the  earlier  un-utilis-
 ed  mixed  project  loans  to  India  for
 general  purposes;  and

 (9)  if  so,  the  details  therecf?
 The  Depaty  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desat):  (a)  and  (b).  The  British  Gov-
 ernment  have  recently  agreed  to  sav-
 ings  of  the  order  of  about  £2  million
 (available  under  project-type  U.K.
 Loans  of  £30  million  of  १99  and
 £0  million  and  £3  million  of  962),
 being  utilised  for  general  purposes.

 बिहार  में  म्ोतीहारो  के  निकट  बढ़ी  गंडक
 नदी  पर  बांध

 ico,  eft  विभूति  मिश्र  :

 शी  wo  to  सलिवारी  :
 क्या  सिंचाई  श्रौर  विश्वत  मंत्री  यह

 बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पिछली  वर्षा

 ऋतु  के  समय  उन्होंने  विमान  से  बिहार  का
 दौरा  करते  हुए  यह  देखा  था  कि  चम्पारन
 जिले  मे  मोतीहारी  शहर  पानी  में  डबा  हुआ  था
 र  मोती-हारी  सागौलों  के  पूर्व  श्रौर  पश्चिम
 में  सिकरहना  तदी  (बूढ़ी  गंडक  नदी)  के  दोनों
 ओर  की  भूमि  ढाका  थाना,  घोड़ा  सहन  थाना
 में  पानी  से  डूबी  हुई  थी,  जिसका  कारण  यह  भा
 कि  उस  नदी  पर  कोई  बांध  नही  था;  भौर

 (ख)  मदि  हा,  तो  क्‍या  सरकार  का
 विचार  सिकरहना  (बढ़ी  गड़क)  नदी  के
 दोनों  ओर  बांध  बनाने  का  है  ?

 सिचाई  दौर  बिचुतू  मंत्री  (डा०  Go
 mo  taj  (क)  जी,  हां  if

 (a)  बिहार  सरकार  नदी  के  दायें
 कितारे  पर  अम्पत्तिया  से  बंकतवा  तक

 (धनौती  झरने  के  निकट  मोतीहारी-मधुबानी
 सड़क  पर)  70  लाख  रुपये  की  अनुमित  लागत
 से  एक  तटबन्ध  बनाने  की  स्कीम  पर  विचार
 कर  रही  है  t  राज्य  सरकार  ने  इस  क्षेत्र  में
 नदी  के  बायें  किनारे  पर  तटबन्ध  बताने  का  कोई
 प्रस्ताव  नहीं  रक्षा  है,  क्योंकि  राज्य  सरकार
 के  विचार  में  यह  समस्या  सिकरहना  में  बहुत सी
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 सरितापों के  धिलसे  से जदिल बस  गई  है।  इस
 भाथते  पर  हौर  विचार  किया  जा  रहा  है  t

 Seartity  of  Blannth  Salts  and  sirep-
 tomycin

 in,  Shri  Seshiyan:  Will  the  Mims-
 ter  of  Health  and  Family  Planning
 be  pleased  to  state

 (a)  whether  Government  are  aware
 of  the  scarcity  in  general  of  Bismuth
 Salts  and  Streptomycin  in  the  market
 for  sometime  past,  and

 (9)  af  so,  the  steps  taken  9१  Gov-
 ernment  to  make  these  drugs  avail-
 able  to  the  public?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S  Chandrasekhar).  (a)
 and  (b)  The  Government  are  aware
 of  the  shortage  of  Streptomycin  and
 the  following  steps  have  been  taken
 to  ensure  increased  availability  of
 Streptomycin  in  the  country  ्

 a)  all  actual  users  both  in  the
 scheduled  and  non-scheduled
 sectors  including  small  scale
 industries  have  been  allowed
 to  import  Streptomycin  Sul
 phate  m  bulk  only  within  the
 value  of  valid  import  licences
 held  by  them  for  Drugs  and
 Pharmaceuticals  for  the  period
 April  966  to  March  ‘1967,

 (u)  20,000  Kg  of  Streptomycin
 are  being  imported  on  Gov-
 ernment  account  for  distribu
 tion  to  various  vialiers  in  the
 country,

 (au)  import  of  additional  raw
 materials  is  being  allowed  to
 the  existing  units  so  that
 maximum  production  is  avall-
 able  in  the  country,

 (rv)  large  stocks  of  vialled  Strep-
 tomycin  Sulphate  products
 are  available  with  Hindustan
 Antibiotics  Limited  and  they
 are  prepared  to  meet  the
 demand  of  any  State  Hindu-
 stan  Antibiotics  Limited  are
 being  asked  to  inform  all

 ae
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 State  Drugs  Controllers  absut
 the  availability  of  the  Vialled
 producte.

 Regarding  Bismuth  Salts,  the  Gov-
 ernment  are  not  aware  of  any  report-
 ed  shortage  of  these  salts  in  the
 country  Under  the  Import  Trade
 Control  Policy  for  1968-67  vide  list  IT
 to  Appendix-l9,  the  import  of  Bis-
 muth  Salts  is  banned,  as  indigenous
 substitutes  such  as  Magnesium  Trisili-
 eate  Kaolin  ete  are  available  and
 because  the  international  price  for
 Bismuth  has  risen  exorbitantly  high
 in  the  past  year

 Credit  from  Bulgari

 192,  Shri  0  0  Desai.
 Shri  RR  Barua.

 Will  the  Mimuster  of  Finance  be
 pleased  to  state

 (a)  whether  an  agreement  has
 been  reached  with  Bulgaria  mm  966
 for  a  credit  of  5  mullion  dollars,

 (b)  if  so  the  terms  and  conditions
 of  the  agreement,  and

 (९)  how  it  is  proposed  to  be  utili-
 sed?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (c)  A  letter  was  ex-
 changed  with  the  Government  of
 Bulgaria  on  the  26th  December,  966
 accepting  an  offer  of  a  credit  of
 Rs  Ws  crores  for  purchasing  plants,
 industrial  installations  and  machine-
 nies  for  Industrial  Projects  The  terms
 and  conditions  governing  the  credit
 are  under  discussion

 Will  the  Minister  of  Fimance  be
 pleased  to  state

 (a)  whether  the  Aid  India  Consor-
 thum  has  considered  India’s  request
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 for  project  assistance  for  the  current
 year  and  for  rescheduling  of  some
 loan  repayments;

 {b)  if  so,  the  resuits  thereof;  and

 *(c}  the  reaction  of  Government
 thereto?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (  Shri  Morarji
 Desai):  (a)  No,  Sir.

 (b)  and  (c),  Do  not  arise.

 Selgure  of  Gold  at  Nizammudin  Rall-
 way  Station  (Delhi)

 i$.  Shri  Hukam  Chand  Haccha-
 vaiya:  Will  the  Minister  of  Finance
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  7065  on
 the  0th  November,  966  and  state:

 (a)  whether  the  investigation  re-
 garding  the  contraband  gold  seized
 at  Nizammudin  Railway  Station
 (Delhi)  has  since  been  completed;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  time  hkely  to  be
 taken  further  to  complete  the  same?

 The  Depnty  Prime  Minister  and
 Minister  of  Finance  (Shri  Morari
 Deasi):  (a)  No,  Sur.

 (b)  Does  not  arise.

 (९)  Investigations  in  this  case  are
 being  conducted  both  in  Delhi  and
 Bombay  and  every  effort  is  being
 made  to  complete  the  investigations  as
 early  as  possible.

 Golq  Seized  at  Jabalpur

 195.  Shri  Hukam  Chand  Kachha-
 vaiya:  Will  the  Minister  of  Finance
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  4676  on
 the  Mth  November,  2966  and  state:
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 a)  if  so,  the  results  thereof;  and

 (c)  if  not,  when  the
 are  likely  to  be  finalised?

 Desai):  (a)  No,  Sir.

 (9)  Does  not  arise.
 (९)  Efforts  are  being  made  to  com-

 plete  the  departmental  adjudication  as
 early  as  possible.

 M/s  J,  P.  and  Sons
 196.  Shri  Hukam  Chand

 Hachhavaiya:
 ~—Shri--Raawchyasanedh
 ~“Shrt-Reghuneth-Singh;

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  cer-
 tain  firm  of  Messrs  J  P.  &  Sons,

 Bombay
 has  never  paid  any  Income-

 (b)  whether  it  ig  also  a  fact  that
 its  existence  as  also  its  usinese
 worth  lakhs  of  rupees  was  traceable
 from  the  accounts  of  Mis  Oriental
 Timber  Trading  Corporation  (P}
 Ltd.  and  Mis  Mackanzies  Ltd,  Bom-
 bay;  ang

 (c)  if  so,  whether  Government
 have  taken  any  action  to  find  out
 why  this  firm  did  not  pay  any  In-
 come-tax?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarii
 Desal):  (a)  and  (b),  The  investiga-
 tions  are  still  in  progress.

 (c)  Does  not  arise.

 (d)  Since  detailed  investigations
 are  necessary,  it  will  take  some  more
 time  to  complete  the  investigations.

 Unaccounted  Money
 197,  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Uleka:
 Will  the  Minister  of  Finance  be

 Pleased  to  state:

 (a)  the  total  amount  of  unaceount-
 ed  money  unearthed  in  terms  of  cash
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 and  gold  go  far  by  way  of  seizure  ny
 the  Customs  and  the  Income-tax
 authorities  durmng  the  last  three
 months;  and

 (b)  the  actron  taken  by  Govern-
 ment  thereon?

 The  Deputy  Frime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  During  the  period  Decem-
 ber,  966  and  January  and  February,
 1967,  the  unaccounted  money  unear-
 thed  in  terms  of  cash  and  gold  by  way
 of  seizure  by  the  Income-tax  autho-
 rites  is

 Cash  Rs  9,73,937
 Gold  (including

 jewellery)  Rs  1,383,835

 The  Customs  authorities,  during  tne
 same  period,  have  seized  gold  as  being
 smuggled  and  currency  as  being  the
 sale  proceeds  of  gmuggled  goods  as
 under

 740  K  Gs
 Rs  47,87,459

 Gold  (approx  )
 Currency

 (b)  On  the  Income-tax  side,  the  in-
 vestigations  are  in  progress  On  the
 Customs  side  the  adjudication  and  pro-
 secution  proceedings  are  in  progress

 Pay  Scales  of  Central  and  State
 Government  Employees

 195  Shri  Shri  Chand  Goel.
 Willi  the  Munster  of  Finance  be
 Pleased  to  state  the  scales  of  pay  and
 al'owances  admissible  to  the  Central
 Government  Employees  :e  Class  IV
 employees,  Lower  Division  Clerks,
 Upper  Division  Clerks,  Assistants  and
 the  Gazetted  Officers  along  with  the
 scales  of  pay  and  allowances  admus-
 sible  to  the  State  Governments  em-
 ployees  in  the  similer  grades’

 Desai):  The  information  is  being  com-
 piled  and  will  be  placed  on  the  Table
 of  the  House  in  due  course.
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 ‘198,  Shri  -  Chand  Geel:  Wil
 the  Minister  of  Werks,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  floated  any  major  scheme  Last
 year  or  during  the  current  year  for
 providing  plots  of  land  and  for  giv~
 ing  house  building  loans  to  Class  7
 employees,  Lower  Divison  Clérks,
 Upper  Division  Clerks  and  Assistants;

 (b)  af  20,  the  details  thereof;  and

 (९)  the  steps,  if  any,  being  taken
 to  provide  this  basic  need  of  life

 to  its  employees’
 The  Deputy  Minister  in  the  Minis-

 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  The  Central
 Government  introduced  the  Land
 Aquisition  and  Development  Scheme
 in  959  and  the  House  Building  Ad-
 vances  Scheme  in  956  for  these  pur-
 Poses

 (b)  and  (c).  The  Land  Acquisition
 and  Development  Scheme  envisages
 long-term  loan  assistance  to  State
 Government.  for  financing  bulk  ac-
 quisition  and  development  of  land
 with  a  view  to  providing  house  sites
 at  reasonable  pices  to  the  general
 public  including  Central  Government
 servants  The  House  building  Ad-
 vanees  Scheme  provides  for  giving
 long  term  loans  to  Central  Govern-
 ment  servants  of  amounts  not  ex-
 ceeding  36  times  their  pay,  subject  to
 a  maximum  of  Rs  25,000  for  the
 construction  of  houses  It  also  pro-
 vides  for  the  grant  of  advances  up  to
 Re  4,800  to  low-paid  Central  Govern-
 ment  servants,  irrespective  of  their
 pay,  to  enable  them  to  build  modest
 houses  for  their  residence.
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 (b)  the  year-wisa  number  of  fami-
 planning  operations  ७  ad  ‘pleted  dur-

 ing  the  five  yeara  in  ue  country
 as  2  part  family  plan.ing  sche
 me;

 (९)  the  number  of  loops  inserted
 ring  the  last  two  years,  year-wue;

 an

 (d)  the  number  of  loops  which  had
 to  be  taken  out  on  the  ground  that

 pd  did  at  the  woman  concern-
 कृ

 The  Minister  of  Health  and  Family
 Plaaning  (Dr.  8  Chandrasekhar):  (a)
 ‘The  rate  of  growth  of  population  in
 the  country  during  the  years  96l  to
 965  has  been  estimated  as  2.38  per

 cent  per  annum  Year-wisc  estimate  is
 not  available

 (b)  Number  of  st‘erlization  opera-
 tions  performed  during  the  years  962
 to  966  are  as  follows:

 ‘1962—1  6  lakhs
 i963—7  lakhs
 964—27  lakhs
 965—4.6  lakhs

 *966—6.9  lakhs

 *(Provisional  as  complete  infor-
 mation  from  States  hag  not  80
 far  become  available).

 (c)  The  number  of  loops  inserted
 during  965  (from  April,  965  when
 the  IUCD  programme  was  started)
 and  966  are  467  and  952  lakhs  res-
 pectively  The  latter  figures  §  are
 provisional  as  the  complete  informa-
 tion  from  States  has  not  so  far  be-
 come  available.

 (a)  The  exact  information  is  not
 available  at  present  The  figure  would
 roughly  be  6  per  cent  on  the  basis
 of  some  of  the  studies  carried  out  in
 this  respect.
 Slam  Clearance  Scheme  for  Visakha-

 patna
 20l.  Shri  Tenneti  Viswanatham:

 ‘Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  any  sium  clearance
 schemyg  for  Visakhapatnam  has  been

 received  by  Government  from  _  the
 Government  of  Andhra  Pradesh;  and

 (9)  if  90,  whetber  Government  have
 sanctioned  the  same  and  allotted  fund
 for  the  purpose  during  the  current
 year?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  supply
 (Shri  Mybal  Singh):  (a)  ‘No  ‘The

 State  Government  are  themselves
 competent  to  sanction  projects  under
 the  Slum  Clearance  Scheme.

 (9)  The  Central  assistance  is  al-
 located  to  the  State  Governments  for
 the  slum  clearance  scheme  as  a  whole
 and  not  against  specified  projects.
 For  the  year  1986-67,  a  sum  of
 Ra  3400  lakhs  has  been  sanctioned
 on  account  of  the  Slum  Clearance
 Scheme  in  Andhra  Pradesh

 Erosion  by  Visakhpatnam  Beach

 202  Shri  Tanneti  Viswanatham:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarrtd  Question  No  3384
 on  the  25th  August,  i966  regarding
 Sea  Eromon  in  Visakhapatnam  and
 state:

 (a)  whether  any  Central  financial
 assistance  for  protection  work  has
 since  been  sanctioned;  ang

 (b)  whether  Government  propose
 to  evolve  a  long  term  plan  to  reclaim
 the  area  eroded  during  the  last  forty
 years?

 The  Minister  of  lrrigation  anf
 Power  (Dr.  K.  L  Bao):  (a)  The  Govy-
 ernment  of  India  have  informed  the
 State  Government  that  it
 sible  for  them  to  bear
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 (b)  As  the  need  for  undertaking
 temporary  measures  to  arrest  further
 damages  by  Sea  Erosion  was  consi-
 dered  urgent  by  the  State  Govern-
 ment,  pending  permanent  solution,
 the  State  Government  have  since
 undertaken  ummediate  temporary
 protective  measures  costing  Rs.  2
 lakhs.  Proposals  for  qa  permanent  so-
 Jution  are  uner  the  consideration  of
 the  State  Government.

 Watches  seized  in  Bombay

 203.  Shri  Vishwa  Nath  Pandey:  Wi!l
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  abcut
 40,000  watches  worth  Rs.  60  lakhs
 were  scize¢d  in  Bombay  by  the  Pre-
 ventive  and  Marine  Division  of  the
 Centrai  Excise  frem  ६  cap  on  the  ilth
 March.  TeGT;  ang

 fb)  i:  so,  the  action  Government
 oi  so  far  in  the  maiter?

 The  Deputy  Prime  [ffinister  az
 Minist  oi  Finance  (Shri  Morarji
 Besai):  (a)  In  the  early  nours  of  iith
 March,  957  the  efiicers  of  the  Marine
 and  Preventive  Division  of  the  Bom-

 ay  Centrai  Excise  Collectorate  seized
 6,045  watches  worth  about  I's.  4

 Jakhs  in  the  Cyrffe  Parade  a  of
 Bombay.  A  car  wes  also  seized.

 32
 =

 ‘b)  Investigations  are  in  Progress.

 Indian  and  Foreign  Currency  seizee
 in  Bombay

 264.  Shri  Vishwa  Nath  Pandey:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  gq  fact  that  the
 Officials  of  the  Enforcement  Directo-
 rate  at  Bombay  have  seized  Indian
 Currency  worth  Rs.  50,000  foreign  ex-
 change  worth  more  than  Rs.  3,500  and
 some  incriminating  documents  during
 searches  made  in  South  Bombay  on  the
 7th  March,  1967;  and

 (b)  if  so,  the  action  Government
 has  taken  so  far  in  the  matter?
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 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Yes,  Sir.  It  is  a  fact  that
 Indian  Currency  worth  Rs.  50,708  and
 Travellers’  Cheques  worth  Rs.  500.
 besides  certain  incriminating  docu-
 ments  were  seized  by  the  officials  of
 the  Enforcement  Directorate  at  Bom-
 bay  on  7th  March,  1967.

 (b)  The  Traveller’s  Cheques  were
 returned  to  the  person  from  whom
 they  were  seized,  as  he  had  produced
 evidence  of  having  obtained  permis-
 sion  from  the  Reserve  Bank  of  Ind:a
 for  hclding  them  during  his  stay  in
 India.  Further  investigations  are  it
 progress.

 Seb-Tribal  Blocks  in  Grrizsa

 Chintaimani  Fanigrahi
 the  Minister  cf  Social  Weifare  5६

 ploased  io  state:

 fa)  whetiver  any  sub-triba]  blocks
 have  09९०7  proposed  to  be  set  up  ir
 Orissa  curing  ‘1967-62  for  all  round
 deve'opment  of  peopie  in  Orissa;

 (b)  if  soo  how  Many  and  where
 and

 (2)  whether  Daspaila  area
 District  of  Puri  hus  becn  included  fo
 aueh  a  block?

 in  the  Depari-
 (Shrimati

 The  Mtnister  of  Sia
 of  Social  Welfare

 Phulrenu  Guha):  (a)  Wo.
 द Mons,

 (b)  and  (९).  The  questicn  does  ne!
 arise.

 Public  Sector  undertaking  in  Orissa
 in  Fourth  Pjan

 206.  Shri  Chintamani  Panigzahi:  Wi
 the  Minister  of  Planning  be  pleased  ic
 state:

 (a)  whether  any  major  public  sec-
 tor  undertaking  is  being  proposed  te
 be  established  in  Orissa  during  ths
 Fourth  Five  Year  Plan  period;  and

 (bd)  if  so,  the  nature  thereof?
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 The  Minister  of  Planning,  Pelreleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoke  Mehta):  (a)  and  (b).  The
 Central  ह...  of  the  ‘Fourth  Five
 Year  Plan,  includes  the  proposal  for
 the  further  expansion  of  Rourkela
 Steel  Plant.  The  setting  up  of  an  in-
 dustrial  complex  at  Talcher  is  alao  un-
 der  examination.

 Raral  Industries  Projects  in  Orissa

 mw.  Shri  Chintamani  Panigrah!:  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  the  various  rural  industries
 projects  that  have  .been  sanctioned  for
 Orissa  in  the  year  ‘1967-68;

 (b)  if  so,  the  location  and  nature  of
 such  projects;  and

 (c)  the  financial]  assistance  pro-
 posed  to  be  rendered  by  the  Central
 Government?

 The  Minister  of  Plannig,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Ghri  Asoka  Mehta):  (a)  No  new
 Rural  Industries  Project  areas  have
 been  sanctioned  for  Orissa  in  the  year
 1967-68.

 (b)  and  (c).  Do  not  arise.

 Aid  from  France

 208.  Shri  M  Sundarsanam:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  extent  of  credit  assistance
 given  by  France  80  far  and  the
 amount  offered  for  the  Fourth  Five
 Year  Pian;

 (b)  the
 and

 (c)  whether  any  proposal  for  fur-
 ther  aid  from  France  was  discussed
 with  the  French  Senate  Delegation
 which  visited  mdia  recently?

 amount  utilised  to-date;

 Demi):  (a)  France  hag  extended  Sup-
 pliers  Credits  amounting  ta  Rs.  90.00
 erores  during  the  Third  Five  Yeer

 Pian,  including  Ra.  7.5  crores  to  the
 Industrial  Finance  Corporation  of
 India,  Credit  for  Re  2.72  crores  hat
 been  extended  for  the  first  year  of  the
 Fourth  Five  Year  Plan.

 (b)  Firm  orders  have  been  placed’
 against  the  Third  Plan  credits  to  the
 extent  of  Rs,  64.95  crores  and  certain
 further  orders  are  in  advanced  stage
 of  negotiations.  Orders  to  the  extent
 of  Rs,  6.00  crores  are  also  expected  to
 be  finalised  soon  in  respect  of  the  crv.
 dit,  of  Rs.  72.74  crores.  extendeg  for
 1966-67.

 (९)  No,  Sir.

 Rent  Contro]  Tribunal,  Delbi

 shri  N.  R.  Laskar,
 Shr  5S.  Cc  Samanta:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  cases
 of  execution  of  decrees  are  taken  up
 on  a  fixed  day  every  week  in  the
 Courts  of  Rent  Controllers,  Delhi  so
 that  they  are  not  mixed  yp  with  other
 cases  and  also  with  a  view  to  ensure
 their  expeditious  disposal;

 (b)  whether  similar  arrangements
 exist  in  the  Courts  of  Rent  Contro]
 Tribunal,  Delhi  regarding  the  appeals
 in  such  cases;  ang

 (c)  if  not,  the  reasons  therefor  and
 the  steps  taken  to  see  that  such  cases
 are  expeditiously  disposeq  off

 (Shri  Iqbal  Singh):  (a)  Yes.

 (b)  No.

 (०)  The  number  of  appeals  in  exe-
 cution  matters  is  mot  go  large  as  to
 warrant  the  setting  apert  of  a  full  day
 in  a  week.  Appeals,  where  the  execu-
 tion  proceedings  have  been  stayed,
 however,  get  priori!



 Will  the  Minister  of  Works,  Hous-
 ng  and  Supgly  be  pleased  to  state:

 (a)  the  number  of  eases  pending  in
 the  Rent  Control  Tribunal,  Delhi  on
 the  Ist  March,  1967,

 (b)  the  number  of  judges  who
 dispose  of  these  cases;

 (c)  how  many  cases  are  fixed  for
 each  hearing,

 (d)  whether  it  is  also  a  fact  that
 there  2g  a  heavy  rush  of  cases  in  the
 Courts  of  Rent  Control  Tribunal,
 Delhi,  and

 (९)  wf  so,  whether  there  is  any
 proposal  to  increase  the  number  of
 yudges?

 Th,  Deputy  Minister  in  the  Minis-
 ary  of  Works,  Housing  and  Supply
 (Shri  Igbal  Singh).  (a)  1003

 (b)  I

 (c)  On  an  average  about  5

 (d)  No

 (e)  Does  not  arise

 Development  of  Attappadi  Tribals

 2l,  Shri  E  K  Nayanar-  Will  the
 Minster  of  Social  Welfare  be  pleased
 to  state:

 (a)  the  total  amount  so  far  ear-
 marked  by  the  Central  Government
 for  the  development  of  Attappad:  tri-
 bals  in  Palghat  District  in  Kerala,

 (b)  the  total  amount  the  Central
 Government  propose  to  earmark  dur-
 ing  the  Fourth  Plan  on  these  tribals;
 and

 tc)  the  details  of  the  schemes  ap-
 proved  by  the  Central  Government  for
 their  development  go  far?

 8  Shri  Bal  Raj  Madhok:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state.

 (a)  the  total  number  of  Govern-
 ment  built  houses  available  for  allot-
 ment  to  Class  II,  Class  III  and  Class
 IV  employees  of  the  Central  Govern-
 ment  in  Delhi,

 (bd)  how  many  of  them  have  been
 actually  allotteq  to  employees  of  these
 three  categories  respectively,

 (९)  how  many  houses  are  ready  for
 allotment  and  have  not  been  allotted
 so  far  category-wiwe  and  colony-wise,

 (d)  how  many  Government  emplo-
 yees  of  these  three  categories  are  on
 the  waiting  list  for  allotment  of  Gov-
 ernment  built  houses,  and

 (e)  whether  any  plan  of  priorities
 has  been  drawn  for  allotment  of
 houses  to  such  employees  and  if  s0,
 the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  ang  Supply
 (Shri  Iqbal  Singh):  (a)  to  (e)  Allot-
 ment  of  residential  accommodation  in
 the  General  Pool  fo  Central  Govern-
 ment  officers  us  not  made  according

 ium  Class  YI,  Class  III  and  Class  IV
 employees  are  generally  eligible
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 officers  on  the  waiting  lists  of  each
 type  is  as  follows:—

 Type  Pay  rangeof  Number  Shortage
 Officers  eli-  of  unis  (number
 gible  for  available  of  units)
 accOmms-

 dation

 I  Below  Rs.  rr0  13,095  11,856,
 Il  Rs.  rr0-249  13,684  29,065
 III  Rs.  250-399  45244  9,078
 IV_  Rs.  400-699  4,538  453,

 All  the  residences  available  with
 the  Directorate  of  Estates  stand  allot-
 ted  to  eligible  officers  in  the  respec-
 tive  categories  except  those  which  are
 temporarily  required  for  repairs  or
 have  to  remain  vacant  in  the  normal
 process  of  re-allotment.  Whenevei
 any  residence  falls  vacant  it  is  allot-
 ted  under  the  rules  to  the  officers  on
 the  basis  of  the  waiting  lists  main-
 tained  according  to  their  priority
 dates.  .

 Saha-Jain  Group  of  Companies

 213,  Shri  Madha  Limaye:  Wl)  the
 Mimster  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that
 the  Sahu-Jain  Group  of  companies
 have  not  paid  their  outstanding  In-
 come-tax  for  quite  some  time;

 (b)  if  so,  the  total  arrears  in  their
 name;  and

 (c)  the  action  taken  to  recover  these
 arrears?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  (8)  During  965-66  the  Sahu-
 Jain  Group  of  companies  paid  Rs.  67
 lakhs  against  their  arrears  and  current
 demands  (break  up  of  this  amount
 between  current  and  atrear  demands

 ig  not  readily  available).  During  1966-
 67  (upto  21-38-67)  they  paid  Rs.  6
 lakhs  against  their  arrear  demand.

 (b)  As  on  21-3-67  the  total  arrear
 demang  outstanding  was  Rs.  290  lakhs,
 This  amount  is,  however,  subject  to
 certain  deductions  amounting  to  about
 Rs,  4  lakhs  which  have  been  ordered
 by  the  Appellate  Assistant  Commis-
 sioner,

 (c)  Out  of  the  outstanding  arrear
 demand  referred  to  in  reply  to  part
 (b)  of  the  Question,  collection  of
 Rs.  38.27  lakhs  has  been  atayed  by  the
 Supreme  Court  Collection  of  a  fur-
 ther  amount  of  Rs.  144.07  lakhs  has
 been  kept  pending  by  the  Income  Tax
 Officer  in  view  of  certain  proceedings
 in  progress  before  the  Appellate  As-
 sistant  Commissioner.  As  for  the  bal-
 ance,  steps  are  being  taken  for  re-
 covery  according  to  law  on  the  merits
 of  the  cases.

 Vielation  of  Gold  Control  Rules

 हाव,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minster  of  Fihamee  be
 pleased  to  state:

 (a)  the  total  number  of  cases  of
 gold  control  ruleg  violations  detected
 so  far  in  the  eountry;

 (b)  the  nature  of  violations;  and

 (९)  the  action  taken  against  the
 offende:s?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  ‘15,266  cases  of  violations
 of  Gold  Control  Rules  involving
 seizure  of  about  35I6  Kilograms  of
 gold,  were  detected  up  to  the  28th
 February,  1967;

 (b)  In  the  main,  the  violations  re-
 late  to:

 (i)  failure  to  make  declarations  aa
 to  possession  of  gold  other
 than  ornaments;

 (ii)  manufacture  of  ornaments’  of
 over  l4  carat  purity  by  dealers
 and  sale  of  such  ornaments  by
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 them  prior  to  ist  November,
 1968;

 (iii)  non-maintenance  of  prescrib-
 ‘ed  accounts  by  dealers;  and

 (iv)  acceptance  of  primary  gold  by
 certified  goldsmiths  for  manu-
 facture  of  Rew  ornaments  etc.

 (c)  ‘14,364  cases  have  been  adjudi-
 cated  departmentally  Gold  weighing
 about  686  Kilograms  was  absolutely
 confiscated  and  personal  penalties  jm-
 Posed  on  persons  concerned  in  the
 offences.  In  245  cases,  the  persons  con-
 cerned  were  prosecuted  0]  caseg  re-
 sulted  in  conviction,  29  resulted  in  ac-
 quittal  and  others  are  pending

 Ald  from  West  Germany  for  Projects
 in  Fourth  Plan

 2i5.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  oO”  Finance  be
 Pleased  to  state.

 (a)  the  projects  under  the  Fourth
 Five  Year  Plan  for  which  Govern-
 ment  have  approached  the  Govern-
 ment  of  West  Germany  for  aid,  and

 (b)  the  progress  made  go  far  in  the
 direction?

 The  Deputy  Prime  Winister  and
 Minister  of  Finance  (Shri  Morarjl
 Desai):  (a)  Consortium  aid  for  1968-
 67  has  gO  far  been  for  non-proyect  pur-
 poses.  Hence  no  specific  projects  have
 as  yet  been  suggested  for  assistance
 from  West  Germany  for  the  Fourth
 Five  Year  Plan,

 (b)  Does  not  arise

 Conference  of  Coramonwealth  Associa-
 tion  of  Architects

 27  Shei  Nath  Pal:  Wull  the  Minis-
 ter  of  Works,  Housing  and  Supply  be
 Pleased  to  state

 (a)  whether  it  is  a  fact  that
 a  Conference  of  fhe  Commonwealth
 Association  of  Architects  wag  held  in
 India  recently;
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 (९)  The  countries  that  participated  in
 the  conference  are  Australia,  Canada,
 Ceylon,  Fiy,  Ghang  Hongkong,  India
 Ireland,  Kenya,  Malaysia,  Malta,  New
 Zealand,  Nigeria,  Pakistan,  Singapore,
 South  Afnca,  Trinidad  and  Tobago,
 Uganda,  United  Kmgdom  and  Zambia

 |
 (d)  It  has  been  ascertained  that  the

 conference  discussed  various  technical
 matters  relating  to  the  profession  such
 as  the  role  and  status  of  the  Architect,
 educational  and  training  facilities,  pro-
 fessional  organisation  etc

 Agreement  for  Swedish  Paper

 218.  Shri  Ram  Kishan  Gupta:  Wil
 the  Minster  of  Finance  be  pleased  to
 state:

 (a)  whether  any  agreement  hag  re-
 cently  been  signed  with  the  Swedish
 Government  for  a  gift  to  India  of
 8,000  tons  of  Swedish  paper;  and

 (b)  if  so,  whether  a  copy  of  the
 agreement  will  be  laid  on  the  Table?

 The  Deputy  Prine  Minister  and
 Minister  of  Fimance  (Shri  Morarji
 Desai):  (a)  Yes,  Sir.

 (b)  Copies  of  the  Agreement  have
 been  placed  in  the  Library  of  the  Lok
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 Prime  Minister's  House

 ‘ate.  Shri  D.  C.  Sharma:
 Shri  P.  K.  Deo:
 Shri  G.  C,  Naik:
 Shri  K,  P.  Singh  Deo:
 Shri  A.  Dipa:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  any  decision  hag  been
 taken  on  the  question  of  a  permanent
 residence  for  the  Prime  Minister;
 and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh);  (a)  No.

 (b)  Doeg  not  arise.

 Welfare  of  Scheduleg  Castes  und
 Scheduled  Tribes

 220.  Shri  P.  0.  Adichan:  Will  the
 Minister  of  Social  Welfare  be  pleased
 to  state:

 (a)  whether  33  a  fact  that
 the  money  allotted  for  the  welfare  of
 Scheduled  Castes  and  Scheduled  Tribes
 in  the  Third  Plan  has  not  been  fully
 spent;

 (9)  if  so,  the  reasons  for  the  short-
 fall;  and

 (c)  the  steps  taken  to  ensure  full
 utilisation  of  the  allotteg  money  in
 future?

 from  all  the  State  Governments.

 (b)  Does  not  arise.
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 Barhi  Gandak  Bund

 221,  Shri  Kei  Nath  Pandey:  Will
 the  Minister  of  irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 in  order  to  save  the  newly-built  canal
 from  Burhi  Gandak  a  Bund  was
 proposed  to  be  constructed  on  the
 bank  of  Burhi  Gandak  near  Chittoni
 in  District  Deoria;  and

 (b)  if  so,  the  progress  made  so  far?

 The  Minister  of  rrrigation  and  Power
 (Dr.  EK.  L.  Rao):  (a)  and  (b).  UP.
 Government  are  of  the  view  that  the
 construction  of  a  Bund  near  Chittauni
 is  necessary  for  the  protection  of  the
 Gandak  Main  Western  Canal.  They
 have  placed  this  matter  before  the
 Gandak  Control  Board  for  provision
 of  funds  from  the  Gandak  estimates.

 Terylene  Fibre

 222.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  the  present  production  of  tery-
 lene  fibre  in  India;

 (b)  the  present  requirements  of  the
 country;  and

 (c)  if  there  is  shortage,  the  manner
 and  extent  to  which  the  requirement
 is  being  met?

 The  Minister  of  State  in  the  Minis-

 (b)  This  is  difficult  to  give.  The
 demand  for  terylene  fibre  is  flexible
 since  other  synthetic  fibres  can  be
 used  in  its  place  for  blending  with
 natural  fibres,

 (c)  The  import  of  terylene  fibre  is
 not  being  permitted  because  of  the
 difficult  foreign  exchange  position.
 The  industry  has  to  manage  with  the
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 quantity  indigenously  produced.  Steps

 rh
 however,  being  taken  to  augment

 Unaccounted  Moncy

 223.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Finance  be
 pleased  ta  state:

 (a)  the  total  amount  of  unaccount-
 ed  money  unearthed  in  terms  of  cash
 and  gold  so  far  by  way  of  seizure  by
 the  Customs  and  the  Income-tax
 authorities  during  the  last  three
 months;  and

 (by  the  action  taken  by  Govern-
 ment  thereon?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  During  the  period  Decem-
 ber  966  and  January  and  February
 i967,  the  unaccounted  money  unearth-
 ed  in  terms  of  cash  and  gold  by  way
 of  seizure  by  the  Income-tax  authori-
 ties  is"

 Cash  Rs.  9,73,937
 Gold  (including

 jewellery  Rs  1,833,835

 The  Customs  authorities,  during  the
 same  period,  have  seized  gold  as  being
 smuggled  and  currency  as  being  the
 sale  proceeds  of  smuggled  goods  as
 under:

 Gold  (approx.)
 Currency

 740  K.Gs
 Rs  47,87,459

 (b)  On  the  Income-tax  side,  the
 investigations’  are  in  progress.  On
 the  Customs  side  the  adjudication  and
 prosecution  proceedings  are  in  pro-
 gvess.

 Krishna-Godavari  Water  Dispute

 mm.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandrg  Ulaka:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  dispute  about  the
 Krishna-Godavari  waters  hag  since

 Bac

 been.  settled  ‘petweeit'  the  Goverti«

 Moahareshtra;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Irrigation  and

 a
 (Dr.  K.  L,  Rae):  (a)  Not  yet,

 P

 (b)  Does  not  arise,

 Flue  Epidemic  in  the  Country

 225.  Shri  Dhuleshwar  Moenz:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that
 there  have  been  a  large  number  of
 cases  of  flue  epidemic  in  the  country
 since  December,  1966;

 (9)  if  80,  the  reasons  therefor;
 and

 (c)  the  steps  taken  by  Government
 in  the  matter?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  s.  Chandrasekhar):  (a)
 Since  Influenza  is  not  a  notifiable
 disease,  complete  data  is  not  avail-
 able  about  ils  incidence  From  the,
 available  information,  as  given  in  the
 attached  statements,  no  increased
 incidence  ts  reported  since  December,
 966  as  compared  with  the  corres-
 ponding  months  of  the  previous  year
 m  respect  of  the  States  from  which
 information  for  both  the  periods  m
 question  is  available  [Placed  in  Lib-
 rary.  See  No  LT-59/67].

 (b)  and  (०)  Do  not  arise.

 Imported  Goods  and  Currency  selned
 by  Customs  Authorities

 224.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  the  details  of  imported  goods
 and  currency  seized:  by  the  Customs
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 authorities  the  last  three
 months  in  the  country;  and

 ‘@)  the  value  of  goods  seized  and
 the  action  taken  by  Government  there-
 on?

 The  Deputy  Frime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b)  Information  in
 this  regard  is  being  collected  and
 will  be  leid  on  the  Table  of  the
 Sabha

 “Geld  Smuggling
 227.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  8  K  Sambandhan:

 Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  the  quantity  of  smuggled  gold
 seized  by  Government  in  the  country
 during  the  Jast  three  months  and  the
 names  of  the  smugglers,  and

 (b)  the  steps  taken  agaist  them
 so  far?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai).  (a)  During  the  period  from
 Ist  December,  946  to  the  28th  Feb-
 ruary,  967  the  Customs  and  Central
 Excise  authorities  seized  740  Kgms  of
 gold  as  smuggled

 Information  with  regard  to  the
 names  of  the  persons  from  whom  the
 gold  has  been  seized  is  being  collected
 and  a  statement  containing  the  infor-
 mation  will  be  laid  on  the  Table  of
 the  House

 {b)  Most  of  the  cases  relating  to
 the  above  seizures  are  under  investi-
 gation  and  adjudication  However,
 Prosecutions  have  been  launched  in

 some  eases

 Cheating  of  L.LC.  Policy  Holders
 228  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Fimance  be
 pleased  to  state:

 (a)  whether  it  i»  a
 geveral  policy-holders  of

 fact
 the

 that
 Lite
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 Insurance  Corporation  of  India  are
 alieged  to  have  been  deprived  of
 about  Rs,  0,000  worth  of  policy  clame
 by  a  gang  of  cheata  in  Delhi  recently,
 and

 (b)  uf  go,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Degal):  (a)  and  (b)  Two  cheques  for
 a  total  sum  of  Rs  ‘12,123  made  out
 by  the  LIC  in  favour  of  two  policy-
 holders  were  taken  possession  of  by
 unauthorised  persons,  and  one  of  them
 was  in  fact  cashed  by  such  a  person
 while  the  encashment  of  the  other
 was  stopped  by  the  Bank  concerned
 The  matter  has  been  reported  to  the
 Police  and  is  under  police  mvestiga-
 tion  One  person  has  been  arrested
 in  this  connection  by  the  Police  In
 the  meantime,  fresh  cheques  have
 been  issued  by  the  LIC  to  the  policy-
 holders  concerned

 Backward  Areas  in  Madras

 229.  Shri  Umanath.
 Shri  C  KE.  Chakrapani

 Shri  P  Gopalan:
 Shri  K.  Anirudhan:
 Shri  V.  Viswanatha  Menon:

 Shri  K  M  Abraham:
 Shri  Jyotirmoy  Basu:

 Will  the  Minister  of  Planning  ber
 pleased  to  state

 (a)  whether  the  Government  of
 Madrag  have  since  sent  palticularg  on
 the  basis  of  the  indicators  provided
 by  the  Planmng  Commission  to  iden-
 tify  backward  areas  in  Madras  state,

 (b)  if  so,  whether  any  areas  have
 been  identified  either  by  the  State
 Government  or  Central  Government;

 (९)  of  so,  the  areas  which  have
 been  so  :dentified,  and

 (a)  if  not,  the  reasons  for  the
 delay?
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 The  Minister  of  Planning,  Petroluem
 and  Chemicals  and  of  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  to  (c).  A
 statement  indicating  a  tentative  list  of
 backward  areas  furnisheq  by  the
 State  Government  in’  January,  4967
 is  placed  on  the  Table  of  the  House.
 The  State  Government  will  take  a
 final  view  on  the  basis  of  the  report
 of  the  Study  Team.

 (d)  Does  not  arise.

 STATEMENT

 List  of  backward  areas  in  Madras  State

 Talukas
 Alangudi,  Kolathur,

 Tirumayam,  Udayurpa-
 layam  and  Perambulur.

 District
 Tiruchirapa}li

 Tirunelveli  Nangneri,  Koulpathi,
 Sankdran-Koil,  Tiru-
 chendur  and  _  Srivaik-
 unten.

 Ramanathapuram  =‘  Tirupathur,  Tiruvada-
 nai,  Paramakudi  Rama-
 nathapuram,  Mudu-
 kulathur,  Aruppukottai
 and  Sattur.
 Virddachalm
 TYirumanglam

 South  Arcot
 Mudrai

 *Tentative.  A  final  decision  would  be
 taken  by  the  State  Government  after  the
 report  of  the  Study  Team  is  available.

 Backward  Areas

 230.  Shri  Umanath:
 Shri  C.  K.  Chakrapani:
 Shri  P.  Gopalan:
 Shri  K.  M.  Abraham:
 Shrimati  Suseelg  Gopalan:
 Shri  K.  Anirudhan:
 Shri  V.  Viswanatha  Menon:
 Shr;  Jyotirmoy  Basu:

 Will  the  Minister  of  Planning  be
 ‘pleased  to  state:

 (a)  whether  Government  have
 finalised  the  examination  of  the  mate-
 rials  sent  by  the  various  State  Gov-

 -ernments-  to  locate  the  markedly
 backward  areas  in  their  respective
 States:

 (b)  if  so,  the  names  of  the  back-
 “ward  areas  so  identified  in  each  State;

 (c)  the  steps  taken  to  determine
 ‘the  pattern  of  development  in  each
 of  these  areas;  and
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 (d)  if  the  reply  to  part  (a)  is  in
 the  negative,  the  reasons  for  the
 delay?  ही

 The  Minister  of  Planning,  Petroluem
 and  Chemicals  and  of  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 House  indicating  the  district  /talukas/
 blocks  identified  as  most  backward  area
 by  the  Governments  of  ten  States.
 [Placed  in  Library.  See  No.  LT-l68/
 67].  Of  the  remained  States,  the
 entire  State  of  Jammu  and  Kashmir
 and  Nagaland  could  be  regarded  as
 Hill  States.  In  the  State  of  Assam,
 all  hill  districts  are  markedly  back-
 ward  areas.  For  Punjab  and  Haryana
 States  (except  chronically  drought
 affected  areas  on  border  with  Rajas-
 than),  the  State  Governments  have
 not  specially  identified  any  areas  as
 markedly  hackward  ereas.  The  views
 of  the  Governments  of  the  two  States
 of  Bihar  and  Madhya  Pradesh  have
 not  vet  been  received.

 (c)  Information  is  awaited  from
 the  State  Governments.

 (d)  Does  not  arise.

 Eddikki  Hydro-Electric  Project

 231.  Shri  Vasudevan  Nair:
 Shri  P.  Viswambharan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  any  fitfm  agreement
 had  been  signed  with  the  Canadian
 firm  for  the  construction  of  the  iddikki
 Hydro-Electric  Project  in  Kerala
 State;  and

 (b)  the  amount  provisionally  allot-
 ted  for  this  project  during  the  Fourth
 Plan?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  The  re-
 vised  Loan  Agreement  has  recently
 been  received  from  the  External  Aid
 Office,  Canada.  This  is  under  exami-
 nation  at  present  in  consultation  with
 the  Kerala  State  Electricity  Board
 and  is  expected  to  be  signed  shortly.
 The  question  of  firm  agreement  with
 Canadian  firm  for  procurement  of
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 generating  units  etc.  will  arise  only
 after  the  Loan  Agreement  is  signed.

 However,  in  the  meantime,  the  con-
 struction  schedule  has  been  fixed  in
 consultation  with  the  Canadian  Con-
 sultants.  Also,  commitments  have
 been  entered  into  under  the  Canadian
 grant  of  C  $2.3  million,  for  pro-
 ecurement  of  Initial  tools  and  plant.

 (b)  The  tentative  Fourth  Plan  pro-
 vision  for  the  project  is  Rs.  85  crores.

 Gauhati  Refinery

 Shri  D.  C.  Sharma:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  the  steps  taken  so  far  towards
 the  proposed  expansion  of  the  Gauhati
 Refinery;  and

 (b)  when  the  expansion  work  is
 expected  to  be  completed?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum,  Chemicals  and  of
 Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  The  technical
 scheme  for  expansion  has  been  work-
 ed  out,  but  its  economic  aspects  are
 still  under  consideration.

 (b)  Until  the  expansion  is  finally
 sanctioned,  the  completion  date  can-
 not  be  forecast,

 Welfare  of  Agriculturists  belonging
 te  8.C,  and  or.  in  Orioma

 233.Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Khagapathi  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Social  Welfere
 be  pleased  to  state:

 (a)  the  amount  actually  spent  on
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 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  11... ह
 Phulrenn  Guha):  (a)  and  (b).  The
 information  is  being  collected  from
 the  State  Government  and  will  be  laid
 on  the  Table  of  the  House  ag  soon  as
 it  is  received.

 Colonies  for  8.C.  and  §.T,  in  Orissa

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  the  construction  of  colonies  for  the
 Scheduled  Castes  and  Scheduled
 Tribes  people  in  Orissa  during  the
 current  financial  year;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  total  amount  sanctioned
 during  the  same  period?

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulrena  Guha):  (a)  Yes.

 (b)  Construction  of  20  units  of
 houses  each  for  Scheduled  Castes  and
 Scheduled  Tribes.

 (c)  Scheduled  Castes  Rs.  25,000.
 Scheduled  Tribes  25,  25,000.

 राणा  प्रताप  सागर  से  बिजली  को  सप्लाई

 235.  श्री  झोंकार  साल  बेरथा  :  क्‍या

 लिचाई  शौर  विद्युत्‌  मल्ली  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  इस  वर्ष  भी
 राणा  प्रताप  सागर  से  बिजली  की  पूरी  सप्लाई

 नहीं  होगी  ;

 ु)  यदि  हां,  तो  मध्य  प्रदेश  भौर

 राजस्थान  को  पृथक  पृथक  कितने  बाट  बिजली

 सप्लाई  की  जाने  की  ध्राशा  है  ;
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 (ग)  क्‍या  यह  भी  सच  है  कि  इन  राज्यो
 को  सप्लाई की  जाने  वाली  बिजली  की  दरों
 में  झन्तर  है;  शौर

 (घ)  यवि  हां)  तो  दर  में  यह  झन्तर

 होने  के  क्या  कारण  हैं  ?

 सिचाई  और  बिथ्यत  मंत्री  (tte  Go
 ला०  हाथ)  (क)  राणा  प्रताप  (सागर
 बिजली  घर  से  पूरी  माला  मे  बिजली  तभी
 उपलब्ध  होगी  जब  43-43  मैगावाट  के  चारो

 यूनिट  चालू  हो  जायेगे&।  पहली  यूनिट  के

 अक्तूबर  67  तक  भौर  बाकी  तीन  यूनिटो  के
 तीन  से  चार  महीनो  के  उन्तरोत्तर  झन्तर  से

 चालू  होने  की  सम्भावना  है  ।  बिजली  से  चालू
 वर्ष  के  दौरान  ऊर्जा  उत्पादन  की  पूर्व  सूचना
 l967  की  मानसून  ऋतु  के  बाद  ही  सम्भव

 हो  सकेगी  i

 (ख)  राणा  प्रताप  सागर  मे  उत्पन्न
 बिजली  को  मध्य  प्रदेश  झौर  राजस्थान  के  बीच
 50-50  के  झनुपात  से  बाटा  जाना  है  |

 (ग)  जी,  नहीं  ।

 (च)  प्रश्न  नहीं  उठता  1

 सोभा  शुल्क  अधिकारियों  द्वारा  पकड़ा  गया  माल

 236  श्री  झॉकार  लाल  बेरवा  कया
 विश  मत्री  यह  बताने  की  कृपा  करेगे कि

 (क)  i966—67  में  सीमा-शुल्क  भ्रष्ति-
 कारियों  ने  कितने  मूल्य  का  माल  पकडा  था,
 शौर

 (ख)  उसमे  कितने  मूल्य  का  सोना
 शामिल  था  t

 उप  प्रधान  मंत्रों  तथा  बिस  संत्रो  (भी
 मोरारणो  बसाई)  (क)  शौर  (ख).
 इस  सम्बन्ध  मे  सूचना  इकट्ठी  की  जा  रही  है
 झोर  मिलते  ही  सदन  की  मेज  पर  रख  दी
 जायेगी  t
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 State  Family  Planning  Officers’  Meet

 237.  shri  Onkar  Lal  Berwa:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state

 (a)  whether  it  in  a  fact  that  the
 State  Family  Planning  Officers  had
 met  in  Delhi  recently,

 (b)  if  so,  the  outcome  of  the  con-
 ference,

 (९)  whether  the  State  Officers
 brought  to  the  notice  of  the  Central
 Government  certain  genuine  difficul-
 ties  in  the  propagation  of  loop,

 (d)  of  so,  the  nature  of  difficulties;
 and

 (e)  the  action  taken  to  overcome
 them?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):  (8)
 Yes  The  Conference  of  the  State
 Family  Planning  Officers  was  held  on
 the  8th  and  9th  March,  967  followed
 by  a  seminar  with  the  Indian  Medical
 Association  on  the  7007  March,  967

 (b)  The  progress  mide  m  the  field
 of  family  planning  was  reviewed  The
 difficulties  encountered  in  the  :mple-
 mentation  of  the  programme  were  dis-
 cussed  and  remedial  measures  recom-
 mended  The  basis  for  the  targets  to
 be  fixed  for  (1967-68  for  IUCD  inser-
 tions  and  Sterilization  operations  and
 use  of  conventional  contraceptives
 was  decided  In  the  seminar  with  the
 Indian  Medica]  Association  the  ways
 of  involvement  of  private  medical
 practitioners  in  the  programme  were
 discussed

 (९)  Yes

 (d)  The  main  difficulty  in  the  pro~
 pagation  of  the  IUCD  programme  is
 the  shortage  of  doctors,  particularly
 lady  doctors  The  other  difficulties
 afe  occurrence  of  minor  complications
 like,  bleeding,  back-ache,  pain  etc  in
 a  small  percentage  of  cases  and
 adverse  propaganda.
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 (e)  For  meeting  the  shortage  of
 doctors  the  Government  of  India  have
 sanctioned  a  Central  Family  Plen-
 ning  Corps  consisting  of  200  General
 Duty  Medical  Officers  and  5  Specia-
 lists  out  of  which  doctors  are  prto-
 vided  to  States  requiring  their  ser-
 vices.  The  recruitment  of  doctors  in
 this  Corps  is  proceeding  though  some
 what  slowing  at  present.  They  are
 also  giving  stipends  to  medical  stu-
 dents  (both  male  and  female)  so  that
 their  services  could  be  available  for
 the  family  planning  programme  after
 they  qualify  for  registration.

 The  minor  complications  are  gene-
 rally  transient  in  most  of  the  cases
 and  are  cured  with  ordinary  medi-
 cines  like  vitamin  tablets,  iron  tablets,
 asprine  etc.  Where  the  difficulties  do
 not  respond  to  treatment,  the  loop  is
 removed.

 To  overcome  the  adverse  propa-
 ganda  suitable  educational  campaigns
 are  undertaken  and  positive  publicity
 given  to  the  programme.  These  pro-
 grammes  are  now  being  strengthened.

 Herb  Plantation  Centre

 238,  Shri  Onkar  Lal  Berwa:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  Central  Government  scheme  for
 the  setting  up  of  a  centre  in  Thana
 (Maharashtra)  for  growing  valuable
 medicinal  herbs  in  about  300  acres  of
 land;  and

 (b)  if  so,  the  details  thereof  to-
 gether  with  the  names  of  herbs  to  be
 grown  there?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8S.  Chandrasekhar):
 (8)  and  (b).  A  Committee  appoint-
 ed  by  the  Government  of  India,
 Ministry  of  Health  to  prepare  a
 scheme  for  the  establishment  of  a
 Drugs  Standardization  and  Drugs  Tes-
 ting  Laboratory  for  the  Ayurvedic
 (Including  Siddha  and  Unani)  Medi-
 cinal  Preparations  had  observed  that

 an  Ayurvedic  Drugs  Farm  could  be
 suitably  established  on  500  acres  of
 land  in  Thana.  The  proposal  is  still
 under  consideration.

 Gavhati  Refinery

 239,  Shri  D.  Cc  Sharma:  Will  the
 Minister  of  Petroleum  and  Chemirals
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  pro-
 duce  aviation  fuel  at  the  Gauhati
 Refinery  to  meet  the  requiremente  of
 the  defence  services;

 (b)  if  so,  the  details  of  the  pro-
 posal;  and

 (c)  when  the  production  is  likely
 to  start?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum,  Chemicals  and  of
 Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  and  (b).  Yes.
 The  existing  stabiliser  column  in  the
 Coking  Unit  with  minor  modifications
 will  be  used  to  produce  JP-4.

 {e)  In  April/May,  1967.

 Petro-Chemical  Complex  in  Gujarat

 240.  Shri  D,  C,  Sharma:
 Shri  Indulal  Yajnik:

 Will  the  Minister  of  Petroleum  and
 Chemicaly  be  pleased  to  state:

 (a)  whether  the  proposal  to  set  up
 a  Petro-Chemical  complex  in  Gujarat
 has  btcy,  finalised;  and

 (b)  if  not,  the  reasons  for  the  delay?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum,  Chemicals  anil
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  Yes.  It  has  been
 decided  to  set  up  the  aromatics  com-
 plex  comprising  the  extraction  of
 ortho-and  para-xylenes  and  the
 manufacture  of  DMT  in  the  public
 sector,  Jt  has  also  been  decided  in
 principle  to  set  up  the  naphtha  crac-
 ker  in  the  public  sector  and  to  licence
 suitable  private  parties  for  the  inter-
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 mediate  and  downstream  units.

 (9)  Does  not  arise.

 Exchange  of  Modical  knowledge  pbet-
 ween  India  and  Nepal

 mi,  Shri  Brij  Raj  Singh:
 Shri  Onkar  Lal  Berwa:
 Shri  Atal  Behari  Vajpayee:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  43  a  fact  that  an
 agreement  has  been  mgneq  between
 the  Indian  Medical  Association  and
 the  Nepalese  Medical  Association  for
 the  exchange  of  medical  knowledge;
 and

 (9)  uf  90,  the  details  thereof?

 The  Minister  of  Health  and  Family
 Planning  (Dr.  8S.  Chandrasekhar):

 (a)  Yes.

 (b)  A  copy  of  the  agreement  sign-
 ed  between  the  Indian  Medical  Asso-
 elation  and  the  Nepalese  Medical  As-
 sociation  is  enclosed  as  Annexure.
 [Placed  wn  Library  See  No  LT-60/
 67).

 Rate  of  Exchange  of  Indian  Rupee

 242,  Shri  George  Fernandes:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  official  rate  of  exchange  of
 the  Indian  Rupee  with  the  U.S.  Dollar
 and  the  Pound  of  Great  Britain  at
 the  time  of  the  devaluation  of  the
 Indian  Rupee  last  year;

 (9)  the  exchange  rates  prevalent  at
 present;  and

 (c)  the  unofficial  value  of  the  Indian
 rupee  in  these  two  currencies  at  the
 time  of  devaluation  ang  what  is  it
 ow?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance,  (Shri  Morarji
 Desal):  (a)  The  official  rate  of  ex-
 change  before  devaluation  was  72]
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 U.S.  cents  per  one  rupee  and  |  sh.  एव.
 per  rupee,

 (b)  The  current  exchange  rate  for
 the  Indian  rupee  is  1918  U.S.  cents
 per  rupee  and  °4286  a  per  rupee.
 That  is  to  say,  one  Pound  Sterling  is
 equal  to  2]  rupees  and  one  U.S.  dol-
 lar  is  equal  to  7°5  rupees.

 (b)  The  unofficial  quotations  for
 the  Indian  rupee  in  the  foreign
 markets,  which  represent  unauthoris-
 ed  transactions,  have  been  as  follows.

 Before  devaluation,  the  quota-
 tion  in  the  London  market  was
 66°75  Sh.  for  00  rupees;  on  Ist
 March  1987,  it  was  65°50  Sh.  per
 00  rupees.  In  fhe  New  ‘York
 free  market  the  quotation  was
 0°99  cents  per  rupee  on  3rd
 June,  on  l0th  March  ‘1967,  It  was
 8°33  cents.

 Grants  to  certain  Institutes

 243  Shri  Abdul  Ghani  Dar:  Will
 the  Minister  of  Finance  be  pleased  to
 sta  e  the  amount  of  grant  sanctioned
 to  the  Indian  Institute  of  Public  Ad-
 muimstration,  Indian  Institute  of  Law
 and  the  Indian  Institute  of  Constitu-
 tional  and  Parliamentary  Studies
 during  the  last  one  year  and  the
 specific  purposes  for  which  the  grant
 was  sanctioned?

 Deputy  Prime  Minister  and  Minis-
 ter  of  Finance  (Shri  Morarji  Desai):
 During  1966/67  the  three  Insti-
 tutes  in  question  were  sanctioned
 grants  of  Rs.  10,43,600)-,  Rs.  4,00,000!-
 and  Rs.  +2,00,000|-  respectively.  The
 grant  of  Rs.  10,43,600)-  to  the  Indian
 Institute  of  Public  Administration
 was  partly  in  the  nature  of  general
 support  to  the  Institute  and  partly
 on  account  of  specific  projects  under-
 taken  or  services  rendered  to  the
 Government  by  the  Institute.  Indian
 Institute  of  Law  was  sanctioned  a
 grant  of  Re.  4  lakhs  to  cover  the  cost
 of  teaching,  research,  training  staff,

 publica.
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 gtants  of  Rs  2  lakhs  to  the  Indian
 Institute  of  Constitutional  and  Parlia-
 mentary  Studies  was  given  to  enable
 it  to  meet  its  recurring  expenditure

 Srisallam  Hydre-Electric  Project  in
 Andhra  Pradesh

 mA,  Shri  Eswara  Reddy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  the  salient  features  of
 Srisailam  Hydro-electric  project
 Andhra  Pradesh,

 (9)  the  estimated  cost  of  the  pro-
 ject,

 (c)  the  progress  of  construction
 aince  inauguration  of  the  project  and
 whether  it  Is  going  on  according  to
 the  schedule,

 the
 in

 (d)  the  main  ebstacles  tha;  are
 coming  in  the  way  of  completing  the
 construction  according  to  the  schedule,
 and

 (e)  when  the  project  is  expected  to
 be  completed?

 The  Mumuster  of  Irrigation  and
 Power  (Dr.  K  L.  Rao):  (a)  The
 Srnsailam  Hvdro-Electric  Project  en-
 visages  construction  of

 Q)  Straight  gravity  type  dam-
 385  ft  high  above  deepest  bed
 and  685  ft  long  at  F  R  L  —across
 the  river  Krishna  and  other  ap-
 purtenant  works

 (7)  A  power  station  at  the  toe
 of  the  dam  to  house  4  generating
 units  of  0  MW  each

 Qm)  Associated
 works
 (9)  The  project  ३5  estimated  to  cost

 Rs  4576  crores  as  given  below
 Generation  works  Rs  38  48  crores
 Transmission  &  Sub-
 stations

 ‘transmission.

 Rs,  7  28  crores

 Total  Rs  45,75  crores

 (९)  Erection  of  shuttermg  &  Col-
 creting  of  the  downstream  Coffer  dam
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 had  been  completed  Work  on  the
 renovation  of  the  upstream  Coffer
 dam  and  the  grouting  of  the  Up-
 stream  colcrete  Coffer  dam  and  stab-
 lisation  of  river  bed  foundations  are
 in  progress  The  rock  fill  section  of
 the  dam  was  raised  to  EL+577  Ex-
 cavation  of  diversion  tunnels  has
 been  completed  Concrete  lung  5
 In  progress  Contract  for  the  construc-
 tion  of  the  Bridge  across  River
 Krishna  has  been  awarded

 (d)  The  main  difficulty  faced  has
 been  the  lack  of  funds

 (e)  The  project  us  scheduled  to  be
 completed  in  Fifth  Five  Year  Plan

 Tungabhadra  High  Level  Scheme

 245  Shri  Eswara  Reddy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  the  progress  of  work  on  the
 second  stage  of  Tungabhadra  High
 Level  Scheme  since  its  inauguration
 in  January,  ‘1967,

 (b)  the  estimated  cost  of  the  scheme
 and  the  pian  allocation  for  the  scheme
 for  the  year  ‘1967-68,  and

 (८)  when  it  ig  expected  to  be  com-
 pleted?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Tenders
 have  been  invited  for  lining  था  certain
 reaches  of  the  High  Level  Canal

 (b)  The  estimated  cost  is  Rs  1,456
 Jakhs  The  Working  Group  on  Irn-
 gation  has  recommended  a  provision
 of  Rs  320  lakhs  for  1987-68

 (०)  The  scheme  is  expected  to  pe
 completed  by  the  end  of  Fourth  Plan.

 Publicity  for  Family  Planning

 246  Shri  Manibhai  J  Patel:  Will
 the  Minster  of  Health  and  Family
 Planning  be  pleased  to  state

 (a)  m  how  many  cities  other  than
 Delhi,  mgn-board,  depicting  a  lady
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 doctor  and  a  female  with  wards  ‘Wear
 Loop’  in  vernacular  are  exhibited;

 {b)  whether  Government  have  con-
 sidered  the  desirability  of  removal  of
 such  sign-boards  and  their  replace-
 ment  by  boards  showing  amall  family
 of  four  members  with  some  sober
 slogan  of  family  planning  and  other
 sign-boards  on  those  lines  as  are
 already  being  exhibited  in  Delhi;  and

 (ec)  whether  Government  have
 undertaken  any  survey  as  to  the  effect
 of  the  sign-boards  referred  to  in  para
 (a)  above  on  the  minds  of  the  un-
 married  young  and  adolescent
 females

 The  Minister  of  Health  and  Family
 Planning  (Dr.  S.  Chandrasekhar):  (a)
 The  design  of  the  hoarding  showing
 the  female  with  the  loop  and  a  lady
 doctor  was  circulated  to  all  States  for
 their  information  and  such  use  as
 they  deemed  fit.  Some  States  Jixe
 Punjab  and  Rajasthan  have  uscd  the
 hoardings  of  that  design

 (७)  In  the  normal  course  =  the
 designs  of  the  hoardings  are  chinged
 every  3  to  6  months,  The  hoirding
 showing  ह.  lady  doctor  with  the  loop
 has  already  been  changed  in  Delhi

 (ed  No  such  specific  survey  has
 been  made.

 सितव्ययता  के  उपाय  के  कप  में  केन्द्रीय  सरकार
 के  कर्मचारियों  की  संख्या  में  कभी

 248.  श्री  रास  शरण:  क्या  जित्त  मत्ती

 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  मितव्ययता  के  उपाय  के  रूप
 में  केन्द्रीय  सरकार  के  राजपत्नित  भ्रधिकारियों
 तथा  स्टैनोग्राफरों  की  सख्या  में  कमी  करने
 का  कोई  प्रस्ताव  है;  और

 1६ है  यदि  हां,  तो  कितनी  ?

 उपगप्रधान  संत्री  तथा  वित्त  मंत्रों  (भी
 शोररजी  वेसाई)  :  (क)  भौर  [ख].
 राजपत्वित  भप्रधिकारियों  तथा  स्टैनोग्राफरों  की
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 wer  में  सामास्य  रूप  से  झथना  छुतबध  कमी
 करने  का  कोई  विचार  नहीं  है  ।

 Ald  to  U.P.  for  Fourth  Plan

 248.  Shrimati  Sushila  Rohatgi:  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  whether  the  amount  allotted
 for  Uttar  Pradesh  for  its  development
 in  the  Fourth  Five  Year  Plan  period
 is  in  commensurate  with  the  needs  of
 the  State;  and

 (b)  if  not,  whether  Government
 have  any  proposal  under  considera-
 tion  to  enhance  the  proposed  alloca-
 tion?

 The  Minister  of  Planning,  Petro-
 jeum,  Chemicals,  and  of  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  The
 State's  Draft  Fourth  Five  Year  Plan
 was  discussed  with  the  State  uct
 Minister  in  October,  966  and  an  ou.-
 lay  of  Rs  926  crores  was  agreed  to

 {b)  No,  Sur

 New  Alkuloids  Factory,  Neemuch

 250  Shri  S  1. ह  Kothari:  Will  the
 Minister  of  Finance  be  pleased  to
 state

 (a)  the  progiess  in  the  cunstruction
 of  New  Alkaloids  Woiks  at  Neemuct
 (MP),  and

 (b)  be  what  date  the  factory  is
 scheduled  to  commence  production  on
 a  commercial  scale?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  work  of  drawing  up
 the  plans  and  Designs  of  the  factory
 and  its  equipment  is  still  in  progress.

 (b)  It  is  not  possible,  at  this  stage,
 to  fix  a  firm  target  date  by  which
 the  factory  should  go  into  produc-
 tion.  Every  attempt  is,  however,
 being  made  to  expedite  the  project.
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 RE.  CALLING  ATTENTION  NOTICE
 (Query)

 Mr,  Speaker:  Now  we  take  up  the
 Call  Attention  Notice

 Shri  Krishna  Kamar  Chatterji
 (Howrah)  rose—

 Shri  Chintamanj  Panigrahl  (Bhub-
 neswar)  Tose—

 Mr,  Speaker.  The  hon  Member
 wanted  to  raise  something.  I  will
 tell  him  the  procedure  Everyday  we
 get  about  0  to  20  call  attention
 Hotices,  but  we  take  up  only  one  a
 day  and  that  too,  the  Speaker  decides
 ltg  umportance  and  it  has  to  be  admit-
 ted  A  motion  which  5  not  admitted
 <annot  be  raised  on  the  floor  of  the
 House  Therefore  I  request  the  hon
 Member  not  to  raise  it  here  It  35
 not  proper  If  he  thinks  that  it  is
 very  urgent  4  am  prepared  to  discuss
 this  with  the  hon  Member,  but  he
 may  not  raise  it  here  now

 Shri  Krishna  Kumar  Chatteryi-
 Quite  a  large  number  of  people  have
 been  killed

 Mr.  Speaker  Now  we  take  up  the
 Call  Attention  Notice

 Mr  Sheopujan  Shastry

 2.2  hrs,

 CALLING  ATTENTION  TO  MATTERS
 OF  URGENT  PUBLIC  IMPORTANCE

 (a)  SITUATION  ARISING  OUT  OF  THE
 RESIGNATION  OF  THE  CABINET  IN
 PonDICHERRY

 oft  शिवपूजन  धास्त्री  (विक्रम  गज)  :
 भ्रध्यक्ष  महोदय,  मैं  भ्रविलम्बनीय  लोक  महत्व
 के  निम्नलिखित  विधय  की  ओर  गृह-कार्य

 अल्ली  का  ध्यान  दिलाता  हू  भौर  प्रार्थना  करता

 g  कि  वह  इस  बारे  में  एक  वक्‍तथ्य  दें

 “पाडिचेरी  में  मत्ि-मडल  के  पद-त्याग
 से  उत्पन्न  स्थिति  r

 Cabinet  in  7838
 Pondicherry  (C  A.)

 The  Minister  of  Home  Affairs  (Shri
 ¥.  B.  Chavan):  Sir,  I  shall  place
 before  the  House  the  facts  relating
 to  the  situation  arising  out  of  the
 resignation  of  the  Council  of  Min:s-
 ters  yn  Pondicherry  At  0  45  p.m
 on  the  1th  March,  1967,  the  Chief
 Minister  of  Pondicherry  submitted
 resignation  of  hig  Cabinet  as  .wo  of
 his  Cabinet  colleagues  had  resigned
 On  the  20th  March,  a  no-confidence
 motion  against  the  Council  of  Minis-
 ters  was  to  be  discussed  by  the  Legis-
 lative  Assembly  In  view,  however,
 of  the  resignation  tendered  by  the
 Chief  Minister,  the  Speaker  adyourned
 the  House  till  the  30th  March,  967

 In  all  seven  members  including  two
 Cabinet  Ministers  had  resigned  from
 the  Congress  Legislature  party  After
 the  adjournment  of  the  Assembly,
 these  seven  members  along  with  eight
 members  of  the  opposition  wrote  to
 the  Lieutenant  Governor  that  they
 had  constituted  themselves  as  a
 United  Democratic  Front  to  function
 in  the  Assembly  on  the  basis  of  a
 minimum  programme  and  had  elected
 Shri  A  S  Kankeyan  as  their  leader
 A  request  was  also  made  जा  that  letter
 that  leader  of  the  Front  may  be  given
 opportunity  to  form  the  Government

 On  the  same  day  the  Congress
 Legislature  party  elected  Shr:  Farook
 Maricar,  the  Speaker  of  the  Assembly
 as  its  new  leader  and  he  then  tender-
 ed  resignation  of  his  office  as  Speaker
 He  informed  the  Lieutenant  Governor
 that  the  meeting  of  his  party  at  which
 he  was  elected  leader  was  attended
 by  fifteen  members  including  himself
 and  that  some  of  the  members  of  the
 party  who  had  resigned  were  expect-
 ed  to  withdraw  their  resignation  In
 view  of  this  he  requested  that  he  may
 be  called  upon  to  form  the  Govern-
 ment

 The  position  as  it  emerged  on  the
 20th  March  was  that  both  sides  claim-
 ed  the  support  of  fifteen  members
 each  and  neither  side  was  in  a  majo-
 rity  If  any  side  provided  a  nominee
 for  the  office  of  Speaker,  it  would
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 {Shri  ४.  B.  Chavan]
 have  bean  reduced  to  a  minority.  In
 view  of  this  the  Lisutenant  Governor
 advised  that  we  should  wait  for  some
 time  so  that  either  side  wae  in  a
 position  to  satisfy  him  tbat  it  would
 have  a  majority  in  the  Assembly
 after  providing  its  nominee  for  the
 office  of  Speaker.

 On  the  2lst  March  the  President
 accepted  the  resignation  of  the  Coun-
 cil  of  Ministers  and  the  Chief  Minis-
 ter  and  his  Cabinet  colleagues  were
 requested  to  remain  in  office  until
 alternative  arrangements  were  made.

 Resignation  dy

 On  the  night  of  28rd  March  the
 Jeader  of  the  United  Democratic
 Front  wrote  to  the  Lieutenant
 Governor  saying  that  as  a  result  of
 his  talks  with  other  members  of  the
 Assembly  he  was  convinced  that  it
 would  be  possible  for  his  party  to
 gain  absolute  majority  in  the  Assem-
 bly.  He  also  stated  that  he  would
 require  two  days  to  submit  a  list  of
 members  of  his  Cabinet.

 On  the  26th  March  the  Lieutenant
 Governor  met  the  leaders  of  both  the
 parties.  The  leader  of  the  Congress
 Legislature  Party  claimed  at  this
 meeting  the  support  of  seventeen
 members  and  promised  that  on  the
 27th  evening  he  would  meet  the  Lieu-
 tenant  Governor  with  the  two  mem-
 bers  who  had  rejoined  the  Congress
 Legislature  Party.  He  also  handed
 over  to  the  Lieutenant  Governor  a
 letter  to  that  effect.  The  leader  of
 the  United  Democratic  Front  stated
 that  his  party  strength  continued  to
 remain  at  fifteen  and  that  one  more
 member  of  the  Congress  Party  was
 to  join  the  Front.  The  leader  of  the
 United  Democratic  Front  again  met
 the  Lieutenant  Governor  on  27th  and
 told  him  that  the  sixteenth  member,
 who  was  expected  to  join  the  Front,
 was  not  doing  30.

 On  the  27th  March,  the  leader  of
 the  Congress  Party  met  the  Lieu-
 tenant  Governor  along  with  the  two
 members  who  had  resigned  and  had

 MARCH  30,  967

 the  Congress  Party  had  a
 strength  of  seventeen  and  should  be
 entrusted  with  the  responsibility  for
 forming  the  Ministry.  The  Lieutenant
 Governor  advised  that  as  the  Con-
 gress  Party  had  a  majority  in  the
 Assembly,  it  should  be  called  to  form
 the  Government.  Accaptince  of  this
 advice  was  conveyed  to  the  Lieutenant
 Governor  on  the  28th  March  who
 has  called  upon  the  leader  of  the
 Congress  Legislature  Party  to  submit
 a  list  of  members  of  his  Cabinet.

 Myr,  Speaker:  Now,  Shri  Sheopujan
 Shastry,

 Shrj  Chintamani  Panigrahi  (Bhuba-
 neswar):  Is  it  necessary  that  he  should
 put  the  questions  first?

 Mr,  Speaker:  That  is  the  practice
 that  is  being  followed  here.

 श्री  दिवपुजन  शास्त्री  :  घटनाझो  का  जो

 कम  है  उस  में  कमी  सख्या  बढ़  जाती  है  भोर  कभी
 चट  जाती  है  क्या  माननीय  मंत्री  महोदय  यह
 बतायेंगे  कि  क्या  इस  सम्बन्ध  से  किसी  पर
 नाजायज़  दबाव  डालने  को  भी  खबर  है  ?

 Shri  ९.  8.  Chavan:  I  have  no  in-
 formation  about  it.  Naturally,  per-
 suasion  was  going  on  on  both  sides.

 Mr.  Speaker:  Shri  Ram  Sewak
 Yadav.

 श्री  मु  लिसये  (मुगेर)  :  मंत्री  महोदय
 प्रश्न  को  समझे  नहीं  1  माननीय  सदस्य  नाजा-
 यज  दबाव  के  बारे  में  पूछ  रहे  है--  पैसा  दे  कर,
 दबाव  डाल  कर,  मार-पीट  कर  के  |

 Mr.  Speaker:  I  have  called  Shri
 Ram  Sewak  Yadav.

 भी  रास  सेवक  यादव  (वाराबंकी)  :

 राजस्थान  भौर  उत्तर  प्रदेश  के  बाद  पांडिनरेरी

 में  यह  तीसरी  घटना  है  1

 एक  भाभतीय  सबस्य :  हरियाया  ॥
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 थी  भु  लिमये  :  हरियाणा  में  तो  भ्रण्छा

 é  gard

 aft  रामसेवक  यादथ  :  मैं  यह  जानना

 चाहता  हूं  कि  जब  कांग्रेसी  मंत्रि-मंडल  ने
 त्यागपत्र  दिया,  क्योंकि  उसका  बहुमत  नहीं
 रहा  भौर  उसके  बाद  भी  कान्केयन  ने  लेपिट-
 नेन्ट  गवर्नर  को  लिखा  कि  उन  का  बहुमत
 है  शौर  उन  को  सरकार  बनाने  के  लिए  झा-
 मंत्रित  किया  जाये,  तो  ऐसा  क्‍यों  नही  किया  सया
 शौर  क्यों  तीन-चार  दिन  का  मौका  दिया  गया
 कि  जोर-दबाव  डाल  कर,  प्रलोभन  दे  कर,
 पद  का  लालच  दे  कर  वहां  पर  पुनः  कांग्रेस  को

 सत्तारूढ़  किया  जाये  ?

 Shri  ¥,  B.  Chavan:  It  is  a  matter
 for  the  individual  members  of  differ-
 ent  parties  to  consider  on  which  side
 they  remain,  The  only  thing  that
 we  in  the  administration  have  to  con-
 sider  is  to  see  which  party  commands
 the  majority  in  the  House,  and  the
 Lt.  Governor  there  advised  this  Gov-
 ernment  on  the  basis  of  the  informa-
 tion  that  he  received  from  time  to
 time.  Who  left  a  party  for  what  rea-
 sons  is  a  matter  for  the  party  leaders
 and  the  individual  members  to  consi-
 der.  J  cannot  say  anything  one  way
 or  the  other.

 sft  रथी  राय  (पुरी):  क्‍या  सरकार  का

 ध्यान  श्री  कान्केयन  जी  के  इस  ब्यात  की  शोर

 झाकषित  हुआ  है--

 “Mr.  A.  Ss.  Kankeyan,  the  dissi-
 dent  Finance  Minister,  in  the  pre-
 sent  caretaker  government  of
 Mr.  Venkatasubba  Reddiar  and
 Jeader  of  the  newly-formed  UDF
 has  today  sent  a  strong  protest
 to  the  Lt,  Governor  against  the
 reported  attempt  by  the  Govern-
 ment  of  India  to  nominate  some
 members  of  the  Pondicherry  Le-
 gislative  Assembly  at  the  present
 juncture”.

 Mr.  Speaker:  What  is  the  point  in
 reading  it?  Everybody  has  read  it.

 Cabinet  in  I842.
 Pondicherry  (C.A.)

 tt  रबी  ह... थ  हमारा  यह  कहना  है,
 अध्यक्ष  भहोदय,  कि  क्या  सरकार  का  ध्यान
 इस  बयान  की  शोर  भ्राकषित  हुमा  है  कि  राष्ट्र-
 पति  के  जरिये  कुछ  सदस्यों  की  नामज़दगी  करा
 के  कांग्रेस  पार्टी  को  बढ़ाया  गया  है  ?

 Shri  ¥,  B.  Chavan:  This  is  absolutely
 incorrect.  No  member  was  nominated
 to  the  Assembly,

 wt  wat  राय  :  यह  उनका  अयान  है  q

 शमी  यशकत राव  चब्हाण  :  यह  बयान
 गलत  है।  मुझे  पता  नही  है  कि  उन्होंने  ऐसा  कहा
 है  या  उनके नाम  से  किसी  ने  कहा  है,  लेकिन  यह
 ग़लत  है  ।

 श्री  झटल  बिहारी  वाजपेयी  (बलरामपुर  ye
 प्रध्यक्ष  महोदय,  9  मार्च  की  रात  को  कांग्रेस
 मंत्री  मंडल  ने  इस्तीफा  दे  दिया  ।  नये  मुख्य
 मंत्री  की  नियुक्ति  राष्ट्रपति  के  द्वारा  की  जानी
 थी।  मेरे  पास  गव्नेमेंट  का  यूनियन  टैरिटरी
 बिल  i963  है  जिसकी  धारा  में  कहा  गया
 है  कि  यूनीयन  टैरिटरी  के  मुख्य  मंत्री  की  नियुक्ति
 राष्ट्रपति  करेगे  t  प्रश्न  यह  है  कि  कांग्रेस  का
 मंत्री  मंडल  जब  सत्ता  से  हट  गया  तो  राष्ट्रपति
 ने  लेफ्टिनेन्ट  गवर्नर  को  दूसरे  मुख्य  मंत्री  की

 नियुक्ति  के  बारे  मे  क्‍या  निर्देश  दिये  t

 were  महोदय,  पाण्डीचेरी  के  लेफ्टिनेन्ट
 गवर्नर  ने  2  मार्च  को  एक  समाचार  एजेन्सी

 को  जो  बक्‍्तन्य  दिया,  उसकी  झोर  मैं  गृह  मंत्री
 का  ध्यान  दिलाना  चाहता  हू,  यह  अंग्रेजी  में
 है

 “The  Lt.  Governor  of  Pondi-
 cherry  told  UNI  (2lst  March)  this
 afternoon  that  he  had  not  yet  re-
 ceived  any  directive  from  the
 President  on  forming  a  new  Minis-
 try  for  the  Union  Territory.  The
 Lt.  Governor  said  he  was  awaiting
 a  communication  from  New  Delhi”

 2  बार्च  को  लेपिटनेस्ट भवर्नर  नई  दिल्‍ली
 से  किसी  निर्देश  की  प्रतीक्षा  कर  रहे  ये  ।  मैं
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 [att  झटल  विद्वारी  वाजपेयी]
 जानना  चाहता  हू  कि  नई  बिल्ली  से  क्‍या  निर्देश.  7  vernor’s.  advice  was  ‘wait  till  I  get

 दिया  गया,  झगर  दिया  गया  तो  कब  दिया
 गया,  देर  से  क्यों  दिया  गया  ।  जब  कांग्रेस  के

 मुख्य  मत्री  ने  स्तीफा  दे  दिया  तो  गैर  कांग्रेसी
 दल  के  मुख्य  मत्री  को  राष्ट्रपति  मे  नियुक्त
 क्यो  नहीं  किया  ?

 Sbri  ¥.  8,  Chavan:  I  have  given  the
 whole  series  of  facts  and  sequence  as
 it  happened

 An  hon.  Member:  This  is
 portant  thing

 Shri  xy  B  Chavan;  Naturally,  the
 constitutional  position  is  that  the
 nal  decision  in  these  matters  is  cer-
 tain'y  taken  by  the  President  here  on
 the  advice  of  the  Government  of
 India  On  the  ]9th  March  when  his
 Tesignation  was  submitted  by  the
 Chief  Minister,  he  conveyed  this  mes-
 sage  which  was  recelved  hele  on  thc
 20th  morning  Naturally,  we  also
 wanted  his  advice  in  the  matter

 an  im-

 Shri  A.  B.  Vajpayee:  Whose  advice?

 shn  Y¥Y  B  Chavan:  The  Lt  Gover-
 nor’s  ativice

 Shr  A.  B  Vajpayee.  He  says  he
 was  awaiting  a  directive  from  the
 Central  Government

 Shri  ¥,  B.  Chavan:  That  was  the
 constitutional  position  At  the  same
 time,  we  have  to  have  some  advice  on
 the  party  position  there  Just  bbe-
 cduse  one  man  resigned,  we  cannot
 ask  some  one  else

 Shri  A.  B.  Vajpayee:  Not  one  man

 Shri  ¥.  B.  Chavan:  Naturally  when
 the  Chief  Minister  resigns,  he  resigns
 @s  a  collective  cabinet  That  does  not
 make  the  position  automatically  clear
 that  somebody  else  mnmediately  com-
 mands  a  majority  This  fact  had  to
 ‘te  gone  into  The  very  next  day  when
 the  House  was  adjourned  and  the
 Speaker  resgned,  the  party  position
 became  36.5  From  there  on  the

 the  correct  position  and  find  out  who
 commands  the  majority’.  We  have  to
 Tun  a  democracy...

 aft  मु  लिसमेः  :  झाप  विधान  सभा  के
 झधिकारों  को  क्‍यों  छीनते  हैं  ?

 भी  पदाचम्त  शाथ  चव्हाण  हम  किसी  के
 अधिकारों  को  नही  छीनते  हैं  t

 श्री  नथ  लिसये  यह  तो  विधान  सभा  का
 काम  है  1

 Shri  Y  B.  Chavan:  At  no  stage  the
 Opposition  wags  in  a  majority  and  we
 refused  to  allow  them  to  form  the
 Government

 Shn  A,  B.  Vajpayee.  The  ieply  8
 not  clear

 Mr  Speaker:  He  says  5  5

 Shri  A  B  Vajpayee:  What  was  the
 posilion  on  the  20th  March?  It  was
 not  1515  On  the  20th  March  =  the
 Congiess  was  reduced  to  a  minority
 When  the  Congress  was  reduced  to  a
 minority  after  the  resignation  and
 desertion  of  the  Congress  Members
 who  Joined  the  untted  front,  why  did
 not  the  Central  Government  ask  the
 Lt  Governor  to  invite  the  Opposition
 to  form  a  Government?

 ™*,  Speaker;  He  said  the
 was  not  clear

 Shri  A.  B,  Vajpayee:  It  may  not  be
 clear  to  thc  hon  Home  Munster

 Shri  ¥  B  Chavan:  On  the  20th
 March,  he  expected  advice  from  the
 Government  of  India  only  about  the
 acceptance  of  the  resignation  of  the
 Chief  Minister

 position

 ली  मयु  लिमये .  उसमेक्‍या  सलाह
 करनी  है  ?  इस  बारे  मे  सविधान  साफ़  है।
 आपको  विधान  सभा  के  भ्र्तिकारों  को  छीनने
 का  कोई  अधिकार  नहीं  है  t
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 oft  ger  राज  चब्हाज  विधान  सभा
 की  बात  तो  उस  दिन  रहो  ही  नहीं  ।

 डा०  uw.  भनोहर  लोहिया  [कंन्नौज) 7
 अध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्त  है  t
 आप  राज्यपाल  भ्रथवा  राष्ट्रपति  को  कब  तक
 अ्रधिकार  देते  रहेगे  कि  वे  पता  लगाते  रहें  कि
 किस  की  बहुसंख्या  है  ।  यह  काम  विधान  सभा
 का  है  |  ग्राज  झपने  देश  की  स्थिति  ऐसी  है
 कि  उसका  भी  अ्रवलोकन  करना  चाहिए,
 बहुत  लोग  है  जो  खरीदे-बेचे  जाते  हैं,  इस  स्थिति
 को  भूल  नहीं  जाना  चाहिए

 Mr.  Speaker:  It  is  a  different  ques-
 tion.  It  applies  to  the  whole  of  India

 Me  राम  मनोहर  लोहिया  इस  में
 सवाल  यह  उठता  है  कि  किसका  ग्रधिकार
 2?  क्‍या  यह  झधिकार  गवर्नर  का  है  कि  वह  पता
 चलाये  कि  किसी  बटुसख्या  है  या  यह  प्रधिकार
 विधान  सभा  का  है  --यह  सर्विधान  का  प्रश्न

 है  oe  (व्यक्त  )
 मैं  व्यवस्था  का  प्रश्न  उठा  रहा  हैं,  लेकिन  ये
 लांग

 Mr.  Speaker:  What  is  the  point  of
 order?

 ‘to  राम  मनोहर  लोहिया  मेरी
 व्यवस्था  यह  है  कि  क्या  विधान  सभा  का  यह
 एकमात्र  भ्रधिकार  है  कि  बहू  पता  लगाये  कि

 बहुसख्या  किस  की  है  या  राज्यपाल  झथणवा

 राष्ट्रपति  या  कोई  भी  अधिकारी  केवल  उसका
 काम  है  कि  पता  लगाये  कि  बहुसख्या  क्सिकी  है  i
 संविधान  इस  बारे  मे  साफ  है  --जब  कोई
 मंत्री  मडल  गिरा,  ्तो  उसके  बाद  थाला  कोई
 भी  दल  है,  उसकों  बुला  कर  कहा
 जाय  कि  झब  तुम  मंत्र-मंडल  बना  शौर
 विधान  सभा  की  बैठक  बलाग्रो  भ्रौर  दो-चार
 पांच  दिन  में  तय  कर  दो  कि  कौन  सी  चीज़  है  .

 (व्यक्षणान)  .यहू  हल्ला  मचाने  की  बात

 नही  है  eee
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 Shri  Shivajirao  S.  Deshmukh  (Par-
 bhani):  On  a  point  of  order.

 Mr.  Speaker:  This  vyavastha  must
 ibe  over  before  you  begin  to  speak.
 I  have  to  say  to  Dr  Lohia  that  he  is
 making  such  a  long  speech.
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 डा०  राम  सनोहर  लोहिया  यह  तो
 इतना  बडा  काम  हुमा  है,  सै  तो एक  मिनट  से
 बोल  गया  हू,  इतनी  जल्दी  में  बोल  गया  हू  ।
 यह  तो  इतना  लम्बा  काम  हुआ  है  कि  ये  तो
 सारे  जनतन्त्र  को  ही  खत्म  कर  रहे  हैं  ।  मैने  तो
 ाप  से  छोटी  सी  विनती  की  है  t

 झध्यज  महोदय  :  उसका  कोई  जवाब  नहीं  है
 Let  us  proceed  with  the  work  now.

 Shri  A  K.  Gopalan  i  Kasergod):
 There  i¢  no  point  of  order

 Shri  Shivajirao  S.  Deshmukh:  I  want
 to  raise  a  point  of  order  which  arises
 out  of  the  utterances  of  the  hon  Mem-
 ber  Dr.  Lohia  who  has  just  resumed
 his  seat.

 An  hon
 rule?

 Member:  Under  what

 Mr.  Speaker:  I  mzy  say  under  the
 same  rule  that  was  pointed  out  on
 this  side  of  the  House  Let  him  pro-
 ceed,

 Shri  Shivajirag  S  Deshmukh:  He
 said  in  the  course  of  his  speech  that
 many  of  the  people  here  who  are
 elected  to  the  vidhan  sabhas  and  this
 House—he  merit  >€ते  both—could  be
 sold  and  purchased;  it  seems  he  holds
 a  wholesale  agency  of  this.  I  say
 that  this  constitutes  a  grave  breech
 of  priviles:  to  describe  a  Member
 who  has  been  duly  elected  by  the
 electorate  to  be  subjected  to  sale  and
 counter  sale...  (Interruptions.)

 What  the  hon,  Member  has  said  is
 simply  out  of  order  and  it  should
 be  ruled  out  as  such  and  expunged
 or  the  Member  should  be  compelled
 to  withdraw  the  remarks
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 Mr.  Speaker:  I  do  not  thirk  any-
 “body  is  for  sale.

 wre  राम  मनोहर  लोहिया  :  बहुत
 झच्छा  हैं।  यहू  विशेषाधिकार  समिति  को
 साँप  दिया  जाय  तो  यह  चीज  साफ़  हो  जायेगी  |
 इसे  सौंप  दीजिये  मजा  भ्रा  जायेगा  ।  बहुत
 फंसो गे  इसमें  ।

 Mr.  Speaker:  Order,  order.  Shri
 A.  K,  Gopalan,

 Shri  A.  EK.  Gopalan:  May  I  know
 whether  it  is  a  fact  that  the  Lt,  Go-
 vernor  or  any  other  authority  who
 has  the  power  to  nominate  persons,
 proposes  to  nominate  three  members
 in  order  to  increase  the  strength  of
 the  Congress  so  that  the  future  danger
 may  not  arise  on  the  ground  that
 there  is  a  lack  of  representation  as-
 far  as  certain  interests  from  the  elec-
 torate  are  concerned?

 Shri  Y.  B.  Chavan:  There  is  no
 Proposal  to  nominate  any  person  as
 such,

 Shri  K.  M.  Abraham  (Kottayam):
 Will  the  Government  give  an  assu-
 Tance  to  this  House  that  President's
 rule  will  not  be  imposed  in  Pondi-
 cherry?

 Shri  Y¥.  B.  Chavan:  There  is  no
 question  of  President’s  rule.

 Shri  V.  ्  Menon  (Ernakulam):
 Will  the  hon,  Minister  assure  this
 House  that  the  Goverrment  of  India
 will  not  nominate  anj"body?

 Mr.  Speaker:  In  reply  to  Mr.
 Gopalan'’s  question,  he  has  assured  the
 House  that  there  is  no  proposal.  Shri
 E.  K.  Nayanar.  If  a  reply  has  been
 given  to  a  question,  that  question
 need  not  be  repeated.  He  may  put
 a  question. new

 साया  E.  K.  Nayanar  (Palghat):  Yes,
 Sir,  Mine  is  a  new  question.  The
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 Opposition  party  leeder  wrote  to  the

 by  Shri  R.  Venkataraman,  ex-Minis-
 ter  of  Madrag  who  was  defeated.  (In-
 terruption).  The  Congress  President
 sent  Shri  Venkataraman  to  catch
 hold  of  the  floating  Congress  MLAs
 who  were  here  and  there.  On  the
 23rd,  the  Opposition  leader  wrote  to
 the  Lt.-Govérnor  to  invite  him  to
 form  an  opposition  Government.  But
 within  5  days,  Shri  R.  Venkataraman
 was  sent  to  catch  hold  of  some  float-
 ing  members  to  get  a  majority  for
 the  Congress.  He  nominated  some
 members.

 An  hon.  Member:  No  nomination.
 (Interruption).

 Shri  E.  E.  Nayanar:  This  is  an
 undemocratic  attitude,  just  like  the
 one  that  we  saw  in  Rajasthan;  a  hasty,
 hostile  attitude  that  was  shown  in
 Rajasthan.  (Interruption).

 Shri  Y.  B.  Chavan:  This  is  creat-
 ing  a  wrong  impression,  that  the
 Opposition  leader  had  claimed  ava
 members  I  have  got  a  copy  of  the
 let'er  that  he  sent  to  the  Lt.-Governor
 in  which  he  had  said  that  it  would
 be  possible  for  him  to  have  a  majo-
 rity  and  for  that  he  required  two
 days’  time.  Therefore,  some  time
 was  claimed;  he  had  no  majority  at
 that  moment.  So,  at  no  time  was  he
 refused  a  chance  to  form  the  Govern-
 ment,

 An  hon.  Member:  What  about  the
 “floating”  members?

 Mr.  Speaker:  Floating  can  be  by
 anybody.  Why  does  he  worry?  (In-
 terruption).

 Shri  Umanath  (Pudukkottal);  Sent
 into  space.

 Shri  K.  Ramani  (Coimbatore):  Is
 the  Government  aware  that  the  Lt.-
 Governor  of  Pondicherry  did  not
 invite  the  United  Democratic  Front
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 which  had  a  majority  at  that  time  wre  राम  मनोहर  लोहिधा:  :  विधान
 though  our  hon.  Minister  refused  4  सभा  को  लते  i aceept  it  to  form  the  Government  in  बुला
 order  to  gain  time  for  the  Congress
 Party  to  send  Mr.  R.  Venkataraman,
 the  ex-Minister  of  Madras  to  stay
 there.  and  to  create  a  majority  for
 the  Congress  Party  to  have  a  Govern-
 ment  de  novo,  and,  if  so  why  did
 the  Government  allow  the  Lt.-
 Governor  to  do  so  even  after  such  a
 widespread  public  condemnation  of
 hasty  and  hostile  action  in  Rajasthan?

 Mr.  Speaker:  The  hon.  Minister  has
 answered  it.  Shri  Nambiar.

 Shri  Namblar  (Tiruchirappalli):
 Ansing  out  of  the  answer  already
 given  by  the  hon.  Minister  that  seven
 members  including  two  ministers  of
 the  old  Congress  Government  resign-
 ed  and  thereby  the  Chief  Minister
 tendered  the  resignation  of  the  entire
 Cabinet,  was  it  not  normal  on  the  part
 of  the  Governor  to  invite  the  other
 party  to  ascertain  from  them  whether
 they  would  be  in  a  position  to  form
 the  Government?  On  the  other  hand,
 when  that  leader  himself  stated  that
 he  was  prepared  to  form  the  Gov-
 ernment,  was  it  not  correct  on  the
 part  of  the  Governor  to  give  that  op-
 portunity  to  that  party  before  he
 waits  for  some  more  time  to  ascertain
 the  wishes  of  the  future  Congress
 leader,  who  might  get  a  majority
 thereafter?

 Shri  ¥.  B.  Chavan:  I  have  explained
 the  whole  position  and  the  sequence
 of  things  as  they  happened  on  9th
 night  and  20th  morning.  On  the
 20th  the  situation  was,  as  Dr.  Lohia
 mentioned,  naturally  this  whole  issue
 should  have  been  decided  in  the
 Assembly  itself.  ‘That  is  the  legiti-
 ‘mate  thing.  But  the  Speaker  ad-
 journed  the  House  and  resigned  the
 speskership.  The  position  was  that
 no  party  was  in  a  majority,  If  the
 Leader  of  the  Opposition  commanded
 a  majority  and  then  he  was  refused
 the  opportunity  to  form  the  Govern-
 ment,  certainly  there  would  be  a
 cause  for  a  grievance.

 eft  यशावन्त  राव  चव्हाण  :  मुश्किल
 था  बुलाता  |

 डा०  रास  मनोहर  लोहिया  :  ग्ब  स्पीकर

 ने  रहे  तो  आप  के  संविधान में  है  कि  कौन-कौन
 सभापतित्व  कर  सकता  है  ।  भ्रव  यदि  श्री
 संजीव  रेट्टी  चले  जायेंगे  तो  खाडिलकर

 साहब  उनकी  जगह  पर  चले  जायेंगे  ।  कोई
 न  कोई  तो  रहेगा  ही  ।

 Shri  ¥.  B.  Chavan:  The  point  was
 the  Speaker  had  resigned.  The  House
 had  adjourned.  At  that  time  the
 position  was,  both  parties  had  fifteen
 members  each.

 2.37  hrs.

 RE.  MOTIONS  FOR  ADJOURN-
 MENT  AND  CALLING  ATTEN-
 TION  NOTICES

 SrrvaTion  In  CaLcurra

 Mr,  Speaker:  I  have  received
 notices  of  Adjournment  Motions  and
 Calling  Attention  in  large  numbers
 on  the  situation  in  Calcutta.  Natural-
 ly  everybody  is  anxious  about  it—
 the  whole  country  and  particularly
 Members  of  Parliament.  It  is  an
 important  matter.  Therefore,  I
 request  the  Home  Minister  to  make
 a  statement  at  5.30  in  the  evening
 today.  We  shall  take  it  up  then,
 (Interruptions).  He  will  make  a
 statement  and  after  that  Members
 can  seek  clarification.  I  think  it  will
 take  nothing  less  than  half  an  hour.

 An  hon.  Member:  What  about  the
 half  hour  discussion?

 Mr,  Speaker:  There  is  an  half-hour
 discussion  today.  That  के  why  I  said
 it  will  be  taken  up  at  ‘5.80,  The
 Home  Minister  also  will  get  more
 information.

 The  Minister  of  Home  Affairs  (Shet
 ¥.  B.  Chavan):  Yes,  Sir;  I  also  need
 some  time.
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 Shri  Hem  Barua  (Mangaldai):  We
 have  submitted  certain  adjournment
 motions  on  this.  Are  we  to  under-
 stand  that  you  are  keeping  these
 adjournment  motions  in  abeyance’

 Mr.  Speaker:  I  have  not  given  my
 consent  to  any  adjournment  motion

 Shri  Surendranath  Dwivedy  (Ken-
 drapara)  What  happens  to  those
 notices?  Wall  you  consider  their
 admussibility  after  hearing  the  Home
 Minister  or  have  you  rejected  them?

 Mr,  Speaker  That  is  exactly  what
 I  am  saying  All  the  Adjournment
 Motion  notices  are  there  and  I  have
 not  accepted  them  I  am  requesting
 that  there  may  be  a  time  lag

 Shri  Hem  Barua:  It  ts  a  very
 serious  matter  Calcutta  occupies  a
 special  position  in  the  map  of  the
 world  If  Calcutta’s  life  is  disrupted
 that  damages  the  prestige  not  only
 of  Calcutta  but  of  India  as  a  whole
 We  are  interested  in  knowing  ‘he
 details  of  the  incidents  You  have
 asked  the  Home  Minister  to  make  a
 Statement  Is  it  in  response  to  the
 Calling  Attention  notices  or  Adjourn-
 ment  motion  notices?

 Mr,  Speaker:  The  importance  of
 Calcutta  is  accepted  by  everybody

 I  have  accepted  the  Calling  Attention
 notice  which  may  be  moved  in  the
 evening  at  530  and  the  Home  Munis-
 ter  will  make  a  statement  That
 means,  J  have  accepted  the  Calling
 Attention  but  not  the  Adjournment
 motion

 Shri  Hem  Barua:  Will  you  allow
 us  to  put  questions?

 Mr.  Speaker:  Naturally  you  can
 ask  questions  on  the  statement  which
 is  made  in  response  to  a  Calling
 Attention  notice.

 Shri  Hem  Barua:  Now,  when  the
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 Mr,  Speaker:  No,  please.
 ।  hon,  Members  =  roze—

 Mr,  Speaker:  Shri  Limaye—
 Prof  Samar  Geha  (Contal):  Mr.

 Speaker,  Sir,  I  have  been  trying  to
 catch  your  eye  for  a  long  time  but,
 unfortunately,  new  Members  are  not
 able  to  catch  your  eye

 Mr  Speaker:  I  think  old  Members
 must  grve  a  chance  to  new  Members.
 I  very  much  desire  that  I  hope  se-
 mior  Members  will  allow  the  new
 Members  a  chance

 ft  wa  fend  (ett)  प्रापसे  यह
 निर्णय  दिया  कि  ध्यान  दिलाने  की  नोटिस
 पर  शाम  को  गृह-मत्री  बयान  देगे,  भौर  उस
 समय  जित  लोगो  ने  सूचनाये  दी  है  उन  को
 सवाल  पूछने  की  इजाजत  दी  जायेगी  qd  तो
 ध्यान  दिलाने  के  बारे  में  मैं  कुछ  नहीं  कहता  ।
 लेकिन  मैंने  काम  रोको  प्रस्ताव  भी  इस  के
 बारे  में  दिया  है।  उसके  सम्बन्ध  में  मैं  भ्रापका
 ध्यान  नियम  58  की  शौर  दिलाना  चाहता

 हु  ।  इस  सदन  में  यह  परम्परा  और  परिषाटी

 रही  है  कि  भगर  केन्द्रीय  सरकार  की  असफलता
 को  सदस्य  साबित  कर  सके  झौर  वह  प्रविलस्ब-
 नीय  लोक  महत्व  का  मॉमला  हो  तो  इस
 नियम  में  कहा  गया  है  कि  हमको  भ्रधिकार

 है,  कोई  रियायत  नहीं  है,  स्थगन  प्रस्ताव
 रखने  का  अधिकार  है  लेकिन  कुछ  शर्तों
 के  साथ  ।  इस  लिये  श्राप  सारा  मामला  सुन
 लीजिये  q  बगाल  भे  गैर-काग्रसी  सरकार  है  ।

 इसलिये  भेरे  ऊपर  यह  भी  आरोप  नहीं  लगाबा
 जा  सकता  कि  मैं  काग्रेस  पार्टी  को  बदनाम
 करने  के  लिये  कह  रहा  हूं  7  जहा-जहा  गोली
 अलती  है,  चाहे  वह  कार्ग्रेसी  राज्य  में  चले  या
 गैर-काग्रेसी  राज्य  में  चले  बह  एक  बीमारी  की
 निशानी  है  t  मैं  इसकों  साबित  करना  चाहता

 हैं  भौर  इस  के  लिये  पाल  कारण  देगा  चाहता

 हूं  जिनसे  पता  चले  कि  इसमें  कसे  केन्द्रीय
 सरकार  की  भसफलता  है  ।  इधर  बीस  सालों
 से  (व्ययधान)  -  मैं  भर्ज  कर  रहा  हू
 इसके  बाद  प्रध्यक्ष  महोदय  फैसला  के  |
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 चोंच  कारण  हैं  जिनको  लेकर  केन्द्रीय  सरकार
 की  Wana  स्पष्ट  होती  है  भौर  इसीलिय
 मैं  काम  रोको  प्रस्ताव  रखना  चाहता  हूं  ।

 Mr,  Speaker:  I  have  already  dis-
 allowed  the  adjourimment  motion.  I
 eannot  allow  it  to  be  discussed  here
 now,

 श्री  णु  लिमये  .  भापको  सुनना  पहले
 चाहिये  न  ।  जब  हमको  प्रधिकार  है  तो  आप
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 सुत  लीजिये  ।  बिना  सुने  झाप  कैसे  फ़ैसला
 करेंगे  ?

 सुनता  ह्  भाई  |

 Mr,  Speaker:  You  have  been  talk-
 ing  so  long  and  I  have  been  hearing
 you  only

 ft  wa  लिमये  :  मेरा  यह  कहना  है
 कि  केन्द्रीय  सरकार  की  इसमें  बड़ी  झमफलत ा
 है  ।  यह  सारे  सीमाओं  फे  झगड़े,  यह  भाषा
 विवाद,  यह  प्रान्तों  के  झगड़े,  जितने  चल  रहे
 हैं  उसका  कारण  यह  हैं  कि  केन्द्रीय  सरकार
 ने  पिछले  बीस  वर्षों  से  सारे  सवालों  को  उलझाया
 और  रोजी  शौर  रोटी  के  बारे  मे  कोई  इन्तजाम
 नहीं  किया  ।  रोजी  और  रोटी  सिकुड रही  है,
 इसलिये  सारे  द्ग  फसाद  होते  है  1

 Mr.  Speaker:  It  is  not  at  all  proper.
 You  are  going  into  the  merits

 ot  मु  लिमये  :  दो  मिनट  में  मुझे
 कामरोको  प्रस्ताव  के  थारे  में  बोलने  दीजिये  ।

 Mr.  Speaker:  Order,  order.  I  re-
 quest  the  hon.  Member  to  resume  his
 seat.  He  is  discussing  the  law  and
 order  situation  (Interruption).  Order,
 order,  I  request  all  hon.  Members
 to  sit  down  when  I  am  on  my  legs.
 I  have  not  allowed  these  adjournment
 motions.

 Shri  Hem  Barua:  Why?

 Mr,  Speaker:  Because  lew  and  order
 ig  a  State  subject  and  it  has  been
 there  for  so  long.  Whatever  the  rea-
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 ह... उ  might  be,  I  have  not  allowed  the
 adjournment  motions.  I  have  allow-
 ed  the  Calling  Attention  Notice.  Hon.
 Members  can  certainly  elicit  informa-
 tion  after  the  hon.  Minister  has  made
 the  statement  in  the  evening  at  5.30
 p.m.  I  am  not  going  to  allow  a  dis-
 cussion  now  as  to  whether  the  ad-
 journment  motiong  should  be  allow-
 ed  or  not.  Now,  the  new  hon.  Member
 over  there  wanted  to  say  something.
 Let  us  hear  him.

 श्री  मध  लिमबे  :  प्रापने  मेरी  बात  तो

 सुनी  ही  नहीं  {  भाप  मुझको  सुन  लीजिये
 फिर  फैसला  दीजिये  i  मैं  एक  गैर-काग्रेसी
 राज्य  की  बात  कर  रहा  हू  जो  कि  शाम  को
 उठाया  जा  रहा  है  |

 Mr,  Speaker:  You  are  discussing
 the  food  problem,  twenty-years  of
 Congress  rule,  you  say  they  misruled
 the  country  and  all  that  I  cannot
 allow  all  that  now.

 Wo  राम  मनोहर  लोहिया  (कन्नौज)
 अध्यक्ष  महोदय,  यह  कांग्रेस  और  गैर-काग्रेंस
 को  श्राप  थोड़ी  देर  फे  लिये  भुला  दीजिये  ।
 झसल  में  यह  प्रणत  बिल्कुल  अलग  है।
 (व्यवधान)  प्रध्यक्ष  महोदय,  जरा  मेरी  तरफ

 झाप  ध्यान  दोजिये  |
 Prof.  Samar  Guha:  Sir,  I  want  to:

 know  from  you  ‘he  names  of  the
 Members  who  have  given  the  Calling
 Attention  Notice  on  the  Calcutta  dis-
 turbances  I  want  to  know  only  the
 names.

 Mr  Speaker:  He  is  not  asking  a
 question  I  am  not  prepared  to  give
 the  names  (Interruptions)  Order,
 order  Now  the  papers  to  be  laid  on
 the  Table

 2.44  brs.
 PAPERS  LAID  ON  THE  TABLE

 Reporr  oF  THE  CoMMISSIONER  FOr
 ScHeputep  CASTES  AND  SCHEDULED

 Tribes  For  1964-65.

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemical,  and’
 of  Planning  and  Social  Welfar,  (Shré
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 Raghu  Rarmsxiah):  Sir,  on  behalf  of
 Shrimati  Phulrenu  Guha,  I  beg  to  lay
 en  the  Table  a  copy  of  the  Report  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  for  the
 year  ‘1964-65  under  article  $38(2)  of
 the
 See

 Constitution.  [Placed  in  Library.
 No,  LT-40/67).

 CrrtTirizp  ACCOUNTS  or  THE  DELHI
 Devevorment  AvrHorrry  ror  1964-65,

 L}

 The  Minister  of  Works,  Housing
 and
 Sir,

 Supply  (Shri  Jaganathn  Fao):
 I  beg  to  lay  on  the  Table:

 (l)  A  copy  of  the  Certified  Ac-
 counts  of  the  Delhi  Develop-
 ment  Authority  for  the  year
 ‘1964-65  together  with  the
 Audit  Report  thereon,  under
 sub-section  (4)  of  section  25
 of  the  Delhi  Development  Act,
 1957.  [Placed  iw  Labrary.
 See  No.  LT-]4l/67]

 (2)  (i)  A  copy  of  the  Annual
 Report  of  the  Ashoka  Hotels
 Limited  New  Delhi,  for  the
 year  1985-66,  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thercon,
 under  sub-section  (1)  of
 section  6]9A  of  the  Com-
 panies  Act,  ‘1956,

 (ii)  Review  by  the  Governmcnt
 on  the  working  of  the  above
 Company.  ([Placeq  in  Lib-
 rary,  See  No.  LT-42/67].

 43)  (i)  A  copy  of  the  Annual
 Report  of  the  Janpath  Hotels
 Limited,  New  Delhi,  for  the
 year  ‘1965-66,  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon,
 under  sub-section  Ww  of  sec-
 tion  6i9A  of  the  Companies

 Act,  1986.

 (i)  Review  by  the  Government

 Company.  [Placed  in  Lab-
 rary,  See  No.  LT-44/67].

 (5)  A  copy  of  the  Delhi  Develop-
 ment  Authority  (Employees
 Provident  Fund  and  Gratu-
 ity)  Rules,  1966,  published  in
 Notification  No.  G.S.R.  859
 in  Gazette  of  India  dated  the
 l0th  December,  1966,  under
 section  58  of  the  Delhi  Deve-
 lopment  Act,  ‘1957.  [Placed

 ee.
 See  No,  LT-45/

 ‘Deu  SALES  Tax  (AMENDMENT)  RULES
 1967,  Income-rax  (Seconp  AMEND-

 Shri  Jaganatha  Rao:  Sir,  on  behalf
 of  Shri  K,  C.  Pant  I  beg  to  lay  on  the
 Table:

 (l)  A  copy  of  the  Delhi  Sales
 Tax
 1967,  published  in  Notification
 No,  F.4(92)|8@-Finance  (E)
 qy  in  Delhi  Gazette  dated

 the  l6th  Mareh,  1967,  under
 sub-section  (4)  of  section  26
 of  the  Bengal  Finance  (Sales
 Tax)  Act,  1941  as  in  force  in
 the  Union  territory  of  Delhi.
 [Placed  in  Library,  See  Ko.
 LT-46/67),

 (ay  &  copy  of  the  fncome-tex
 (Second  Amendment)  Rules,
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 +  Pilblished  in  Notification  G)  GSR,  357  published
 BO,  8  th  Gasstta  of  of  India  dated  the

 .  India  Gated  the  709  March,  I8th  March,  1987
 1907,  फाहपरडर  section  266  of  the
 Income-tax  Act,  1961.  [Placed  dil)  GSR.  408  published  in
 in  Library,  See  No,  LT-47/  Gazette  of  India  dated  the
 67),  ITth  March,  1987,

 (3)  A  copy  of  the  Post  Office  (Gv)  GS.R,  49  published  in
 Savings  Banks  (Thirg  Am-  Gezette  of  India  dated  the
 endment)  Rules,  1966,  pub-  27th  March,  1967.

 [Placed  in  Library.  See  No.
 LT-5/67].

 (7)  A  copy  each  of  the  following
 Notifications  under  section  50
 of  the  Customs  Act,  962  and
 section  38  of  the  Central
 Excises  ang  Salt  Act,  14

 (i)  The  Customs  and  Central

 reek

 i

 i i

 i878.  {Placed  tn  Library.
 See  No.  LT-48/67]

 (4)  A  copy  each  of  the  following
 Notification  under  sub-setion

 5  =

 India  dated  the  l4th  Janu-
 ary,  967

 di)  The  Post  Office  Savings
 Certificates  (Second  Am-
 endment)  Rules,  ‘1968,  pub-

 lished  in  Notification  No.
 GSR  4  in  Gazette  of
 India  dated  the  14th  Janu-
 ary,  1067.  {Placed  in
 Library.  See  No.  LT-49/
 67)

 (5)  A  copy  of  the  Central  Excise

 tion  No,  GSR,  304  in  Gazette
 of  India  dated  the  llth  March,
 1967  under  section  38  of  the

 See  No,  LiT-50/87).
 (है)  A  copy  each  of  the  following

 Notifications  under  section  1%
 of  the  Customs  Act,  19862: —

 G)'GSR.  388  published  in
 Gazette  of  India  dates  the
 8th  March,  067.

 36(Al)  LED—B,

 Excise  Duties  Export,  Draw-
 back  (General)  Fourteenth
 Amendment

 No  G.S.R.  358  in  Gazette
 of  India  dated  the  18th
 March,  1967.

 (ii)  The  Customs  and  =  Centrr
 Excise  Duties  Export  Draw-
 back  (General)  Fifteenth
 Amendment  Rules,  1967,
 published  in  Notification
 No.  ७  S  R.  359  in  Gazette
 of  India  dated  the  I8th
 March,  967

 (ili)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Sixteenth
 Amendment  Rules.  ‘1967,  pub-
 lished  in  Notification  No.  G.
 SR  360  in  Gazette  of  Indis
 dated  the  8th  March,  ‘196T.

 iv)  The  Customs  and  Central

 Notification
 No.  G.  &  R.  34]  in  Gazette
 of  India  dated  the  l8th
 March,  et,

 [Placed  in  Library.  See
 Wo.  UI14 623  -
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 Amwuat  Rorosr  or  .  Feartzesrs  aNp
 Curmaicats,  Travancons.  Liwfrep  rox

 ‘1965-66,  rrc.

 Bhri  Raghuramaiah:
 lay  on  the  Table:

 Sir,  Ibeg  to

 ‘(])  Gi)  A  copy  of  the  Annual
 Report  of  the  Fertilisers  and
 Chemicals,  Travancore
 Limited,  for  the  year  1965-
 66,  along  with  the  Audite:
 Accounts  and  the  comments
 ef  the  Comptroller  and
 Auditor  General  thereon,
 under  sub-section  reo)  of
 section  698  Companies
 Act,  1956.

 (ii)  Review  by  the  Government
 on  the  working  of  the  above
 Company.
 (Placed  in  Library.  See
 No,  LT-5{87.)

 (2)  (i)  A  copy  of  the  Annual
 Report  of  the  Indian  Drugs
 and  Pharmaceuticals  Limi-
 ted,  New  Delhi,  for  the  year
 1965-66  along  with  the  Audi-
 ted  Accounts  and  the  com-
 ments  of  the  Comptroller
 and  Auditor  vieneral  there-
 on,  under  sub-section  aw  of
 section  69A  of  the  Compa-
 nies  Act,  1956.

 (il)  Review  by  the  Government
 on  the  working  of  the  above
 Company.
 [Placed  in  LAbrary.  See
 No.  LT-254/67.]

 (8)  (i)  A  copy  of  the  Annual
 Report  of  the  Hindustan
 Organic  Chemials  Limi-
 ted,  Rasayani,  for  the  year
 1988-66,  along  with  the

 (I)  of  section  ‘S19A.  of  the
 ‘Companies  Act,  ‘1986,

 a. ha

 working  of  the  above

 [Placed  in  the  Library.  see
 No,  Lf-85/87.]

 1246  hrs.

 RE,  MOTIONS  FOR  ADJOURNMENT
 AND  CALLING  A’  ‘ON

 NOTICES—contd.

 Srrvation  mw  Carcurra—contd.

 डा०  राम  मसोहर  लोहिया  :  भ्रभी
 झभी  भापने  मेरी  बात  सुनने  को  कहा  था  f

 में  कोई  कांप्रस  के खिलाफ नहीं  बोल  रहा  हूं  ।
 शायद  आप बहू सोच महू  सोच  रहें  हैं।  भाप  व्यवस्था
 के  प्रश्त  पर  सुनिये  ।  (व्यवथ,न)  t  ate
 जरा  शारा  268  देखिये  ।  मनुष्य  का  जीवन
 शायद  मक्खियों  की  तरह  हो  गया  है  |

 (व्यकषधान )
 Mr.  Speaker:  It  should  be  brief.  It

 should  not  be  q  speech.

 डा०  राम  सनोहर  लोहिया  :  झब  तेसगू
 मुझे  भाती  तो  मैं  तेलगू  में  बोलता  ।  मेरा
 व्यवस्था  का  प्रश्न  झाप  सुनिये  इस  स्थगन
 प्रस्ताव  के  ऊपर  ।

 Shri  Shashi  Ranjan  (Puri):  When
 there  is  no  business  before  the  House,
 how  can  there  be  a  point  of  order.

 Mr,  Speaker:  I  am  myself  not  happy.
 Still,  when  a  senior  leader  like  Dr.
 Lohia  wants  to  raise  a  point....  (Inter-
 ruptions)

 डा०  र्म  समोहर  लोहिया  :  झब  इसके
 भाने  यह  होंगे  कि  खाली  जबरदस्ती  भाष  मुझे
 बैठा  रहे  हैं  a  झाप  मेरे  व्यवस्था  के  प्रश्न  को

 सुनिये,  268  के  ऊपर  1
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 Bro  रात  भभोहर  लोहिया  :  बाध्यका  ,
 महोश्य,  यहाँ  पर  शाप  व्यवस्था  के  जन  को

 शुनिये  ।  राज्यों  झौर  केन  के  सम्बन्धों  के
 बारे  में  मेरा  शत  व्यवस्था  का  प्रश्न  है  t

 Mr.  Speaker:  But  that
 long  ago.

 डा०  राम  मनोहर  लोहिया  :  भझापने

 ु  तो  सुना  ही  नहीं  है  1  मैं  भापसे यह  कह
 रहा  हूं  कि  यह  बात  ध्यान  देने  योग्य  है  .  ..

 Mr.  Speaker:  After  that  subject  we
 had  Papers  laid  on  the  Table.  Even
 that  is  over.  Therefore,  it  cannot  be
 made  now.  Now  I  call  Shri  Virendra
 Shah.

 was  over

 डा०  सम  मनोहर  लोहिया  -  धारा
 256  के  ऊपर  संविधान  की  ।  (व्यवधान)

 श्री  भु  लिमये :  व्यवस्था  का  प्रश्त
 उठाने  का  हमकों  भ्रधिकार  है  1

 Mr,  Speaker:  Not  at  this  stage.  We
 have  passed  over  that  subject.  Even
 Papers  to  be  laid  on  the  Table  are
 over,  I  now  call  Shri  Virendra  Shah.

 Wo  शाम  मनोहर  लोहिया  :  संविधान
 की  धारा  256  |  कलकत्ते  में  जो  कुछ
 हुआ  8

 झध्यक  महोदय  :  आडर,  ध्ार्डर  |

 डा०  राम  मनोहर  लोहिया  :  भापने

 मुझ  सुनने को  कहा  था  |  प््ब  उनके  हल्ला
 मचाने  पर  झाप  घबरा  गये  ।  क्‍या  श्राप  उस

 झुंड  के  हल्ला  मचाने  से  धबरा  जायगे  ।
 जया  उस  झुंब  की  बात  को  सुनेंगें  1

 झच्यल  महोवय  :  प्रार्डर,  धार्डर  ।

 डा०  राम  मनोहर  लोहिया  :  ठीक  है  ।
 इस  झुंड  के  कारण  पाप  कह  रहे  हैं  |  मैं  बैठ
 जाता  हूं  लेकिन  मेहरवानी  करके  जब  ay
 झुंड  चिल्लाये  तब  उसके  जित्लाने  पर  झाप

 भुने  कनी  कुछ  मत  कहिये  |

 on  the  Table
 Mr,  Speaker:  Now  thet  topic  ix

 over.  Shri  Virendra  Shah.

 2.48  hrs.

 RE.  LAYING  OF  PAPERS  ON  TABLE

 Shri  Virendra  Kamar  Shah  (June-
 gadh):  Sir,  I  want  to  raise  a  matter
 under  rule  377,  if  you  will  permit  me.
 Yesterday,  when  the  hon.  Member
 from  Monghyr  was  reading  g  document
 in  the  House,  another  hon,  Member
 requested  that  he  may  be  allowed  to
 lay  that  document  on  the  Table  Subse-
 quently,  another  hon  Member,  I  think
 it  was  the  hon.  Member  from  Kanpur,
 raised  a  point  of  order  under  rule  369
 qa,  requesting  your  ruling  on  the
 point  that  :f  the  hon.  Member  from
 Monghyr  was  willing  to  duly  authenti-
 cate  the  document  it  may  be  allowed
 to  be  laid  on  the  Table  The  hon.
 Member  from  Monghyr  was  willing  to
 duly  authenticate  it  I  request  that
 a  ruling  may  be  given  on  this  point  of
 order  because  I  submit  that  it  is  in
 the  paramount  interest  of  parliamen-
 tary  procedure  and  practice.

 Mr.  Speaker:  I  jo  not  think  it  is
 proper  that  merely  because  one  hon.
 Member  has  read  something  I  should
 ask  him  or  allow  him  to  lay  it  on  the
 Table  of  the  House.  Yesterday,  when
 a  request  was  made  by  an  hon.  Mem-
 ber  that  the  letter  from  which  Shri
 Madhu  Limaye  read  out  an  extract
 may  be  laid  on  the  Table  of  the  House,
 I  did  not  permit  it.  Rule  369  does
 not  give  a  member  a  right  to  lay  a
 paper  on  the  Table  of  the  House  auto-
 matically  as  he  may  desire.  This  rule
 is  clear;  it  only  lays  down  a  condition
 that  when  the  Chair  has  permitted  a
 Member  to  lay  a  paper  on  the  Table,
 he  shall  have  to  authenticate  it,  as
 required  by  rule  869(1).  Further,  #
 will  be  observed  from  rule  369(2)
 that  after  a  paper  is  laid  on  the  Table
 it  becomes  public,  So,  the  Speaker  hes
 to  be  careful  when  using  his  discretion
 to  allow  q@  paper  to  be  laid  on  the
 Table.

 Therefore  I  cannot  allow  any  paper
 read  to  be  laid  on  the  Tab'e,  Because
 the  Member  is  prepared  to  authenti-
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 it  will  not  be  laid  on  the  Table of  the

 wt  way  लिमये  (मुंगेर)  :  मेश  एक
 व्यवस्थर  का  प्रश्व  है।  मैं  जानकारी के  लिए

 कह  रहा  हूं
 Mr.  Speaker:  On  a  ruling  there

 cannot  be  any  vyavasthe.  If  you  want
 to  say  anything  else,  you  can  say  but
 mot  on  this  subject.

 at  wy  खिसये  :  इसी  पर  ।

 Mr,  Speaker:  No,  New,  we  will
 take  up  further  consideration

 oh  wa  लिभपे  :  प्रापने  जिस  नियम
 का  उल्लेख  किया  हैं  उसकी  झोर  मैं
 थ्वान  दिलाना  चाहता  हु  ।  इसमें  कोई  शर्ते
 नहीं  है  t

 Mr.  Speaker:  है.  am  not  going  to
 allow  it  after  the  rulmg  I  know  the
 rules  I  am  not  prepared  to  hear  any-
 thing  after  the  ruling

 ott  wa  लिमये  इस  तरह  &  पैसे
 चल  सकता  है।  झापते  नियम  का  हवाला
 दिया  है।  इस  नियम  में  झाप  बतायें  कहा
 कंडीशन  है  ।  मैं  पढ़  कर  सुनाता  हु  1

 Mr,  Speaker:  It  cannot  be  ~laced
 on  the  Table.

 शी मधु  लिसये  :  इस  तरह  कसे  चलेगा ?
 Mr  speaker:  I  am  not  prepared

 to  hear  anything  after  the  ruling.
 An  bon  Member:  How  car  there

 be  a  discussion  on  the  ruling?

 ‘The  Minister  of  Food  and  Agriculture
 (Shri  Jagjivan  Ram):  Nearly  35
 minutes.

 An  hon,  Member:  40  minutes,

 Mr.  Speaker:  In  0  minutes  he
 cannot  reply  to  all  the  points  raised
 by  hon.  Members.  So,  I  shall  call
 him  at  about  है  pm  Then,  Shri  में.  N.
 Mukerjee  has  protested  that  the  Com-
 munist  Party  Member  was  not  called.

 Shri  Krishna  Komar  Chatterji
 (Howrah):  I  was  in  possession  of  the
 House  when  the  discussion  was  ad-
 journed  yesterday

 Mr,  Speaker:  After  him  I  wil.  call
 Shri  Bhogendra  Jha.

 Shri  urendranath  Dwivedy
 (Kendrapara);  Further  substitute

 motions  have  to  be  moved.

 Mr  Speaker:  Yes.  You  can  now
 move  the  substitute  motions.

 Shri  Ram  Sewak  Yadav
 banki):  I  beg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 (Bara-
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 finite  price  policy  and  pro-

 (C3)  state  trading  in  foodgrains
 be  established  all  over  the  coun-
 try.”  @

 Shri  Sradhakar  Supakar  (Sambal-
 pur):  I  beg  to  move:

 tection  of  the  consumers  That  for  the  original  motion,  the
 and  the  farmers  from  the
 hardship  of  prices;

 (९)  to  provide  irrigation  faci-
 lities  for  the  entire  cultivable
 land;

 (a)  to  give  ownership  rights
 to  the  tillers  through  land  re-
 forms  to  the  recom-
 mendation  of  the  Planning
 Commission  and  to  engure  the
 cultivation  of  cultivable  fallow
 land  through  peasant  militia;
 and

 (e)  to  abolish  the  land  reve-
 nue.”  (7)

 Shri  है,  Lakkappa
 beg  to  move:—

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “Thia  House,  having  considered
 the  food  situation  in  the  country,
 recommends  to  the  Government
 that—.

 (a)  the  Central  Government
 may  take  over  the  responsibility
 of  relief  measures  in  the  Sta’
 of  Bihar;

 (9)  Bihar  and  Uttar  Pradesh
 be  declared  as  famine  areas;

 (९)  adequate  and  remunera-
 tive  price  be  given  to  agricul-
 turists;

 (d)  minor  end  medium  irri-
 gation  projects  be  taken  up
 throughout  the  country  on  a
 war  basis;

 (e)  all  irrigation  water
 charges  be  abolished  and  water
 be  made  available  to  the  farm-
 @ty  free  af  charge  and  also
 cheap  electricity  for  irrigation
 purposes;  and

 (Tumkur):  I

 following  be  substituted,  namely:—
 “This  House,  having  considered

 the  food  situation  in  the  country,
 recommends  that—

 (a)  greater  attention  be  paid
 to  the  procurement  and  distri-
 bution  of  foodgrains;

 (b)  steps  to  increase  the  ac-
 reage  of  land  under  foodgrains
 cultivation  in  every  State  be  in-
 creased  substantially;

 (c)  wastage  of  manurial  re-
 sources  of  the  country  be  check~

 oy
 legislation,  if  necessary;

 (d)  the  relief  operations  in
 scarcity  areas  be  organised  on
 an  equitable  and  representa-
 tive  basis”  (9)

 Shri  EB.  Shastri  (Patna):  I  beg  to
 move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  food  situation  in  the  country,
 recommends  that—

 (a)  sufficient  quantities  of
 foodgrains  be  rushed  to  the
 famine  or  drought  affected-
 States  like  Bihar,  Uttar  Pra-

 (b)  strong  measures  be  taken
 egainst  hoarders  and  black  mar
 keteers;

 (९)  reasonable  prices  bf  es-
 sential  commodities  be  fixed  to
 check  black  marketing  and  to
 give  relief  to  people;

 (a)  irrigation  be  given  top
 priority
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 (e)  banks  be  nationalised  in

 bard
 to  check  the  rising  prices;

 (f)  land  rent  be  abolished

 gation  tax  be  scrapped.”  (i0)
 Shri  Nambiar  (Tiruchirapa!li):

 beg  to  move:
 That  for  the  original  motion,  the

 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  food  situation  in  the  country,
 recommends  to  the  Government
 the  following  steps:—

 {a)  Government  should  take
 over  the  wholesale  trade  in
 foodgrains;

 (b)  that  the  steps  should  be
 taken  to  dehoard  all  the  sur-
 plus  paddy  rice  and  cereals;

 (९)  that  fair  price  to  the  cul-
 tivators  should  be  guaranteed
 by  way  of  subsidy;

 (d)  that  equitable  distribu-
 tion  of  rice  quantum  be  intro-
 duced  in  areas  where  rice  ts  the
 staple  food;

 (e)  that  food  subsidy  to  all
 States  be  restored;  and

 (f)  that  the  supply  of  ferti-
 lisers  be  guaranteed  to  all  cul-
 tivators  according  to  the  crops
 raised.”  (i)

 Shri  ्,  Maysvan  (Chidambaram):
 I  beg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:

 “This  House,  having  considered
 the  food  situation  in  the  country,
 recommends  to  the
 the  following  steps:—

 (a)  linking  of  major  rivers
 like  Godavari,  Cauveri,  Krishna
 for  cultivation  purposes  as  sug-
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 the  Late  Sir  0,  P.
 Ramaswamy  yer;

 (b)  reclamation  of  all  the
 lands  lying  waste  in  various
 States  including  Madras,  and
 adoption  of  jntensive  cultiva-
 tion.”  =  (12)

 beg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  ha’  considered
 the  food  situation  in  the  country,
 recomends  that:

 (a)  MLAs  and  MPs  of  the
 area  be  represented  on  the  Co-
 operative  Soceties,  Credit  So-
 cieties  and  marketing  societies
 entrusted  with  the  work  of  dis-
 tribution  of  fertilizers  and  loans
 for  the  purpose  of  improvement
 of  870  and  agriculture;

 (Pudukkottai):

 (b)  arrangements  be  made
 for  free  supply  of  pasticides
 and  insecticides;

 (c)  arrangements  be  made
 for  the  supply  of  electmcity  for
 agriculture  at  a  uniform  rate
 of  2  paise  per  unit;

 (d)  land  tax  on  holdings  be-
 low  5  acres  be  abolished  and  a
 subsidy  be  gven  to  the  State
 Governments  by  the  Central
 Government  to  compensate  loss
 of  revenuc,  and

 (९)  construction  of  big  irri-
 gation  wells  to  supply  water  for
 irrigation  purposes  at  Govern-
 ment  cost  be  undertaken.”  (18)

 Shri  Narayana  Rao  (EBobbili):  I
 peg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  food  situation  in  the  country,



 4869  Food  Situgtion  ©  CHAITRA  9,  889  (SAKA)  in  the  Country  (M)  7870

 recommends  to  the  Government
 the  following  steps:  —

 (a)  irrigation  projects  on  in-
 ter-State  rivers  be  undertaken
 by  the  Union  Government;

 (b)  fertilizer  factories,  whe-
 ther  in  public  or  private  sector,
 be  primarily  installed  at  the
 centres  of  food  production;  pro-

 at  all  levels;  millers  and  mid-
 dlemen  be  removed  from  the
 system  of  procurement  and  dis-
 tribution;

 (९)  land  revenue  be  collected
 in  kind;

 (d)  foodstuffs  in  their  raw
 form  be  sent  to  the  centres  of
 consumption;  and

 (e)  procurement  price  be  so
 fixed  as  not  to  be  inequitable  to
 the  producer  in  view  of  the
 higher  prices  of  other  mate-
 rials.”  (14)

 Shri  Hardayal  Devgun  (East  Delhi):
 I  beg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely: —

 “This  House,  having  considered
 the  food  situation  in  the  country,
 recommends  to  the  Government
 the  following  steps  to  solve  the
 food  problem  on  war  footing: —

 (a)  the  Food  Zones  be  abo-
 lished;

 (b)  the  Rajasthan  Canal  be
 constructed  on  a  war  footing
 and  full  help  extended  to  the
 farmers  to  provide  tube-welle
 in  the  drought  affected  areas;
 and

 (०)  incentive  prices  in  respect
 of  foodgraing  be  fixed  for  the
 farmers  and  loans  given  on
 liberal  terms.”  (18)

 Tf  you  will  kindly  look  at  page  i8  of
 the  Review,  it  says:  —

 of  persons  ed  oon  relief
 works  in  West  was
 125,000,  in  January,  1967.  The
 Central  Government  have  al-

 able  sections  of  the  population.”

 There  ig  nothing  about  other  things.
 Thig  hag  been  the  whole  reference  in

 Mbnister  of  either  any  regional  bias
 or  partiality,  but  knowing  him  closely
 as  Y  do  for  q  number  of  years  I  shall
 fall  in  my  duty  if  I  do  not  assert  in
 this  august  House  that  West  Bengal
 hag  so  far  failed  to  evoke  quick  and
 sympathetic  action  from  the
 Ministry,  at  «  time  when  she  needed
 the  same  most  imperatively
 urgently.  His  note  of  warning  to
 States  in  the  following  terms,  “It  may
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 immediately  abe  we  want  peace  and
 tray  Ity  to  come  in  Calcutta,  the
 tension-ridden,  tue  strife-ridden  city,
 and  i  the  neighbouring  industrial
 delts,

 Sir,  nothing  is  more  anger-provok-
 ing  ihan  tne  unger  that  brooks  no
 delay.  History  will  bear  out  how
 many  kings  have  lost  their  kingdoms,
 not  only  their  kingdoms,  and  their
 heads  also  at  the  alter  of  fury  and
 anger  generated  by  hunger.  Many
 State  authorities  have  also  bowed
 down  to  this  anger  and  fury,

 Following  are  the  lines  at  the  end
 of  the  Review:

 “The  food  crisis  can  be  met  only
 by  the  Centre  and  the  State  Gov-
 ernments  working  together  with
 a  sense  of  urgency,  common-shar-
 ing  and  national  purpose.”

 This  is  a  pious  expression  of  grand
 sentiments  but  nothing  has  come  out
 of  it  so  far.  To  meet  this  crisis,  I
 suggest  a  ll-point  programme.  My
 hon.  friend,  the  Deputy  Prime  Minis-
 ter  came  out  with  a  6-point  formula
 after  devaluation.  [J  am  laying  down
 here  8  ll-point  formula  to  meet  the
 situation  that  has  developed  in  the
 food  field,

 (l)  The  Government  should  imme-
 diately  abolish  food  zones,  There
 should  be  one  zone  for  the  whole  of
 India.  Are  we  sincere  when  we  talk
 of  national  integration?  Even  on  the
 vital  question  of  food,  we  cannot  think
 in  a  national  way.  We  have  not  even
 chalked  out  a  national  policy  for  the
 purpose.

 (2)  The  Government  should  under-
 take  revolutionary  changes  in  the  land
 tenure  system  of  the  country  so  that
 the  ownership  of  fertile  lands  may
 vest  in  the  tillers  cf  the  soil  to  pro-
 vide  Incentive  to  the  peasantry.

 (3)  The  prices  of  paddy  should  be
 raised  to  a  remunerative  level  so  that
 the  farmers  may  find  it  really  worth-
 while  to  make  utmost  exertion  to
 produce  more.
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 (4)  Small  irrigation  schemes  and
 laying  up  of  wells  for  irrigation  pur-
 poses  should  be  undertaken  on  a  war
 footing  and  funds  should  be  made
 available  for  this  purpose  without  any
 handicap  of  official  req  tapism.

 (5)  At  least  60  per  ceat  of  cultiva-
 ble  land  must  be  allotted  for  the  pro-
 duction  of  rice,  wheat,  bajra,  etc.
 leaving  only  40  per  cent  for  cash
 crops.  I  think,  the  Government  should
 consider  seriously  the  question  of
 diverting  certain  lands  where  sugar-
 cane  is  cultivated,  We  can  even  think
 of  importing  sugar,  Here,  I  have  a
 word  for  the  Kerala  people  who  seem
 to  be  patriotic  enough  to  earn  foreign
 exchange  for  us  by  having  rubber
 plantation  thereby  sacrificing  cultiva-
 ble  lands  for  food  production,

 (6)  The  Government  should  think
 also  of  utilising  on  large-scale  natural
 fertilisers,  such  as,  cow-dung  and  even
 human  secretions—countries  in  the
 world  do  use  them—till  chemical  fer-
 tilisers  are  produced  in  sufficient
 quantities  in  this  country  without
 sacrificing  our  national  interest.

 (7)  The  State  should  take  up  the
 wholesale  food  trading  and  eet  up
 thousands  of  fair  price  shops  in  the
 countryside  to  help  small  traders  to
 have  opportunities  of  employment  and
 to  help  the  people  in  general.

 (8)  Government  should  undertake
 to  offer  large-scale  gratuitous  relief  to
 poverty  stricken  area  all  over  the
 country,

 43  brs,

 The  Government  should  build  up  &
 buffer  stock  in  every  State  to  meet
 any  crisis  on  the  food  front  due  to
 natural  calam'tie  or  accidents,  The
 Fourth  Plan  shoud  be  agriculture-
 oriented,  with  heavy  financial  outlays
 for  small  and  big  irrigation  projects.
 Government  should  also  consider  giv-
 ing  encouragement  for  the  production
 of  pesticides;  I  am  told  that  the  Gov-
 ernment  undertaking  for  insecticides
 is  lacking  sufficient  encouragement
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 trom  the  Government;  this  is  regret-
 ह.  ll-paint  programms  is

 |

 ४7६३
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 A  and

 now  resume  the  debate  on  the  food

 MMiember  to  take  not  more  than  10
 mmivrutes.

 Shri  Shashi  (Pupri):  I

 Shri  Mudrika  Singh  (Aurangabad):
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 'महोदव,  जहां  तक  nT  wer  का

 बस है. है  इसकी  विकटता  के  बारे  में
 इसके  महत्व  के  बारे  में,  कोई  दो
 शश्षें  दस  सदन  में  नहीं  हैं,  नहीं
 देश  में  हैं।  इसकी  शक्षभात  पेट  भौर

 चूल्हेसे  हुई  और  भव  हमारी  भाजादी  ौर

 सुरक्षा  से  मिल  गई  है  ।  हम  सब  इस  बात  को
 जानते  है  कि  जब  काश्मीर  पर  हमला  ड््भा
 था,  जब  प्रमरीकी  पेटन  टेक  शौर  जेट  गोले
 भौर  बम  बरसा  रहे  थे,  ठीक  उसी  समय  पर
 अमरीकी  गेहूं  बन्द  कर  दिया  गया  या,
 जो  कर्ज  में  हमारे  यहां  था  रहा  था  और

 हाल में  हम  ने  देखा है  कि  इसी  गेहूं  क ेनाम
 पर  बहुत  सी  शर्तें  हमारे  माथे  पर  लादी
 गई  हैं  शौर  लादी  जा  रही  हैं--किस  देश  से

 हम  व्यापार  करें  या  न  करें,  विशव  के  बाजार
 में  हमारे  इुपये  का  क्‍या  मूल्य  रहे।  इस
 लिये  ग्राज  हमारी  खाद्याल्त  की  समस्या,
 हमारे  पेट  भौर  चुत्हे  की  समस्या  हमारी
 झाजादी  झौर  सुरक्षा  की  समस्या  बन  गई  है  |

 इस  लिये  मैं  उम्मीद  करता  था  कि  लाश
 पक्षों  ने  जो  इस  समस्या  के  बारे  से  हमारे  सामने
 प्रस्ताव  रखे  हैं,  उस  में  इस  बात  पर,  इस
 के  इलाज  पर,  कम  से  कम  फौदी  इलाज  पर
 ध्यान  दिया  जाएगा  i  इस  समस्या  के  एक

 पहलु--यानी  उत्पादन  की  कमी---  इस  पर
 जोर  दिया  गया  है,  इसका  दुखड़ा  गाया

 जया  है,  परन्तु  उत्पादन  की  कमी  का  एक
 महत्वपूर्ण  पहलू  है--उत्पादक  का  सवाल
 जिसे  मैं  समझता  हूं  कि  इपग  सरकार  ने

 पूरी  तरह  भुला  दिया  है  1  भ्रभी  भी  हमारे
 देश  में  करोड़ों  किसान,  खेती-मजदूर
 हैं,  जो  जमीन  जोतते  हैं,  जमीन  पर  मेहनत
 करते  हैं,  उन्हें  श्राप  खाद  भी  देंगे  भोर

 वूसरी  सहूलियतें भी  देंगे,  लेकिन  वें  एक
 सवाल  पूछते  हैं  कि  जिस  जमीन  में  हम
 पैदावार  करेंगे,  कल  वह  जमीन  न  छिन

 जायगी,  इसकी  क्‍या  गारन्टी  है।  इन  लोगों
 को  बटाईदार  भी  कहते हैं  भौर  सारे  मुल्क
 में  पे  लोग  करोड़  सें  ज्यादा  है  जो  दिन  रात
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 पूंजी  नहीं  जगा  पाते  हैं।  मैं  भ्राशा  करता

 हूं  कि  वाच
 विधय  को  भी  मेंगे।  उत्पादक  को  बाज

 बुनियादी
 सवाल  हैं  कि  बेदखली  की  तलवार  हमेशा
 उसके  सिर  पर  लटकती  रहूतो  है।  हमारे
 विहार  में  ही  नही,  वल्कि  सारे  देश में  जो
 वास्तव  में  उत्पादक  है,  मेहनत  करने  बाला है,
 जो  जमीन  को  जोतता है,  उसके  एक  बड़े
 हिस्स ेकी  जोत  की  सुरक्षा  की  कोई  गारन्टी
 नहीं  है

 इसी  के  साथ  साथ  एक  दूसरा  सवाल  भी

 जुड़ा  हुआ  है,  करोड़ों  परिवार  ऐसे  हैं,
 जिनका  पेशा  खेतों  है,  जो  सिर्फ  सेती  में
 साल  भर  मेहनत  करते  हैं,  उनकी  छोत  का
 सवाल  छोड़  दें,  ज़मीन  का  सवाल  छोड़  दें,
 लेकिन  उतके घर  की  भी  प्राज  सुरक्षा नही
 है,  उनका  प्रपता  धर  है  लेकिन  कल  वह
 बहा  से  निकाल  दिये  जायेंगे  ।  झकक्‍्सर  देश
 पर  खतरा  होता  है,  हम  भ्रपील  करते  हैं  कि-
 जात  दो,  जवान  दो,  छून  दो,  वे  कहते  हैं  हम
 जान  भी  देंगे,  जवान  भी  देंगे,  भपता  खून
 भी  दगे  और  उपज  भी  बढ़ायेंगे,
 सेकिन  मेरा  अपना  देश  कहां  है?  उन  का
 झपना  देश  है--एक  कट्टा  जमीन,  लेकिन

 बहू  भी  भाज  उनके  पास  नहीं  है।  धभ्राज  जब
 देश पर  संकट है  भौर  हम  चाहते हैं  कि  इस
 झंकट  के  समय  में  वहू  देश  की  पैदावार
 बढ़ायें,  तो  क्‍या  यह  गारन्टी  उसको
 नहीं  दी  जा  सकती है  कि  हुर  एक  उत्पादक
 को  जो  खेतों  से  पैदा  करता  है,  उसके  घर
 से,  उसकी  जमीन से  उसको  बेदखल  गहीं
 किया जा  सकता  झौर  ससका  बहू  काभूती
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 हकथार है,  जिस  पर  कि  बह  मेहनत  करता

 ह।

 दूसरा  सवाल  सिंचाई  का  सवाल  है।
 बहुत  सी  बातें  यहां पर  इस  सम्बन्ध  में  कही
 गई  हैं,  मैं  उस  को  दोहराना  नहीं  चाहता
 है,  लेकिन  वह  चीज तो  एक  ऐसे  उतावलेपन
 से  झानी  चाहिए,  जिसका  बड़े  पैमाने  पर

 हमें  इस्तजाम  करना  चाहिए,  जिसके  सहारे
 किसान  प्रपनी  कुदाल  और  मिट्टी  का  इस्तेमाल
 कर  सकता  है,  उस  तरफ  हमारा  ध्यात

 पूरी  तरह  से  नहीं  गया  है  |  कुल  मिला  कर
 60  लाख  रुपया  कुछ  सिंचाई  योजनाग्रों  के

 लिये  बिहार  सरकार  को  ्न्ज  देने  का  जिक्र  किया
 गया  है--इस  योजना  पर,  उस  योजना  पर  ले-
 किन  कोई  योजना  पूरी  नहीं  होती  है  मेरे  पास
 एक  नहीं  श्रनेकों  भिसालें  हैं--पश्चिमी
 कोसी  नहर  को  योजना  को  ले  लोजिये,
 जिससे  लगभग  i0  लाख  एकड़  जमीन  की
 सिंचाई  की  जायेगी,  जिसमें  अब  एक  पैसा
 भी  विदेशी  मुद्रा  लगाने  का  सवाल  नही  है,
 उस  योजना  का  तीन  वार  उद्घाटन  हुधा,

 मुझे  शक  है  कि  देश  में  करिसो  एक  योजना
 का  तीन  बार  उद्घाटन  हुआ  हो  t

 लेकिन  उस  की  श्राज  तक  शुरूधात  नहीं  हुई
 हालांकि  उद्घाटन  उस  का  तीक  बार  हो  चुका
 हैं।  पहला  उद्घाटन  उत्त  का  झाज  से  नो
 साल  पहले  हुआ  था।  मैं  बहुत  दर्द  थ
 तकलीफ  के  साथ  इस  बात  को  कह  रहा  हूं
 कि  उस  का  पहला  उद्घाटन  हमारे  माननीय
 खाद्य  मंत्री  क्षी  जगजीवनराम  के  हाथों  सन्‌
 L958%  हुआ  था।  झाज  से  ठीक  9  साल

 पहले  उस  का  उन  नेट्वारा  उद्घाटन  हुआ  था।
 उस  समय  यह  रेल  मंत्री  थे।  उस  उप्रवसर
 पर  कई  लाख  लोग  इकट्ठे  हुए  थे  भौर  उस
 उद्घाटन  अवसर  पर  जगजोवत  बाबू  ने  ,
 भपने  द्वाय  से  कुदाली  उठाई  थी  लेकिन  उस

 के  बाद  एक  खुरपी नहीं  चली है  एक  इंच
 जमीन  बोदी  नही  गई  है।  उस के  बाद
 सन्‌  l9s2  ई.  में  बिहार  के  मुख्य  संत्री  ने
 उस  का  उदघाटन  किया  और  हमारे  स्वर्गीय

 प्रधान  मंत्री  श्री  लालबहादुर  शास्त्री  के

 हाथों  द्वारा  उत्त का  तीपरी  दफ़े  उद्भाटन
 965  ई.  में  किया  गया  लेकिन  उस  के  बाद

 झांज  तक  उस  में  एक  इंच  जमीन  की  भी

 खुदाई  नहीं  हुई  है।  सिर्फ  तीनों  उद्घाटतों  के
 झवसर  पर  तीन  बार  कुदाली  लगाई  गई  है

 और  प्राग  कुछ  भी  उस  पर  काम  नहीं  हमा
 हैं।  न  जमीन:  हासिल  की  गई  झौर  न  ही
 जमीन  खोदी  गई।  यहा  केन्द्र  में  जो  सिंचाई
 विभाग  को  प्रोर  से  पूरक  बजट  पेश  हुमा  है
 उस  में  एक  पैसे  का  भी  जिक्र  उस  योजना के
 लिए  नही  है  t  मैं पूछना  चाहता  हूँ  कि  क्या
 झाप  स्टेट  गवर्नेमेट  को  कुछ  कर्जा  देंगे  ?
 मेरा  कहना  है  कि  बाहर  से  भ्रनाज  मंगवाने
 के  लिए  विदेशों  द्वारा  जो  अभ्रपमानजनक
 शर्ते  हमारे  ऊपर  लाद  दी  जाती  हैं  चाहे  वह
 अमरीका  से  हों  या  आस्ट्रेलिया  से  हो  या  भले

 ही  रूस ने  हमें  भ्रनाज  मुफ्त  मे  गिफूट  के  रूप
 में  क्यों  न  दिश  हो  तो  वह  भी  हम  नहीं  चाहते
 हैं।  हम  खाद्यान्न  के  मामले  में  झआत्मनिर्भर
 बनना  चाहते  है,  हम  बाहर  वालों  के  सामने

 हाथ  नहीं  पसारना  चाहते  हैं।  आप  हमें
 पानी  दीजिये  हम  श्राप  को  उपज  देंगे  भौर

 खुद  भ्रपना  इन्तजाम  करेंगे।  इसलिए  देश
 में  झन्न  की  पंरावार  बढ़ाने  के  लिए  पानी  का

 माकूल  इंतजाम  द्  जिस  से  विदेशी |.  एक
 पैसे  की  भी  न  लगे  ।  इसलिये  में  आशा
 करूगा  कि  हमारे  मौजूदा  खाद्य  मंत्री  जिनके
 कि  हाथो ंसे  आज से  9  साल  पहले इस  योजना
 का  उद्घाटन  ह्भा  था  शौर  उन  के  लिए  कोई
 यह  न  कहे  कि  वह  शुभ  हाथ  था  जिस
 हाथ  से  इसका  उद्घाटन  हुभा  था  धोर
 ag  योजना  प्भी  तक  शुरू  नहों  हो  सकी
 इसलिए  उन्हें  कम  से  कम  इस  चीज  की  तरफ
 फौरन  ध्यान  देना  चाहिये  भोर  फैन्दीम
 सरकार  की  झोर  से  बिहार  सरकार  को
 फौरन  कर्जा  दिया  जाय  भौर  इस  काम  को
 शुरूमात  की  जाय  |

 उपाध्यक्ष  महोदय,  झाज  जो  स्थिति
 है थात  कर  बिहार  के  बारे  से  विद्वार  की
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 जी  बीभेरशा  am]
 | ,.. |  स्थिति  "कितनी  जकिचम  है  इसे  सारा

 देश  आगता है और 'मैं है  भर  में  उस  पर  ज्यादा  जोर
 नहीं  देता  चाहता  क्योंकि |. ड  राज्यों  के
 शस्य  शायद  ऐसा  समझेंगे कि  एक  ही
 ाज्य के के  मामले को  बढ़ा  कर  रक्खा  जा
 वहा है।  सेंकित  में  एक  बात  प्रयश्य  कहना
 चाहुंगा  कि  बिहार  को  ह्रकालग्रस्त  क्षेत्र  भोषित
 किया  जाय।  झौर  ज्यादा  इसलिए  नही  फहुना
 चाहता  ताकि  धौर  राज्यों वाले  यहू  न  समझें

 कि  यहां  बिहार पर  ज्यादा  जोर  चिया  ा
 रंहा  है।  यह  भी  प्रावश्यक है  कि  हमारे
 देश  में  जो  भ्रगाज  पैदा  होता  है  या  विदेशों
 हे भाता है उस का है  उस  का  ईमानदारी से  वितरण

 हो।

 जहां  तक  प्रपने  देश  में  झ्  की  उपज
 बढ़ाने का का  सवाल है  क्या  क्य  की  लेती को
 कम  कर  के  हम  ज्यादा  झमाज  पैदा  करेंगे  ?

 नहं । ‘  हम  देख  डे  कि  se  की  घेती  कर  हो
 श्डी  है  भौर  झगर  यही  सिलसिला  आरी  रहा

 शो  कुछ  दिनों  के  बाद  बीनी  मिलों  को  पूरा
 न  हो  जाता  पड़ेगा  ।  प्राज से  20  साल  पहले
 कल  की  थो  कीमत  थी  वहीं  कीमत  लगभग

 शाण भी है भी  है  जबकि  चौती की  कीमत  साढ़े

 तीन  पी  ज्यादा बढ़  गयी  है।  चूंकि  oe
 को  किसान  पैदा  करते  हैं  इसलिए  उनको  तो
 लगभग  वही  पुरानी कीमत  मिल  रही  है  लेकिन
 शीगी  जोकि  करोड़पतियों  की  मिलों  में
 बनायी  जाती  है  उस  के  दाम  साढ़े  तीत  गुना
 बढ़  गये  हैं।  oat की  फसल  कम  करके  भगर
 झाप  बादयान्  की  उपज  बढ़ाते की  यात  सोच

 पहेहैँतो  बह  सही  बात  तहीं  है  झौर  उस  तरीके
 है चाथ की की  समस्या हल  नहीं कर  सकते हैं

 कण  को  लेती  में  कमी  पाने से  चीनी  मिलों  के
 & ६  होन ेका  शआतरां  पैदा  हो  रहा है ॥
 से  चाहूंगा  कि  क्य  के  भी  दाम  बढ़ाय  बाव॑  t
 में  चाहुंगा  कि  किसामों  को  गले  के  उचित
 आम.  मिलें  ।  इस  बात  की  भी  प्रावश्यकता
 (fs  इत्पादकों कों  प्रोत्ताहित  करते  के  लिए

 :
 कहें  इहेटिद  देंगे  के  लिए  जहां  seq  oh
 से  उसकी  वेवलली  बन्द  हो  जमीन  पर  कांगूनी
 हक  देते  का  तुख्त  सात  है  wre  साथ  ही
 शकों  कौमत  देने  का  पचाल

 ।  उन्हें  बाध्य  की  जमीस  पर  कामूनी
 इक  फौरन  दिया  जाम  खाव  उनमें
 सस्ती  दर  पर  झांप दें दें  t  पाती  की  दरें  ge  एक

 ाज्य  में  पिछले  वर्षों  में  बढ़ाई  मई  हैं।  कया-
 कैसनीय  सरकार  एक  ऐसा  बातांवरण  पैदा

 करते  के  लिये  तैयार  है  जिससे  किसान  समझें
 कि  बाकई  सरकार  चाहती  है  कि  प्रश्न  का

 झधिक  उत्पादन  हो  ।  इस  के  लिये  जरूरत

 इस  बात  की  है  कि  सिचाई  का  रेट  समूचे  देश,

 के  पैसाने  पर  घटा  कर  प्राधा  कर  दिया  जाय ।

 सिंचाई की  दर  को  पूरे  देश  के  पैमाने  पर  झाबा

 करने  के  लिये  राज्य  सरकारों  को  केन्द्रीय
 सरकार  सब  सिडाइज  करे  ।  यह  सिंचाई  का

 पाती  व्यापारिक  नहीं  है  भौर  पानी  पर

 व्यापारिक  दृष्टि  स ेउस  की  लागत  को  ऊपर

 करने  के  लिये  उस  का  इस्तेमाल  न  किया 1
 जाय  t  बह  मुनाफे  के  लिये  नहीं  बल्कि  पैदावार

 बढ़ाने के  लिये  है  भौर  सस्ती  दर  पर  उसे  पानी
 सुलभ  किया  जाम  ताकि  उसे  महसूस  हो  कि

 सरकार  बास्तव  में  उत्पादन  बढ़ाने  को  उत्सुक
 है।

 अनाज  की  क्रीमत  लगातार  बढ़ती  गई

 है  ।  पिछले  कुछ  वर्षों  मे ंऔर  खासकर गत  डेढ़
 साल  में  वह  भौर  ज़्यादा  बढ़ी  है  लेकिन  हम
 देखते  हैं  कि  ाद  मंत्री  के  बयान  भौर

 प्रस्ताव  में  इस  बात  का  जिक  पाया है  कि  बार्चे
 के  महीने  में  सारे  देश  के  पैमाने  पर  नाज

 के  भावों  में  कमी  भाई  ऐसा  क्यों  हुआ  है?
 इरअसल  वेश  में  जो  भनाज के  योक  व्यापारी

 हैं  जिन्होंने कि  बां  और  करोड़ों मन  क्सग
 झलग  गल्ला  इकट्ठा  कर  रखा  उन्होंने  जब

 देखा  कि  बहुत  से  राज्यों  में  उसकी  जमीदारी

 उलट गई  उन  के  कांग्रेसी  दोस्त  बहुत  से  राज्यों
 में  हार  गये  हैं  भौर  भ्रव  यादा  मुनाफाओोरी

 की  पृंजाइस  उन्हें गई  रह  गयी  है  तो  वह  अपना
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 छिपाया  हुआ  गहला  बाजार में  कमि  चुरागे
 हुए  लगाय  के  एक  हिंस्ते  को  ह.  बाहर

 निकाशता  पा  हर  इस  लिये  क्त्ले  के  भाव
 में  कमी  भा  गई  ।  लेकित कह  एक  राज्य  के

 बस  की  बात  नहीं  है।  कोई  भी  राज्य  सरकार
 बैंकों  पर  चियंत्रण  नहीं  कर  सकती  है  जिनके

 कि  बूते पर  बह  नाज  के  जमाखोर  मरो
 रुपया  जेकर  सस्ती  दर  पर  अनाज  आरीद
 करके  जमा  कर  लेत ेहैं  -  हम  सभी  जानते

 है  कि  बास  कर  विहार  में  इस  साल  भी  पैदा-
 बार  नहीं  हुई  ।  40-45  रुपये  फी  बोरा

 शान  की  बिक्री  शुरू  हुई  भौर  डेढ़  महीने  के  वाद

 ही  धान  85  झौर  90  उपये  फ्री  बोरा
 हो  गया  +  अब  ढेड  महीने  के  झम्दर  सूखा
 कोई  नहीं  झाया  कोई  बाड़  नहीं  भाई  कोई
 पैदावार  मरने  का  सवाल  नहीं  हुआ  लेकिन

 हम  देखत ेहैं  कि  जो  धान  पैदा  करने  वाले

 हैं  उनके  अपना  धान  बेचने  के  वक्‍त  में  तो
 भाव  40-45  शपया  बोरा  रहा  भौर  जब

 बह  व्यापारियों  के  हाथ  में  चला  गया  तो  उस
 के  दाम  85  और  90  रुपये  हो  गये  ।  ठीक

 दूने दाम  हो  गये  ।  ऐसा  इसलिये  1... |  क्‍यों कि
 यह  थोक  व्यापार  कुछ  करोडपतियों  के  हाथ  में
 संचित  है  जिनका  कि  कब्जा  बैंक  पर  है
 शर  चय  से  देश  यह  महसूस  कर  रहा  है
 कि  शायद  उन्हीं  का  कब्जा  इस  सरकार  पर  भी

 हो  गया  है  भौर  यही  कारण  है  कि  खाद  मंत्री
 के  पूरे  प्रस्ताव  में  शौर  बयान  में उस  का  जिक्र

 नहीं  किया  है  1  झलग  अलग  राज्यों  मेजों
 नाज  सम्बन्धी  जाने  शौर  झाने  के  प्रतिबन्ध

 हैं  उन  को  श्राप  हटा  लें  लेकिन  झगर  अनाज
 के  मालिक  कुछ  थोक  व्यापारी  ही  रहेगे
 कुछ  करोड़पति  ही  रहेगे  तो  क्या  उस  का

 इलाज  हम  कर  पायेंगे  ?  यहों  ।  इस  लिये
 मैं  समझता  हूं  कि  चूकि  यह  राष्ट्रीय  समस्या  बन
 गयी  है  चूंकि  यह  राष्ट्रीम  सुरक्षा  की  समस्या

 से  मिल  गई  है  भौर  भुखमरी  तो  है  ही  इस  लिये
 शझाज  जरूरी  हो  गया  है  कि  सरकार  हिम्मत
 दिखलसाये  भा  सदन  सरकार  को  इसके  सिये
 मजबूर  करे  कि  यह  बैंक  झौर  थोक  व्यापार

 को  अपने  हाथों  में  ले  जे  ।  हमारे  are  मंत्री
 में  अलबारों  के  झपने  बयान  में  इस  थोक  व्या-
 पार  के  राष्ट्रीय  करण  की  are  उठाई  है  लेकिन

 .  दुर्भाग्य  से  उन्होंने  अपने  प्रस्ताव  में  या  बयान

 में  जो  सदन  में  द्विया  गया  है  उच्त  में  उत्त  का  जिक्र
 नहीं  किया  है  ।  जो  प्रस्ताव  पेल  किया  गया

 है  उत  बयान  में  उसे  वहीं  रखा  गया  हैं  तो

 उस  से  क्या  मैं  यह  समझूं  कि  हाथी  के  दांत
 जैसे  खाने  के  और  होते  हैं  भौर  दिखाने  के
 भ्लग  होते  हैं  वैसे  ही  व्यवहार  हमारे  ाद

 मंवी कर रहे हैं ? कर  रहे  हैं  ?  प्राम  जनता  के  सासने
 तो  हमारे  लाय  मती  भाषण  देते  हैं  भौर उस
 में  वे  थोक  व्यापार  का  राष्ट्रीयकरण  चाहते  हैं
 लेकिन  सदन  में  जब  व॑ह  प्रस्ताव  देत ेहैं  तो  उस
 में  इस  सवाल  का  कोई  जिक्र  नहीं  करते  हैं
 जैसे  वह  सवाल  हमारे  देश  के  सामने  हो

 ही  नही  ।  इसलिये  मैं  परश  करतः  हूं  कि  मंत्ती
 महोदय  कम  के  कम  प्रपना  जवाब  देते  वक्‍त
 इस  सवाल  के  ऊपर  रोशनो  डालेंगे  शोर  सदन
 इस  बात  की  हिम्मत  करेगा  कि  खाद्य
 समस्या के  निदान  के  लिये  कम  से  कम

 जो  प्रनाज  हमारे  देश  में  हैं  उस  का  ईमान-
 दारी  से  वितरण  हो,  सभी  लोगों  को  थोडा

 बहुत  मिल  सके  झौर  संकट  काल  में  हम  एक
 दूसरे  की  मुसीबत  बंटाने  में  परस्पर  सहायक
 हो  सकें  ।  इसलिये  थोक  व्यापार  और  नेको
 का  राष्ट्रीकरण  कर  लिया  जाय  t  ऐसा  मैं
 किसी  कठमुल्लापन  के  आधार  पर  नहीं  कह
 रहा  ह्  बल्कि  ऐसा  हम  लोगों  के  जिंदा  रहने

 के  लिये  ज़रूरी  है  भूखों  मरने  से  बचने  के
 लिये  ज़रूरी  है  और  साथ  ही  साथ  प्रभी  जो
 उत्पादक  हैं  भौर  जो  उपभोक्ता  हैं  उन्हें
 थोड़ी  बहुत  राहत  देने  के  लिए  और  यह
 विश्वास  दिलाने  के  लिए  कि  यह  सरकार
 उन  करोड़ो  जनता  का  कुछ  कपाल  करती  है
 जिनको कि  जमाने  से  कुछ  चोड़े  से  पूंजीपति,
 थोक  व्यापारी  भ्रादि  ऐक्सप्शाएट  कर  रहे  हैं,
 उनका  शोषण  कर  रहे  हैं,  मगर  सरकार यह
 थोक  व्यापार  शोर  बैंकों  का  राष्ट्रीयकरण
 करने  का  कदम  उठती  है  तो  उनके  &...... ह
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 राहत  मिलेगी  ।  मे  थोड़े  से  मुटठी  भर  लोग
 जोकि  जनता  को  भुदों  मार  रहे  है  उन  पर

 इससे  लगाम  लग  जायभी  ।

 बिहार  के  पाती  का  मसला  है  1  कल

 हमारे  शिन्दे  साहब  मे  जवाब  दिया  कि  विहार
 सरकार  की  कुल  मांगें  पूरी  की  हैं  1  यह
 शलत है  t

 उपाध्यक्ष  महोदय  माननीय  सदस्म  का
 समय  समाप्त  हो  रहा  है  ।

 शी  भोगेमाझा  मेरी  पार्टी  को  सभी
 तक  मौका  नहीं  दिया  गया  है  भौर  यह  पहला
 भौका  मिला  है  फिर  भी  मैं  अधिक  वक्‍त  नहीं
 लूगा  और  शीघ्र  ही  श्रपनी  बात  समाप्त  कर

 दूगा ।

 बिहार  में  एक  तरफ  मिट्टी  का  काम  है
 जिससे  कुछ  सिंचाई  में  सुविधा  हो  सके  ।
 प्रस्ताव  में  दिया  गया  है  कि  25  रुपया  हम
 कुधा  खोदने  के  लिए  दे  रहे  हैं  तो  क्या  कोई

 कुधा  25  श्पये  में  खुद  सकेगा  7  जिस  को
 खोदना  है  वह  खद  खोद  लेता  है

 tt  जगजीवन  राम  श्राप  ने  देखा  नहीं
 है  वह  25  रुपये  सिर्फ  5  फुट  के  कुझो  के

 लिए  है  मैं  उसे  बतलाऊगा  ।

 करी  भोयेन्र  झा  ब  हर  तरह  की  मिट्टी
 बिहार  की  है  उस  के  जानकार  खाद्य  मती  हैं
 झौर  इस  पन्दरह  फुट  के  कुए  से  क्‍या  हमारी
 मदद  होगी  वह  भी  खाद्य  मत्नी  जी  जानते  हैं
 इसलिए  मैं  विस्तार  में  इस  बात  पर  नहीं
 जाऊगा  लेकिन  जो  मिट्टी  वी  योजनाए  हैं
 उस  को  हम  जालू  करे  शोर  एक  बडे  पैमाने  वर
 उत्तर  से  लेकर  दक्षिण  तक  वहा  पर  ड्रिलिंग
 रिक्‍स  की  जरूरत  है  ।  मैं  प्राग्रह  करूगा  कि
 इस  बारे  मे  जो  बिहार  सरकार  ने  भाग  की  है
 उस  के  भ्राधार  पर  उन्हें  तुरम्त  00-200

 ड्रिलिंग  रिक्‍्स  दें  जिससे  कि  नलकृप  लुदवाये
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 जा  सकें  और  तुरत्त  पैदावार  बढ़ाने  का  उपाय

 हो  सके  भौर  जो  दूजढ़ा  थाया  गया  है  बयान  में
 कि  एक  महीने  के  बाद  झ  का  स्टाफ  खत्म

 हो  जायगा  झगर  तुरन्त  यह  इंतजाम  कर
 दिया  जाता  है  तो  तीत  महीने  के  बाद  कुछ
 नई  फसल  हमारे  किसान  लोग  पैदा  कर  लेंगे  ।

 इसलिए मेरी  भरण  है  कि  झ्राप  उन्हें  50-200

 ड्रिलिंग  रिक्स  नलकूप  खोदने  के  लिए  तुरन्त
 मुहैव्या  करे  जिससे  कि  बड़े  पैमाने  पर  खुदाई
 हो  सके  भौर  वहां  पर  नलकपों  द्वारा  फौरन
 सिचाई  का  इतज़ाम  हो  सके  ।

 उपाध्यक्ष  महोदय  मैं  यह  भी  कहना  चाहता
 है  जैसा  कि  भ्रसम  कुछ  गेहू  घटा  दिया  गया  है
 झौर  वह  इसलिए  कि  बिहार  भौर  उत्तर  प्रदेश
 को  दिया  गया  है  तो  यह  एक  जगह  से  दूसरी
 जगह  की  कमी  ज्यादा  श्राप  कब  तक  बरते

 रहेंगे  ”  आखिर  सभी  लोगों  को  पेट  भर
 खाना  है  इसलिए  कि  उन्हे  जिन्दा  रहना  है  ।
 असम  फाजिल  पैदावार  वाला  इलाका  नही  है  ।

 कुछ  महीने  पहले  हम  अखबारों  से  जानते  हैं  कि
 21-22  करोड  रुपये  के  घाटे  का  प्रनुमान

 बहा  की  राज्य  सरकार  ने  लगाया  था  |

 वहा  को  हालत  यह  है  कि  इस  नाम  पर  श्राप  ने

 कहा  कि  बिहार  को  गेहू  देंगे  ।  केरल  की

 हालत  हम  सभी  जानते  हैं।  उस  पर  विस्तार
 से  बात  चीत  हो  चुकी  है  t  विदेशी  मुद्रा
 लेती  के  सहारे  देने  मे  किसी  भो  राज्य  से  वह
 पीछे  नही  है।  लेकिन  राज  वहा  के  मुख्य  मत्नी
 को  इस  राज्य  से  उस  राज्य  को  और  उस  राज्य
 से  इस  राज्य  को  घुमना  पड  रहा  है  ।  इस
 सम्बन्ध  में  मैं  यह  झाप्रह  करूगा  कि  तुरन्त
 पैदावार  बढ़ाने  के  काम  में  भारत  सरकार
 झौर  ज्यादा  मुस्तेद  रहे  भोर  देश  के  सभी  दल
 इस  में  सहयोग  करे  1

 मैं  एक  बात  जरूर  कहना  भाहूगा  है
 एक  माननीय  सदस्य  से  जिक्र  किया  कि

 बिहार  की  नई  सरकार  उत  के  दस  बालो  के
 साथ,  उसने  के  मतदाताओं  के  साथ  दोसा
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 व्यवहांर  कर  रही  है  |  मैं  समझता  हूं  कि

 खानि कर रही है के कर  रही  है  के  अजाय  करती  होगी
 कहा  है  क्योंकि  दुर्भाग्य  से  मच  तक  बिहार की
 सरकार  का  तजुर्बा  यही  रहा  है  |  दो  महीने

 पहले  तक  जो  सरकार  थी  वह  यही  करती
 भाई  है  ।  जहां  तक  श्रभी  का  सवाक्ष  है,
 बिहार  सरकार  ते  लगाम  वसूली  को,  स्थगन

 किया  है  सभी  किसानों के  लिये  a  एक  या  दो
 किसानों  के  लिये  नहीं,  एक  या  दो  बर्ग  के

 लिये  नहीं  हां  एक  ही  काम  कुछ  व्यक्तियों

 के  लिये  किया  है,  भोर वह  यह  है  कि  भुखमरी
 की  हालत  के  बावजद,  ऐसी  हालत  के  बावजूद
 कि  अन्न  पैदा  नहीं  हुआ  हमारे  यहां  जमाबोर

 अनाज  को  इकट्ठा  किये  हुए  हैं।  उन  के  हाथ
 से  निकाल  कर  सरवार  उस  को  भ्रपने  कब्जें
 में  ले  रही  है।  कोई  नया  कानून  सरकार  ने
 नहीं  बनाया  है  L  वही  पुराना  कानून  है,
 जिस  के  भृताबिक  व्यापारियों  को  गल्ले  का
 हिसाव  सरकार  को  देना  था,  लेकिन  वह
 चुरा  कर  रखते  थे  q  पुरानी  सरकार  के
 लोग  उन  से  पैसा  खाते  थे  ।  नई  सरकार
 उस  कानून  को  भ्रमल  में  लाती  है  |  प्रगर
 उस  में  कुछ  बेनछाप  वालों  के  मतदाता  झा
 गये  हैं  जो  लाखो  मन  भ्रनाज  की  जमालोरी
 किये  हुए  हैं,  तो  वह  पुराने  कानून  के  मुताबिक
 पकड़  में  भा  गये  है  t

 we  में  मै  भुजमरी  के  बारे  में  कहना
 चाहता  हु  कि  यह  बहुत  दर्देनाक  बात  है  ।
 प्रस्ताव  में  बहुत  बेदर्दी  के  साथ  कहा  गया  है  कि
 भुखमरी  से  भ्रमुख  व्यक्ति  नहीं  मरा  है,  वह
 मरा  इसलिये  कि  उस  को  डायरिया  हो  गया
 था  या  शायद  बुखार  झा  गया  था।  भूख  से
 मरने  का  मतलब  लगातार  रोजा  नही  होता  ।

 बुखार  ले  कर  जो  मरता  है  वह  खाता  है  साग,
 खाता  है  ea  उस  के  बाद  किसी  को

 बुखार  हो  जाता  है  किसी  को  डायरिया  हो
 जाता है।  उस  के  लिये  कहा  जाता  है  कि
 भुखमरी  से  नहीं  मरा  |  लेकिन  लगातार

 भुखमरी  की  हालत  में  बीमारी  हो  जाती  है  q

 दुर्भाग्य की  बात  है  कि  चा  मंत्री ऐसे  हर  एक

 आदमी  को  स्वास्थ्य  विभाग  के  समत्व  थोप
 देते  हैं  कि बीमारी  से  मरा  ।  मैं  कहता  चाहता
 हूँ  कि  यह  बेदर्दी  का  रुख  न  भ्रपनाया  जाय  ।
 मैं  भ्रपील  करता  हूं  कि  जो  झ्रादमी  भूल  से
 मर  जाता  है  उस  के  बारे  में  झाजण  तक  जो
 खयाल  पेश  किया  जाता  रहा  है,  बीस  सालों  के
 जो  रबया  इस  सम्बन्ध  मे  रहा  है,  उस  को
 झब  कम  से  कम  बदला  जाये  |

 Shri  Sezhiyan:  Sir,  the  Review
 presented  by  the  Food  Minister  pre-
 sents  a  dismal  and  sorrowful  situation
 in  which  the  country  and  the  people
 have  been  placed  by  the  powers-that-
 be.  The  food  history  of  India  has
 been  a  long  hi  of  droughts,
 famine  donditions,  starvation,  lett.
 In  spite  of  the  big  and  grandiose  plans
 wherein  we  have  sunk  more  ‘than
 Rs,  20,000  crores,  in  spite  of  continu-
 ous  rule,  or  shall  I  say  misrule,  of  the
 Congresss  bosses  here,  we  find  the
 basic  needs  of  the  vast  millions  of
 Indians  have  not  been  met,  though  it
 has  been  given  out  in  the  plang  and
 tall  claims  have  been  made  that  they
 will  solve  the  food  situation  in  a
 primary  stage,  In  spite  of  the  three
 plans,  though  we  were  promised  that
 self-sufficiency  would  be  attained  in
 food,  there  is  still  a  long  way  to
 reach  it.

 Many  promises  and  assurances  were
 given  that  self-sufficiency  will  be
 attained  in  a  year  or  two,  but  we  are
 far  from  it.  in  96l,  we  were  told
 that  in  963  everything  will  be  all
 right.  Mr.  8,  &  Patil  answering  |
 question  here,  speaking  on  the  De-~
 mands  for  Grants,  said  on  2lst  March,
 1963:

 “You  need  not  be  surprised  if
 it  jumps  from  80  to  95  million
 tonnes  in  a  year,  because  agricul-
 ture  does  that.”

 He  prophesied  that  by  1964,  India
 will  produce  95  million  tonnes,  but  f
 think  the  production  is  far,  far  be-
 low.  Shri  Stirendranath  Dwivedy
 interrupted  him  and  said:  “It  is  ony
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 wishful  thinking”  Shri  Patil  replied:
 “It  is  not  wishful  thin’<‘ng,  t  am
 quoting  figures.”  He  then  quoted
 figures  and  he  gave  the  assurance  that
 they  would  go  ahead  with  a  big  plan.
 But  the  people  did  not  get  the  grain,
 that  is  the  whole  weeful  tale  of  this.
 Then,  Shri  C,,  Subramaniam  aiso,
 when  he  took  over,  called  his  pro-
 gramrne  a  strategy,  He  called  it  a
 ‘food  strategy’  probably  on  a  war  foot-
 ing.  What  happened  to  that?  Even
 at  the  Conference  of  Chief  Ministers
 held  in  the  year  i966,  on  April  9th
 and  i0th,  it  was  stated  and  given  out
 to  the  whole  world  that  the  pro-
 gramroe  if  successfully  implemented
 would  increase  production  ang  agri-
 cultural  output  in  1966-67  would  be
 of  the  order  of  97  million  tonnes.
 Only  about  a  vear  ago,  on  9th  and
 l0th  April,  96€6  it  was  promised  to
 the  people  of  India  and  the  Chief
 Ministers  that  $7  million  tonnes  pro-
 duction  will  be  reached  by  India.  I
 do  not  know  what  happened  to  that
 promise?  Shri  Subramaniam  is  not
 here  to  reply,  but  I  expect  his  suc-
 cessor  to  reply  io  this  point.

 What  I  am  aiming  at  is,  we  have
 been  given  sc  many  promises,  50  many
 targets  have  been  fixed,  so  much
 amount  hes  been  sunk  and  so  much
 planning  has  been  dene  but  the
 country  has  not  gone  far  in  self-
 sufficiency,  Year  by  year  the  per
 canite  consumption  is  going  down.
 The  pitiable  stage  in  which  India  now
 finds  itseif  is,  it  has  got  only  the  beg-
 ging  bowl  to  take  round  the  whole
 world  and  it  has  been,  if  I  can  say
 50,  on  public  charity  in  the  whole
 world  market.  Some  hon.  Members
 mav  feel  very  sorry,  and  it  is  also  a
 matter  of  sheme  to  say  that  we  are
 on  public  charity.  But  I  am  not  say-
 ing  this  on  my  own,  It  has  been  said
 by  an  American  representative  at  the
 United  States  Agriculture  Committee.
 The  House  Agriculture  Committee  on
 Food  Aid  held  a  meeting  in  the  first
 week  of  this  month  and  the  very
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 Chairman  of  that  Committee,  Repre-
 sentative  W.  R.  Poage  of  Texas  said:

 “She  (India)  lacks  a  great  deal
 of  the  self-help  efforts  I  expect
 of  a  person  who  appiies  for  public
 charity.”

 This  has  been  said  by  an  American
 representative  who  presided  over  the
 House  Agriculture  Committee  in
 America.  Therefore,  those  people
 from  whom  we  are  taking  this  PL,
 480  food  and  other  things,  they  view
 4t  not  as  an  aid  programme  but  as  a
 programme  of  public  charity,  To
 that  level  India  has  been  reduced  by
 our  planning  and  by  our  Government.

 I  have  only  one  thing  more  to  say
 in  this  connection.  We  have  been
 asking  for  PL,  480  foodgrains.  It
 looks  as  though  in  the  coming  year
 we  may  not  be  able  to  get  as  much
 foodgrains  as  we  wish  to  get  because
 there  is  already  a  lobby  in  the  Ame-
 rican  House  of  Representatives,  in  the
 Senate,  to  push  in  more  of  cotton
 under  77,  480  programme.  I  do  not
 Know  what  is  the  reaction  of  the  hon.
 Minister  to  the  various  things  said
 there.

 We  have  been  so  far  putting  the
 blame,  for  these  drawbacks  and  short~-
 falls,  entirely  on  the  clouds,  on  the
 vagaries  of  nature,  on  the  drought
 conditions  and  so  on.  [It  is  not  a  new
 phenomenon.  The  planners  should
 have  taken  into  consideration  all  these
 calamities  to  a  very  large  extent.
 Those  countries  from  whom  we  are
 seeking  aid  also  have  their  share  of
 natural  calamities,  Tornadoes,  floods,
 earthquakes  and  all  those  things  are
 there  also.  Japan  ig  not  a  happy
 country  so  far  as  climatic  conditions
 are  conererned.  They  are  able  to  pro-
 duce  4509  pounds  of  rice  per  acre.
 Australia  produces  5958  pounds  of
 rice  per  acre.  India  with  all  its  natu-
 ral  resources,  with  itg  big  planners
 and  ministers,  is  able  to  produce  only
 342  pounds  per  acre.  Therefore
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 there  is  much  to  be  said  in  the  matter
 of  production,

 One  thing  I  want  to  ascertain  from
 the  hon.  Minister.  Whenever  they
 taik  of  the  food  situation,  the  require-
 ments  and  demands  of  various  States
 and  all  that,  they  are  not  very  clear
 in  their  announcements.  From  the
 same  Ministry  we  get  one  review  and
 the  Minister  gives  quite  a  diametri-
 cally  opposite  point  of  view  whenever
 he  comes  out  with  an  open  statement.
 In  the  Review  of  the  Food  and  Scar-
 city  Situation  it  has  been  stated  on
 Page  3:

 “..the  State  Governments
 have  been  advised  to  reduce  the
 ration  in  the  statutorily  rationed
 areas  from  2kg  to  15  kg.  per
 adult  per  week.”

 But  the  Minister  of  State  for  Food,
 Shri  Shinde,  has  come  out  with  a  state-
 ment  in  the  other  House  that  there
 will  be  no  further  cut  in  the  ration
 quantum  I  want  to  know  which  of
 the  twos  correct.  Is  the  Review  to  be
 taken  as  correct  or  the  Minister's
 statemcnt  in  the  other  House?

 The  Minister  of  State  in  the  Ministry
 of  Food,  Agriculture,  Community  De-
 velopment  and  Cooperation  (Shri
 Annasahib  Shinde):  I  made  that  state-
 ment  in  the  other  House  in  reply  to
 aqutstion  A  statement  was  made  by
 an  hon  Member  in  the  othr  House
 that  the  quantum  af  ration  has  been  re-
 duced  in  Madras  and  Calcutta  and  he
 enquired  whether  there  will  be  fur-
 ther  redurtion.  I  said  in  my  reply
 that  there  will  be  no  reduction  in  the
 quantum,

 Shri  Sezhiyan:  This  statement  was
 placed  on  the  Table  of  the  House  on
 ‘27-3-87  and  the  statement  by  the
 Minister  in  the  other  House  was  also

 ‘on  the  same  day.  That  is  why  I  had
 ‘to  ask  for  a  clarification  from  the
 Minister.

 ‘Then  I  come  to  the  question  of  Bub-
 sidy.  Probably,  Kerala  ig  one  of  the
 States  which  is  the  worst  affected  by
 2926  (Ai)  LSD—6.

 the  withdrawal  of  subsidy.  In  the
 same  Review,  on  page  7,  under  the
 heading  “lesue  Prices”,  in  paragraph
 23  it  is  stated:

 “In  order  to  reduce  the  quantum
 Of  subsidy  which  registered  an  in-
 crease,  consequent  on  devatuation,
 and  to  narrow  down  the  gap  bet-
 Ween  the  low  prices  of  imported
 foodgrains  and  the  market  prices
 Of  indigenous  foodgrains,  the  issue
 Prices  of  imported  wheat  and  milo
 were  raised  by  Rs.  5-00  and  Rs,  7°00
 per  quinta!  respectively  with  effect
 from  5th  November,  1968"

 I  may  state  here  that  last  year  when
 devaluation  was  brought  in,  when  the
 ments  of  devaluation  werg  being
 priised  by  our  Ministers,  a  small
 brochure  prepared  by  Shri  C,  Subra-
 maniam  was  published  by  the  Publica-
 tions  Division  entitleg  ‘Devaluation—
 Some  implications’,  On  page  ®  of  this
 brochure,  under  ‘the  caption  “Effection
 Prices”  it  is  stated:

 “Will  devaluation  raise  internal
 prices?  As  already  explained,  it
 Need  not  have  that  effect  so  far  ag
 Purely  indigenous  goods  are  concern-
 ed.  So  far  as  imported  food,  fer-
 tilisers  and  petroleum  products  are
 concerned,  again,  it  will  not  raise
 Prices  since  Government  have  un-
 dertaken  to  subsidise  the  increase
 arising  from  higher  import  costs  in
 rupees.”

 This  is  a  categorical  statement  made  by
 the  then  Food  Minister  that  there  will
 be  no  increase  in  prices  on  account  of
 devaluation.  Now  the  Food  Ministry
 comes  out  with  a  statement  which
 speaks  of  reducing  the  quantum  of
 subsidy  which  registered  an  increase
 consequent  on  devaluation.  So,  ac-
 cording  to  this  statement  consequent
 on  devaluation  there  will  be  an
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 We  have  been  provided  with  too

 amany  figures,  statistics  and  targeta.
 Because  of  these  statistics  the  Chief
 Minister  of  Kerala  has  been  put  to
 difficulties  for  when  he  went  to
 Andhra,  Madras  and  Mysore  he  found
 that  there  are  some  discrepancies  bet-
 ween  the  figures  supplied  by  the  Cen-
 ire  and  the  States.  As  far  as  Madras  is
 concerned,  it  is  only  a  marginally
 surplus  State.  Whatever  we  give  to
 Kerala,  we  will  have  to  get  that  from
 Andhra.  But,  during  the  last  three
 years,  even  though  we  fulfilled  our
 quota  of  supplies  to  Kerala  we  did  not
 get  our  quota  from  Audhra  because  of
 which  we  were  put  to  difficulties.

 So  far  as  Kerala  is  concerned,  jn
 fairness  we  can  say  that  though  it  is  a
 deficit  State  in  food,  it  is  surplus  in
 many  other  pr  duces.  In  fact,  that  is
 one  of  the  very  few  States  which  is
 earning  a  lot  of  foreign  exchange  for
 the  country.  Therefore,  you  cannot
 name  that  State  as  deficit  when  it  is
 earning  for  you  so  much  of  forcign
 exchange.  Because  non-Congress
 Governments  are  in  power  in  two  or
 three  States,  I  do  not  want  the  Food
 Minister  or  the  Government  of  India
 to  have  a  political  slant  in  these  cases
 I  am  saying  this  because  an  impression
 ig  gaining  ground  tat  because  non-

 ss  Governr  nts  are  in  power
 in  those  States,  te  Centre  is  taking
 things  easy.  That  impression  should
 be  removed.  Even  in  the  intial  stage
 it  should  be  corrected  lest  it  may  do
 harm  to  the  Centre-State  relationship.

 Here  I  want  to  invite  the  attention
 of  the  Food  Minister  and  the  House  to
 @  suggestion  made  by  the  Chief  Minis-
 ter  of  Madras.  He  said  that  we  have
 to  get  large  sums  of  money  as  com-
 pensation  for  those  people  who  are
 repatriated  from  Burme.  Most  of
 them  are  settlers  of  Tamilnad  and
 adjoining  areas.  Therefore  we  cat
 Make  a  deal  with  the  Burma  Govern-
 ment  on  this  question  that  we  should
 be  able  to  convert  those  accumiated
 reserves  in  that  country  in  the  form  of
 compensation  to  this  one,

 ‘We  have  been  put  in  a  very  undnvi.
 able  position.  We  have
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 garding  the  functioning  of  the  Food
 Corporation  of  India.  The  Food  Cor-
 poration  of  India  was  designed  to  pro-
 cure  surphis  grain  in  the  States  but
 I  do  not  know  what  it  has  been  doing
 for  the  three  or  four  years  that  it  came
 into  existence  because  the  States
 which  are  supposed  to  be  surplus  un-
 dertake  to  procure  the  grain.  I  do
 not  what  function  the  Food  Corpora-
 tion  ig  discharging  except  for  the  hob-
 by  of  shifting  its  headquarters.
 Whether  it  should  be  in  Madras,
 Delhi,  Caleutta  or  Rajasthan—I  do
 not  know  where  they  are  going  to  put
 ltg  futur.  headquarters.  It  looks  as
 if  the  ertire  thing  changes  when  the
 Food  Minister  changes.  The  headquar-
 ters  is  also  shifted.

 Shri  Jagjivan  Ram:  The  Food  Min-
 ister  had  nothing  to  do  with  the  head-
 quarters.  I  strongly  refute  this  in-
 sinuation.  I  have  nothing  to  do  with
 the  headquarters  of  the  Food  Corpo-
 ration.  The  Proposal  was  there  before
 I  came  in.

 Shri  S.  Kandappan  (Mettur):  On  a
 point  of  order,  Sir.  In  reply  to  un-
 starred  question  No.  72  put  by  Shri
 Sezhiyan  a  few  days  back  it  has  been
 stated  that  the  Government  is  con-
 templating  the  proposal  of  shifting

 bd
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 Shri  V.  Erishnameorthi  (Cudda-
 lore):  Is  there  any  difference  of
 opinion  in  the  Cabinet?

 Mr.  Deputy-Speaker:  He  has  said
 that  whatever  decision  was  taken  was
 taken  before  he  assumed  the  responsi-
 bility.  He  has  given  his  explanation.

 Shri  Sezhiyan:  I  am  not  accusing
 the  Minister  of  having  done  that  mis-
 chief,  but  some  mischief  is  afoot  I
 want  to  know  whether  it  is  following
 the  Minister  or  the  Mmuster  is  follow-
 ing  it.  I  am  not  accusing  him;  pro-
 bably,  they  are  taking  the  decision
 on  thelr  own  initiative  to  please  the
 Minister  by  bringing  the  headquarters
 to  Delhi.

 Shri  Jagjivan  Ram:  Delhi  is  not  my
 State.

 Shri  Sezhiyan:  I  would  like  them  to
 provide  the  State  Governments  with
 More  loans  and  funds.  For  mstance,
 in  Madras  we  cannot  have  large-scale
 procurement  because  there  Ig  lack  of
 funds.  Therefore,  enough  funds
 should  be  put  in  the  hands  of  the
 State  Governments  so  that  they  can
 fulfil  this  obligation.

 Mr.  Deputy-Speaker:  Shri  Chandra
 Jeet  Yadav.

 Shrimati  Laxmi  Bal  (Medak):  I
 g*Ve  My  name  yesterday  but  I  have

 been  called  so  far.  No  lady
 Member  has  been  called  go  far..
 (interruption)

 जी  चगाजीत  ह 6  (भाजमगढ़)  :

 उपाध्यक्ष  महोदय  श्ाज  हमारे  देश  में  जो  संकट
 ere  का  है  मैं  यह  कह  सकता  हूं  कि  सारे  देश
 में  इसको  लेकर  चिन्ता  व्यक्त  की  जा  रही  है  ।

 यह  उसी  प्रकार  की  चिन्ता  है  जिस  प्रकार  की
 चिन्ता  चीनी  भौर  पाकिस्तानी  झाक्रमण  के
 समय  हमारे  देश  के  रहने  वालों  में  भौर  सभी
 दलों  में  देश  की  रक्षा  और  देश  की  भाजादी
 को  बनाये  रखने  की  थी  ।  खाद्य  का  जो  संकट

 है  यह  कम  गम्भीर  नही  है  ।  मैं  इस  बात  को

 कहना  चाहता  हूं  कि  खाद्य  का  संकट  हमारे
 देश  के  लिए  आज  केवल  झाथिक  सकट  नहीं
 रह  गया  है  वल्कि  इसका  स्वरूप  एक  सामाजिक
 झौर  एक  राजनैतिक  संकट  का  भी  हो  गया  है  |

 झगर  हमने  इस  सकट  को  मस्तैदी  के  साथ,
 इस  सकट  को  एक  राष्ट्रीय  सकट  समक्ष  कर,
 इसकी  झहमियत  को  महसूस  करके  हल  नहीं
 किया  और  देश  के  ग्रन्दर  हमने  एक  राष्ट्रीय
 बेतना  इस  सकट  को  हल  करने  के  लिए  पैदा

 नहीं  की  तो  हमारे  देश  की  आजादी,  हमारी
 पूरी  झाविक  व्यवस्था,  हमारी  नियोजित  भ्र्थ

 व्यवस्था,  हारे  देश  का  जनतन्त्न  भौर  हमारी
 सारी  जनवादी  संस्थायें  सभी  खतरे  के  भ्रन्दर
 पड  जायेंगी  शौर  वे  पडी  हुई  हैं  ।  यह  कोई
 साधारण  संकट  नही  है  1  भाज  दुनिया  में  ऐसी
 भी  ताबते  हैं  जो  हमारी  गरीबी  झौर  हमारे
 झभाव  का  लाभ  उठा  कर  खाद्य  के  नाम  पर

 हमारी  आज़ादी  के  साथ  सौदाबाज़ी  करना
 चाहती  &  7  भाज  हम  ऐसी  मजबूरी  की  स्थिति
 में  ढकेल  दिये  गए  है,  जहा  हम  अपने  देश  की
 जनता  के  जीवन  की  भूख  से  रक्षा  करने  के  लिए
 झपने  आत्म-सम्भमान  झौर  राष्ट्रीय  सम्मान
 को  ठोकर  मार  कर  दुनिया  के  देशो  के  सामने
 दर-दर  के  भिखारी  बन  कर  गल्ले  को  याचना
 कर  रहे  है  ।

 झाज  अमरीका  हम  से  इस  बात  की  सौदे-
 बाज़ी  करता  है  कि  झगर  हिन्दुस्तान  अपनी
 जनता  के  जीवन की  रक्षा  करने  के  लिए  हम  से
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 बल्ला  चाहता  है  तो  हम  उस  को  गलला  इस
 शर्ते  पर  देने  के  लिए  तैयार  हैं  कि  वह  दुनिया  के

 छूसरे  देशों  के सामने  जाकर  भी  भीक्ष  मांगे  ।

 अमरीकी ,  कांग्रेस  की  एग्रीकल्बर  कमेटी  का
 चेयरमैन  झाज  इस  बात  की  धमकी  देता  है  कि

 हिन्दुस्तान  की  जनता  की  भूख  से  रक्षा  करने
 की  शिम्मेदारी  अमरीका  पर  नहीं  है  1  झाज
 अमरीका  हम  को  यह  पाठ  सिखाता  है  कि

 हुम  अपने  पैरो  पर  खड़े  हों  भौर  हम  झात्म-
 मिर्भरता  के  लिए  कार्यक्रम  तैयार  करें  |  उसके
 इस  रवैये  के  पीछे  एक  भ्रौपनिवेशिक  भावना
 शौर  अपने  देश  के  वाणिज्य  और  व्यापार  को
 बढ़ाने  की  भावना  काम  कर  रही  है।  भ्राज

 बह  हमारे  सामने  शर्ते  रखता  है  कि  उन
 जश्र्तों  के मानने  पर  ही  वह  हम  को  गल्ला  देने
 के  लिए  तैयार  है  ।

 भ्राज  हम  उस  स्थिति  भें  डाल  दिये  गए
 है,  जहा  श्राज़ादी  के  बीस  सालों  के  पश्चात
 भी  हम  पी०  एल०  #४  480  के  अप्रन्तगत
 पन्द्ह  अरब  रुपये  से  ज्यादा  का
 गल्ला  अपने  देश  में  सगा  चुके  है  |  श्ाज  हमारी
 स्थिति  यह  है  कि  पी०  एल०  480  का  वह
 फूपया  जो  कि  देश  की  जनता  की  गाढ़ी  कमाई
 का  रुपया  है  झाज  हमारे  देश  में  ऐसे  वामों  के

 लिए  खर्च  किया  जा  रहा  है  जो  हमारे  सम्मान
 के  विपरीत  हे,  जो  हमारी  आज़ादी  को  खतरे
 में  डालते  है  और  हमारे  लिए  यह  चुनौती  का
 बायस  बने  हुए  हैं।  झाज  हम  को  गम्भीरता  के
 साथ  इस  बात  पर  विचार  करना  चाहिए  कि
 जिस  नियोजित  अर्थ-व्यवस्था  के  अन्नर्गत  हम
 काम  कर  रहे  हैं  कही  हमारी  जनता  का
 विश्वास  उस  पर  से  न  उठ  जाये  |

 16  से  पन्हह  साल  पहले  हिन्दुस्तान  में
 झपनी  आ  वह  उकता  से  4  फ़ीसदी  गल्‍ले  की
 कमी  थी--ाहा हा  पर  जितने  गल्ले  की  शझ्ाव-
 चय्कता  थी  हम  अपने  देश  में  उससे  4  फ़ीसदी

 यरजा  कम  पैदा  करते  थे,  लेकिन  बीस  साल  की
 झाजादी  भौर  पह  साल  की  नियोजित  पहर्थ-

 ne

 व्यवस्था के  बाद  झाज  हमारी  कमी  कितनी  &  r
 धाज  हमारी  झावश्यकता  से  साढ़े  सात
 फ़ीसदी  कमी  है।  विदेशों  पर  हमारी  निर्भरता
 निरम्तर  बढ़ती  चली  जा  रही  है  भौर  हमारे  देश
 के  सामने  यह  एक  बहुत  बड़ा  खतरा  है।  भाज
 हम  को  इस  खतरे  का  मुकाबला  मुस्तैदी  के  साथ
 करना  है।  पोज  बक्त  झा  गया  है  कि  हम  उस
 कारणों  का  विश्लेषण  करें  जो  वर्तमान  स्थिति
 के  लिए  ज़िम्मेदार  &  शौर  उनका  निराकरण
 करें--जिन  कारणों  ने  हिन्दुस्तान  जैसे
 कृवि-प्रघान  देश  को  श्ाज  भू  के  कगार  पर  ला

 खड़ा  किया  है  हम  उनका  निराकरण  करें।

 यह  बात  विवादास्पद  हो  सकती  है  कि

 भूख  से मौर्ने  हुई  है  या  नहीं  ।  इस  बारे  में  दो
 राये  हो  सकती  हैं।  लेकिन  इस  बारे  में  कोई
 दो  रायें  नही  हो  सकती  है  कि  प्राज  हिन्दुस्तान
 में  लाखो  लोग  ऐसे  हैं,  जो  भाधा  पेट  ला  कर
 किन्दा  रहते  है,  जों  हाफ-स्टेवेंशन  की  कन्होशन
 में  पड़े  हुए  हैं  श्ाज  हम  को  कहा  जाता  है  कि

 हम  को  प्रयनी  खाने  को  झ्रादत  बदलनी  पड़ेगी  t
 ठीक  है।  मैं  ममझता  हू  कि  बदजनी  पड़ेगी  ।  इस
 से  कोई  इन्कार  नहीं  करता  ।  लेकिन  सरकार
 जनता  को  गेहूं  की  जगह  पर  कपा  खाना  देना
 चाहती  है  ?  क्‍या  टमाटर  देना  चाहती  है,  जो
 चार  रुपये  सेर  बिक  रहे  है  ;  क्या  भिड़ी  देना

 चाहती  है  जो  चार  पये  सेर  विक  रही  है  ?

 झाज  हम  पनी  जनता  को  कौनसी  सब्जी
 खिला  कर  जिन्दा  रखना  चाहते  हैं  ?  दूध  ौर
 मक्खन  या  गोश्त  शौर  मछली  को  बात
 तो  भ्रलग  है,  भ्राज  इन्मान  सब्जी  खा  कर  भी
 जिन्दा  रहने  में  असमर्थ  है  ।  झाज  इस  देश  में
 छोटी  तन्ख्वाह  पाने  वाले  लोगों,  खेती  मे  काम
 करने  वाले  ग़रीब  किसानों,  कारखानों  में  काम
 करने  वाले  मजदूरों  भौर  मध्यम  श्रेणी  के  लोगों
 की  स्थिति  दयतीय  है  d

 झाज  हमको  गम्भीरता  से  विद्यार  करता
 पड़ेगी  कि  ह ह  की  बढ़ती  हुई  महंगाई,  जिस
 पर  हम  सोग  नियंत्रण  नहीं  कर  था  रहे  हैं
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 झौर  जो  भिरण्तर  बढती  हुई  चली  जा  रही

 है,  भाज  हमारे  देश  में  गया  समस्‍यायें  पैदा

 कर  रही  है,  भ्राज  हमारे  सरकारी  कर्मचारी

 हड़ताल  करते  हैं,  पुलिग  में  अझन्न्तोष  पैदा  होता

 है,  द॑  लोग  प्रदर्शन  करते  हैं,  हमारे  कारखानों

 के  मजदूर  हश्ताल  करते  हैं।  हम  इरा  समस्या

 को  यह  कह  कर  एक  हल्के-फुल्के  ढंग  से  टाल

 नहीं  सकते  कि  केवल  सरकार  का  विरोध
 करनेक॑  लिये  ये  सब  कार्यवाहियां  की  जा  रहीं
 हैं  ।  वें  लोग  मजबूर  हैं  in  वे  लोग  हम  से,
 ापसे,  किसी  से  कम  देशभक्त  नही  हैं  ।

 देश  को  भागे  बढ़ाने  की  भावना  उनके  दिल  में
 किसी  से  कम  नहीं  है  लेकिन  शाज  की  बढ़ती

 हुईं  महंगाई  शौर  गरीबी  उनको  इस  प्रकार
 के  भान्दोलन  करने  के  लिये  मजबूर  करती  है  1

 इस  कारण  हमारे  देश  में  जो झाधिक,  सामाजिक,
 राजनैतिक  शौर  प्रशासनिक  समस्‍यायें  उत्पन्न

 होती  है,  हमें  उनका  मुकाबला  करना  है  ।
 झाज  सरकार  को  बड़ी  गम्भीरता  के  साथ,
 विश्वास  के  साथ  कदम  उठाने  की  जरूरत

 है

 ह ||  मंत्री  को  जो  भनुभव  धौर  तजुर्था
 है  जिस  वर्ग  की  वहू  नुमायन्दगी  करते  हैँ,

 उस  को  देखते हुए  उन  से  यह  झाशा की जाती की  जाती

 है  कि  वह  |  उत्पादन  के  सम्बन्ध में  हिम्मत
 शौर  साहस  के  साथ  भागे  बढेगे  t  मैं  विरोधी
 दल  के  सदस्यों  से  कहना  चाहता  ह्  कि  झाज
 नारेबाजी  का  वक्‍त  बीत  चुका  है,  भाज
 स्‍लोगन-मांगरिंग  से  काम  चलने  वाला

 नही  है  ।  भाज  भगर  केन्द्र  में  काग्रेस  की
 सरकार  है,  तो  सात  भ्राठ  सूबों  में  ग़ैर-काग्रेसी
 सरकारे  बनी  हुई  हैं  ।  दाज  हिम्मत  और
 साहस  की  जरूरत  है  ।  झाज  यह  सिर्फ़
 केन्द्र  की  जिम्मेदारी  नहीं  है  कि  वह  सब  को
 रोटी  दे  ।  भ्राज  की  परिस्थिति  में  खाद्य  तथा
 कृषि  की  समस्या  राज्य  सरकारों  की  भी
 ज़िम्मेदारी  हैं  |  झाज  उनको  इस  बारे  में
 शम्भीरता  के  साथ  विार  करना  भाहिए  |
 मैं  ae  मंत्री  से  कहूंगा  कि  बह  सब  सूबों

 के  मुख्य  मंत्रियों  झौर  खाद्य  मंत्रियों  की
 मीटिंग  ब्‌  लायें,  पार्टीज़  के  नेताधों  को  निमत्रिसत
 करे  ग्रौर  खाद्य  समस्या  को  एक  राष्ट्रीय  समस्या
 के  रूप  में  एक  राष्ट्रीय  सम्मेलन  बुलाकर
 उनके  सामने  पेश  करें।

 झाज  आवश्यकता  इस  बात  की  है  कि

 हम  इस  बात  पर  विचार  करें  कि  हमारी
 पैदावार  किन  कारणों  से  नहीं  बढ़ती  है  ।
 झाज  हमारे  देश  की  प्रति-एकड  पैदावार

 हुनिया  की  झौसत  प्रति-एकड़  पैदावार  के
 झाधे  से  भी  कम  है  ।  श्ाज  हमारे  देश  को
 अपनी  प्रति-एकड़  पैदायार  को  बढ़ाना  है  भौर
 उसके  लिए  हमें  किसानों  के  लिए  पानी  की
 व्यवस्था  करनी  पड़ेगी  और  उन  के  लिए  साधन

 मुहैया  करते  पड़ेंगे।  बोस  साल  की  झाजादी
 के  बाद  भी  हम  भपने  देश  की  केवल  25  प्रति-
 शत  भूमि  में  सिंचाई  की  व्यवस्था  कर  पाए  हैं
 झौर  बाकी  की  75  प्रतिशत  भूमि  में  सिंचाई
 की  कोई  व्यवस्था  नहीं  है  ।  इसलिए  हमें
 झपने  देश  में  सिंचाई  की  अधिक  व्यवस्था
 करनी  होगी  t

 खेती  के  लिए  सरकार  ते  काफ़ी  रुपया
 खर्च  किया  है,  पिछले  बीस  वर्षों  में  भ्रवों
 रुपया इस  काम  में  छत  किया  है,  लेकिन वह
 बपया  किसानों के  केवल  एक  हिस्से तक  ही
 पहुचा है है  t  किसानों का  जो  बहुत  बड़ा  हिस्सा
 साधनहीन  है,  गरीब  है,  जिसके  पास  कम
 जमीन  है  उसके  पास  रुपया  नही  पहुंचा  है

 उसको  कोई  लाभ  नहीं  पहुचा  है  ।  झाज

 जरूरत  इस  बात  की  है  कि  जो  जनता  देतों
 में  काम  करती  है,  मेहनत  करती  है,  जो  बेती

 की  बुनियाद  है  उस  के  लिये  पर्याप्त  सुविधायें
 उपलब्ध की  जाये  ।

 झाज  सहकारिता  को  सिंचाई  के  क्षेत्न  में
 ले  जाता  पड़ेगा  और  सहकारी  ट्यूयबेट्ल
 भौर  कुझों  की  व्यवस्था  करनी  पड़ेगी  ।  आज

 हमें  किसानों  को  खाद  भी  देनी  होगी  ।  भ्राज

 बक्त  चा  गया  है  कि  भूमि-सुधारों  को  बाच
 केवल  कागड़ीं  पर  ही  न  रह  जाये  {  अगर
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 खेती  की  समस्या  को  हल  करना  है  श्गर

 देश  में  खाने  क ेमसले  को  हल  करना  है,  तो  इस
 सरकार  को  सब  से  पहला  काम  यह  करना  है
 कि  सभी  प्रदेशों  में  भूमि  सुधार  को  सही  मानों

 में  लागू  किया  जाये।  आज  केरल  और  बंगाल

 में  वामपक्षी  सरकारें  हैं  और  बिहार  में  एक
 सवंदलीय  सरकार  है।  उनके  लिये  भी  अ्रवसर

 है  कि  वे  अपने-अपने  यहां  भूमि-सुधार  करें

 ओर  केन्द्र  को  भी  इसके  लिए  मजबूर  करें  ।

 उनको  शब  काम  करके  दिखाना  है  ।  शब

 केवल  नारेबाजी  से  काम  चलने  वाला  नहीं  है  ।

 उनको  इस  काम  में  पहल  करनी  होगी  |  अरब

 सही  मायनों  में  हृदवन्दी  करनी  होगी,  सही
 मायनों  में  चकवन्दी  की  व्यवस्था  करनी

 होगी  ओर  खेती  जोतने  वाले  गरीब  किसानों

 को  ज़मीन  देनी  होगी,  सही  मा  रनों  में  ज़मीन

 का  बंटवारा  करना  होगा  ।  हमारे  देश  में

 जो  करोड़ों  एकड़  ऊसर,  बंजर  और  परती

 ज़मीन  पड़ी  हुई  है  वह  गरीब  किसानों  को

 दी  जानी  चाहिए  |  यह  सब  से  बड़ा  काम  है
 जिसको  आज  हमें  करना  है

 हमारी  जमीन  की  व्यवस्था  में  आज

 भी  सामनन्‍्ती  अवशेष  कायम  हैं  ।  श्रगर

 हमने  देश  में  खाद्य  की  पैदावार  को  बढ़ाना  है
 तो  जमीन  पर  से  सामन्ती  व्यवस्था  को  तोड़ना

 पड़ेगा  और  इस  बारे  में  मुस्तैदी  से कदम  उठाने

 होंगे  ।  आज  सरकार  को  एक  केन्द्रीय  नारा

 बनाना  चाहिए  कि  हर  किसान  के  पास  एक

 कुआं  होगा  और  हर  ऐसे  दस  किसान,  जो

 मिलकर  ट्यूबवेल  लगाना  चाहते  हैं,  उनको

 ट्यूबवेल  लगाने  की  सुविधा  और  सहायता  दी

 जायेगी  |  हमें  हर  खेत  में  पानी  पहुंचाने
 की  व्यवस्था  करनी  होगी  1  हमारा
 यह  केन्द्रीय  नारा  होना  चाहिए  और  मैं

 कहना  चाहता  हूं  कि  अगर  हमें  अ्रपने  प्लानिंग

 को  रिआ्रोगेनाइज़  करना  है  तो  आज  सब  से  बड़ा
 प्रश्न  यह  है  कि  प्लानिग  को  इस  तरह  से

 रिग्रार्गेनाइज  कीजिए  कि  राज  हमारा  ध्यान
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 कृषि  की  तरफ़  जाये,  कृषि  उत्पानदन  की  तरफ़

 जाये,  उत्पादन  बढ़ाने  की  तरफ़  जाये  |

 श्रीमन,  हमारी  जनसंख्या  तेजी  के  साथ

 बढ़  रही  है,  यह  भी  एक  बहुत  बड़ी  सम  स्या

 है  जो  देश  में  संकट  पैदा  कर  रही  है  t  मुझे
 खुशी  है  कि  सरकार  का  ध्यान  इस  तरफ़  गया

 है  और  सरकार  मुस्तेदी  से  कुछ  कदम  इस

 तरफ़  उठाना  चाहती  है  1

 दूसरी  समस्यथा--इस  समय  हमारे  यहां
 साढ़े  सात  फ़ोसदी  गल्ले  की  कमी  है,  लेकिन

 L0  फीसदी  गल्ला  देश  में  वेस्ट  होता  है  t  प्रापर
 स्टोरेज  का  इन्तजाम  हम  ने  नहीं  किया  है,
 खत्तियां  नहीं  बनाई  हैं,  इस  लिए  इस  काम  को

 हमें  करना  है  ताकि  अपने  देश  से  वेस्टेज  को

 हम  खत्म  कर  सकें  ।

 एक  दूसरी  बात  यह  है  कि  सही  मायनों
 में  हमें  वितरण  की  व्यवस्था  को  देश  में  लागू,
 करना  है  ।  आ्राज  वितरण  की  व्यवस्था  दोष-

 पूर्ण  है  -  हमारे  देश  में  काफ़ी  गल्ला  पैदा  होता  है,
 लेकिन  हमारे  देश  के  बड़े-बड़े  व्यापारी  गल्ले  की

 जर्ख  शबाजी  करते  हैं,  गरीब  जनता  की  परेशानी,
 उसकी  भुखमरी  से  वे  लोग  सौदेबाजी  करते  हैं
 झर  मनमानी  कीमतें  बढ़ाते  हैं  , इस  लिए  कीमतों

 पर  भी  हम  को  नियन्त्रण  करना  है  t

 आखिर  में  एक  बहुत  ज़रूरी  बात  ,  जिसे  मैं

 कहना  चाहता  था,  वह  यह  है  कि  सरकार  को

 मुस्तैदी  के  साथ  एक  राष्ट्रीय  नीति  बना  कर
 गल्ले  की  प्रोक्‍्योरमेन्ट,  पालिसी  को  केन्द्रीय
 सरकार  को  अपने  हाथ  में  लेना  चाहिए  |  अगर

 राज्य  सरकारें  इस  काम  को  करने  में  असमर्थ

 हैं  तो उसके  वितरण  की  व्यवस्था  हम  को  करनी

 चाहिए  और  ऐसे  सूबों  में,  उत्तर  प्रदेश  की बाबत

 मैं  खास  तौर  से  कहना  चाहता  हुं,  उत्तर  प्रदेश

 की  हालत  आज  बहुत  ही  दयनीय  है,  मैं  उत्तर

 प्रदेश  के  उस  क्षेत्र  से  आता  हूं  जिसे  पूर्वी  ज़िला

 कहते  हैं,  जहां  एक  सस्ते  गल्ले  की  दुकान  पर  सवेरे
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 से  एक  हजार  नादमी  जाकर  बैठ  जाता  है
 दिन  भर  इन्तजार  करने  के  बाद  जब  दुकानदार
 सिफ  25  भावमियों को  कल्ला  देता  है  शौर  उसके
 बाद  भपनी  दुकान  के  दरवाजे  बन्द  कर  देता  है
 तब  झाँखों  में  मासू  भरे  हुए  सैंकड़ों  भादमी  झपने
 घर  वापस  जाते  हैं--एक  बड़ा  हृदय  विदारक

 दुश्य  वहा  पैदा  होता  है  -  इसलिए  मैं  कहता  हूं
 कि  इसको  वार-फर्टिंग  के  आधार  पर,  इस
 नैशनल  क्राइमेज़  को  समझ  कर  आज  केखीय
 सरकार  को  आर  राज्यों  के  प्रन्दर  बनी  हुई
 काग्रेसी  और  गैर-काग्रेसी  सरकारों  को,  सब
 दलो  को  बैठकर  इस  मसले  का  हल  निकालना

 चाहिए  ।

 Shri  8.  K.  Tapuriah  (Pali):  Par-
 liament  is  in  session  now.  This  is  also
 the  season  for  hopes,  promises  and
 assurances.  I  think  that  for  the  last
 few  days,  we  have  heard  quite  a  num-
 ber  of  them  ranging  from  removing  our
 dependence  on  food  imports  by  797
 to  giving  full  consideration  to  increas-
 ed  output  and  again  going  on  to  sa\
 that  very  soon  we  shall  be  self-suffi-
 cient  in  our  food  production.  Hope  is
 a  good  breakfast  but  it  is  a  very  lean
 supper.  During  these  last  nineteen  or
 twenty  years,  we  have  asked  our  peo-
 ple  to  this  breakfast  of  hope  very
 often.  But  the  fulfilment  of  supper  we
 have  denied  them.  It  is  high  time  that
 we  take  firm  steps,  firm,  positive  and
 Pragmatic  steps  to  increase  our  food
 production.  Otherwise,  if  the  results
 of  this  year’s  election  are  any  basis,  it
 may  be  that  at  the  next  election  we
 shall  find  the  people  telling  Govern-
 ment  to  make  room  at  the  table.

 It  goes  without  any  denial  that  the
 stepping  up  of  agriculture  is  of  utmost
 importance.  People  have  been  saying
 so  for  a  long  time;  people  who  study,
 people  who  have  examined  the  results
 achieved  so  far,  have  been  warning
 for  quite  a  number  of  years  that  we
 are  heading  for  trouble.  Even  as  long
 back  as  1989,  a  Study  Team  of  the
 Ford  Foundation  had  said  that  by  7966
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 India  would  be  going  into  a  foog  fa-
 mine  period.  At  present,  the  area  un-
 der  food  production  is  285  million
 acres  and  if  we  are  to  fulfil  our
 promise  of  being  self-dependent
 for  food  by  i97l  4  would
 mean  that  we  must  increase  our
 per-acre  yield  by  320  lbs  per  acre.
 How  are  we  going  to  achieve  it?  What
 are  the  requirements  and  what  new
 steps  should  we  take?  In  all  this
 drama,  in  all  this  game  of  achieving
 our  target,  the  farmer  is  the  main  ar-
 chitect.  He  is  the  main  figure  but  he
 is  the  one  who,  unfortunately,  accord-
 ing  to  me,  being  ignored  to  quite
 some  extent.

 We  hear  of  incentives  being  given
 to  industry;  we  hear  of  better  condi-
 tions  for  industrial  labour.  We  also
 hear  of  a  better  deal  for  another  type
 of  worker  engaged  in  agriculture
 which  is  known  as  p'antations  like
 tea  and  coffee.  But  why  are  these  in-
 centives  or  something  on  these  lines
 not  being  given  to  the  farmer?  Is  he
 not  as  important?

 If  I  were  to  classify  this  into  two
 basic  points—and  the  basic  points  that
 I  am  going  to  touch  on  are  the  ones
 which  have  not  been  touched  very
 often  in  this  debate;  I  shall  just  leave
 out  what  has  already  been  said  hy
 others-—I  will  put  the  incentives  as  ald
 and  yield-raising  inputs.  When  we
 talk  of  incentives,  I  would  again  clas-
 sify  them  into  giving  an  assurance  of  a
 remunerative  price  to  the  farmer  well
 in  advance.  We  must  know  what
 approximately  we  are  going  to  produce
 and  we  must  allow  them  to  rest  in
 confidence  that  an

 bom  का  po
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 price  will  not  be  given.  ‘canfi-
 dence  must  be  created  in  the  farmer
 in  the  first  place  so  that  he  has  an
 incentive  to  work  harder.

 Second  comes  the  question  of  credit,
 credit  not  only  for  fertilisers  and  im-
 Plements  but  credit  for  housing.  The
 factory  worker  has  his  allowance  for
 housing.  There  is  a  law  for  the
 pose.  The  same  is  the  case  with  p'an-

 tations.  But  what  sre  we  doing  fot
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 the  farmer?  Cannot  we  possibly  have
 —this  just  a  thought—something  on
 the  lines  of  a  Central  Housing  Board
 whereby  we  ask  the  banks  and  make
 arrangements  for  loans  and  advances
 to  the  farmers  through  banks  for  their
 housing  schemes?  This  is  a  probl
 which  should  be  looked  into.

 Then  land  revenue.  Many  parties
 and  many  States  have  thought  over
 this  matter  very  often,  and  it  is  being
 considered  desirable  that  land  revenue
 should  be  abolished.  Many  parties  have
 spoken  about  it.  Some  States  are  going
 to  try  its  abolition.  This  is  a  point
 which,  I  think,  should  be  taken  up  at
 the  all-India  level,  and  this  land  re-
 venue  should  be  abolished.

 About  inputs,  for  quite  q  number  of
 years  over  the  centuries,  we  have  taken
 a  lot  out  of  our  land  without  putting
 much  more  into  it.  Inputs,  at  this
 stage  are  very  essential.  India  can
 make  greater  and  more  immediate
 gains  in  food  production  only  if  we
 intensify  our  expenditure  both  in
 terms  of  time  and  of  efforts  on  water
 management  rather  than  by  construct-
 ing  large-scale  irrigation  projects.
 Taking  water  as  an  input,  surface
 water  resources  are  those  which  should
 be  tapped  first.  These  are  available  in
 plenty  in  our  country.  We  have  utilis-
 ed  only  one-third  of  what  is  available
 and  we  must  by  installing  pump
 sets  and  also  by  lift  irrigation  put  this
 to  the  maximum  use  immediately.

 The  third  point  is  aid  for  drought
 affected  areas.  We  have  heard  of  em-
 ergency  measures  being  taken.  We
 also  want  to  know  what  has  been  done
 in  those  things  which  will  raise  the
 production.  Emergency  measures  will
 be  and  should  be  taken.  But  we  also
 want  to  know  what  real  measures  we
 have  taken  to  put  production  up,  be-
 cause  if  we  really  do  something  to  put
 production  up,  there  will  not  be  any
 necessity  for  emergency  measures.

 In  this  connection,  it  would  be  help-
 ful  if  Government  told  us  (a)  how
 many  pump  sets  have  been  installed
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 during  the  Third  Plan,  (b)  how  many
 programmes  for  lift  irrigation  have
 been,  brought  into  operation  and  (c)}
 how  much  land  has  benefited  from
 these  schemes.

 4.59  hrs.

 (Suen.  K.  Bratracuarya  in  the  Chair]

 Then  there  is  the  question  of  power.
 Sometimes  we  hear  of  the  acute
 shortage  of  power  for  pumps.  We  un-
 derstand  that  diesel  pumpa  indigenous-
 ly  manufactured  are  available  in
 plenty.  What  are  we  going  to  go  for
 their  increase  and  widespread  use?
 Again  in  connection  with  shortage  of
 electricity  which  we  have  been  hear-
 ing  for  the  last  three  or  four  years,
 that  are  we  going  to  do  for  the  balanc-
 ing  equipment,  thermal  and  hydel!  I
 know  that  in  the  long  run  hyde]  power
 projects  are  cheaper.  But  in  a  coun-
 try  like  India  where  we  have  to  de-
 pend  upon  the  vagaries  of  nature,  we
 should  have  balancing  equipment;  our
 hydel  projects  should  be  balanced  by
 thermal  power  equipment  so  that  we
 do  not  have  trouble  just  as  we  had
 in  the  last  year  or  the  year  before
 when  there  was  no  power  and  noth-
 ing  happened.

 5  brs.

 There  is  another  point  worth  con-
 sidering  the  desirability  of  allowing
 the  manufacture  of  power  generating
 machinery  in  the  private  sector.  The
 needs  of  power  grow  much  faster  than
 the  supply  of  power  and  it  has  been
 estimated  that  the  requirements  of
 power  double  every  five  years.  In  the
 field  of  fertilisers  we  have  made  a
 departure  and  it  could  be  manufactur~
 ed  in  the  private  sector.  I  do  not  then
 understand  why  there  should  be  any
 hindrance  in  allowing  the  private  sec~
 tor  to  do  this  also.  Our  experience
 till  now  is  that  the  public  sector  will
 not  possibly  be  able  to  meet  our  de-
 mands
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 ig  done  by  the  various  state  organi-
 aations  though  the  Central  Water  and
 Power  Commussion  helps  and  advises.
 I  was  wondering  if  we  could  not  am-
 algamate  and  leave  all  the  work  of
 designing  power  and  irrigation  pro-~
 jects  in  the  Centre.  This  would  mean
 expert  help  to  the  States  because  the
 Central  body  will  have  highly  quali-
 fied  cadres  of  expert  engineers.  Se-
 condly,  it  will  cut  down  the‘costs  also,
 and  economy  is  one  of  the  things  on
 which  we  should  keep  our  eyes.

 Lastly,  I  come  to  fertilisers.  Though
 very  late,  the  Government  has  at  last
 taken  a  pragmatic  approach  to  the
 production  of  fertilisers.  The  results
 have  to  be  seen  in  the  coming  months.
 The  policy  is  such  as  to  attract  foreign
 capital  and  foreign  know-how.  We
 hope  this  would  be  successful.  The
 only  point  we  have  to  bear  in  mind
 is  distribution.  We  hear  lots  of
 complaints  about  unfair  distribution

 tion  of  land  reforms,  I
 this.  Reforms  are  good  but
 many  years  we  have  had  quite  a  num-
 ber  of  reforms.  Let  us  not  on
 laws  and  laws  alone.  Let  ug  consoli-
 date  what  we  have  already  done  and
 see  what  results  they  have  achieved.
 If  some  reforms  which  we  have  al-
 ready  made  had  not  achieved  the  re-
 sults,  it  could  be  possibly  because  they
 are  not  good  or  possibly  they  were
 not  acceptable  to  the  people.  Rather
 than  go  in  for  more  land  reforms,  we
 should  try  to  consolidate  our  efforts.
 What  seems  necessary  to  remember  on
 this  occasion  is  that  in  a  socialist  eco-
 nomy,  maximising  community  welfare
 does  not  come  through  mere  posses-
 sion  of  instruments  of  production;  it
 ean  come  only  through  what  is  being
 efSectively  done  with  such  instruments.
 A,  fuller  use  of  the  instruments  is  de-

 pendent  on  the  attitude  of  ihe  parties
 to  the  issue  on  land.  In  this  respect,
 we  Must  make  an  earnest  bid  to  satis-
 fy  both  the  land  owner  and  the  ten-
 ant  and  then  consolidate  the  gains  of
 reform  so  tai  made.  The  problems  are
 there  The  piomises  ure  there.  We
 suggest  an  all-party  mecting  Let  us
 know  what  has  been  done.  Give  us
 facts.  Let  us  not  be  given  the  promise
 that  these  are  being  looked  into.  Ut-
 most  consideration  should  be  given  to
 the  construction  of  wells,  short-term
 projects  and  medium  irrigation  pro-
 jects.  Let  us  also  know  the  program-
 mes  chalked  out  and  the  progress
 made.  I  can  speak  about  my  consti-
 tuency,  If  I  want  to  find  out  what  is
 the  number  of  wells,  we  do  not  gene-
 rally  get  it.  When  we  say  that  we  are
 going  to  draw  up  these  projects,  how
 are  we  going  to  base  our  require-
 ments?  Possibly,  the  District  Collector
 knows  how  many  wells  are  there,  but
 he  does  not  have  maps  or  the  figures
 to  show  where  they  are  situated.  The
 figure  may  look  all  right  to  him.  There
 may  be  so  many  wells  in  his  district,
 but  it  may  happen  that  while  there
 may  be  a  Clustar  of  wells  in  one
 block,  there  is  another  block  which
 has  nothing.  So,  let  us  have  some  kind
 of  scientific  method;  let  us  be  more
 methodical  in  our  work;  let  us  produce
 hew  methods,  new  means  and  a  new
 system  of  knowing  where  we  stand
 and  how  to  get  our  data  immediately.
 Let  us  know  our  figure  of  the  last
 week,  or  a  month  back  or  six  months
 back,  and  not  the  figures  which  are
 three  years  old.  Thank  you.

 Shri  BE.  EK.  Sinha  (Paizabad):
 Mr.  Chairman,  Sir,  I  have  heard  the
 speaches  delivered  so  far  in  this
 House,  and  I  know  the  gentleman
 who  shouts  from  the  Opposition,  I
 have  heard  ‘two  voices  from  the
 Opposition  since  yesterday.  One  was
 the  voice  of  a  marathon  speech  or
 performance  to  be  made  only  in  man
 rallies,  The  other  has  to  be  the  volce
 of  the  private  sector  where  new  sche-
 mes  have  been  demandeg  and  where
 only  controversy  has  been  pervading.
 Z  want  to  tell  this  august  Houge
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 through  you  that  food  is  not  a
 question  which  can  be  brought
 into  the  realm  of  controversy.
 It  is  a  national  issue,  an
 issue  which  transgresses  the  limits
 of  parties  ang  State  Governments
 and  the  Central  Government.  It  is
 an  issue  which  should  be  solved  on  8
 war  footing.  Just  as  for  the  freedom
 of  India,  the  defence  of  India,  is
 necessary,  just  as  for  the  progress  of
 India  socialism  is  necessary,  in  ‘the
 same  way,  one  of  the  basis  demen-
 sions  of  Indian  freedom  is  that  we
 must  be  self-sufficient  in  food.  With-
 out  self-sufficiency  in  food,  this  coun-
 try  shall  not  go  forward;  it  is  one  of
 the  attributes  of  sovereignty  that
 mother  India  and  her  sons  and  dau-
 ghters  must  be  properly  fed.  This
 question  has  to  be  seriously  tackled
 ang  all  the  parties  should  come  to-
 gether.  The  Government  of  India
 and  the  Stote  Governments  should
 come  round  together,  and  instead  of
 using  it  85  an  issue  of  party  politics,
 let  us  use  it  as  an  issue  which  is  of
 national  importance

 When  I  came  back  to  Parliament
 from  my  constituency,  Faizabad,  some
 of  the  poorer  people  in  my  constitu-
 ency  said  that  the  basic  question  is
 the  question  of  food,  and  the  question
 of  prices.  This  cannot  be  tackled
 without  introducing  certain  basic
 things.  My  friend  in  the  Opposition
 talked  about  the  tenant  and  the
 owner.  I  wish  there  was  a  time  wh
 there  would  be  no  question  of  tenant
 and  owner;  there  should  be  only
 tenants  and  tenants  in  this  country,
 who  are  the  proprietors  of  the  land.
 There  is  no  feudalism  which  has  en-
 cumbered  them.  It  is  because  we  have
 been  vacillating  in  our  land  reforms;
 it  is  because  we  have  not  given  faci-
 lities  to  the  peasants  that  our  food
 production  is  lagging  behind  It  seems
 we  must  appease  the  foreign  inves-
 tors  In  India  whom  some  of  the  lob-
 bies  in  the  Opposition  might  be
 happier  to  welcome,  but  they  must
 se  that  the  more  you  appease  the
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 foreign  investor,  the  more  our  kisans
 are  forgotten.  The  more  you  bring
 PL-480  funds  into  India,  the  more  our
 sovereignty  is  subverted.

 They  should  understand  that  the
 problem  of  increasing  existence  is  at
 stake.  The  incyease  in  population
 May  be  because  of  g  lessening  of
 mortality;  may  be  because  of  better
 health  facilities,  our  population  is  on
 the  increase.  We  must  realise  that
 the  hungry  millions  cannot  hope  to
 contend  with  China  and  Pakistan;
 the  hungry  millions  cannot  defend
 their  sovereignty  and  the  progress
 and  integrity  of  this  country.

 Therefore,  this  problem  has  to  be
 taken  away  from  the  convas  of  con-
 troversy  I  want  to  urge  that  the
 youth  of  India  should  be  conscripted
 and  they  must  be  made  to  work  on
 the  land  We  have  surplus  labour;
 our  youth  5  not  irresponsible,  pro~
 vided  we  are  able  to  trust  it.  In  this
 country,  for  ages,  we  have  found  that
 our  youth  is  a  commodity  which  is
 not  trusted.  If  you  are  young,  you
 af  supposed  to  be  irresponsible!
 We  must  know  that  youth  is  like  a
 voleano.  It  can  be  channelised  into
 a  particular  direction;  and  it  can  be
 used.  Let  us,  therefore,  nok  to  our
 young  students  and  to  our  youth,
 whether  the  youth  are  of  Tatas  or
 Birlas  or  the  sons  of  Ministers;  they
 should  be  put  to  social  service  and
 put  to  work  The  basic  thing  is  to
 do  it  on  a  war  footing.  We  must
 solve  the  problem  of  food  in  this
 country,  State-trading  has  to  be
 brought  in.  The  anti-social  tenden-
 cies  of  the  private  sector  which  want
 to  deprive  us  of  the  basic  fruits  of
 our  freedom  have  to  be  taken  away.
 The  private  sector  may  progress  and
 compete  with  the  public  sector  only
 as  long  os  it  does  not  become  anti-
 social  Sometimes  we  are  vacilla-
 ting  in  our  policies.  We  talk  of  con-
 trols  and  decontrols.  We  talk  of
 State-trading  and  precurement,
 We  go  back  upon  it.  (Interruptions)



 countries!  Shame  on  us!
 I  woulg  appeal  to  the  cheering  friends
 of  the  opposition,  come  out  with  your
 manliness  and  let  us  solve  this  pro-
 blem.  You  must  have  faith  in  the
 system  of  democracy  which  has
 brought  you  and  me  here  in  this  Par-
 liament.  Only  by  cooperation  and
 by  democratic  give-and-take  we  can
 solve  this  problem;  not  otherwise.

 Shri  श्र,  Sreekantan  Nair:  Sir,  the
 Congress  Government  have  all  along
 been  throwing  'the  entire  blame  for  the
 failure  of  their  policy  on  the  failure
 of  the  monsoon.  Now  they  have
 raised  another  demon,  the  demon  of
 devaluation.  20  years  have  elapsed
 since  India  became  independent  and
 during  this  period  the  Congress  was
 Tuling  this  country.  Is  it  not  a  shame
 te  admit  that  after  20  years  of  plan-
 ned  economic  development,  we  still
 depend  on  the  vagaries  of  the  mon-
 soon  to  feed  us?  Is  it  not  a  shame
 to  admit  that  we  have  done  nothing
 to  harness  the  powers  of  nature  and
 utilise  them  for  the  good  of  the
 country?

 Every  year  from  1948  onwards  I
 have  heard  the  Government  comp-
 laining  ‘that  there  was  either  to  much
 of  rain  or  to  little.  After  vy  years
 ‘of  planned  economy,  we  have  not
 been  able  to  harness  ‘the  river  waters
 or  subsoil  waters  for  our  cultivation.
 We  embarked  upon  grandiose  sche-
 mes  of  development.  All  o¢  them
 have  failed  because  we  were  dis-
 honest;  fundamentally  and  primarily
 our  rulers  were  dishonest.  In  their
 quest  for  power,  the  rulers  forgot
 to  feeg  the  people.  They  forget  that
 feeding  the  people  is  their  first  and
 Primary  duty.  Therefore,  we  have
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 reached  a  very  tragic  state  of  affairs
 in  this  country.  After  20  years  of
 independence,  we  are  depending  on
 foreign  countries  for  more  than  70
 per  cent  of  our  food  requirements.  I
 charge  the  Congress  Government  with
 being  negligent  in  tackling  this  pro-
 blem  on  the  following  lines,

 Firstl).  they  have  .iled  to  enforce
 land  reforms  so  that  the  peasants
 may  have  a  real  ang  abiding  interest
 in  enhancing  or  ductivity.  Secondly,
 they  have  failed  to  provide  ready
 loans  to  the  peasants  by  way  of  high-
 er  quality  seeds,  manure  and  money.
 Thirdly,  they  have  failed  to  produce
 proper  irrigation  facilities.  Fourthly,
 they  have  failed  to  provide  reason-
 able  prices  for  foodgrains,  compara-
 ble  to  prices  which  they  get  for  cash
 crops  or  the  general  priceline  pre-
 vailing  in  the  country.  Fifthly,  they
 have  failed  to  enforce  a  uniform
 rationing  policy  throughout  the  coun-
 try,  so  that  the  surplus  Sates  are
 benefited  and  only  theedeficit  States
 are  made  ‘to  suffer,  They,  in  short,
 have  failed  to  produce  a  national
 policy  regarding  food  production  or
 food  distribution.  Sixthly,  they  have
 allowed  the  surplus  States  to  ride
 Tough-shod  over  the  deficit  States.
 Seventhly,  they  have  allowed  the
 hoarders  and  blackmarketeers  to  pro-
 ft  from  scarcity  and  starvation  that
 have  been  there  in  the  recent  past.
 Lastly,  they  have  discriminated  agai-
 nat  the  nationaliti  which  use  rice
 ag  staple  food  as  against  the  wheat
 eating  people.  They  have  allowed

 Linge  pa
 wheat  imports  and  ‘they

 ave  ignored  completely  the  question
 og  importing  rice  into  this  country and  thereby  they  have  discriminated
 against  the  rice-eating  nationalities
 of  India.  So  the  Congress  Govern-
 ment  has  ruined  the  country  by  ite
 irresponsibility  ang  also  by  introdu-
 cing  devaluation  (Interruption).

 They  introduced  devaluation  with-
 out  consulting  the  people.  The  State
 Governments  were  not  consulted, Now  the  State  Governments  are  asked
 to  hold  the  baby.  Why  should  they hold  q  beby,  the  {legitimate  beby
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 Which  is  the  issue  of  the  adultery between  the  Congresy  on  the  one  hand
 atid  the  imperialists  on  the  other.
 They  need  not  hold  the  baby.

 An  hon.  Member:  Rice  is  the  baby.

 Shri  N.  Sreekantan  Nair;  Baby  is
 the  subsidy  you  want  us  to  pay.  We
 are  not  prepared  to  pay  that.  We  say
 the  Central  Gover>ment  is  responsi-
 ble  for  raising  the  price  of  imported
 foodgrains  and  also  for  imposing  the
 subsidy.

 Sir,  I  come  from  the  deficit  State  of
 Kerala.  We  produce  cash  crops  which,
 now,  according  to  the  devalued  rates,
 may  bring  about  Rs.  775  crores  as
 foreign  exchange.  But  we  do  not
 have  foodgrains.  We  depend  on
 70,000  tons  of  foodgrains  sent  to  the
 State  every  month  from  some  parts  of
 India.  It  was*generally  being  sent
 from  Andhra.  Now  the  Government
 of  Andhra  says  that  it  can  send  only
 45,000  tons  and  that  too  only  for  the
 next  two  months.  We  have  introduced
 rationing.  We  give  six  ounces  per  day.
 We  introduced  rationing  so  long  ago
 that  our  people  are  dying  inch  by
 inch  during  the  last  several  years.
 Yet  for  the  balance  25,000  tons
 there  is  no  other  source  for
 us.  Madras  says  she  cannot  do
 it.  The  Government  of  Mysore
 also  has  expressed  its  inability.  We
 have  to  get  the  required  quantity  of
 foodgrains,  Moreover,  in  the  months
 of  May  and  June  the  Andhra  Govern-
 ment  has  said  that  it  cannot  give  us
 anything.  Where  are  we  to  go?
 not  the  Centra]  Government  responsi-
 ble  to  supply  the  necessary  amount  of
 rice  to  a  State  which  is  providing  a
 large  amount  of  foreign  exchange
 through  the  cash  crop  productions  in
 that  Stater  We  are  given  six  ounces
 of  rice  which  is  a  chicken-feed.  In
 Madras  they  get  2  ounces  per  head
 per  day,  in  Andhra  they  get  “4
 ounces.  So  we  are  third-rate  citizens
 enjoying  the  lowest,  minimum  consl-
 detation  at  the  hands  of  the  Govern-
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 ment  of  India.  Even  then,  to  «ain-
 tain  even  this  supply  of  six  ounces
 per  head  we  are  hot  given  encugh
 grains.  Is  it  fair?  I  ask  you,  Sir,  I
 ask  this  House,  I  ask  this  country,  is
 it  fair?  If  you  say  it  is  fair,  then  our
 only  course  is.to  resomt  to  some  other
 means.  Either  the  Centre  must  take
 the  responsibility  of  feeding  the
 people  of  this  country  or  allow  the
 deficit  parts  to  go  out  of  this  Union
 so  that  they  may  establish  their  own-
 sovereignty  and  try  to  seek  their
 fortune  elsewhere.

 An  hon.  Member:  You  are  trying
 to  go  out?

 Shri  N.  Sreekantan  Nair:  No,  If
 you  cannot  feed  us,  if  you  cannot.
 undertake  full  responsibility,  we  will
 g0,  we  will  be  independent  and  we
 will  try  to  seek  our  fortune  elsewhere.
 We  have  cash  crops  which  will  fetch
 us  rice.  At  least  the  foreign  exchange
 that  we  earn  can  get  us  rice  from  out-
 side.  I  am  not  anxious  to  go  out  of
 the  Indian  Union,  I  am  one  of  those
 who  fought  with  Shri  C.  P.  Rama-
 swamy  Aiyar  against  an  independent
 Travancore.  Today  the  policy  follow-
 ed  by  the  Central  Government  is  such
 that  the  people  in  Kerala  are  forced
 to  go  sometimes  beyond  what....

 Shrimati  Tarkeshwari  Sinha  (Barh):
 We  fought  the  battle  of  Kerala  in  the
 AICC  and  we  secured  a  bigger  quote
 of  food  for  Kerala.  Yet  the  hon.
 Member  is  uncharitable.

 Shri  N.  Sreekantan  Nair:  She  does
 not  know  the  problem.  She  has  been
 a  Deputy  Minister  but  she  does  not
 know  even  the  ABC  of  the  problem.
 We  produce  only  40  per  cent........
 (Interruptions)  You  sit  down  there.
 (Interruptions),



 lems  of  Kerala  and  that  we  are  treat-
 ing  Kerala  in  a  step-motherly  way.

 To  that  I  said  that  we  are  fighting
 ‘the  battle  of  Kerala  in  our  Congress
 party  meetings,  in  AICC  and  that  we
 are  irying  to  get  more  for  Kerala.  In
 ‘fact,  in  the  last  Jaipur  session  we
 restored  a  bigger  quantity  of  ration  or
 ‘quota  to  Kerala.  Instead  of  being
 grateful  for  that,  the  hon.  Member  is
 abusing  us  like  this.

 Shri  N.  Sreekantan  Nair:  We  are
 getting  only  6  ounces  of  ration  a  day,
 for  a  very  long  time.

 Shrimati  Lakshmikantamma  (Kham-
 man):  Since  Andhra  was  brought
 into  the  picture,  may  I  say....

 Mr.  Chairman:  Let  the  hon.  Mem-
 “ber  be  allowed  to  speak  without
 interruption.

 Shri  N.  Sreekanian  Nair:  Yes,  I
 am  not  yielding,  and  I  am  in  posses-
 sion  of  the  floor.

 We  are  earning  a  good  amount  of
 foreign  exchange  for  India.  A  portion
 of  that  can  be  allotted  tor  the  import
 of  mec  for  Kerala.  Then,  we  have
 got  dred  prawns  which  Burma  wants.
 It  can  be  included  in  the  barter  treaty

 ‘with  Burma.  Then  we  will  get  more
 rice  from  Burma.  If  some  such  mea-
 sures  are  adopted,  I  think  the  people

 ‘of  Kerala  will  get  a  little  more  of
 rice.

 As  I  said  at  the  beginning,  the
 -people  of  Kerala  are  put  to  very  great
 difficulties  and  they  are  dying  inch

 “by  inch  for  the  last  so  many  years
 hecause  our  ration  is  only  6  ounces  a

 sday.

 Shri  Jagjiwan  Ram:  He  does  not
 look  like  that,

 Shri  N.  Speekantan  Nair:  That  is
 neither  here  nor  there.  Neither  does

 fthe  hon.  Minister  look  like  a  person
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 coming  from  a  starvation  area  of
 Bihar.  I  come  from  Kerala
 and  he  comes  from  Bihar  and
 neither  of  us  is  a  real  speci-
 men  of  our  States.  So,  in  the  end,
 I  would  request  the  hon.  Minister  to
 consider  the  problems  of  Kerala
 sympathetically  and  give  that  State  a
 Proper  deal.

 Shrimati  Lakshmikantamma:  Mr.
 Chairman,  I  am  glad  we  are  having  a
 ६०७  debate.  Yesterday,  an  hon.  Mem-
 ber  from  the  other  side,  representing
 the  Swatantra  Party  brought  in  the
 Swatantra  philosophy  of  steel  plants
 and  big  industries.  Actually,  in  the
 First  Plan  we  did  give  importance  to
 food.  In  the  next  two  Plans  we  gave
 importance  to  industries.  The  hon.
 friend  tren  the  other  side  who  spoke
 must  know  that  even  for  food  produc-
 tion  we  need  agricultural  implements
 for  which  the  mother  industry  is  the
 steel  mdustry.  I  am  glad  in  the
 Fourth  Plan  we  are  goimg  to  give
 added  importance  to  food  production.

 Shri  K.  Lakkappa:  Since  the  hon.
 Member  is  on  the  point  of  a  steel
 plant  my  I  take  this  opportunity  to
 emphasise  again  the  necessity  of  a
 ste.l  plant  at  Hospet?  Mysore  has
 been  given  a  step  motherly  treatment
 in  the  location  or  steel  plants.  The
 fifth  steel  plant  controversy  has  not
 yet  been  settled....

 Mr.  Chairman:  I  would  appeal  to
 the  hon.  Member  to  allow  the  lady
 Member  to  proceed  with  her  speech.
 Up  till  now  not  a  single  lady  Member
 has  spoken.  So,  let  this  lady  Member
 be  allowed  to  continue  her  speech.

 Shrimati  Lakshmikantamma:  I  only
 quoted  what  a  member  from  the  other
 side  had  stated.  We  have  never
 neglected  agriculture.  In  fact,  agri-
 culture  is  the  base  for  all  industries.
 We  have  been  facing  adverse  situation
 in  the  country  for  the  past  two  years.
 Nobody  denies  that.  Nature  was
 against  wus.

 Some  hon.  Members  quoted  ths
 statements  of  the  previous  Food”  and
 Agriculture  Ministers,  Patil  os



 Myris

 [Shrimati  Lakshmikantexnma])
 well  as  Shri  Subramaniam.  It  is
 our  endeavour  and  effort  to  make
 this  country  self-sifficient  in  food.
 Nobody  wants  to  go  in  for  aid.  Whe-
 ther  we  call  it  a  begging  bowl,  when
 we  cringe  before  other  countries  for
 foog  or  other  aid,  they  are  not  un-
 justified  in  thinking  it  is  a  dole.  But
 the  fact  is  that  we  pay  for  every
 food  grain  that  we  get  into  this  coun-
 try;  in  fact,  every  aid  thet  is  taken
 ig  paid  for,  Still,  I  agree  with  the
 feeling  of  hon,  Members  that  we  shv-
 uld  end  this  kind  of  going  to  other
 countries  for  our  food  and  other
 needs.  We  must  become  self-suffi-
 cient  in  all  ficlds  of  our  economic
 activity  as  early  as  we  can.  This  I
 hag  suggested  even  last  time  When
 I  came  as  ६8  new  Member  to  this
 House  my  first  speech  on  food  debate,
 when  Shri  5  K  Pati]  was  the  Minis-
 ter,  was  Jhat  we  should  become  sclf-
 sufficient  in  food  and  that  we  should
 not  face  a  situation  which  we  faced
 during  the  Sccond  World  War  wher
 Burma  stopped  supplying  lice  ta  our
 country.

 The  hon  Mimster  in  his  note  has
 said  that  we  have  to  face  more  severe
 situations  in  the  country  gs  far  as
 food  is  concerned  The  only  way
 out  now  is  to  distribute  as  best  as  we
 can  the  foodgrains  that  are  avai-
 lable  For  that  we  should  encourage
 the  private  individuals  to  participate
 in  the  distribution  of  foodgrains
 There  are  severa]  institutions  which
 have  been  undertaking  social  work,
 humanitarian  work  and  other  work
 I  do  not  see  why  we  should  not  en-
 courage  these  peuple  to  come  forward
 and  participate  in  this  economic
 activity  of  our  country.

 Then,  I  was  also  a  member  of  the
 Kerala  Committee  and  we  have  all
 sympathy;  it  is  not  as  though  it  is
 because  some  Government  ig  there
 in  one  State  and  another  in  another
 State.  Food  is  humanitarian  problem.
 I  do  not  think  any  government  with
 @ny  sense  of  understanding  wil)  neg-
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 lect  the  nmin  factor,  the  supply  of
 food.  4  do  not  think  hon,  Members.
 of  the  Opposition  from  such  of  those-
 States  which  have  non-Congress  gov-
 ernment  would  cloud  jtheip  undigr-
 standing.  There  are  two  neighbourly
 States  with  non-Congress  Govern-
 ments—Kerala  with  Shri  Namboo-
 diripad  gs  ‘the  Chief  Minister  and
 Madras  with  Shri  Annadurai  of  the
 DMK  as  the  Chief  Minister.  But  the
 hon  friend  blames  Andhra,  whereas
 the  Madras  Government  is  supposed

 .
 be  surplus,  though  not  highly  gur—

 Plus

 An  hon.  Member:  Not  surplus.

 Shri  Sezhiyan:  Marginally  surplus.
 Shrimati  Lakshmikantamma:  They

 have  declared  that  they  have  a  deficit
 of  ३  lakh  tonnes  of  rice.

 An  hon.  Member:
 mean  by  that?

 What  do  you

 shrimati  Lakshmikantamma:  It  is
 funny  that  they  have  said  that  they
 will  seal  all  the  borders.  When  we
 queshoned  some  of  the  pcople  who
 came  to  Andhra  whether  they  were
 also  going  to  seal  the  Andhra  border,
 they  just  laughed  and  kept  quiet,  be-
 cause  sealing  the  border  with  Andhra
 will  affect  them.

 It  is  not  a  question  of  a  Congress
 Government  or  a  non-Congress  Gov-
 ernment,  when  from  Madras  they  say
 that  they  are  not  in  a  position  to  sup-
 Ply  any  food  to  the  adjoining  State  of
 Kerala  though  Madras  is  not  deficit.
 If  there  are  certain  problems,  the  pro-
 blemg  are  the  same  for  each  and  every
 State.  There  are  certain  problems.
 The  counfry  had  adverse  seaspnal
 conditions  ang  the  same  adverse  yeaso-
 nal  conditions  had  affected  Andhra

 fall  in  the  food  production  in  Andhra.
 At  the  same  time,  the  hon.  Minister
 went  there  and  the  Chief  Minister  of
 Andhra  was  sympathetic  arg  promis--
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 and  nothing  else?
 adjust  within  our  limited  supplies
 available  and  we  must  ask  our  people
 to  change  their  food  habita.

 once  again,  I  would  like  to  say  that
 we  must  dispense  with  the  depen-
 dence  on  foreign  food  supplies  af  soon
 ag  possible,  All  the  big  projects,  like
 the  Nagarjunasagar  project,  should  be
 completed  as  early  a5  possible.  You
 must  concentrate  all  your  efforts  to
 complete  this  major  project  at  the
 earliest  and  I  am  sure—the  hon.  Minis-
 ter  for  Irrigation  78  also  here  and  he
 will  bear  me  out—it  will  bring  22
 lakhs  of  acres  under  cultivation.  If
 you  are  in  a  position  to  supply  ferti-
 liser  and  all  the  facilitics  for  irriga-
 tion,  Andhra  State  alone  will  be  able
 to  wipe  out  the  entire  food  deficit  in
 the  country.  If  Mr.  Sreekantan  Nair
 can  get  us  all  these  facilities,  we  will
 be  able  to  supply  as  much  rice  as  he
 wants  for  his  State  and  even  more
 than  that.

 Then,  there  is  a  small  project  like
 Kochampad  project  which  will  yield
 results  in  the  shortest  possible  time
 if  it  is  modified  suitably.

 Further,  in  the  present  situation,
 We  must  take  to  more  and  more  in-
 tensive  cultivation.  We  must  give  all
 the  facilities,  such  as,  irrigation,
 bunding,  fertiliser,  pumping  sets,  etc.
 to  the  same  plot  of  land.  All  these
 facilities  should  not  be  diversified  to
 different  areas.  All  these  facilities
 should  be  given  to  the  same  plot  of

 lang  so  that  the  effect  is  cumulative.
 We  must  go  in  for  intensive  cul-
 tivation.

 As  the  hon,  Member  on  this  side
 said,  food  is  not  pertaining  to  one
 party  or  the  other.  It  is  the  national
 problem  and  we  should  all  treat  it
 above  party  lines.  We  will  give  all
 our  cooperation  in  the  non-Congress
 States  and  I  hope  the  same  coopera-
 tion  will  come  from  others  so  that  we
 will  be  able  to  solve  this  problem.

 Shri  Sonavane  (Pandharpur):  When
 ig  the  hon.  Minister  replying  to  the
 debate?

 Mr,  Chairman:  At  4  p.m.
 Shri  J.  H.  Patel  (Shimoga):  (Spoke*

 in  Kannada}.
 Shri  N,  Sreekantan  Nair:  On  a

 point  of  order.  According  to  Article
 20  of  the  Constitution,  no  Member
 can  speak  in  this  House  in  any
 language  other  than  Hind:  or  English.
 If  the  Speaker  or  Chairman  allows
 him  to  speak  in  his  mother-tongue,
 the  Member  concerned  must  have
 submitted  a  translation  of  it  earlier,
 so  that  we  have  the  benefit  of  the
 translation  through  this  mechanism.

 Mr.  Chairman:  The  hon.  Member
 may  kindly  resume  his  seat.

 I  believe  the  rule,  the  procedure,
 that  has  been  referred  to  by  Shri
 Sreekantan  Nair  is  the  correct  pro-
 cedure  in  this  House.  When  an  hon.
 Member  wants  to  speak  in  a  langu-
 age  which  is  neither  English  nor
 Hindi,  he  is  allowed  to  speak,  but  be-
 fore  that  he  has  to  submit  an  English
 translation  of  his  speech  to  the
 Speaker.  Since  this  has  not  been
 done  by  the  hon.  Member,  I  am  of
 the  opinion  that  he  should  speak
 either  in  Hindi  or  in  English.

 Shri  J.  H.  Patel  (Shimoga):  (Spoke*
 in  Kannada).

 Mr,  Chairman:  I  believe,  some
 other  hon.  Member  will  have  to  be-
 called.

 “For  English  translation  of  the  main  speech  in  Kannada,  please  see  Gols.
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 थी  राम॑सेवक  यादइद  :  मेरा  निवेदत  है  कि
 संविधान  के  प्रनुच्छेद  20  में  यह  साक  है  कि
 प्ंग्रेजी  शौर  हिन्दी  के  भ्रतिरिक्त  कोई  सदस्य
 अपनी  मातृ-भाषा  में  भी  बोल  सकता  है  t  शर्ते
 यह  है  कि  वह  श्राप  से  झ्राशा  ले  ले  ।  जहां  तक
 आप  की  भ्राज्ञा  का  सम्बन्ध  है,  मैं  कहूंगा  कि
 आप  उस  झाज्ञा  को  दे  दें।  कल  सदन  में  यह
 हो  चुका  है  1  कल  मानतीय॑  सदस्य,  डा०  राम
 मनोहर  लोहिया,  ने  हिन्दी  और  प्रप्नेज़ी  के
 झतिरिक्त  बगला  भाषा  का  इस्तेमाल  किया,
 जब  कि  झाप  चैयर  में  थे  ।  उस  के  लिए  पहले
 इजाजत  नही  लो  गई  थो  ।  मेरा  निवेदन  है  कि
 कल  जा  परिपाटोी  प्रारम्भ  की  गई  हैं,  बह  सहो
 और  ठीक  है।  इस  लिए  झाप  माननोय  सस्दय  को
 अपनी  मातृ-भाषा  में  बोलने  की  इजाज़त  दे
 दे।

 Shri  J.  H.  Patel:
 Kavnada).

 Mr  Chairman:  The  hon.  Members
 will  kindly  resume  their  seats.  I
 appeal  to  Mr.  Limaye  who  came  to
 me  to  request  me  to  allow  him  to
 speak,  to  ask  him  to  sit  down.

 Shri  K  Lakkappa:  On  a  point  of
 order.  (Interruptions).

 Mr  Chairman:  I  may  please  be  al-
 lowed  to  :ePly  to  the  question  that
 Mr.  Yadav  raised.  The  hon.  Member
 May  please  permit  me  to  speak.

 Mr,  Ram  Sevak  Yadav  pointed  out
 the  example  of  Dr.  Lohia’s  speaking
 yesterday  m,  what  he  said,  Bengal.
 In  my  opinion,  knowing  as  I  do  both
 Bengali  and  Hindi,  what  Dr.  Lohia
 spoke  was  equally  Hindi  and  equally
 Bengali.  He  used  the  word
 ‘Ashobaniya’,  which  is  equally  Hindi
 ang  equally  Bengali.  Therefore.  Mr.
 Yadav  cannot  quote  it  as  an  excep-
 tion  to  our  rules  of  procedure.  There-
 fore,  this  rule  will  be  stuck  to.  Un-
 less  the  Speaker  himself  allows,  this
 cannot  be  done.  I  appeal  to  the  hon.

 “Member  that,  if  he  is  not  in  a  position
 “to  speak  either  in  Hindi  or  in  English,
 he  shall  have  to  seek  the  permission
 of  the  Speaker  for  that,

 (Spoke*  in

 .
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 ha  A  .: a  Patel  (Shimoga):  Spoks*
 Karinada).  (Interruptions).

 *

 Mr,  Chairman:  Will’  the  hon.  Mem-
 ber  kindly  resume  his  seat?

 Shri  K.  Lakkappa:  On  a  point  of
 order,  My  point  of  order  is  this.  My
 hon.  friend  has  raised  the  point  under
 article  20  of  the  Constitution  that  a
 Member  of  thig  House  who  wishes  to
 participate  in  @  debate  here  should
 either  speak  in‘Hindi  or  in  English.
 The  arrangement  so  far  In  this  House
 regarding  translatidn  is  only  for
 English  or  Hindi.  But  the  Constitu-
 tion  provides  the  guarantee  and  res-
 pect  for  all  the  language  of  India
 included  in  the  Eighth  Schedule.
 Kannada  is  also  included  in  the  Eighth
 Schedule.  When  we  took  oath  in  this
 House,  we  took  it  in  Kannada,  be-
 cause  we  love  Kannada,  we  love  our
 mother-tongue....[Speke  in  Kan-
 nada).  (Interruptions).

 Shri  हू,  N.  Tiwary  (Bettiah):  On  a
 point  of  order.

 Shri  हू,  Lakkappa:  When  I  am  on
 my  legs  raising  a  point  of  order,  how
 can  my  hon,  friend  interfere?

 5.42  hrs.

 [Mr,  Deruty-Speaker  in  the  Chair].

 My  point  of  order  has  not  been  dis-
 posed  of.  So,  how  can  there  be  an-
 other  point  of  order  now?

 Mr,  Deputy-Speake::  What  is  the
 point  of  order?

 Shri  K.  Lakkappa:  I  had  raised  the
 point  of  order....  (Interruptions).

 शी  जार्ज  फरमेंडीअ  [बम्बई  दक्षिण)
 *

 उपाध्यक्ष  महोदम,  मेरा  व्यवस्था  का  प्रश्न

 है।  मेरा  व्यवस्था  का  प्रश्न  यह  है  कि

 Mr  Depaty-Speaker:  All  hon.  Mem-
 bers  may  please  resume  their  setits.
 T  shall  listen  to  all  points  of  order.

 “ल्  च्च्काक  translation  of  the  main  speech  in  Kannada,  please  see  Colm
 938—38,



 i92r  Food  Situation

 ‘Who  hag  raised  the  first  point  of
 order?

 Shri  K.  Lakkappa:  I  had  raised  it..

 Shri  N.  Sreckantan  Nair:  Primarily
 ३  had  rnised  it.

 Shri  हू,  Lakkappa:  My  point  of
 order  arises  not  only  from  the  Rules
 of  Procedure  formulated  by  us  but
 also  from  the  Constitution.  Under
 the  Constitution,  all  the  fourteen  lan-
 guages  of  this  Republic  of  India
 should  be  equally  respected.  They
 should  command  equal  respect.  equal
 love  and  equal  admiration,  because
 they  comprise  of  all  the  languages  in
 all  the  States,  and  thereby  we  feel
 unity  indiversity,  That  is  how  hon.
 my  friend  had  started  his  speech  in
 Kannada.  But  ,  point  of  order  had
 been  raised  by  another  Member  that
 unless  there  was  q  translation  of  the
 Kannada  speech  in  Hindi  or  English,
 the  Member  should  not  te  in
 the  debate.  That  was  the  point  of
 order  that  he  had  raised  under  article
 20  of  the  Constitution.

 I  would  submit  that  we  ate  elected
 tby  the  people.  Before  that,  we  are
 allowed  to  subscribe  our  oath  before
 the  returning  officer  in  any  language.
 In  our  constituency,  for  instance,  we
 have  subscribed  our  oath  in  Kannada,
 As  goon  as  we  were  declared  elected,
 we  came  here  ang  we  subscribed  our
 oath  in  Kannada,  English,  Hindi  or
 any  other  language,  as  the  case  might
 be.

 Now,  the  question  is  whether  all
 the  Members  would  not  be  in  order’
 if  they  participate  in  the  debates  in
 thig  House  in  their  own  languages.
 The  question  is  whether  the  Kannada
 language,  for  instance,  is  going  to  be
 respected  equally  along  with  the
 other  languages,  either  English  or
 Hindi  or  any  other,  or  whether  you
 are  going  to  abide  by  the  Constitution
 on  account  of  which  this  House,  you
 atid  I  exist.  This  Constitution  guarn-
 tees  our  rights,  Are  those  rights  go-
 ing  to  be  infringed?...  (Interruptions).
 MIs(Al)  LSD—7,
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 थी  जाओ  फरनेंडीश  :  उपाध्यक्ष  महोयद,
 मेरा  व्यवस्था  का  प्रश्न  है,  मुझे  व्यवस्था  का
 प्रश्न  उठाने  दीजिए  |

 Mr.  Depaty-Speaker:  I  am  on  my
 legs,  There  must  be  some  order.  A
 point  of  order  should  not  be  a  paint
 of  disorder.  I  will  explain....

 Shri  Kk  N.  Tiwary:  Before  you  ex-
 plain....

 Mr.  Deputy-Speaker:  You  have
 taken  the  oath  of  allegiance  to  the
 Constitution;  whether  it  is  in  the  name
 of  God  or  it  is  an  affirmation  is  im-
 material.  When  you  have  taken  that
 oath,  as  all  of  us  have,  we  are  bound
 by  the  Constitution.  if  there  is  a
 specific  provision  regarding  the  use  of
 language  in  this  House  in  the  Consti-
 tution,  that  must  be  adhered  to  by
 every  Member.  If  there  is  a  genuine
 grievance,  I  realise  the  difficulty.  If
 sections  of  the  House  feel  that  there
 is  not  equality  to  every  language  that
 has  been  recognized  in  the  Schedule
 then  certainly  there  are  other
 methods.  But  if  we  take  a  course  of
 action  violating  the  fundamentals  of
 the  Constitution,  it  is  a  serious  matter,
 because  the  Constitution  is  sup-
 reme....  (Interruptions).

 थी  सथ  लिमये  (मुंगेर)  :  क्‍या  फण्डा-
 मेण्टल  है  ?  इसमें  कोई  ब॒नियादी  ,  कोई  फण्डा-
 मैण्टल  नहीं  है  ।

 चीराम  लेवक  यादव'  उपाध्यक्ष  महोदय,
 मैं  प्रापकी  दिक्कत  दूर  किये  देता  हूँ,  आप  मुझे
 बोलने  दीजिए  ।

 Mr.  Deputy-Speaker:  I  will  read  out
 this  article.  I  am  prepared  to  argue
 with  him....

 ate  मधु  लिमये  :  उपाध्यक्ष  महोदय,
 पाप  जरा  मेरी  बात  सुनिये,  उनको  कलड़  में

 बोलने  दीजिए,  इस  में  क्‍या  हर्ज  है  ।

 Shri  Seshiyan:  It  does  not  come
 under  fundamental  rights;  it  comes
 under  some  other  provision  of  the
 Constitution.
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 Mr.  Deputy-Speaker:  There  is  a
 provision  concerning  the  use  of  langu-
 age  in  the  House  in  cage  a  Member  is
 not  in  a  position  to  express  himself
 either  in  Enghsh  or  in  Hindi.  If  a
 Member  oy  in  a  position  to  express
 himself  either  in  English  or  in  Hindi,
 the  question  does  not  arise.  Of
 course,  he  has  a  right  to  raige  this
 issue,  and  he  has  raised  it.  But  I
 would  suggest  to  all  Members  one
 thing.  We  in  this  House  are  living  in
 complete  harmony,  though  there  are
 24  or  more  languages  spoken  in  the
 country  That  is  admitted  So  long
 as  we  are  here,  we  co-exist,  we  live
 in  amity  regarding  languages.  If
 you  want  to  pick  up  a  quarrel,  it  is
 Perhaps  justified.  To  express  oneself
 in  one’s  mother  tongue  is  naturally
 more  forceful.

 Shri  Sehiyan:  And  more  adequate.
 Mr.  Deputy-Speaker:  But  even  then,

 at  the  present  juncture  if  somebody
 wants  to  take  up  this  issue  in  such  a
 manner,  I  do  not  think  I  have  any
 Temedy

 tt  सधु  लिसये  उपाध्यक्ष  महोदय,  आप
 उन  को  कन्नड  में  बोलने  दीजिए  ।

 करी  जाओ  फरनेंडीश"उपाध्यक्ष  महोदय,  मैं
 झ्रापकी  मदद  कर  रहा  हु,  में  री  बात  सुनिये  |

 Mr,  Deputy-Speaker:  This  is  article
 320

 “Notwithstanding  anything  in
 Part  XVII,  but  subject  to  the
 provisions  of  article  348,  business
 in  Parhament  shall  be  transacted
 in  Hind:  or  English:

 “Provideg  that  the  Chairman
 of  the  Council  of  States  or  Speaker
 of  the  House  of  the  People,  or
 person  acting  as  such,  as  the  case
 may  be,  may  permit  any  member
 who  cannot  adequately  express
 himself  in  Hindi  or  in  English  to
 address  the  House  in  his  mother
 tongue”.
 Shri  Sezhiyan:  What  about  a  Mem-

 ber  who  does  not  know  English  or
 Hindi?
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 शी  जाओ  फरनेस्टिज  :  प्रध्यक्ष  महोदय,

 मेरा  व्यवस्था  का  प्रश्न  है।  झापका  ध्यान  मैं

 स्पीकर  की  डाइरैक्शन्ड  की  तरफ़  दिलाता  हूँ  1

 डाइरैक्शन  ii5  (ब)  को  ले  लीजिए  ।

 “Directions  by  the  Speaker
 under  the  Rules  of  Procedure
 and  Conduct  of  Business  in  Lok
 Sabha”

 करी  मथ  लिमये .  सविधान  में  इस  बारे  में
 साफ  व्यवस्था  है.  डाइरकशन्ज़  में  क्‍यों  जाते

 हो  1

 थी  जार  फरनेन्डिश  संविधात  भी  इस
 बारे  में  साफ  है  1  जिस  भाषा  में  हमे  बोलना  है,
 उस  भाषा  में  हम  बोल  सकते  है  बशर्ते  कि  वह
 इस  मुल्क  की  भाषा  हो  ।  यहा  पर  जो  व्यवस्था
 का  प्रश्न  छड़ा  गया  हैं  --यह  कहना  कि  अपनी
 स्पीच  का  तर्जुमा  पहले  देना  चाहिए,  यह  गलत

 है  ।  डाइरेक्शन्ज्ञ  भ  कुछ  शरर  चीज़  लिखों  हुई
 है  जो  मै  पढ़  कर  सुनाता  हु

 “115  -B  A  member  addressing
 Lok  Sabha  in  a  language  other
 than  Hind:  or  English  shall  fur-
 nish  a  translation  of  his  speech  m
 Hindi  or  English  and  such  trans-
 lation  shall  only  be  printed  in  the
 official  report  of  the  proceedings
 of  the  House  with  a  footnote  indi-
 cating  the  language  in  which  the
 origina!  speech  was  delivered...  i”

 “Provided  that  where  a  membcr
 does  not  furnish  a  translation  of
 his  speech  in  Hindi  or  in  English,
 the  fact  that  the  member  spoke

 in  a  language  other  than  Hindi  or
 English  shall  be  mentioned  in  the
 official  report  of  the  proceedings

 of  the  House  with  the  remark  that
 the  member  did  not  furnish  pe
 translation  of  his  speech  in  Hindi
 or  English".

 उपाध्यक्ष  महोदय  मैं  एक  ही  बात  कौ
 श्राप  के  सामने  ब्रज  करता  चाहता  हूं  कि
 पटेल  साहब  कन्नड़  भाषा  में  बोल  रहे  हैं  तो  उस
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 भात्रा  में  उन्हें  बोलने  की  इजाजत  कांस्टी-
 ट्यूशन  में  दी  गई  है।  डाइरैब्शंज  के  आधार
 पर  बह  यहां  पर  अपनी  भाषा  कन्नड़  में  बोल
 सकतें  हैं  भव  अगर  उन  के  उस  भाषण  का

 तजू मा  हिन्दी  में  कर  देता  हो  तो  में  उस  का

 झनुवाद  हिन्दी  में  करने  के  लिए  तैयार  हूं
 वह  कन्नड  बोलें  शौर  मैं  उसे  हिन्दी  में  बतलाते

 रहूंगा  (व्यवधान)  1

 Shri  Randhir  Singh  (Rohtak):  It
 will  take  double  the  time;  it  is  a
 waste  of  time.

 शी  मू  सिमये  :  वक्‍त  कहां  खराब  कर
 रह  है?  उन्हें  कनड़  भाषा  में  बोलने  दिया
 जाय  ।  उपाध्यक्ष  महोदय  झगर  झाप  भी
 भारतीय  भाषा  में  झपने  विचार  रक्खेंगे  तो
 ाप  के  लिए  भ्रच्छा  होगा  सदन  के  लिए
 प्रच्छा  होगा  और  देश  के  लिए  शच्छा  होगा
 कम  से  कम  यह  माननीय  सदस्य  कन्नड़  में
 बोलना  चाहते  है  तो  इस  के  लिए  उन्हें  बधाई
 देनी  चाहिए  और  उनको  उस  में  बोलने  का  पूरा
 मौका  देना  चाहिए  ।

 Mr.  Deputy  Speaker:  As  it  is  you
 have  to  submit  a  teanslation.  There
 is  a  provision  that  you  can  speak
 in  your  mother  toungue.

 sh  भु  लिमये  :  श्रग्नेजी  न  आप  जानते
 है  न  हम  जानते  हे  1  जब  तक  शप्रेजी  का
 इस्तेमाल  होगा  इस  देश  की  शोभा  नहीं
 बढ़ेगी  i  इसलिए  हम  चाहते  है  कि  प्ंग्रेजी  को
 ाप  हटाइये

 Mr.  Deputy-Speaker:
 ten  to  me.

 Language  is  a  sensitive  element.
 Let  us  all  understand  it.  If  a  chan-
 Ze  is  sought  in  this  manner,  it  is  not
 possible.  Tf  there  is  unanimous
 Opinion,  then  there  are  other  ways
 of  bringing  about  a  change  in  the
 procedure  as  well  as  in  the  Consti-
 tution,  I  am  prepared  to  read  the  rule:

 “A  member  addressing  Lok
 Sabha  iy,  a  language  other  than

 Please  _  lis-
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 Hindi  or  English  shall  furnish
 a  translation  of  his  speech  in
 Hindi  or  in  English  and  such
 translation  only  shall  be  printed
 in  the  official  report  of  the  pro-
 ceedings  of  the  House  with  a
 foot-note  indicating  the  langu-
 age  in  which  the  original  spe-
 ech  was  delivered  ;

 Provided  that  where  q  mem-
 ber  does  not  furnish  a  transla-
 tion  of  his  speech  in  Hindi  or
 in  English  the  fact  that  the
 Member  spoke  in  a  language
 other  than  Hindi  or  English  shall
 be  mentioned  in  the  official  re-
 port  of  the  proceedings  of  the
 House  with  the  remark  that  the
 membcr  did  not  furnish  a  transla-
 tion  of  his  speech  in  Hindi  or
 English.”

 dust  tusten.  |  would  certainly
 permit  to  speak  in  whatever  is  his
 mother-tongue,  provided  oe  (Inter-
 ruption)  later  on,  when  the  pro-
 ceedings,  the  record  of  the  speech  has
 to  be  kept,  naturally,  you  will  have
 to  admit,  abide  by  these  rules,  (In-
 terruption),  Just  listen.  So  far  as
 the  use  of  your  mother-tongue  is  con-
 cerned,  if  you  do  not  follow  this  pro-
 cedure,  if  you  are  allowed  to  speak
 in  your  mother-tongue  and  it  is  only
 mentioned  that  you  spoke  in  such  and
 such  language.  it  will  appear  in  the
 proceedings  (Interruption).

 aft  मधु  लिसये  वह  देख  लेंगे  बाद  में  ।
 Shri  8.  M.  Banerjee  (Kanpur):

 We  will  give  you  a  translation  of
 the  speech  by  5  O'clock  today.

 Mr.  Deputy-Speaker:  Once  the
 proceedings  are  complete,  later  on,
 for  the  translation  of  the  speech  to
 be  inserted—that  provision  is  not
 here.  (Interruption)  ae  Yes,  Shri
 K.K.  Nayar.

 Shri  George  Fernades  rose—

 Mr.  Deputy-Speaker:  I  have  call-
 ed  Shri  Nayar.  I  will  not  listen  to
 any  one  else  now.
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 An  hon,  Member:
 order.

 Mr.  Deputy-Speaker:
 a  point  of  order.

 sh  we  करनेंग्विय :  मेरा  वूसरा
 ब्यवस्था का प्रश्न है । यह जो 115  बी
 नियम  के  मातहत  इस  सदन  में  हर  एक
 संदस्म  को  बोलने  का  भ्रप्िकार  है  तो  जब  में
 यहां  पर  चुन  कर  झाया  हूं  तो  मैं  एक  तो  सारे
 मुल्क  की  जिम्मेदारी  को  भौर  दूसरे  क्षेत्र  से
 मैं  चुन  कर  आता  हूं  उस  क्षेत्र  की  जिम्मेदारी
 को  लेकर  मैं  यहां  झाया  हूं  और  प्रपने  क्षेत्र  के
 तमाम  मसलों  के  ऊपर  बोलने  का  हमारा
 झधिकार  है।  जब  झाप  किसी  भी  नियम
 की  तरफ  उंगली  उठा  कर  कहते  हैं  कि माननीय
 सदस्य  को  पहले  भ्रपने  भाषण  का  तर्जूमा
 देना  चाहिए  और  उस  के  बाद  मैं  यहां  पर
 भाषण  करना  चाहिए  प्रोसीडिग्स  में  इन-
 कारपोरेट  करने  के  लिए
 Mr,  Deputy-Speaker:  This  is  not  the

 way.  I  would  appeal  to  you  to  sit
 down.  Please  resume  your  seat.
 (Interruption).

 Shri  K.K.  Nayar  (Bahraich)  :  I
 want  to  submit  one  thing.  I  happen
 to  be  a  Member  born  in  a  non-Hindi
 spesking  area.  From  what  I  have
 heard,  I  find  that  the  attempt  is  to
 make  the  directions  given  by  ihe
 Speaker  paramount  and  superior  to
 the  provisions  in  the  Constitution.  I
 fee]  that  it  is  incorrect,  If  the  pro-
 vision  in  the  Constitution  irks  some-
 body  or  is  galling  to  some  person,  the
 proper  procedure  is  to  alter  the  Con-
 stitution  and  to  make  a  provision
 (Interruption).

 An  hon.  Member:  You  have  taken
 your  oath  in  Hindi,  (Interruption).

 Sbri  K.  K.  Nayar:  I  have  taken  my
 oath  in  Sanskrit.

 The  proper  method  wil]  be,  the
 proper  procedure  wil]  be,  to  alter  the
 Constitution.  I  am  not  aware—of
 course,  the  Speaker  is  an  august  per-
 sonality,  he  has  his  functions—but  I

 It  is  a  point  of

 That  is  also
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 have  not  heard  it  said  anywhere  that
 the  Speaker  is  above  the  Constitu-
 tion.  _  The  Speaker's  existence  38
 guaranteed  by  the  Constitution;  his
 functions  are  guatanted  by  the  Con-
 stitution,  and  I  say  that  you  cannot
 take  any  decision  which  wii  be
 against  the  Constitution;  whether
 that  be  in  your  discription  or  not,
 you  will  have  to  obey  the  mandate
 of  the  Constitution.  Simply  because
 their  is  a  direction  in  this  book
 which  lends  itself  to  ambiguous
 construction,  you  cannot  ignore  the
 mandate  of  the  Constitution.  That
 is  my  submission.

 Several  hon.  Members  rose—
 Mr.  Deputy-Speaker:  Order,  order.

 I  will  given  an  opportunity  to  every-
 one,

 Shri  J,  M.  Biswas  (Bankaura)  :
 Sir,  on  a  point  of  order.  On  the  very
 first  day,  when  I  entered  Parlia-
 ment,  to  take  my  oath,  I  was  allow-
 ed  to  take  the  oath  in  my  mother-
 tongue,  Bengali,  and  for  that,  I  was
 never  required  to  submit  anything
 in  writing  to  you,  or  at  a  subsequent
 stage.  I  was  not  asked  to  submit
 my  speech  in  writing.  If  you  want
 in  this  particular  case—the  hon.
 Member  is  willing  to  give  that  to
 you  in  writing  also—that  it  should  be
 done  here  and  now,  that  is  irregular.
 You  allowed  me  on  that  day  to  take
 my  oath  in  my  mother-tongue,  Ben-
 gali.  and  never  wanted  anything  like
 a  translation.

 Shri  Randhir  Singh:  The  provision
 to  take  the  oath  in  Hindi  or  English
 or  Sny  other  Indian  language  men-
 tioned  in  the  Constitution  is  there.
 6  hrs.

 sh  art  कशमन्किया  :  प्रोसीडिग्ज
 मतलब  तो  रहता  है  ।  प्रोसतीडिग्ज  से  यह
 मतलब  रहता  है  कि  झगर  मेरे  भाषण  का  कोई
 मतलब  रहता  है  तो  वह  प्रोसीढिग्स  में  भाना

 चाहिये  (अगर  कोई  यह  कहना  चाहें  कि  पुराना
 नियम  है  तो  ae  नियम  की  तरफ  उंगली

 उठा  कर  कहे  कि  झगर  तुम  पहले  तर्जूमा  नहीं
 दोगे  तो  तुम्हारी  दूसरी  भाषा  की  तकरीर
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 हम लोग प्रोसीडिग्स  में  नहीं  डालेगें।  यह  तो

 बड़ा  भारी  अन्याय  हो  जायेगा।  प्रन्याय
 इस  लिये  हो  जायगा  कि  सुंबह  से  यहां  पर
 झन  की  समस्‍या  पर  बहस  ्य्लं  रही  है।
 झलग  लग  सदस्य  हैं  जिन्होने  हिन्दी  में  भ्रपनी
 बात  कहीं  1  किसी ने  पंग्रेजी  में  भ्रपनी  बात
 को  पेश  किया  ।  उस  तकरीर  के  प्राधार
 पर  झगर  झाज  मुझे  जवाब  वेता  हो
 और  उन  के  खड़े  किये  हुए  मसलों  का  यहां
 जवाब  देना  हों,  उन  मसलों  का  खंडन  करना

 हो  या  कोई  नया  सुझाव  पेश  करना  हो  जो  कि

 बहस  के  दर्म्यात  झाया  हो,  तो  जो  भाप
 का  नियम  है  बहू  किसी  के  काम  नहीं  ध्रायेगा

 क्योंकि  वह  मेरे  मुह  पर  ताला  लगाने  का
 काम  करेगा  ।

 इस  लिये  अगर  कोई  भी  ऐमा  पुराना
 नियम  हैं  तो  वह  गलत  है  .  उस  नियम  को
 श्राप  को  गलत  ठहराना  चाहिये  झौर  हमें
 अ्रपनी  भाषा  में  बोलने  का  अधिकार  दिया
 जाना  चाहिये  ।  मैं  उस  का  तर्जूमा  कर  के

 यहां  पर  बतलाऊंगा  |

 Shrimati  Sushila  Rohatgi  (Bilhaur):
 On  a  point  of  order,  Sir.  May  I  ask
 specifically  whether  the  House  is  dis-
 cussing  the  food  situation,  the  shadow
 of  death  lurking  round  every  nook
 and  corner  of  the  country,  or  have  we
 taken  up  the  language  issue?  Is  it
 food  that  we  are  going  to  give  to  the
 starving  population  of  our  country  or
 the  medium  through  which  we  speak?
 (Interruptions)

 Mr.  Deputy-Speaker:  I  will  listen  to
 the  hon.  member  in  his  mother-
 tongue,  (Interruptions).

 Shrimati  Tarkeshwari  Sinha:  We
 cannot  be  intimidated  like  this.  On
 a  point  of  order,  Sir.  We  are  follow-
 ing  a  procedure  of  recording  all  the
 Proceedings  here.  We  are  given  back
 &  copy  of  the  proceedings  as  they
 have  taken  place  in  the  House,  with
 the  permission  that  has  been  given.

 Now  by  not  following  the  previous
 rule  that  the  person  has  to  give  a
 translation,  how  are  we  going  to  be
 assured  that  the  person  who  is  giving
 the  translation  of  the  speech  is  the
 same  speech  that  he  has  delivered  on
 the  floor  of  the  House?  If  the  trans-
 lation  is  in  your  hand,  you  are  in  a
 position  to  ascertain  and  know  whe-
 ther  it  is  the  same.  Otherwise,  how
 are  we  going  to  ascertain  whether
 what  the  hon.  member  gives  ig  the
 same  speech  which  he  delivered  here?

 Mr.  Deputy-Speaker:  I  have  follow-
 ed  your  point.

 Shrimati  Tarkeshwari  Sinha:  Sir,
 are  you  going  to  give  a  ruling  on
 that?

 Mr.  Deputy-Speaker:  I  have  follow-
 ed  the  hon.  Member’s  point.  I  am
 giving  my  ruling  on  that  (Interrup-
 tion),  Please  resume  your  seat.  I
 have  permitted  the  hon,  Member,
 under  the  rules  as  it  is  provided,  to
 deliver  his  speech  in  his  mother
 tongue.  I  have  explained  all  the
 provisions  of  the  Rules  of  Procedure
 as  well  as  the  provisions  of  the  Con-
 stitution  and  the  directions.  I  en-
 tirely  agree  with  the  hon.  Member
 that  wherever  there  is  a  little  vari-
 ance  between  the  Constitution  and
 the  Rules  of  Procedure,  the  Consti-
 tution  is  supreme.  With  all  this  I
 must  say,  the  hon.  lady  Member  has
 raised  a  point  and  cast  some  asper-
 sion.  She  raised  a  doubt  whether  the
 speech  delivered  here  ang  the  trans-
 Jation  submitted  later  woulq  be  the
 same  Or  there  would  be  some  changes,
 The  only  thing  is,  if  the  hon.  Member
 certifies  that  it  is  a  true  translation,
 as  he  has  taken  the  oath,  we  must
 consider  it  as  true.  We  must  con-
 sider  every  Member  as  very  honour-
 able.  Therefore,  those  who  are  eager
 to  speak  in  their  mother  tongue,  as  I
 have  given  a  ruling  just  now,  they
 will  be  permitteq  as  provided  in  the
 Rules  if  they  submit  a  translation
 certified  by  them  as  true  which  the
 Office  will  have  to  accepk
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 fuse  to  sit  down...  (Interruptions).

 Deputy-Speaker:  Please  sit

 may  I  raise  another  point  of  order...

 Mr.  Deputy-Speaker:  I  will  give
 you  an  opportunity.  Please  ait  down.

 no  point  against  your  ruling.  But
 you  will  have  to  listen

 Mr.  Depaty-Speaker:  Piease  sit
 down,  T  éxtnot  permit  her  now.  Let
 im  finish  hig  spewch.  Let  him  sy
 wWhatevir  he  has  to  say.  Let  us  give

 Shrimatl  Tarkeshwarl  ginka:  Am  I

 4  ed
 it  that  you  ate  not  allowing

 Mr.  Deputy-Speaker:  Please  sit
 down.  I  will  have  to  name  her.

 Shrimati  Tarkeshwart  Sinks:  I  want
 to  know  whether  I  would  be  allowed
 to  raise  a  point  af  order.

 Mr.  Deputy-Speaker:  I  would  requ-
 est  Shrimati  Tarkeshwari  Sinha  to
 leave  the  House.  She  is  disturbing

 the  proceedings.

 Mr.  Deputy-Speaker:  It  is  a  ques-
 tion  of  order.  Do  not  question  it.

 Shri  Randhi  Singh:  Sir,  she  is
 raising  a  second  point  of  order.

 Mr.  Deputy-Speaker:  I  will  consi-
 der  that  later.  Now  she  will  have
 to  leave  the  House.  Shrimati  Sinha,
 I  have  named  you.  You  will  have  to
 leave  the  House.  Please  leave  the
 House.

 Shrimati  Tarkeshewari  Sinha,  :
 You  would  not  allow  me  to  raise  a
 point  of  order.

 Mr.  Depaty-Speaker:  Not  now

 विधिललाजि:  Tarkeshwarl  Sisha:  All
 right,  I  will  leave  the  House.  But  I
 must  know......

 Mr.  Deputy-Speaker:  Not  now
 Please  listen.  She  may  leave  the
 House.

 Shrimati  Tarkeshwarl  Sinha:  May
 I  know  why  I  have  to  leave  the
 House?

 Mr,  Deputy-iptaker:  I  will  listen
 to  you  later  on,  Please  go  aut  now,

 Bhrimati  Tarkedrwark  Sinks  :
 Could  you  not  give  the  reason?

 Mr.  Depaty-Speaker:  Not  now...-
 (Interruptions).
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 (Shrimati  Tarkeshwari  Sinha  than  left
 the  House)

 Mr.  lhepaty-Speaker  :  Now  hon.
 Members  of  the  opposition  are  ap-
 Plauding  my  decision.  I  would  re-
 quest  all  of  them  te  obey  my  orders
 and  sit  down...  (Interruptions)

 Shei  Sheo  Narain  (Basti):  Sir,  on
 a  point  of  order...  (Interruptions).

 Mr,  ह  Order,
 order.  I  will  take  the  same  step
 against  them  also  if  they  disturb  the
 ‘proceedings  like  this  (Interrup-
 tions)

 Order,  order.  The  Prime  Minister
 is  intervening  Will  you  all  please
 listen?

 The  Prime  Minister  and  Minister
 ot  Atomic  Energy  (Shrimati  Indira
 Gandhi):  Mr  Deputy-Speaker,  I  do
 not  want  to  question  your  ruling
 let  the  hon.  Members  speak  accord-
 ing  to  whatever  your  ruling  is;  but
 I  would  suggest  to  the  hon.  Members
 opposite  that  if,  perhaps  afterwards,
 we  could  sit  and  discuss  this  matter
 of  simultaneous  trensiation  we
 could  find  a  way  out.  There  are
 certain  practical  and  technical  diffi-
 culties  which  we  have  to  overcome.
 ‘We  will  consider  all  these  matters.
 So,  I  would  suggest  that  instead  of
 having  a  heated  argument  in  the
 House  itself  we  might  afterwards
 consider  it,  Actually,  yesterday  one
 of  the  DMK  members  raised  this

 and  we  were  thinking  of  hav-
 Ree  further  discussion.

 Shri  Seshiyan:  We  welcome  the
 statement  of  the  Prime  Minister.  I
 would  request  the  Prime  Minister  to
 convene  the  meeting  soon.

 Mr.  Deputy-Speaker:  Now,  let  the

 hen,  Member  finish  his  speech.

 किला,  Pebadia  (Hindaun):  Why  was
 the  hon.  Member  asked  to  leave  the
 Howse?  Are  we  school  boys  to  be
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 turned  out  like  that?
 tions)

 Shri  Randhir  Singh:  Sir,  there
 Was  8  point  of  order  rased  by
 Shrimati  Tarkeshwari  Sinha...  (In-
 terruptions)

 क्री  पहाड़िया  :  भापक  व्यवहार  से  हम
 ग्रसन्‍्तृष्ट  है।  उनको  क्यो  निकाला  है  यह  हम
 जातना  चाहत  है  ।

 (Interrup-

 Shri  Sheo  Narain:  We  are  also
 the  representatives  of  the  people....
 (Interruptions).

 Mr.  Deputy-Speaker:  After  the
 hon.  Member  has  finished  bis  speech,
 I  will  certainly  permit  the  hon.  Lady
 Member  to  enter  the  House  and  raise
 her  point  of  order...  (Interruptions)

 aft  पहाड़िया  झाप  विरोधी  पक्ष
 के  साथ  पज्ञपात  करते  हैं।  आपके  इस
 व्यवहार  के  विरोधस्वरुप  हम  सदन  त्थाग
 करते  हैं  ।

 Shri  P.  Venkatasubbalah  (Nand-
 yal):  We  are  not  going  to  take  it
 lying  down,  We  want  to  know  why
 the  lady  Member  has  been  made  to
 leave  the  House.  Why  was  it  done?
 As  a  protest  we  are  staging  a  walk
 out

 (Some  hon,  Members  left  the  House
 at  this  stage)

 6.5  hrs.

 [Mr.  SreaxEr  tn  the  Chair]

 Mr.  Speaker:  Since  I]  understand
 that  language,  I  can  gee  if  there  is
 anything  wrong.  Let  him  speak.

 Shrtmati  Lakdhmikantamena:  Sir,
 before  that,  |  want  you  to  give  your

 Member ruling.  The  hon.  lady
 wanted  to  raise  a  point  of  order  on
 a  certain  issue
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 [Shrimati  Lakshmikaniamma]
 The  Deputy-Speaker  disallowed  it

 ang  named  her,  We  would  like  you,
 as  the  Speaker  of  the  House,  to  tell
 us  whether  we.  Members  on  this
 side,  saculd  be  viciiums  of  the  fascist!
 treads  of  these  peaple  (Interrup-
 tion

 Now  let Mr.  Speaker:  us  Proceed
 further,

 Shri  C.  K.  Bhattacharyya  (Rai-
 gan}):  I  would  like  to  make  one
 submission.  Under  article  29  of  the
 Constitution  g  Member  is  allowed  to
 speak  in  a  language  other  than  Hindi
 and  English  provided  he  is  not  in  a
 position  to  express  himself  adequa-
 tely  either  in  Hindi  or  in  English.
 Please  ascertain  from  the  hon.  Mem-
 ker  whether  he  is  not  able  to  express
 himself  either  in  Hindi  or  in  English.
 First  you  should  ascertain  this  from
 him  (Interruption).  When  _  the
 hon.  Member  approached  me  for  per-
 mission  to  speak,  he  spoke  to  me  in
 English  (Interruption

 Shri  Mohamed  Imam  (Chitra-
 durza):  The  Deputy-Speaker  per-
 mitts  him  to  speak  in  Kannada,
 with  which  we  all  agree.  Now  the
 ruling  ecsnnot  be  changed.  We  will
 reguest  you  to  alow  the  Member  to
 continue  and  finish  his  speech.

 Mr.  Speaker:  The  Deputy-Speaker
 has  already  oermitfe?  him  to  make
 the  speech  in  Kannada.  Whatever

 rules  are.  that  ran  be  verified
 later  on.  We  shall  look  into  that.
 But  we  presiime  that  the  hon.  Mem-
 her  is  net  able  to  speak  in  English..
 (Interrunition),

 tie

 Some  hon.  Members  rose—

 Mr.  Speaker:  When  I  am  on  my  legs
 I  do  not  went  to  hear  anybody.  Let
 us  be  absolute'y  clear  about  it.  Atl
 of  us  cantiot  stang  Up  together  and
 shout.  Vhs  NDeputy-Sneaker  has  per-
 mitted  him.  Whosvar  it  is,  either  on

 *The  otiginal  speech  was  delivere.}  in  Kannada.
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 this  side  or  on  that  side,  I  am_  not
 talking  of  any  particular  side  but  I
 am  talking  of  the  whole  House—he
 has  permitted  it  already  a:q  the  hon.
 Member  has  begun  his  speech,  At
 this  sfage  |  am  not  prepared  tg  go
 into  the  auestiog  whether  he  knows
 English.  Hindi  or  anything  else.  Let
 Min  speak.  !  know  Kannada  and  I
 will  be  aise  to  follow  i:  ang  tell  him
 ु  there  is  anything  objectionable,

 Shri  J.  H.  Patel:  *Mr.  Speaker,  Sir,
 am  exfreme!s  nappy  and  thank  you

 very  much  for  allowing  me  to  exer-
 cisé  my  consiltutional  right  i.e.  te
 ७७७)  in  my  mother  tongue.  More-
 sver  if  is  a  matter  of  great  pleasure
 that  you  can  slso  understang  my
 language.

 Sir,  what  we  are  discussing  now  is
 net  the  language  problem  whether  it
 is  Hindi  or  English.  The  prcblem  de-
 fore  us  and  before  the  whole  country
 i;  that  of  the  scarcity  of  food.  I
 would  like  that  a  national  Commit-
 tee  be  appointed  to  ga  into  the  whole
 problem  of  6004  scarcity.  This  Com-
 mittee  should  have  the  benefit  of  co-
 everson  of  all  the  political  parties  in
 India,

 Sow  I  wish  to  draw  your  a‘tention
 and  the  attention  of  the  Government
 of  India  to  the  fuod  situation  yrevai'-
 ing  in  some  of  the  famine  districts  of
 Mysore  State.  Sir,  the  total  percent-
 age  of  irrigated  lang  in  Mysore  State
 is  only  8  per  cent  hereas  the
 neighbouring  States  of  Andhra  Pia-
 desh  anq  Madras  have  irvigated  land
 two  to  three  times  more  than  that  of
 the  Mysore  State.  Even  then  I  am
 surprised  to  see  that  Mysore  State
 ha;  been  considered  as  a_suzplus
 Sate  and  hes  not  heen  mentioned  in
 this  book—The  review  of  scarcity
 ary  fool  sivuatinn  in  Intia’.  Hence
 I  reguest  that  Grvernment  should
 attend  to  the  needs  of  the  Mysore
 State  as  retards  th2  food  esvecially
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 ernment  of  Mysore  appointed  several
 committees  ta  go  into  the  question  of
 irrigation  facilities  to  be  provided  in
 the  State.  All  these  Committees  have
 submitted  reports  to  the  State  Gov-
 ernment  but  nobody  knows  what  ac-
 tion  has  been  taken  by  the  Government
 on  these  reports.  I  strongly  suggest
 that  whole  governmental  machinery
 concerned  with  the  irrigational  work
 should  be  immediately  reorganised.

 The  Gevernment  of  Mysore  should
 provide  to  the  farmers,  agricultural
 implements,  kerosene,  cloth  etc.  at
 cheap  rates  at  which  they  can  afford
 to  buy  these  essential]  commodities.

 The  Food  Corporation  of  India  is
 operating  in  Mysore  State.  That  Cor-
 poration  has  turned  out  to  be  profit
 making  body,  the  profit  being  shared
 by  black  marketeers  and  bureaucrats.
 Therefore,  the  Food  Corporation  should

 I  want  to  make  one  more  request  to
 you,  Sir.  The  Members  of  Parliament
 should  be  allowed  to  speak  in  their
 own  |

 Indian  Members  speak  in  English  and
 only  these  two  languages  are  being
 used  in  the  House.  If  the  Hindi

 little  consi-

 press  his  ideas,  We  are  also  human
 beings  and  we  have  also  a  Kannad
 language.

 Shri  K  N.  Tiwary:  On  a  point  of
 order.

 Mr.  Speaker:  Now  the  time  is  425.
 If  members  take  only  five  minutes
 each,  then  we  can  allow  another  two
 or  three  members  to  speak,  and  then
 the  Minister  will  reply.  I  will  call
 one  from  this  side  and  one  from  that
 side.  If  the  members  fish  in  three
 or  four  minutes,  then  we  can  allow
 two  or  three  more  to  speak.

 Before  I  call  anybody,  I  would  like
 to  say  that  this  language  issue  is  a
 very  tricklish  problem.  After  all,
 there  are  a  number  of  people  here
 who  really  do  not  know  English  and
 who  know  only  their  mother-tongue—
 Kannada  or  Telugu  or  whatever  it
 is.  Thig  is  indeed  a  tricklish  pro-
 blem  and  we  shall  have  to  discuss  as
 to  how  we  manage  this.  We  have  to
 tolerate  all  the  languages.  Therefore,
 ‘we  shal]  discuss  this  between  all  the
 Parties,  the  Prime  Minister  and
 others,

 Shrimati  Lakshmikentamma:  No-
 body  is....

 Mr,  Speaker:  I  arm  not  starting  8
 debate  on  this,  madam,  I  will’  now
 call  two  or  three  Members  to  speak
 on  the  food  situation.

 Mr.  Sheo  Narain.

 Shri  KE.  N.  Tiwary:  On  a  point  of
 order.

 झभी  माननीय  सदस्पा  श्रीमती  तारकेश्वरी
 सिन्हा  ने  पायंट  झाफ  झार्डर  उठाना  भाहा  था
 झौरउन  को  कहा  गया  कि  .

 The  Minister  of
 Affairs  and  Communications  (lr,)
 Ram  Sabhag  Singh):  The  Depaty-
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 {Dr.  Ram  Subsgh  Singh)
 Speaker,  in  his  wisdom,  had  asked
 Mrs.  Tarkeshwari  Smha  to  leave  the
 House  I  do  not  want  to  question  his
 decision,  but  I  might  be  permitted  to
 request  you  to  call  her  back  now.
 (interruptions)

 4n  hon,  Member:  She  obeyed  the
 Chair

 Mr.  Speaker:  If  the  House  agrees,  I
 have  no  objection

 Shri  Khadilkar  (Khed):  I  have  al-
 ready  said  that,  after  that  speech  i8
 finished,  she  can  enter

 Mr  Speaker:  She  can  enter  now

 ok  मधु  लिमये  उत  को  सदत  में

 अलाया  जाये।  हमे  कोई  एतराज  नही  है।

 शी  क०  ato  तिवारी  झपने  पायट  झाफ
 औआईर  में  मैं  दूसरी  बात  यह  कहना  चाहता

 g  कि  इस  सवाल  के  बारे  में  झ्ापोजीशन
 ने  जिस  तरह  का  व्यवहार  किया  प्रगर  उसके

 बावजूद  पालियामेट  भलनी  हो  तो  परिणाम

 यह  होगा कि  जब  इधर  से  हल्ला  होगा
 तब  हमे  भी  हल्ला  करना  पड़ेगा  1  इस
 लिये  श्राप  मेहरबानी  करके  कोई  ऐसा
 रास्ता  निकालिये  जिस  से  इस  तरह  की
 घटनों  फिर  मन  हो।

 Bro  tre  भगोहर  लोहिया  (कन्नौज)  :
 जब  हम  लोग  निकाले  जाते  थे  तब  हमे  वापस

 न्बुलाने  के  लिये  क्यों  नहीं  कहते  थे  ?

 oft  wy  faut  जन  हमने  उदारता

 बरती है  तो  हम  लोगों  को  भी  इसी  तरह
 आपस  बुलाया  करें।

 Shrimati  Laksbmikantamma:  No-
 body  disputes  their  speaing  in  any
 danguage.  We  will  be  the  happiest
 persons  the  day  English  will  be  finish.
 vd  and  all  Indian  languages  will  be
 rengouraged,  Nebody  is  against  that,

 a  messenger  be  sertt  to  call  her

 Mr  Speaker:  Let  us  not  waste  any
 more  time  on  this.  Mr  Sheo  Narain.

 eft  शिव  तारापज.  माननीय  प्रध्यक्

 महोदय,  मैं  भापका  प्रनुग्रहीत  हू  कि  झाप
 ने  मुझे  बोलने  के  लिये  पांच  सात  मिनट
 दिये,  विरोधी  दल  जनता  की  भूख  से  पीड़ित
 नही  हैं।  उस  को  भूखा  से  कोई  तडपन  नही है  1
 इन  लोगों  को  देश  की  कोई  चिन्ता  नहीं  है
 इत  को  केवल  सरकार  बदलने  झौर  अपनी

 कुसियो ंकी  चिन्ता है।  हन को  भुखमरी
 की  कोई  चिन्ता  नहीं  है।  मैं  यहा  पर
 उस  दरित  मारायण  का  प्रतिनिधित्व  करता  हृ

 जो  कमा  कर  इस  देश  को  खिलाता  है।  मै  हल
 जांततता  हु  और  उन  सफेदपोशों  को  दिखाता

 ह ूजो  इस  तरफ  भी  है  भौर  उस  तरफ  भी  हैं  1
 श्ाज  अन्न के  सस्वन्ध  मे  इस  देश  में  हाहाकार
 है।  मैं  फूड  मिनिस्टर  को  ह...  पद  सम्भालने
 पर  बधाई  देता  हु।  नाज  एक  किसान का
 बेटा  फूड  मिनिस्टर  हुभा  है  हिन्दुस्तान

 मिला  है।  मैं  झापकों  ब्लैक-मार्कट  बालो
 सै  सावधान  करना  भाहृता  हूं।  याद  रखिये

 हमारे  फूड  मिनिस्ट'  से  जिस  दिव

 चार्ज  लिया,  उसी  दिन  मृ  पी०  मे  आर
 पकड़ा  गया  बिहार  मे  प्रश्न  पकड़ा  गया  1



 “भागता  हूं---इन  हुल्सड़नाजों  का  मुकाबला
 करके  d  उत्तर  प्रदेश  के  पूर्वी  प्रांचल
 मं,  झध्यन  महोदव,  श्राज  बहुत  ज्यादा

 भुखमरी  है।  मैं  सरकार  से  कहता  चाहता
 कुंकि  गैपाल  के  बार्डर  पर  प्रापर  चषेक  लगाये
 जो  चावल  सैपाल के  रास्ते  जीन  को  जा  रहा

 है  केरला  वाले  बंगाल  वाले  जिसको
 आन  भेज  रहे  हैं  उसको  रोकिये।

 अध्यक्ष  महोदय,  इसके  झलावा  मैं
 सरकार  से  भपील  करना  चाहता  हू  कि  हमारे
 लिये  छोटी  -छोटी  सिंचाई  योजनाओं  का
 प्रबन्ध  कीजिये।  हमारे  जिले  में  सात  नदियां

 बहती  हैं  जब  बाढ़  झ्राती  है  तो  उस  से

 बहुत  नुकसान  होता  है,  मैं  चाहता  हु  कि

 इन  नदियों  के  पानी  को  कन्ट्रोल  किया  जाय  t
 चाघरा  नदी  मे  जब  बाढ़  भाती  है  तो  हाहाकार
 मचा  देती है  लाखों मन  पानी  उसका  व्यर्थ

 समुद्र  में  चला  जाता  है,  इसके  पानी  को
 यदि  रोका  जाय  तो  दिल्‍ली  से  पानी  की
 आर्टेज  नहीं  होगी।  यह  सुझाव  किसी  ने

 जही  दिया  है  जिसे  मैं  झापके  सामने  रख
 रहा  हू।

 मैंने कल  डा०  लोहिया  को  सुना था
 जो  झपनी  फिलासफी  झाड़ते हैं । हैं  in  उन्होंने
 जदतमीज़  शब्द  का  इस्तेमाल  किया  ।  उन्होने
 ऐसे  शब्द का  इस्तेमाल  करके  इस  हाउस  के
 सम्मान  को  चोट  पहुंचाई  है।  मैं  अपनी
 सरकार  को  कहना  चाहता  हूं  कि  प्रपनी
 बेल्ट  को  टाइट  करो  झौर  मजबूती  से  काम.
 करो।  जो  सरकार  मजबती से  काम  करती
 है  बही  ह्ट्रांग  होती  है  धौर  तब  हुल्लड़बाजी

 डी  बस  सकती है  t

 sere  महोदन,  मैं  cece  बहुत  धनुप्रहीत
 हैं  कि  फ़ापते  मुशी  बोशते का  झबसर  दिया  |

 Goon  oe
 Chittybabu  =  (Chingleput):
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 Some  hon.  Members:  On  a  point
 of  order...  (Interruptions).

 Shri  K.  Lakkappa:  Could  I  also
 have  a  chance?

 Mr  Speaker:  An  hon  Member  has
 spoken  in  Kannada  just  now.

 I  think  he  must  be  from  Mygore.
 (Interruptions).

 Let  us  not  think  of  it  on  a  regional
 basis  Just  now,  an  hon.  Member  has
 spoken  in  Kannada  and  I  think  he
 must  be  from  Mysore  I  do  not
 know  how  it  igs  possible  to  accommo-
 all,  hon,  Members  want  it  on  party
 basis,  then  they  want  it  on  language
 basis,  then  they  want  it  on  State
 basis  and  so  on  How  could  I  help
 it?  Here  are  the  names  in  the  list
 before  me....

 Shri  Surendranath  Dwivedy:  There
 is  no  question  of  regional  basis  here.
 He  wants  to  have  a  chance....

 Mr,  Speaker:  I  know  Shri  K.
 Lakkappa.  9  would  have  given  him
 a  chance  without  all  this

 Shri  Surendranath  Dwivedy:  You
 may  permit  him  to  speak  for  about
 five  minutes,

 Mr.  Speaker:  Let  us  see  I  have
 absolutely  no  dbjection.

 Shri  Virendrakumar  Shah  (Juna-

 I  am  raising  this  point  of  order  under
 rule  358.  The  hon.  lady  Member
 who  was  named  by  the  Deputy-Spea-
 ker  had  cast  aspersions  by
 whether  the  translation  the  next  day
 would  be  as  per  the  original
 or  not.  That  observation  of  hers
 certainly  constitues  g  reflection.

 me To  remove  her  difficulty,  I  ‘y
 submit  that  a  tape-record  of
 speech  has  been  made  already  and
 therefore,  there  is  no  reason  for  her
 to  feel  any  anxiety  on  that  score.

 Mr.  Speaker:  T  would  appeal  to  all
 section«  of  the  House  that  we  shall
 thir’  over  this  language  issue.  Let

 *For  English  translation  of  th:  main  speech  in  Tamil,  please  see  cols
 19668
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 |Mr.  Speaker]
 uot  work  up  emetions  now,  be-

 cuuse  that  is  going  tu  be  dangerous.
 Lei  us  no:  work  up  emotions.  but  tet
 us  discuss  if  later  on  outside,  no:  on
 the  flecs  of  the  House.  We  shall  dis-
 cuss  it  with  tae  leaders  of  alf  the  par-
 tics.

 us

 Now,  tet  proceed  with  the  de-
 bate.  Hon.  Members  should  not  take
 more  than  five  minutes  each,  so  that
 I  could  accommodate  two
 more  Members.

 Aus

 or  three

 Now.  Shri  C.  Chittybabu.

 Shri  C.  Chettivbabu:
 words  in  Tami}

 {Spoke  a  few

 श्री  मजवाई  ज  क्डेत

 महोदय,  मरा  प्वाइंट  झ्ाफ़  आर्डर

 हमारा  तिवेदन  भी  आपको

 चाहिए

 ्रध्यक्ष
 > &

 सुनना

 Mr.  Speaker:  Already,  a
 speech  has  been  allowed.  I  cou!d  not
 help  it.  Now,  a  Tamil  speech  is  be-
 ing  made.  Why  does  the  hon.  Mem-
 ber  want  to  make  noise  about  it?

 Kannada

 श्री  मणिभाई  जे  पटेल

 हिच्दुस्तान  Hina  भाषायें  हैं  क्या  i  sao

 भाषाओं  में  यहां  पर  भाषण  होंगे  ?

 Mr.  Speaker:  The  hon.  Member
 can  spyeak  in  Hindi  when  he  gets  a
 chance.  He  should  not  shou:  in  this
 manner.

 Shri  V.  Krishnamoorthi:  After  all.
 we  are  also  MP's.  here.

 क्री  रगधीर  सिंह  :  हम  भा

 हरियाणवी  में  बे।लेंगे  ऋच्छ  दात  है।

 कल  से

 Mr.  Speake~:  Th2  hon.  Member
 m23vy  please  sit  down.  Order,  order.
 That  could  not  help  in  assolution  of
 the  problem.  His  shouting  is  not  go-

 *The  original  speech  was  delivered
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 ing  to  heip  in  the  solution  of  the  pro-
 blem  pu  it  would  complicate  it  fur-
 ther.  3  may  warn  here  that  it  is  a
 serious  matter:  if  hon.  Members  are
 taking  si  very  lightiv.  then  I  would
 suy  thei  it  is  going  to  be  dangerous.
 Please.  for  Heaven's  SEO  let  them
 not  shout  fike  this.  ster  ali,  iet
 them  speak  in  their  !anguages.  If
 the  hon.  Member  understands,  he  may
 follow.  Those  who  du  nut  follow
 Hindi  are  tolerating  those  who  speak
 in  indi:  after  all.  everybody  in  this
 House  has  to  come  and  sit  together.
 Therefore.  please  let  hon.  Members
 not  create  problems.  For  heaven's
 sake.  let  them  not  raise  the  question
 of  language  now.  We  shall  discuss  u
 cuimly  with  the  leaders  of  all  parties
 inside  the  House  and  outside  the
 House  ulso  and  then  vome  to  a  solu-
 tion.  This  is  not  the  way  to  solve  it.
 Far  Fleaven's  sake.  lel  them  not  com-
 plicate  it.  Let  them  hear  the  hon
 Member.  I  would  appeal  to  all  sec-
 tions  af  the  House  to  let  the  hon.
 Membe:  Shri  C.  Chittybabu  proceed.
 I  know  ‘Tamil  and  I  can  correct  the

 पर्वदमोदवेणा 0९7,  if  there  is  anyihing  un-
 pucliamentary  or  anything  wrong,
 and  I  shall  take  charge  of  it.  For
 Heavens  sate.  let  not  hen.  Members

 ' shout,
 Shri  Manidhai  J.  Pate?:  I

 want  to  shout....
 My.  Speaker:  Ordev,  order,  The  hon.

 Member  may  please  resume  his  seat.
 Shri  C.  Chittybabu:  *Mr.

 Siv,  We,  hailing  from  Tamilnad.  the
 most  important  part  of  the  Indian
 sub-continent  have  got  this  opportuni-
 ty  of  speaking  in  Tamil....(Interrup-
 tions).

 did  not

 Speaker,

 We  hait  from  Tamilnad  and  for  get-
 ting  through  vou  an  opportunity  to
 speak  in  Tamil  in  Parliament,  I  am
 duty  bound  to  thank  vou.  Today,  the
 most  important  prob'em  faring  the
 country  ‘s  food  and  whe'her  Members
 of  the  Congress  Part-,  in  Parliament
 haves  known  it  or  not,  people  of  the
 country  are  suffering  from  hunger.

 in  Tamil.



 ‘supply  the  farmer  the  requisite  am-
 ‘count  of  water,  the  problem  of  water
 can  be  solved,

 grains  of  the  country  If  this  is  true,
 the  insecticides  and  pesticides  which
 we  supply  anid  the  schem  which
 fhave  been  drawn  up  for  the  eradication
 of  rats  have  all  gone  waste  Or  they
 fave  not  reached  the  farmer.  Other-
 wise,  what  other  reason  can  be  adduc-
 ed?  Therefore,  Government  should
 come  forward  to  supply  free  of  cost
 insecticides  and  pesticides  to  the
 farmer.

 A  third  problem  to  which  I  would
 Hike  to  make  a  refe-ence  is  the

 bed

 CHAITRA  9,  3889  (SAKA)  in  the  Country  (M)  946

 container  plate  is  charged  only  2  9.
 per  unit.  This  state  of  affairs  must  be
 changed.  The  farmer  should  be  charg-
 ed2p.  per  unit  and  the  moneyed
 people  should  be  charged  I5  p,  per
 unit,  Today,  everywhere,  it  is  said  that
 prices  have  gone  up.  Why  has  not
 Government  found  out  the  truth  about
 it?  Only  reason  for  this  is  that  the
 cost  of  producing  the  article  has  gone
 up.  The  unit  cost  of  production  is  be-
 yond  the  means  of  the  farmer.  For-
 merly,  when  the  Britishers  were  here,
 the  farmer  was  able  to  produce  8
 maunds  of  paddy  per  rupee.  Today
 he  is  unable  to  produce  even  one  and  a
 half  maunds  of  paddy.  The  Congress
 members  opposite  to  me  claim  that
 they  have  completed  theree  Five-Year
 Plans.  If  this  is  true,  why  then  is
 there  in  the  country,  famine  and  hun-
 ger?  If  I  ask  as  to  what  Government
 hag  to  say  for  all  this.  they  tell  me
 “you  are  talking  in  your  mother  ton-
 gue,  you  speak  in  English,  you  spesk
 in  Hindi"  and  thus  raise  the  language
 issue.  Even  after  the  country  has
 given  the  verdict,  why  this  craze?  For
 protecting  Tamil,  and  for  removing
 famine  conditions  from  the  country,
 this  time  people  in  Madras  have  ousted
 Congress  from  power  and  have  instal-
 led  the  learned  ‘Anna’  in  office  (In-
 terruptions)

 If  the  persons  opposite  fail  to  respect
 our  feelings  and  our  thoughts,  I  assert,
 that  the  country  will  give  us  the
 opportunity  of  sitting  in  your  place
 and  make  you  sit  here  as  opposition
 Indications  of  that  day  coming  soon  are
 already  there  because  of  your  attitude.

 ‘With  this,  and  after  expressing  my
 thanks,  I  end  my  speech

 Shri  Bandhir  Singh:  Sir,  take  pity
 on  us,  we  do  not  understand  what
 he  said.

 Mr,  Speaker:  He  was  pointing  out
 the  rates  of  electricity  for  Agricul-
 turists,  they  were  charging  75  paise
 per  unit  compared  to  only  two  paise
 for  industrial  uses.  The  hon.  Food
 Minister  may  make  a  note  of  it....
 (Interruptions),  I  do  not  take  notice
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 {Mr.  Speaker]
 of  people  who  are  standing  when  I
 am  on  my  legs.  They  should  not  do
 so.

 Shri  K.  Lakkappa:  I  am  very  grate-
 ful  to  the  hon.  Speaker  for  having
 given  me  an  opportunity  to  speak  on
 the  food  situation  which  has  arisen
 ou.  of  the  policies  of  this  Govern-
 ment.  Twenty  years  of  Congress
 rule  had  brought  untold  sorrow  to
 mankind.  These  paper  five  year  plans
 have  resulted  in  starvation  deaths
 and  scarcity  and  drought  conditions
 everywhere  in  the  country.  This  dis-
 cussion  which  has  arisen  out  of  the
 Bihar  starvation  conditions  and
 deaths  and  the  death  of  cattle  also
 without  food  and  fodder  and  also  due
 to  diseases  all  this  is  the  result  of
 your  plans.  Shri  Asoka  Mehta  our
 Minister  of  Planning  and  also  Deputy
 Chairman  of  the  Planning  Commis-
 sion  has  recently  said  ihat  lack  of
 leadership  resulted  in  non-implemen-
 tation  ot  plans  in  the  country.  This
 conclusion  has  been  drawn  by  the
 Treasury  Benches  that  their  Congress
 rule  and  administration  and  _  their
 plans  too  had  not  been  fruitful.
 People  do  not  have  even  two  square
 meals:  a  day.  The  step  motherly
 attitude  of  the  Centre  to  Mysore  State
 cannot  be  tolerated  hereafter.  Cen-
 tral  assistance  to  Mysore  State  all
 these  years  is  negligible.  The  irriga-
 tion  projects  for  which  the  green
 signal  had  been  given  had  not  been
 given  the  assistance  by  the  Centre.
 T2ke  for  example  the  Upper  Krishna,
 Hemavathi  and  Kampakoda  and  other
 irrigation  projects.  They  have  not
 been  implemented.  It  has  resulted
 in  a  food  deficit  in  Mysore  State.
 Today  food  distribution  in  Mvsore
 State  is  in  the  hands  of  the  Govern-
 ment  but  there  is  no  Government  in
 this  year,  1967.  Mr.  Nijalingappa  who
 is  heading  the  Ministry  has  not  been
 elected  by  the  People;  he  has  played
 a  constitutional  fraud  and  got  into
 power.  Now,  they  are  saying  that  it
 is  a  popular  Government.  I  would
 ‘ike  to  quote  a  recent  statement  in
 the  Indian  Express  which  asks  that
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 tne  jugglery  of  figures  between  the
 Centre  and  the  State  would  not  tally.
 The  State  says  that  there  is  a  deficit
 of  about  4  lakh  tons  of  foodgrains;
 the  Centre  says  only  two  lakhs  of
 tons.  What  is  this?  I  want  to  know?
 People  of  Mysore  State,  especially  in
 my  Constituency  of  Tumkur  which
 is  the  neighbouring  district  of  Anant-
 pur—our  hon.  Speaker  comes  from
 that  place—are  in  trouble.  Scarcity
 belts,  i.e.  Tumkur  district,  Kolar  and
 Chitradurga  Districts  have  not  been
 dealt  and  no  permanent  measures  i9
 meet  the  scarcity  area  has  not  been
 met  by  the  Centre.  There,  we  are
 asking  for  a  permanent  measure.  We
 have  been  working  for  a  permanent
 measure,  and  the  Centre  has  to  give
 uid  to  such  a  permanent  measure.  To
 me,  the  demand  for  food  is  important.
 But  unfortunately,  my  State  of
 Mysore  has  not  been  recognised,  is
 not  getting  respect  in  the  eye  of  the
 Centre.  I  hope  that  the  Centre  will
 be  able  to  recognise  if  a  popular
 Government  of  the  Opposition  comes
 into  power  in  my  State.  We  hope,
 and  trust  we  will  get,  that  it  will  come
 within  a  couple  of  months.

 With  these  words,
 seat.

 I  resume  my

 Several  hon.  Members  rose—

 Mr.  Speaker:  I  can  give  only  two
 or  three  minutes.  The  Minister  wants
 40  to  45  minutes.  I  now  call  the  last
 speaker,  Shrimati  Tarkeshwari  Sinha.

 An  _  hon.
 notice.

 Member:  I  have  given

 Mr.  Speaker:  At  least  a  hundred
 notices  are  with  me.  I  cannot  call
 “tl  the  hon.  Members  unfortunately.

 I  have  called  the  last  speaker  on  this
 subject.

 Shri  Jyotirmoy  Basu)  (Diamond
 Warbour):  Some  of  us  moved  a  re-
 solution  on  the  28th:  they  cannot  be
 ruled  out.  (Interruption)

 Mr.  Speaker:  Order,  order.  There
 is  no  time;  Shrimati  Tarkeshwari
 Sinha.
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 d.  But  IT  would  like  to
 bring  certain  things  to  the  notice  of
 the  hon.  Minister.  Before  I  begin
 with  my  points,  I  would  like  to  con-
 gratulate  the  bon.  Minister  for  his
 two  statements  which  have  been
 given.  Though  the  picture  looks  rather
 gloomy,  I  must  gay  that  it  is  a  very
 honest  appraisal  of  the  situation,  and
 that  means  that  he  has  taken  the  first
 opportunity  of  taking  this  Parliament
 into  confidence  about  what  exactly  is
 the  situation,  and  what  needs  to  be
 done  in  the  light  of  that  situation.

 The  hon.  Minister  has  been  known
 fo  us  personally;  we  have  known  him
 for  a  number  of  years,  and  when-
 ever  we  had  occasion  to  talk  to  him
 about  the  food  problem,  we  always
 found  in  him  a  most  pafient  and  con-
 siderate  listener  and  also  he  always
 showed  great  common-sense’  in
 approaching  the  problem  of  food.
 There  has  been  drought  in  Bihar,  we
 have  been  discussing  with  him  ithe
 drought  problem,  and  whenever  we
 had  any  chance  to  talk  about  it,  we
 used  to  find  in  him,  a  person  of  great
 common-sense,  and  that  is  exactly
 what  is  required  to  solve  the  food
 problem  of  India.

 This  problem  is  not  only  physical,
 but  it  is  also  psychological  and  emo-
 tional,  and  if  any  Food  Minister  wants
 to  solve  the  problem  of  food  he  has
 to  solve  this  problem  not  only  phy-
 sically  but  psychologically  and  emo-
 tionally.  A  feeling  of  scarcity  has
 gome  in  this  country.  If  you  really
 ralculate  the  figures,  you  will  come
 to  one  conclusion:  evefi  if  one  seer
 of  foodgrain  is  stored  per  family—
 far  80  crores  of  population—we  may
 take  if  that  there  are  eight  crores  to
 I0  crores  of  families  in  India,  taking

 an  average  of  five  members  per
 family—it  means  that  we  can  store
 about  0  crores  of  seers  of  foodgrains,
 which  comes  to  millions  of  maunds.

 Why  is  there  a  tendency  for  stor-
 ing?  I  am  a  housewife,  and  I  know
 I  can  react  to  the  situa‘ion  as  ‘every
 housewife  would  do.  Every  house-
 wife  today  is  so  mightly  afraid  of
 tomorrow;  they  do  not  know  what
 is  going  to  happen  tomorrow,  and
 therefore,  there  igs  a  tendency—and
 an  average  housewife  could  easily
 Spare  something—to  store  some  food-
 grains,  out  of  the  rations  or  outside
 the  ration  shops  and  store  it  for  the
 rainy  day  or  for  the  bad  days  that
 are  likely  {o  come.  Therefore,
 everyone  of  us  is  very  seriously  con-
 cerned  about  this  problem.  This  ‘s
 also  a  psychological  problem.  The
 hon.  Minister  has  to  tackle  this  situa-
 tion  not  only  physically  but  psycho-
 logically  too

 The  feeling  of  scarcity  has  come
 in  this  country  Psychologically,  the
 People  feel  so  insecure  about  it.  The
 hon.  Minister's  arrival  into  this
 Ministry  has  brought  some  confidence,
 and  there  is  no  doubt  about  it.  We
 fee]  assured  that  with  his  common
 sense,  he  will  be  able  to  give  some
 more  food.  He  will  not  be  a  person
 who  will  grow  food  on  the  files  of
 the  Secretariat.  He  himself  knows
 that  a  psychological  sense  of  stability
 has  to  be  brought  into  this  country.
 Apart  from  that,  the  physical  pro-
 bl  of  food  has  been  there.  Unfor-
 tunately,  for  the  past  number  of
 years,  food  has  been  one  of  the
 experimental  problems.  Every  time
 we  are  experimenting  with  food  and
 education,  We  started  with  free
 movement  of  foodgrains.  Then  we
 had  zones.  We  had  controls,  then
 devontrol  and  again  controls  zonal
 system—inter-State  zones  and  State
 zones.  Now  zones  have  come  to  live
 at  the  level  of  taluks.  The  hon.
 Minister  must  have  had  experience
 of  it  in  Bihar  in  his  own  district.
 The  District  Magistrate  of  a  parti-
 cular  district  used  to  follow  his  own.
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 practice.  He  was  so  scared  of  the
 food  situation  in  his  district  that
 foodgrains  were  not  allowed  to  be
 sent  from  one  district  to  another

 ‘district  in  the  same  State,  We  com-
 plained  to  the  Bihar  Government
 that  this  should  not  be  permitted.
 The  District  Magistrate  said,  “I  can-
 not  take  the  responsibility  of  feed-
 ing  other  than  my  own  people.  There-

 ‘fore,  I  would  exercise  my  discretion”.
 Every  District  Magistrate  and  Sub-
 Divisional  Magistrate  followed  his

 ‘own  practice  and  =*restricted  the
 movement  of  foodgrains.

 Faod  Situation

 The  restriction  on  the  movement
 ‘of  foodgrains  has  been  creating  such
 .a  problem  that  it  has  to  go.  The
 -entire  system  of  zonal  distribution
 has  to  be  re-examined.  Let  the  whole
 country  stand  up  as  one.  We  are

 ‘talking  about  integration.  Let  food
 be  the  point  of  integration  for  the

 -country.  For  the  deficit  States,  cer-
 ‘tainly  there  is  no  chance.  ‘The  Chief
 Minister  of  Bihar  was  pleading  with

 “the  Central  Government.  Where
 from  can  the  Centre  find  foodgrains
 for  Bihar,  U.P.,  Maharashtra,  Guja-
 rat,  Kerala  and  Bengal?  I  sympa-
 thise  with  the  Minister.  How  ean

 he  produce  food  on  the  floor  of  ihe
 House?  He  has  to  distribute  what-
 ever  is  available  in  stock.  His  hands
 are  tied.  Every  Chief  Minister  has
 got  a  say  in  the  implementation  of
 his  policy.  Every  Chief  Minister  says
 he  would  not  be  in  a  position  to  give
 anything.  The  Kerala  Chief  Minis-
 ter  went  to  Mysore  and  Andhra.
 They  said  they  are  incapable  of  giv-
 ing  food.

 Therefore,  the  entire  system  of
 zones  should  be  re-examined.  We
 should  stand  as  one  nation.  Let  the
 needy  States  feel  they  belong  to  this
 country,  A  sense  of  belonging  has
 to  be  created  in  this  country.  This
 can  be  done  only  if  the  Central  Gov-
 ernment  takes  the  full  authority  over
 distribution.  Please  do  not  misunder-
 stand  that  the  removal  of  zones

 «means  doing  away  with  the  socialist
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 pavtern.  It  only  means  you  get  a
 better  hand  to  lay  on  the  foodstuffs.
 Go  into  the  market  and  buy  food-
 stuffs  at  a  remunerative  price.  It  is
 not  so  difficult  in  the  market.  We
 know  the  village  bazaar.  If  Govern-
 ment  goes  into  the  market  and  gives
 the  same  price  or  even  Rs.  2  Inass,
 Government  can  give  so  many  incen-
 tives.  They  can  say  to  the  farmer,
 “You  give  me  foodgrains  for  Rs.  2
 less.  JI  will  give  you  fertilisers.”  Let
 there  be  give  and  take  on  that  basis.
 So,  let  the  Government  operate  in  a
 big  market  system.

 Sir,  the  middleman,  the  small  petty
 trader,  has  been  condemned.  They
 are  telling  us  openly,  “We  are  not
 trusted.  We  are  condemned  as  if  we
 are  goondas,  criminals,  bribe-takers
 or  blackmarketeers.”  A  kind  of  mis-
 trust  has  been  created  between’  the
 small  petty  trader  and  the  Govern-
 ment,  The  middlemen  can  be  absorb-
 ed  in  the  system  of  bigger  State-trad-
 ing  in  foodgrains,  with  the  flexibility
 of  market  operations,  Let  the  Gov-
 ernment  operate  in  the  system  of
 market  operation  and  I  am  sure  with
 the  incentives  that  the  Government
 will  be  able  to  give  to  the  farmer,  the
 farmer  will  readily  give  the  food-
 grains  to  the  Government.

 Mr.  Speaker:  The  hon.  Minister.

 att  मणिमाईं  जे  पदेब:  हम  यहां
 पर  मध्य  प्रदेश  का  प्रतिनिधित्व  करते

 हैं।  मध्य  प्रदेश  की  भी  बड़ी  बड़ी  समस्‍यायें

 हैं।  हम  को  उन  को  रखने  का  मौका  ही

 नहीं  मिलता  है  ।  हम  इतनो  द्फ़े  खड़े  हो

 चुके  हैं  |

 Shri  Jagjiwan  Ram:  Mr.  Speaker,
 Sir,  I  am  grateful  to  you  for  having
 made  that  suggestion  of  having  a
 general  discussion  on  the  food  situa-
 tion  in  the  country,  which  I  welcom-
 ed.  Today  I  feel  that  it  was  a  good
 suggestion,  and  a  large  number  of
 hon.  Members  who  have  participated
 in  this  debate  have  made  useful  sug-
 gestions.
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 Today,  Gr,  the  country  fs  faced,  as
 has.  been  stated  in  the  two  statements
 that  have  been  laid  on  the  Table  of
 the  House,  with  a  sericug  situation.
 in  certain  parts  of  the  country  there
 js  an  unprecedented  food  situation.
 ‘The  suggestions  that  have  been  made
 and  the  various  alternative  motions
 that  have  been  moved  divide  the  en-
 tire  issue  into  three  or  four  broad

 agricultural  production.

 There  are  problems  to  which  I  will
 refer.  Kerala,  for  example,  is  in
 short  supply  so  far  as  rice  require-
 ments  are  concerned,  We  have  been
 supplying  70,000  tons  of  rice  per
 month.  A  major  portion  of  it  was
 met  by  Andhra,  on  occasions  by
 Tamilnad,  and  the  remaining  portion
 was  met  by  imported  rice.  There  is
 a  similar  problem  for  Bengal,  where
 we  do  not  supply  such  a  large  quan-
 uty  but  still  some  quantity  has  to  be
 supplied.  Our  rice  situation  ig  more
 difficult  than  the  wheat  situation  and
 the  two  successive  years  of  unprece-
 dented  drought  has  accentuated  the
 situation.

 As  soon  as  I  was  entrusted  with
 the  responsibility  of  this  department,
 im  the  Great  Press  Conference  I  made
 it  Glear  that  fbod  has  to  be  tackled
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 food  has  to  be  solved  as  a  national
 question.  It  should  not  be  treated  as
 a  party  question  and  no  attempt
 should  be  made  to  take  advantage,
 for  party  purposes,  of  a  serious  situa-
 tion  in  one  part  of  the  country  or
 ihe  other.  Perhaps,  one  will  be  de-
 bassing  himself  if  he  tries  to  pxpjoit
 starvation  deaths  in  this  part  of  the
 country  or  that  for  political  gains.

 Shri  Indrajt  Gupta:  What  about
 those  who  abandoned  procurement
 because  of  political  reasons  before
 the  elections?

 Shri  Jagjivan  Ram:  I  will  come  to
 that  ut  you  have  a  httle  patience,  I
 was  saying  that  food  has  to  be  treat-
 ed  as  a  national  question  and  it
 should  be  the  joint  effort  of  the  Cen-
 tral  and  State  Governments  to  meet
 the  serious  situation  that  is  facing
 the  country,  Unless  we  make  a  joint
 endeavour  in  this  matter,  whether  it
 35  a  surplus  State  or  a  deficit  State.
 I  feel  the  problem  will  continue  to
 challenge  us.  Therefore,  joint  effort
 is  necessary.  The  joint  effort  should
 be  not  only  by  the  State  Govern-
 ments  but  by  the  people  in  every
 State  bécause  the  problem  is  such
 that  the  entire  country  will  have  to
 be  mobilised  to  face  this  situation.

 Bt}  brs.

 ground,  either  with  big  cultivators  or
 the  traders,  I  will  not  be  justified
 in  using  the  word  “underground”  in

 various  parts  of  the  country  and
 there  are  some  stocks  with  the
 traders.  I  would  like  to  take  this
 opportunity  to  make  an  appeal  to  the
 cultivators  and  also  to
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 they  should  bring  it  ta  the  market.
 Every  endeavour  should  be  made  .o
 persuades  the  traders  by  appealing  to
 their  sense  of  humanity  not  to  indulge
 in  anti-social  activities.

 Shri  Gadllingana  Gowd  (Kurnoo!):
 The  farmers  must  be  given  fai:
 prices,

 Shri  Jagjivan  Ram:  I  am  coming
 to  that.  I  will  be  dealing  with  the
 price  problem.

 Some  of  the  State  Governments
 have  their  own  system  of  procurc
 ment.  In  the  matter  of  procurement
 my  approach  is  pragmatic  and  not
 dogmatic.  By  and  large,  it  will  have
 to  be  left  to  the  State  Governments
 as  to  what  mechanism  they  will
 follow  for  successful  procurement  of
 the  surplus  foodgrains  in  their  res-
 pective  States.  In  some  States  :t
 may  be  the  levy  system,  while  in
 rome  others  it  may  be  directly  from
 the  cultivators  and  still  others  dirac!-
 ly  from  the  millers.  It  will  all
 depend  upon  the  =  circumstances
 existing  in  each  State,  what  they
 fee],  what  method  they  think  will  be
 more  effeclive  for  making  the  desired
 procurement  in  ‘heir  respective
 States.

 In  some  States  the  procurement
 policies  have  been  quite  successful.

 So,  it  wil]  be  difficult  to  have  a  uni-
 form  policy,  so  far  as  procurement
 is  concerned.  But  it  will  have  to  be
 an  effort  of  the  State  Government,
 both  in  the  surplus  and  deficit  States,
 ta  have  some  system  of  procurement
 so  that  whatever  surplus  is  available
 in  the  surplus  State  is  made  avail-
 able  to  the  deficit  States,  and  in  the
 deficit  States,  wherever  there  are
 surplus  pockets  or  surplus  producers
 sumething  is  procured  from  them  to
 augment  whatever  is  made  available
 either  from  the  Centre  or  from  other
 States.

 Shri  Indrajit  Gupta:  What  will  be
 the  role  of  the  Food  Corporation  if
 it  is  left  to  the  States?

 Pood  Situation  ©  MARCH  30,  1987  ta  the-Ciomniry  “(itd  1; ....

 Shri  Jagjiven  Ram:  ‘Perhaps  the
 hon.  Member  is  aware  that  the  Food
 Corporation  functions  as  an  agent  of
 the  S.iate  Government  with  the  autho-
 uly  that  is  given  to  it.

 The  Food  Corporation  procures  the
 stock.  It  will.be  at  the  disposal  of
 the  State  Government.  Et  will  be  on
 the  decision  of  the  State  Govern-
 ment  as  to  what  portion  will  be  plac-
 ed  at  the  disposal  of  the  Central  Gov-
 ernment  or  allocated  to  some  other
 staue  and  what  portion  will  be  ati-
 lised  in  the  State  from  which  it  has
 aven  procured

 The  Food  Corporation  has  done
 good  work  in  some  States.  Recently
 they  have  been  invited  in  other  States
 also  ‘his  is  one  way  of  having  the
 public  sector  in  the  wholesale  trade.
 Gradually  State  Governments  are  ap-
 proaching  the  Food  Corporation  to
 make  purchases  and  procurement  in
 their  States  It  is  our  expectation  that
 in  course  of  time  all  the  State  Gov-
 ernments  will  be  entrusting  most  of
 wiclr  purchases  and  procurement  to
 tne  Food  Corporation

 क्री  मोठा  लाल  (सवाई  माधोपुर)
 वह  व्यापारियों  से  भी  ज्यादा  मुनाफा  कमाना
 चाहती  है  1

 Shri  Jagjivan  Ram:  That  is  one
 aspect  that  requires  to  be  looked  in-
 to,  The  little  that  I  have  seen  dur-
 ing  the  short  period  that  f  have  been
 wn  charge  of  this  Ministry  reveals
 that  the  overhead  charges  of  the  Food
 Corporation  are  very  small  I  was
 given  to  understand  before  I  took
 charge  of  this  Ministry  that  the  over-
 head  charges  were  rather  high.  As
 I  have  said,  these  are  some  of  ihe
 aspects  which  require  to  be  looked
 into.

 Whether  it  is  the  Food  Corpora-

 economically  and  efficiently  as
 possible.  It  will  be  my  effort

 ‘
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 that  the  Food  Corporation  serves  the
 purpose  for  which  it  has  been  estab-
 lished  antt  does  its  work  economical-
 ly  and  efficiently,  and  meets  the
 expectations  of  the  people  who
 require  that  foodgrains  trade  in  this
 country  should  be  placed  on  a  sound
 and  rational  basis.

 While  considering  the  question  of
 food  and  agriculture  one  should  no
 forget  the  Constitutional  provisions
 m  our  Constitution.  Agricullure  is

 a  State  subject;  so  is  food.  It  is  only
 by  agreement  with  the  State  Govern-
 ment  that  the  Centre  can  exercise
 certain  authority  and  powers  or  do
 certain  things  in  various  States.
 When  hon.  Members  sometimes  ask,
 “Why  do  you  not  do  so  many  things
 for  agriculture?”,  perhaps  they  forget
 this  aspect  of  our  Constitution.  We
 have  to  exccute  various  programmes
 through  the  agency  of  the  State
 Governments.

 Shri  Nambiar:  It  is  enough  if  you
 give  money.  They  will  do  if.  It  is
 only  the  purse,  the  money,  that  75
 wanted  for  it.

 Shri  Jagjivan  Ram:  Perhaps  my
 hon.  friend,  Shri  Nambiar,  knows
 that  one  wants  to  take  the  advantage
 and  not  the  obligation.  That  applies
 there  also.

 Bu’  we  have  in  recent  times  made
 advanees  in  agriculture  as  well.  The
 onty  answer  to  the  problem  that  we
 are  facing  today  is  production.  Sug-
 Bestions  hive  been  madg¢  about  the
 zonal  system,  for  removing  the  zones
 Some  people  have  suggested  stricter
 enforcement  of  levy;  others  have  sug-
 gested  that  the  levy  system  should
 be  abolished.  I  know,  there  is  diver-
 gence  of  views  among  the  Opposi-
 tion  Members  as  well.  Some  are  on
 the  right,  some  are  on  the  left,  some
 are  further  left  and  some  are  further
 right.

 Shri  Namblar:  Some  are  in  the
 Maiddle,

 at

 Shri  Pashabhai  Patel  (Baroda):  Do
 you  know  that  in  Bhopal  the  pro-
 curement  price  was  Hs.  52  and  the
 sale  price  was  Rs.  40  in  Bombay?

 Shri  Jagjivan  Ram:  I  am  not  listen-
 ing  ta  him;  he  is  wasting  his  words
 unnecessarily.  Let  him  have  a  little
 patience.  If  he  has  some  doubts  still
 left  after  I  have  finished,  he  is  always
 welcome  to  come  to  me  and  suggest
 what  he  has  to.

 In  this  respect,  I  may  say,  some
 hon,  Members  from  Madhya  Pradesh
 said  that  they  did  not  get  an  opportu-
 nity  to  speak  in  the  House,  I  may
 suggest  to  them  that  I  will  always
 welcome  any  suggestion  from  any
 Member  of  the  House  in  this  matter.
 They  will  be  free  to  approach  me  or
 to  write  to  me  whenever  any  idea
 occurs  to  them  which  will  present  a
 solution  to  the  difficult  problem  that
 we  have  today,

 The  system  of  distribution  also,  in
 various  States,  differs.  At  certain
 plaecs,  we  have  statutory  rationing;
 at  other  places,  we  have  modified
 rationing  and  m  Many  rural  areas  in
 the  deficit  States  or  even  in  scarcity
 areas  and  in  surplus  areas,  we  have
 fair  price  shops.  It  will  require  a
 bold  person  to  say  that  in  all  these
 systems  of  distribution  there  ‘is  no
 scope  for  leakages,  So,  it  should  he
 the  endeavour  of  those  who  are  in
 charge  of  all  these  distribution  sys-
 tems  to  see  that,  in  view  of  the  scar-
 city  that  we  are  faced  with,  all  loop-
 holes  and  al]  channels  of  leakages  are
 plugged  and  efficiently  plugged  be-
 cause  any  leakage  deprives  the  class
 of  people  for  whom  these  foodgrains
 are  meant  and  their  goes  to  a  class  of
 people  who  have  a  better  purchasing
 capacity  to  buy  them.  Therefore,  all
 the  loopholes  in  the  distribution  chan-
 nel  will  have  to  be  plugged.

 About  the  zonal  system,  much  can
 be  said  for  and  against.  I  do  not  want
 to  go  into  details  because,  as  the
 House  is  aware,  the  Chief  Ministers



 Shri  Jagjivan  Ram:  ...they  do  not
 adversely  affect  the  quantity  of  pro-
 curement  or  adversely  affect  the  dis-
 tribution  system.

 Then,  about  Kerala,  Shri  Sreekantan
 Nair  and  Shri  Gopalan  spoke  with
 much  heat  and  vehemence.  T  think,
 that  was  not  necessary.  As  I  have
 already  said,  the  problem  of  Kerala
 has  to  be  jointly  solved  by  the  Cen-
 tre  and  the  State  and  we  will  have
 to  make  every  effort  jointly  to  see
 that  we  meet  the  requirement  of
 Yerala  to  the  best  of  our  capacity,

 Shri  Vasudevan  Nale  (Peermade):
 That  is  a  genera]  statement,
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 comes  to  nearly  Rs,  sti]
 supplying  to  Kerala  at  Rs,  80,

 ‘  5

 Shri  Shivajirao  S.  Deshmukh  (Par-
 bhani):  It  becomes  a  subsidy  at  the
 cost  of  cultivators.

 Shri  Jagjivan  Ram:  I  do  not  think

 In  regard  to  West  Bengal  also  the
 Chief  Minister  and  the  Food  Minister

 that  the  Centre  is  facing  in  this  mat-
 ter  and  as  I  have  said,  it  will  have  to
 be  a  joint  effort  by  the  Central  Gov-
 ernment  and  the  State  Government,

 curement  immediately  after  harvest-
 ing,  What  was  the  Central  Govern-
 ment  doing  at  that  time  to  impress
 upon  them  to  do  so?

 Shri  Jagiiva)  Bam:  I  wish  the
 hon.  Member  could  have  thrown  some
 more  light  in  this  Howse.  This  has
 been  repeated  so  many  times,  {inter-
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 Shri  Jyotirmey  Basu:  Kindly  give
 me  two  minutes  to  explain,

 Shri  Jagfivan  Ram:  He  wants  to
 say  that  because  of  General  Elections,
 there  was  no  procurement,  I  thought
 that  he  was  seeking

 some  informa tion,  but  he  was  not,  _  7
 wes  skipping  over  that.

 The  only  thing  by  which  we  can
 meet  the  situation  is  production  and
 production  during  the  short  period
 that  @e  have  at  our  disposal  between
 harvesting  of  the  rabi  season  and
 sowing  of  the  kharif  season.

 Shri  है.  K.  Nayanar  (Palghat):  May
 I  know  the  price  increase  in  the  sub-
 sidy  rise?

 Shri  Jagjivan  Ram:  No  subsidy
 has  been  withdrawn.  That  is  what  I
 have  explained,  There  has  not  been
 any  discrimination.  The  same  pattern
 has  been  followed  throughout  the
 country  so  far  as  the  issue  price  of
 rice  is  concerned  and  there  has  not
 been  any  withdrawal.  There  have
 been  adjustments  to  bring  the  issue
 price  in  conformity  with  the  procure-
 ment  price  in  the  States  concerned,

 We  have  taken  up  the  programme
 of  producing  short-term  crops  during
 this  period  between  harvesting  of  the
 rabij  season  and  sowing  of  kharif  sea-
 son  and  during  this  period.  maize,  ragi
 and  crops  which  will  ripen  within  a
 period  of  60  to  70  days  will  have  to
 be  taken  up  on  a  large  scale,  and  in
 that  I  will  seek  the  cooperation  of  the
 leaders  of  public  opinion  in  this  coun-
 try,  to  whatever  political  party  or
 group  they  may  belong.  We  have  to
 see  that  every  inch  of  land,  wherever
 amy  source  of  irrigation  exists,  is  uti-
 lised  for  summer  paddy  and  where
 water  is  not  adequate  for  summer
 paddy,  for  maize  or  for  ragi  or  for
 some  other  variety  of  foodgrains,  so
 that  by  July  er  August,  we  produce
 #  tew  hundred  thousand  maunds  of
 Yoodgrains  in  this  country.

 Questions  have  been  raised  about
 the  drought  situation  in  Bihar  end  the

 eastern  parts  of  U.P.  We  have  given
 some  details,  but  I  may  add  that  we
 are  trying  certainly  through  the
 agency  of  the  State  Governments  con-
 cerned  to  solve  the  water  problem
 in  the  first  instance,  because  the  sub-
 soil  water  has  receded,  presenting  a
 problem  for  drinking  water  supply.
 We  have  supplied  nearly  00  rigs  to
 the  Government  of  Bihar,  and  nearly
 72  of  them  are  already  in  operation
 and  the  others  are  likely  to  be  com-
 missioned  very  shortly,

 About  the  fodder  problem  also,  my
 Ministry  and  |  myself  personally  have
 written  letters  to  the  Chief  Ministers
 of  various  States  to  help  the  Bihar
 Government  in  the  matter  of  fodder.
 Some  fodders  have  been  located  and
 are  being  transported.  Even  some
 cattle  camps  have  been  started  at  two
 centres,  and  nearly  10,000  cattle,  use-
 ful  cattle,  will  be  maintained  at  every
 centre  either  by  Government  or  by
 voluntary  agencies.

 The  problem  that  Bihar  or  Eastern
 U.P.  is  facing  is  8  colossal]  problem
 and  they  will  require  the  sympathy
 and  support  of  the  whole  nation,  not
 only  from  Government  but  also  from
 voluntary  organisations,  It  is  not  only
 the  money  part  that  is  going  to  meet
 the  situation.  So  far  as  the  relief
 works  are  concerned,  involving  either
 hard  manual  lJabour  or  light  manual
 labour,  we  have  made  it  clear  to  the
 Governments  concerned  that  there
 will  be  no  limitation  in  regard  to
 funds,  Let  them  put  some  purchasing
 power  in  the  hands  of  the  people  in
 the  affected  areas  eo  that  they  can
 purchase  some  foodgrains  either  from
 the  fair  price  shops  or  from  wherever
 it  is  available  in  that  area.

 I  have  got  statistics  about  it,  and  I
 would  say  that  we  want  to  undertake
 on  a  very  large  scale  during  this
 season  the  question  of  minor  irriga-
 tion  with  either  dug  wells,  or  masonry

 part  of  the  country  can  be  qi
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 utilised  for  irrigation  purposes,  so  that
 we  can  grow  food  crops,  that  will  help
 the  country.

 Then,  remunerative  prices  should
 be  paid  to  the  producers  if  we  want
 that  thev  should  bring  out  their
 stocks  and  also  increase  their  produc-
 tion  I  may  tell  the  House  that  even
 before  y  took  charge  of  this  Mimstry,
 IT  had  always  the  feeling  that  as  in  the
 case  of  industry,  in  the  case  of  agni-
 culture  also,  the  prces  of  agricultu-
 ral  commodities  should  be  fixed  after
 taking  into  consideration  the  cost  of
 production  of  the  commodities  I  mav
 inform  the  House  that  a  beginning  ha,
 already  been  made  in  this  direction  I
 have  asked  that  a  study  should  be
 made  of  the  cost  of  production  of  some
 of  the  important  agricultural  commo-
 dities  so  that  at  the  tume  of  fixing
 ther  prnees,  that  study  would  be
 avalable  I  am  quite  clear  m  this
 matter  that  as  in  the  case  of  other
 commodities  agricultural  commodities
 also  should  receive  a  fair  price

 Shri  D  N  Tiwary  (Gopalco™,)
 What  about  crop  insurance?

 Shri  Ganesh  Ghosh  (Cakutta
 South)  Will  he  kindly  enlighten
 the  House  as  to  how  much  rice  the
 Centre  has  promised  to  West  Bengal’

 Shri  Jagjivan  Ram:  To  West  Ben-
 gal  we  have  supplied  15,000  tonnes  of
 rice  per  month,  in  addition,  we  sup-
 Ply  nearly  70000  tonnes  of  wheat  per
 month

 Prof.  Samar  Guha  (Contai)-  बडा
 not  a  fact  that  during  the  Congress
 regime  the  Centre  supplied  12,600
 tonnes  per  month?

 Shri  Jagjivan  Ram:
 finshed

 A  question  was  ramued  about  crop
 insurance

 Prof.  Samar  Guha:  I  have  asked
 a  question  Let  him  reply

 Mr  Speaker:  He  ote  disturbing  the
 House.

 I  have  not

 Prof.  Samar  ह:  l  want  a  ciar!.
 fication

 Mr.  Speaker:  Not  at  this  stage  when
 the  whole  House  is  hearmg  from  him
 about  prices,  insurance  and  other

 Prof,  Samar  Guha:  He  has  made  a
 statement  I  wanted  a  clarification  on
 that

 Shri  Jagjlvan  Ram:  As  I  have  said,
 any  hon  Member  8  welcome  to  come
 and  discuss  and  make  suggest.ons,
 because  I  am  not  likely  to  touch  all
 the  points  made  within  the  time  at
 my  disposal

 About  agticulture  I  want  to  circu-
 late  q  booklet  as  [—  have  done  in  the
 matter  of  food  for  the  benefit  of
 hon  Members

 I  was  talking  about  crop  msurance
 Perhaps  the  House  is  aware  that  we
 have  already  drafted  Bill  and  want  to
 proceed  with  the  scheme  of  crop
 Insurance

 Shri  M.  R.  Krishna  (Peddapall:)
 Did  the  Planning  Commission  agree
 to  all  this?

 Shri  Jagjivan  Ram:  The  hon  Mem
 ber  should  know  that  when  I  am
 speaking  I  do  so  with  some  responsi-
 bilty

 We  have  to  take  irrigation  facil-
 ties,  seeds  and  fertilsers  available  to
 the  farmers  At  the  same  time,  we
 have  to  make  credit  easily  available
 to  them

 An  hon.  Member:  At  a  cost  they
 can  bear

 Shri  Jagjivan  Ram:  This  should  he
 done  not  only  through  co-operatives,
 but  where  co-operatives  have  not
 made  any  headway,  we  will  have  to
 have  finance  corporations  for  fimane-
 ing  them  I  propose  to  proceed  with
 rt
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 ft  am  aware  of  the  fact  that  most
 of  the  facilities  that  have  been  pro-
 vided  by  the  Government  or  the  co-
 Operatives  have  not  percolated  to  the
 lower  rung  of  the  farmers.  It  shall
 be  my  endeavour  with  the  coopera-
 tion  of  the  Members  of  the  House  to
 see  that  the  various  benefits  and
 facilities  provided  for  the  farmers
 reach  the  small  farmers  as  well.

 On  this  occasion,  I  would  like  to
 say  that  in  our  difficult  time  when
 there  was  a  shortage  of  foodgrains,
 several  friendly  nations  came  to  our
 help.  We  are  still  in  that  difficul.
 situation.  I  would  like  to  express  my
 thanks  to  those  several  friendly
 nations  who  came  to  our  help  and
 assistance  in  our  times  of  difficulty.

 I  would  again  appeal  to  the  House
 that  food  should  be  treated  as  a
 national  problem  above  pvxrty.  I  will
 take  the  earliest  opportunity  to  enlist
 t  +  c¢0-operation  of  the  leaders  of  the
 various  parties  in  this  House  so  tha:
 we  van  have  a  very  intensive  cam-
 paign  for  growing  short-term  crops
 during  this  interval  between  the  rabi
 and  kharif  seasons.  Jn  this  I  will
 require  the  co-operation  and  assistance
 not  only  of  the  political  parties,  bu
 also  of  public  workers,  social  workers,
 educational  institutions,  the  intelli-
 gentsia,  in  fact  the  entire  country,  so
 that  India  can  meet  this  challenge
 and  show  to  the  world  that  if  we  can
 unite  in  the  face  of  external  danger,
 we  can  unite  in  the  face  of  hunger
 and  starvation  in  the  country.

 Some  hon.  Members  rose—

 Mr.  Speaker:  The  next  debate  is
 imporiant;  it  is  about  the  Calcutta
 troubles.

 Prof.  Samar  Guha:  <A  wrong  im-.
 pression  will  be  carried  in  Bengal
 unless  the  hon.  Minister  answers  my
 questions.  He  has  said  that  the  Cen-
 tral  Government  has  given  15,800
 tonnes  of  rice  and  70,000  tonnes  of
 wheat  per  month.  My  question  ७:
 what  amount  of  rice  and  wheat  was
 the  Centre  sending  to  the  Congress
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 Government  before  the  elections?....
 (Interruptions).  The  Food  Minister
 of  West  Bengal  visited  Delhi  and  had
 discussions.  What  is  the  exact
 amount  of  rice  and  wheat  which  the
 West  Bengal  Government  demanded
 of  the  Central  Government  to  meet  the
 acute  scarcity  conditions  in  .West
 Bengal?  ee  (Interruptions).

 Mr.  Speaker:  I  shall  now  put  the
 substitute  motions.

 Shri  Surendranath  Dwivedy:  He
 can  reply  to  this  question  in  brief.

 Mr.  Speaker:  No.

 Shri  Surendranath  Dwivedy:  This
 is  no  proper.  You  have  permitted
 him  to  put  this  question.  If  you  had—
 not  permitted  him  at  all,  I  would
 have  no  cause  for  grievance.  But
 having  permitted,  it  is  not  proper.

 Mr.  Speaker:  Not  only  he  but  other
 people  also  got  up  to  pu:  questions.
 If  I  allow  one  question  from  him  and

 Not  allow  others,  will  it  be  proper?

 Shri  Surendranath  Dwivedy:  ‘You
 have  already  allowed  him.

 Mr,  Speaker:  I  tried  to  prevent  him;
 I  could  not.  I  was  on  my  legs  but
 he  also  got  up  and  began  to  shout.
 The  Chief  Minister  of  Bengal  has
 come  here;  he  has  discussed  these
 things  He  alleges  that  there  is  some
 disermmination  by  the  Centre  against
 this  present  Government  of  Bengal.
 It  is  a  big  question.

 Shri  Surendranath  Dwivedy:  That
 part  of  the  question  need  not  be
 answered.  The  question  was:  what
 was  the  demand  of  the  State  Govern-
 ment  and  what  are  they  actually  going
 to  give?

 Mr.  Speaker:  If  I  allow  ‘that  ques-
 tion  to  be  answered,  I  will
 allow  others.  I  am  not  going  to  dis-
 criminate  like  that;  it  would  not  be
 proper...  (Interruptions),  When  the
 Speaker  is  on  his  legs,  you  should  not
 shout  like  that;  it  is  not  proper.  This



 question  but  you  are  preventing  the
 answer  being  given.

 Mr.  Speaker:  No

 Shri  Surendranath  Dwivedy:  I
 cannot  stand  this  bullying  You  can-
 not  shout  at  me  like  that.  I  will  st
 down  only  if  the  Speaker  direc.s  me
 For  heaven's  sake—we  want  to  con-
 duct  the  proceedings  in  this  House  in
 the  proper  manner—I  am  making  a
 request  to  you,  Sir,  and  af  you  ask  me
 to  sit  down,  I  will  ह  down.  But  if
 these  people  shout  at  me  hike  thus,  I
 am  not  going  to  sit  down.  There
 must  be  some  order.  I  was  making
 a  humble  request  to  you.  We  have
 taken  so  much  time  over  this;  there
 would  have  been  no  harm  if  you  had
 allowed  that  question  to  be  answered
 You  have  allowed  him  to  put  the
 question

 Mr,  Speaker:  No.

 Shri  Surendranath  Dwivedy:
 on  record,

 Mr.  Speaker:  No,  no.  Please  do
 not  put  words  in  my  mouth  which  I
 have  not  spoken.

 Shri  Surenfransth  Dwivedy:  How
 can  he  speak  unless  he  has  been  per-
 mitted  to  speak?

 Mr.  Speaker:  He  went  on  speaking.

 fabri  Zurendranath  Dwivedy:  <A
 repiy  abould  be  given.  That  is  what
 =  was  asking  for.

 }

 (Interruptions).

 It  is
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 5  te the  substitute  motion  to  the  House.

 is  the  motion  of  Shri  Ram  Sewak
 Yadav  It  w  No.  7,  a
 motion.  I  will  first  put  it  to  the  vote,
 because  he  is  opposing  the  original
 motion

 The  question  is

 “That  for  the  original  motion,
 the  following  be  substituted,
 namely.

 ‘This  House,  having  consider-
 ed  the  food  situation  in  the
 country,  regrets  the  Govern-
 ment’s  utter  failure—

 (a)  to  solve  food  problem;

 (b)  m  checking  the  fluctuation  in
 the  prices  of  foodgrains  and
 ensuring  adequate  price  to
 the  farmers  through  definite
 price  policy  and  protection  of
 the  consumers  and  the  far-
 mers  from  the  hardship  of
 prices;

 (e)  to  provide  irrigation  facilities
 for  the  entire  cultivable  land;

 (d)  to  give  ownership  rights  to
 the  tillers  through  land  re-
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 at  their  meeting  with  him  on  the  28th,
 the  Sikhs  carried  all  kinds  of  wea-
 pons.  By  about  11.00  am.  बाण
 mately  7,000  persons  had  assembled
 and  the  procession  started  moving
 with  police  escort  in  front  end  in  the
 veer.  Other  police  arrhngements  had
 also  been  made.  The  procession  be-
 ceme  riotous  right  from  the  start.  At
 the  crossing  of  Harrison  Road  and
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 College  Street,  the  processionists
 indulged  in  brick-batting  and  looting
 of  shops  and  vehicles.  The  police  had
 to  fre  at  the  procession  at  this  cros-
 sing.  Ultimately  the  procession  was
 stopped  at  Manicktola  Main  road  near
 the  Manicktola  Police  Station  and  was
 not  allowed  to  proceed  to  Bagnrarl.

 From  .00  a.m.  to  2.30  p.m.  large-
 scale  arson,  burning  of  vehicles,
 assault  on  policemen  etc  went  on.
 People  of  the  locality  also  assembled
 in  large  numbers  around  the  proces-
 sion  at  different  places  and  pelted
 brickbats.  The  situation,  however,
 started  improving  from  2.30  p.m.

 The  Army  had  to  be  called  out  to
 deal  with  the  situation.  Orders  under
 section  44  Cr.PC.  were  promulga  ed
 in  the  affected  areas.  Curfew  was

 ed  a  settlement.  A  peace  committee

 bera  from  both  sides  of  the  House.
 Doss  the  House  want  me  to  allow  ell
 the  60  members  one  by  one  to  put
 one  question  eech?
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 Shri  Y¥.  8,  Chavan:  May  I  make  an
 appeal?  As  it  is  a  question  involving
 the  sentiments  of  both  the  communi-
 ties  and  as  the  leaderg  of  both  the
 communities  have  met  the  Chief
 Minister  and  have  reached  “a  certain
 settlement,  I  do  not  think  anything
 should  be  said,  done  or  suggested  in
 this  House,  so  that  the  atmosphere
 created  there  may  not  be  spoiled.

 Mr,  Speaker:  I  agree.  Therefore,
 I  shall  adjourn  the  House  now,

 Bro  राम  मरोहर  लोहिया  (कन्नौज)  :

 हिन्द-सिश  पर  सवाल  नहीं  ।  गृह  मंत्री

 साहब ने  जो  कहा है  बहू  तो  धाभिक  पयवा
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 eranfing  पहलूं  के  बारे  में  कहा  हैं  1

 किन्तु  दूसरे  पहलू  हैं,  उसके  उपर  तो  प्रबात
 होने  चाहिएं।  झगर  भाप  समझते  हैं  कि
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